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RAJYA SABHA
Wednesday, the 8 July, 2009/17 Asadha, 1931 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS
Upgradation of Sukhoi-30 MKI Aircrafts
*61. SHRI RAMDAS AGARWAL : Will the Minister of DEFENCE be pleased to state:

(a) whether a Sukhoi-30 MKI of the Indian Air Force crashed in Jaisalmer killing a pilot who was
reportedly not qualified to fly a Sukhoi;

(b) whether IAF has ordered a Court of Enquiry and detailed inspection of all fighters to rule out

any fault;

(c) whether Government is planning to upgrade Sukhoi-30 MKI aircraft with latest avionics and

weapons; and

(d) if so, the year-wise details of the number of aircrafts upgraded during the last five years
indicating its cost after upgradation?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M. PALLAM RAJU): (a) to
(d) A Statement is laid on the Table of the House.

Statement

(a) to (d) Sukhoi 30 MKI aircraft of Indian Air Force crashed near Jaisalmer on 30.4.2009 during
a routine training flight. Both pilots ejected from the aircraft. However, the Flying Inspector, who was
also a qualified pilot and was occupying the rear cockpit succumbed to fatal injuries.

A Court of Inquiry has been ordered into the accident. The proceedings of the Court of Inquiry
are in progress.

Following the incident, the Indian Air Force has undertaken a detailed inspection of all Sukhoi 30

MKI fighter aircraft. Technical upgradation of aircraft of Indian Air Force is an ongoing process.

3ft IR AT : FHTIRT HEIG, 5T ¥ BIg AP IT BIgTR @I BT IRIeC gue A J9id
HRT ST & A1 <97 & &l B &< BT 81 HBlad, U8l [T BTy ©id ¥ 9gd AR YrIded gaeIai
# SHIT AR Y €, € Ul gHE & Sife Jurs fau A g3 §1 §9 A w3 S | gt o i
IRGIRI H Jg FHMER BUT &, T "Wrong Pilot In Right Plane” . 3817 SH®T Bls Halyol-d ST
& faam rer & orft TR TR wefe 9., 5% 61Ed 7 gh comment R & R W § A
HAT S &1 IR ATl E{I IEIM comment T o7 o5, 'Investigators were looking at possible faults in
the flight control system of the fighter as well as problems in the rear ejection seat of the aircraft.'
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el g3l BAR BIgeX URIded ! 2T 9iRE UR $RIS] o9d1 W BIl &, STd! g9 A6
geeel # Hig 78 g wnfRel safay W= S o 39 IR # SR o 91y % RS |ed @
comment &8 Td 31 &7

SHRI M.M. PALLAM RAJU: Sir, crash is a painful incident not only to the armed forces but to the
entire country. Every time a crash happens, we institute a court of inquiry and we go into it in a very
detailed manner. Now, the question pertains to the Sukhoi crash but the Member has asked about
the MiG crashes. There was a phase where there were a series of MiG crashes. Subsequent to which
a committee was formed and reasons were delved into, and the findings of the committee were

tabled and a lot of rectification measures have been taken in order to make the MiG flying safer.

Today, every time a crash happens, the reasons for failure are delved into and, in this particular

case, the court of inquiry is on and the reasons are being looked into.

it YT 3RET : AU ARGy, At ft rerge & URiST & WY 59 ST BT ard ST §
Al SHP A R B € - U8l FAge S H Sl &l 91 BIeT 8, Sdh! RIS | 39 <A qrand
B HRITD S & Y gToe AST T, FAT I RUIE 3MIH U1 31 TS §7 o) &1, N B e &
SR S "srel fu” B 8, 99 SIeT o &1 e IR Ao Bl R S9! oira R e g
g 2 3R AR 31} b 3T SN I B 7, SHe! RIS i 2 o ife I R v wEm |
AT gt o2 w3t ST B AR S e ol SraTd S

SHRI M.M. PALLAM RAJU: Sir, | admire the Member’s diligence for going into a great detail. In
this particular case, Sir, the black box has been badly damaged. There is only one company, based
in the U.K., which is able to retrieve it in a partially damaged condition also, and we are talking to
them; the black box has been sent there. If there is anything substantial — because it takes a lot of
time; despite the damage, it takes a lot of time for them to retrieve the useful information. Once we
find out what has happened, we will definitely do the rectification.

S ISR AT : ST FHY Tl 81 T <Y AT fhR PIg GIRT YIS & Fahell
i wTafy : IRIY 379 31T Al R weiied 7 gfsy)

DR. N. JANARADHANA REDDY: Sir, Sukhoi is a recently procured aircraft from Russia. It has
been tested on so many times. While procuring itself we could have noticed. The hon. Minister was
saying that it is common for the aircraft to get crashed. If it is so, why should they go in for Russian
aircraft? There were so many talks about purchase of this Russian aircraft, at that time also.

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): Sir, Sukhoi fighter aircraft is one of the
most advanced aircraft in the world and the Indian Air Force is very happy about that. The first lot of
Sukhoi was procured in the year 1996. At the moment, Indian Air Force has got 98 Sukhois. Their
plan is that by 2015, they must have a fleet of 230. So, from November 1996 onwards, this contract is
there. So, it is not a new contract and the Air Force feels that this is the best as far as the Indian
conditions are concerned. Regarding this kind of technicalities, we are not the experts; we have to



go by the technical advice of the Air Force. They are very happy with this Aircraft for the last four
decades. The Indian Air Force is very happy with the Russian made fighter aircraft.

DR. K. MALAISAMY: Sir, | am coming to the particular aircraft which is said to have been
crashed. Sir, before it took off whether, any precautions were taken to check up; whether it was in
order, etc., etc. and after having been thoroughly checked up, it should have taken off. If that is the
case, what could be the reason? The Minister may try to say that it is under investigation. | am trying
to ask the informal information or informal source of information through which whether | can take it
that it is @ human failure or an equipment failure.

SHRI M.M. PALLAM RAJU: Sir, there are certain standard operating procedures that the pilot
follows before takeoff. | am sure if anything is in disorder, he would abort the take-off. But in this
case, once they are in flight, there is probability of malfunction in so many systems that happen; and
in this case it is a fly-by-wire system and there is a possibility of malfunction happening in a number
of places. So, till the court of inquiry is concluded, we will not be able to say what had definitely
happened.

STl g SIgR : Ty ST, H A #=1 ST & S =mesd) g 3 S &1 urere arew of 1,
FIT ITBT TeeHT AT RPTS Bl M%7 I8 @ T & [da-l oX 916 GHSATIRK gaT? T v
IS IR H PO IA1IT 1 S 5 Wi H Wi 371 & 87 I Sl TeHe 5, STH I8 Tl T 27
YT Wi R GHCATIRG 3?2 39 T} A IR 32 8, Afb H I8 S =meedt § & ar <
TIeCH W Hl udre &I T8 87

SHRI M.M. PALLAM RAJU: Sir, | am sure the court of inquiry would have spoken to the pilots if
they were in a conscious condition and the facts are ascertained. Till the court of inquiry is
concluded, we cannot reveal any other thing.

Engaging private domestic airlines for moving paramilitary forces

*62. SHRI DHARAM PAL SABHARWAL :
SHRI SANJAY RAUT:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government is considering a proposal to provide air service for movement of
paramilitary forces by engaging private domestic airlines;

(b) if so, the reasons for engaging private airlines instead of Air Force planes;
(c) whether engaging of private aircrafts to operate on border areas is a great security risk; and
(d) if s0, whether Government would review its decision and, if not, the reasons therefor?

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): (a) to (d) A Statement is laid
on the Table of the House.

Statement

(a) There is no proposal under consideration of Government for engaging private domestic
airlines for moving paramilitary forces. However, there is a proposal of outsourcing of air courier
services for airlifting of Central Paramilitary Forces (CPMFs) troops from J & K and North Eastern

s
Sectors as a troop s welfare measure.



(b) Due to its own operational commitments, Indian Air Force is providing limited air support to
CPMFs which is not adequate to meet the requirement of CPMFs.

(c) and (d) As far as outsourcing of air courier service is concerned, it will be operated in J & K
Sector /.e. between Jammu and Srinagar and in the North Eastern Sector /.e. between Imphal,
Agartala, Silchar and Koikata. At these Airports, there is already a heavy traffic of commercial airlines

in operation. As such, there is no security risk involved.

it & UTe YAt < |R, WA ST 7 e 341 8 1% org A 7l 1 AT &3 9 ugar &
g TR HRER afde &1 swHTe Sva B H g8 S arear § 75 3 frw s et E an A fa
TIRATET W Fafd 82 T PIF-BI G TRATSS & S I8 B1H Bl 82

SHRI P. CHIDAMBARAM: Sir, at this stage, it is only a proposal. We hope to get the approval of

the competent authorities and then go to an open tender process and an expression of interest will
be issued to all airlines registered with the Director-General of Civil Aviation.

#Y &Rt TS [yaATd : TR, H 3B §RTHAT S § IS AR PBRAT A6 § (5 59 I YR Sf$AT
fo<fir e & o1 <& 7, A R A 98 T IR Siear 9 foran Sy, R IRER 39 R AR e

SHRI P. CHIDAMBARAM: Sir, the decision to go for an open tender process was taken after
consulting Air India. In the open tender process, Air India will also bid and it is quite possible that Air

India may win many of the bids in many of the areas.
Impact of global recession on Indian exports
*63. SHRI P. RAJEEVE: Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether any statistical data regarding reduction in exports due to global recession is

available;
(b) if so, the details thereof;

(c) how many export oriented industries have been compelled to close in these circumstances;

and
(d) how many employees have lost their jobs?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (a) to (d) A

Statement is laid on the Table of the House.
Statement

(a) and (b) Quick Estimates of monthly trade statistics compiled by DGCI&S indicate declining
trend in India’s merchandise exports during the last few months. While there are various contributory
factors, recession, particularly in the developed countries, is a significant factor. Details of Quick
Estimates of monthly merchandise exports from April, 2008 till May, 2009 (alongwith figures of
corresponding month of the previous year) is given in the enclosed Statement (See below ).

(c) and (d) A sample survey conducted by Department of Commerce (during August, 08 till
April, 09) for 648 exporting units as well as a survey conducted by Ministry of Labour and

Employment has shown significant job losses.



Statement

Details of Quick Estimates of monthly merchandise exports
from April, 2008 till May, 2009

(Figures in US $ Billion)

Month 2007-08* 2008-09* * Increase (+) /
Decrease (-)
April 11.327 16.227 +43.3
May 12.456 16.062 +29.0
June 12.101 17.005 +40.5
July 12.513 17.318 +38.4
August 12.640 16.126 +27.6
September 12.521 14.298 +14.2
October 14.675 12.861 -12.4
November 12.909 10.308 -20.2
December 14.625 12.690 -13.2
January, 09 14.889 12.381 -16.8
February 15.221 11.913 -21.7
March 17.254 11.516 -33.3
Month 2008-09 2009-10 Increase (+) / Decrease (-)
April 16.076 10.743 -33.2
May 15.550 11.010 -29.2

(Source: DGCI&S)
* Revised Estimate

** Revised Quick Estimate

SHRI P. RAJEEVE: Sir, we have adopted an export policy when the world market is shrinking. |
would like to know from the Minister whether the Government is thinking of an alternative policy of
development by giving due importance for domestic market expansion, by utilising the steps to
increase the purchasing power of the common man and give more incentives to the domestic

oriented industries.

SHRI ANAND SHARMA: Hon. Member’s question is primarily about the impact of the global
recession on India’s exports and trade and also the resulting job losses. Sir, the global economic
crisis, as | mentioned in the reply, has adversely impacted our exports which had witnessed a
downward trend from October 2008 onwards and that decline continued in the months of April-May
and the latest figures which we have got of June. This is primarily because of the fall in demand in the
markets abroad, particularly the traditional destination of Indian exports in the developed countries
which include the Americas, UK, Euro Zone, Japan, Singapore and other areas. There is a shrinking



of the developed economies and after the crisis, there is resultant is freeze in the international credit
which led to a difficult situation both for the industry as well as for the exporters. But the downward
trend, hopefully, has been arrested. The figures of the last three months indicate that there is now a
turnaround which is visible primarily because of the various measures that the Government of India
had taken, the stimulus packages which were there for the industry which included the interest
subvention, easy availability of credit, service tax exemptions, more incentives have been announced
in the Budget. Also, the Government had ensured that the labour intensive sectors are given relief.
Now, the figures of April, May and June - the latest we received only yesterday of the month of June-
now the decline has come down from 33 per cent to 29 per cent and we hope that the new measures
which the Finance Minister announced day before yesterday in the Budget will have a positive
impact. The Government has also ensured that the industry, particularly the stakeholders, the export
councils are given the desired relief, both in the terms of duty concessions, duty drawbacks and as |
mentioned about credit, interest subvention and cut in standard duty across-the board. We will be
watching carefully over the developing situation. However, | may add here, Sir, that while we can do
everything that is possible to make Indian exports globally competitive and give all incentives to our
industry as well as to the exporters, the increase in exports finally will depend on the turn around in

the developed economies, the major markets which are the destination of the Indian exports.

SHRI P. RAJEEVE: Sir, mass suicides of workers is being reported throughout the country and
there are also reports that some workers are being compelled to sell their kidneys for finding the
means of living. So, | would like to know from the hon. Minister whether the Government has any

plans for a special package for giving immediate relief to the workers who have lost their jobs.

SHRI ANAND SHARMA: Mr. Chairman, Sir, this supplementary does not arise out of the main
question for which the hon. Member has given notice. The question pertains to the impact on exports

as well as the job losses.

However, Sir, it is true that the adverse impact has been felt in the labour-intensive sectors. That
is why the Government had announced the stimulus packages, particularly measures to increase the
domestic demand. And, to increase the domestic demand, emphasis has been laid on housing,
infrastructure, increase in Government’s spending, etc. This has led to a positive development on the
lay-offs in the Indian industry. Various surveys were conducted between December and March, But,
primarily, this is the domain of the Ministry of Labour and Employment. But, one report had indicated
that in those three months, there was a loss of jobs to the extent of half-a-million. But, later, there
has been an improvement and close to 2.5 lakh new jobs have been created. The overall loss which
was continuing is getting arrested because of the increase in the domestic demand. When we look at

the lay-off figures across the world, about 22 million job losses have been reported. It is highest in



the USA with 55 per cent lay-off, in China, it is 31 per cent and India, Sir, is very low on the ladder. It
is because of the steps of the Government and increase in the domestic demand, particularly as |
mentioned in housing and infrastructure, the capital goods industry has shown a positive turnaround.
Cement and steel have registered a positive increase of 13 per cent in June. There is, again, a

substantial increase in the automobile sector, which is creating jobs.

Sir, one area of concern for the Government has been gems and jeweller sector where the
ancillary units have been affected. There are no major job losses in the export units. But, in the
ancillary and supporting units, there have been job losses. We have talked to the stakeholders,
Export Promotion Councils and we are taking measures. We are in constant touch with them to
ensure what best can be done. However, Sir, the House will appreciate when there is a global
economic crisis, the last thing in the mind of consumer is to add to their valuable jewellery and there
has been reduction in spending in the developed countries which was the destination for Indian

diamonds. But, at the same time, we are seeing what best can be done.

PROF. P.J. KURIEN: Mr. Chairman, Sir, the hon. Minister has mentioned in his reply that from
October, 2008-09 onwards until May, 2009-10, there is a considerable decline in the export earnings.
That means, there is a considerable decline in the foreign exchange earnings. He has mentioned
some of the measure that the Government is taking to meet the situation. But, here, | would like to
bring to the notice of the hon. Minister an important issue. Sir, on the one side import is very liberal
and on the other our foreign exchange earnings are shrinking. When we import liberally, whatever
steps you take will not have adequate effect. For example, in Kerala, we produce coconut and there
is ample or huge coconut oil. But, Palm Qil is imported at zero duty. Even Keralites who are
accustomed to use coconut oil have started using Palm Qil, because Palm Oil is cheaper as it is
imported at Zero Duty. So, is it not necessary to restrict the liberal import in order to ensure that we
retain our foreign exchange earnings? Is it also not necessary in view of the peculiar situation that you

are facing?

SHRI ANAND SHARMA: Sir, the Government is vigilant when it comes to dumping and cheap

imports and we are taking aill steps, wherever necessary.

SHRI ANAND SHARMA: At the same time, | would like to inform the hon. Member that trade
deficit has declined in the last few months. It has not increased. If there is a fall in exports, there is
also decline in imports because production in other countries has also come down. Recently, there
were two instances where we felt that certain measures were to be taken to curb cheap imports that
were affecting the domestic industry, and that has been done. | would also like to add here that when
there is a global crisis, then, India, being a country that is a growing economy, an emerging

economy, is engaged globally with all the major countries and emerging economies. Our position has



been clear that we are against any protectionist barriers coming up, which many countries have
shown tendency to go in for, which is impacting the flow of global commerce, including Indian
exports to those countries. Therefore, as a matter of policy, the Government cannot have
protectionist barriers. The hon. Member has also asked about the palm oil. There is impact on paim

oil, as he is saying. But this is a very restricted impact. ...(/nz‘errupz‘/‘ons)...
MR. CHAIRMAN: No interruptions please.

SHRI ANAND SHARMA: Let me tell you, Sir, that when we are talking, we are talking of general
impact on India’s exports. There are hundreds of commodities that are exported, and there are
thousands that are imported. Those lists can be made available as to what the sector-specific
impacts has been. But the Government is vigilant and the Government has taken cognisance of
everything. And, if | may add with your permission, even for the domestic industry, the labour-
intensive industry, to generate more employment to meet the increasing domestic demand, the
Government has given more credit, particularly through the MSEs — first rupees seven thousand
crores through the RBI and another rupees four thousand crores were made available in the Budget,
day-before-yesterday. We have also created a special dispensation for the exporters where the Exim

Bank has been given an additional Rs. 5,000 crores.

SHRI RAJEEV CHANDRASEKHAR: The Ministry of Labour had pointed, earlier this year, to job
loss in the export sector, estimating to cross 1.5 million by March 2009. Given that there was general
softness in the global demand, which continues. | would like to know from the hon. Minister as to
what his estimate is regarding the peak job losses in the export sector before the demand turn
around starts. | would like to press the same point, which my colleague has raised, whether the

Government is proposing any special social security package for those who have lost of jobs.

SHRI ANAND SHARMA: Sir, as | have already informed the hon. Members, the Government has
been in touch with the industry, with the exports council, with all the stakeholders. There are different
figures and projections that have been made. The Chambers of Commerce and Industry have carried
out their own studies, the gems and jewellery sector has conducted a thorough study and there the
job loss has been the highest in the ancillary units. There are different figures that appear everyday in
the newspapers also. We have asked both, the Department of Commerce and the Department of
Industry, to get the figures from the Ministry of Labour. We are in the process of compiling. As | have
said, labour intensive sectors have been hurt because of the fall in exports. At the same time, there is
an increase in domestic demands. As a result, there is a visible and registered increase in the last
three months in the industry. More measures have been taken in the hope that the steps, which have
been taken, will help. Hon. Member’s second question, though does not relate directly to the
question that is here. About the social security, yes, the UPA Government has taken measures to

ensure a large social security net for the workers and the marginalized sections who would be



affected in such situations. That is where the National Rural Employment Guarantee Scheme has
been, particularly, helpful for those workers who lost their jobs in the ancilliary units in the diamond
sector. ...(Interruptions)... You have asked a question, please alow me to complete.

...(Interruptions)...
MR. CHAIRMAN: No interruptions please. ...(Interruptions)....
SHRI MOINUL HASSAN: What kind of reply is this? ...(Interruptions)...

MR. CHAIRMAN: No interruptions. Sorry. ...(/m‘errupz‘/ons)... No interjections, no interruptions.
..(Interruptions).. Please, please. ...(Interruptions)... This is not correct. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, | am concluding. Hon. Members, you must have the patience. |
could have just said that this question does not relate.

MR. CHAIRMAN: | think that would be suffice.

SHRI ANAND SHARMA: Hon. Member asked a question about the social security net and | have
answered. Thank you.

Y THTI AEASHR : TR, AT F Ff A A 7 B BRI AN RISEIR B IS T, ST FID
TSTRT <1 FAretelt 81 g &1 U WY <7 U <18l 8, ST8i [SIRT 901 781 81 41 § U8 specific qaTel
BT ATEdT § % 3T NREGA BT ST, skilled workers T 3R qrabT BT A 3R 9 o0+ |reret
AR 7T BT, T8 T ST BT STTH BRI 3RT A 8 1 ...

sft Fuafy : FaTd 7B S

i} TBTE ASHR : FATA T8 & 6 S ART IRISTIR §U B, ITD! YOIRT Hell & BT 9T ARGR
P IR 2 3R 78 39 IR /T S ?

SHRI ANAND SHARMA: Sir, the hon. Member can ask a separate question.
MR. CHAIRMAN: Fair enough.

SHRI PRAKASH JAVADEKAR: | am asking about the maintenance allowance for those who lost
their jobs in the export sector.

MR. CHAIRMAN: But this does not relate to this question.

SHRI PRAKASH JAVADEKAR: No, this relates to this because ST exports ¥ job losses 8T &,
IGH] 7 U A9 18] 81 d G qA11% & 15 IT 3 3R SHs A Aral AR SRISHR 8U &1 GH1S
J garaT fh T fhet 99 %R B ...(aaEm). .

MR. CHAIRMAN: Please one minute.

ot TBTI SESHR : AN fheil 99 B &1 RIT IRBR 31 T8 A8 & b AT b1 Saebx 3191
TEIRT BN ? A R 781 el f T8 371 e & ok |era iR .. (aaem)...



Y Jpurafer : 7. .. e SRaT gepTer Sff ..(=aET)...

it SpTe AESHR : 571 $UISHE Ll &, Afdp Ta-He 1 T 1 ..(FEM)...
MR. CHAIRMAN: Please one minute. ...(Interruptions)...

SHRI PENUMALLI MADHU : Sir, he is misleading the House.

MR. CHAIRMAN: Let me draw your attention to part ‘d’ of the questions. It says, “How many
employees have lost their jobs?” That is the only thing to be answered. If there is a figure.
...(Interruptions)...

SHRI PENUMALLI MADHU: The Minister has answered something else, Sir. ... (Interruptions)...
MR. CHAIRMAN: Please do not interrupt. ... (Interruptions)...

ot BT TASHR : FUURT AEIGY, d IR T8 < <2 &

it uTafr : SRAY, S DI BRIST T B ...(FE)...

SHRI PRAKASH JAVADEKAR: The Government is one. ... (Interruptions)...
MR. CHAIRMAN: You can start a debate, but this is not the occasion. ... (Interruptions)...

SHRI PRAKASH JAVADEKAR: When the people have lost their jobs, why will they not be
compensated? That is the problem.

T &1 ¥ AR & forg gga-a3
*64. T AT TG ART 114
i FeEe Tgdel :
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() 3R () T8 H 26/11 DI T TS & q1E S & qCaai] &A1 5 Y& SR BT GEg T
% o forg T 3 SurEl § WRER 7 37 & & 9 "am AR $ vgas ud (e $1S)
SR {53 ST 1 IR T §1 596 faU TRSR 17 WSl A€ b 9 1T AT ORI, BRI,
a1, FACH, I, ARG, 3T YT, ISIAT 3R 7fead §777et % 4 6 I3 &1 srafe oo
3R &4, ATE, A 3R PR &9 WE 3R ggovi § I ST IR (T 41 3R)
BTG HIA & fIQ T IS BT IS a1 81 I8 o1 §1 R0 # Hraff=a o e, uga
RO H 9 2009-10 F SRTT GG I F T IR/ 5T &1 & 3331 71 BT 39 it foman

T+ H IE T o A el IRT g 1RT g8 T
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ST 3FEAT 3R PR g1 98 & 9 &1 B 59 TR07 H eMAe [Ha1 S qrat qeadr
a1/ Rl/ BRI BT 2011 BT SO b F1 FAR IR0 H MR foba S

3 IS/ HE ST &3 F AGIIRI Bl W PSSR fPY S &1 T gUd WA §l T8
GRS, 1521/ AE I &3] & ASell e 9T $ A1egH | 0] 9Te, §79 S1e 3R 7ol
T fI9TT, B FAT6F §RT St @l S I8 81 AGITRI & TgdM U5, Srotel 7 MSIe Ferad]
T B, 0 GHRI AR anfe I shise FRam! o ot 591 S 1wt & fog Suarm
B TFI 1 989 9 SdR-IRETA S B 3R §9 TBR I SHIN 3R g § S8 g8dH
JATT B3 & forg STIRT 81

Aol THeT F U MR AGART @ A7a1 BT 39 GHY AT Alasd AT, 1958 (TH TH
) ofR Wt Iroa s W ure R s & J8d gore wu 9 diigd fpar o
BT B 1 3R 3NfY TR ¥R =T 21319 578 U ST o1ifd o U e & T8 dofiad
o e R forg g faumT =1 am SR &1 81 Aol Tas o 71a1/a1a1 6 goia<or R
P doiiare 1 W SRR R o 721 510 ST 81 S1feRgeTd fie 24.06.2009 BT SIRY ®1 7€ 2
9 (20) Hiex 9 31 <IaTE a1l wBell Udme & AW Uil IR e d sngsfefhane fRived (T
31TS UH) FIAuies W1 fFg ST & o gerds srgaer oIk & AU g £

Identity cards for citizens in coastal areas

t*64.SHRI MOTILAL VORA:tt
SHRI SATYAVRAT CHATURVEDI:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that Government has made identity card compulsory for all the citizens
living in coastal areas of the country; and

(b) if so, whether there is any proposal to issue similar identity cards to fishermen for their
boats and any other kind of sea vessel ?

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): (a) and (b) A Statement is laid
on the Table of the House.

Statement

(a) and (b) Amongst the several measures undertaken to strengthen the security in the coastal
areas of the country following the 26/11 incident in Mumbai, the Government has proposed to issue
identity (smart) cards to all the ‘usual residents’ in these areas. For this, the Government has
approved the Scheme for creation of National Population Register (NPR) in the coastal areas of 9
maritime States of Gujarat, Maharashtra, Goa, Karnataka, Kerala, Tamil Nadu, Andhra Pradesh,
Orissa and West Bengal and 4 Union Territories (UTs) of Daman & Diu, Lakshadweep, Andaman
and Nicobar Islands and Puducherry. The Scheme would be implemented in two phases: In the
first/phase, 3331 villages will be covered in all the Maritime States/UTs during 2009-10. In Andaman
and Nicobar Islands, all the towns will also be covered in this phase. The remaining coastal
villages/towns/cities will be covered in the second phase which will be alongwith 2011 Census.

tOriginal notice of the question was received in Hindi
t1The question was actually asked on the floor of the House by (Shri Moti Lal Vora)
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There is separately a proposal to issue smart/cards to fishermen in these States/UTs which will
be application cards. This project is being implemented by the Department of Animal Husbandry,
Dairying and Fisheries, Ministry of Agriculture through the Fisheries Department in the States/UTs.
The identity cards for fishermen will be useful for day-to-day applications such, as availment of diesel
subsidy, credit facilities from their cooperative society etc. Both the identity cards would be

interoperable and would be thus useful for verifying their identity both at the land and the sea.

The fishing vessels and boats of fishermen are currently being registered separately under the
Merchant Shipping Act, 1958 (MS, Act) and under the respective State Marine Fisheries Regulation
Act depending upon the size, use etc. They will now be registered .under one Act i.e. MS Act, 1958
for which the Department of Shipping has issued the notification. The Registrars for registration of
fishing boats/vessels have also been notified. Both of these notifications have been issued on
24.06,2009. Separately, instructions have been issued for installation of Automatic Identification

System (AIS) transponders on all fishing vessels of more than 20 metres in length.

Y AR AT ART < AT AU AT, gl A1 § AT H3AT S @1 g=yare g o grs B
HEH & 918 AEIY &3 H I8+ dTel Sl AN 8, I (oY Ug e -ua SR B BT I8 (7017 fera
HEIGY, WA H3 SN T BT & & I &3 F 1 ¥ €, R IoRmd, HeRTg, T, dAed,
I, AT, YT T, ST, TR e 3R 3w -1 4 I <Reds € - T9-
d1a, dergly, 3T SR FMPTaR giawe 3R ggea] - S7a! Herd °=o1 # foram S| a1 & 413
H3T ST A & ST =TT § o 1 577 /15T 7 30 R ¥ 37U BIg SMARY G PRTg & 2 FAT AT
1 U8 Bl ¢ b Gl T &3 4 T8 aTel ART Bl Y& -UH < ) SqeADb T8l 82 Y& -u3
I Ta1 ST AR, T8l IR AP REd & R A 3 S $9 a1 B STMeR] <31 {6 31 I
o1~ 75T = STOT FEART STRT B & 3iR 59 W BRIATe! % i 87

SHRI P. CHIDAMBARAM: Sir, all the 9 States and 4 Union Territories have identified 3331 coastal
villages for the purpose of issuance of cards. The projected population is about 120 iakhs. Cards will
be issued in these villages to all usual residents of the villages. The Fisherman’s Card is a separate
project. That is a card which is described as an application card. That card will be issued to
fishermen under a separate project being implemented by the Department of Animal Husbandry and
Fisheries with the support of the Ministry of Home Affairs. But in these 3331 villages which have been

taken up in the year 2009-10, all usual residents, above the age of 18 years, will be covered.

SHRI MOTILAL VORA: | would like to know from the hon. Minister whether the Government of
West Bengal has given its resentment for issuing this Identity Card to all the fishermen there residing

in the coastal area.
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SHRI P. CHIDAMBARAM: No; Sir. Not to my knowledge.
SHRI MOTILAL VORA: Not to his knowledge, but, ...
sft wuTafar : v e syl

SHRI MOTILAL VORA: No, no; Mr. Chairman, Sir, | am not asking anything. | am only saying that
this scheme is to be implemented in three phases. One is for the persons residing in the coastal area;
second is for the fishermen; and the third is for the vessels. So, a number of steps have been taken. |
appreciate that the Government has taken all these steps after looking into the incident of Mumbai on
26/11. | would like to know from the hon. Minister who is going to monitor all these things because
this scheme is very fine and laudable also. But all these steps are very, very essential because the
coastal area is very sentimental and it is required to be taken into confidence. So, how are you going
to monitor all these things ?

SHRI P. CHIDAMBARAM: Sir, the hon. Member has correctly said, these are three separate
parts. One is, issue of MNIC to usual residents. In 2009-10, we are taking up the coastal villages and
Andaman Nicobar Islands. The rest will be covered along with the National Population Register in
2011. The Fisherman’s Card is a separate scheme. | have explained who is implementing it, and the
registration of fishing boats of length of 20 metres and above is also a separate scheme. As far as the
MNIC is concerned, this is being implemented by the RGI, Registrar General of India who reports to
the Ministry of Home Affairs.

Y Agera Agadt | IR FEISY, A < B ATTR S & H1 & AR AT Wi 8 fh
fw TR o) Ffiar &1 430 ST 7 319 STaTd H YO3Md H B IE A Pl b g Bl Mbaral
e F 915 | TSI &3 § A BT gg=H UH, smart card BT fIAROT FHRA @Y AT R 2
qEIGY, 919 I BIS TRBR BT ofcll ¥ 3R U TR 7¥el IR oiellt & 1 a8 Tarifaes orderm et &
b ST ST Aeamgat €, ST ST 92 €, ORGR &1 Bl difehd 8191 ey, $9 STHI=] gearsai
J Ao ST g3 BT =AMV § AT w301 S | TS A1 A U qaTed Yo a1 gl a1
I |9 el & fob AR § KA ot afcdaparal g1 ol 9 g% 8, S 4 31fdreier geard IR aE
&3 A, T &5 H gS 8, AT &1 7 TS ? I &3 § S aTel TSl b e smedd 9gd
%9 21 gHfY # I8 S = § 6 SRR 7 9 &1 § S B smart card, U89 95 die
BT ST e o B, I8 e Y dlfeed 872 fd TPR A WRBR BT I8 B g9RT AaR®
JReEN B1 GATEd B UTgm? IR IS &3 H, sicwe! &A1 A AT I8 IgA UA| P [0k T8 IR 2
2, Bae I &3 § Y W § - 81 ey &9 g3 B safoy W AEiey aamg % sdwarg @t
et TeaTd adt &= ¥ g3 8, frah IR 9y &5 7 g8 €1 $9F 91 I SHD! justify R S fF
TN &3 F smart card g BT e FT foram T § &R IR 9T &1 | =i T foran wam ¥w
SIREINEEEIE R CURCICI ERIR

SHRI P. CHIDAMBARAM: Sir, perhaps | was not clear; the fault may be mine. The decision is to

issue MNIC to all usual residents in India. That will be done in the year 2011, What we have done is,
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we have advanced the time-table in respect of coastal villages. For coastal villages and Andaman &
Nicobar, the MNIC will be issued in 2009-10. But all the usual residents will be issued cards along
with the preparation of the NPR in 2011.

MR. CHAIRMAN: Dr. Maitreyan.

# F@ad Agac! : AET <RAY, TH 3D I B U B o, 89 T STHHT AReTo e
Gl

MR. CHAIRMAN:: Please.

it e Agde! : {7 WAfhe darer goT o & <9 | acidars &l R geA] g8 §, ST
T &3 9 fha1 g3 & ofR IR 9T &3 4 foha11 g3 §, ST Sia1q 78l 31T

S [UTRT : SR STaTe TET AT AT A9 ITHT fARIY, Stard Al .(@aLH)... This is a

supplementary question.

3 Fgd agddl | 89 9w I8 W IS FUT AR § AR MMIHT FReqor e R fog
SRR §1 BH P AT AT © [P Il I% 89 BT & ST S1aTd 1 377 S|

MR. CHAIRMAN: All right. Is there something which you wish to add?

SHRI P. CHIDAMBARAM: Sir, there is no difficulty in furnishing the information to the hon.
Member about terrorist incidents that have taken place in the coastal areas within India, but to this
question, | do not have the information with me. This question relates to MNIC. But surely, if the hon.
Member wants, | shall send to him in writing details of incidents that have taken place, say, in the last
12 months within mainland India and the coastal areas. Obviously, the information is not with me
today.

MR. CHAIRMAN: That is fair enough. Dr. Maitreyan.

DR. V. MAITREYAN: Mr. Chairman Sir, being a very efficient Minister who does his homework
very methodically, Mr. Chidambaram has given a very detailed, elaborate and informative reply to the
question. The fishermen of coastal Tamil Nadu suffer untold miseries — capture, torture, taking away
of their catch, damage to their boats and also loss of life. So far, for many of these, the blame was
put on the LTTE. Now, the Government of Sri Lanka, with active help from the Government of India,

has successfully eliminated the LTTE. ... (Interruptions)...

MR. CHAIRMAN: No, no. No insinuations, please. ...(/nterrupt/ons)... No insinuations, please.

Ask the question.

DR. V. MAITREYAN: However, the sufferings of fisherman of coastal Tamil Nadu continue. There
were reports of some MoU between the Government of India and the Government of Sri Lanka on the
issue of Indian fishermen and Sri Lankan Navy and also, the issue of identification cards to these
fishermen. What is the factual position? The identity cards for the fishermen, which the hon. Minister
has mentioned in his reply, does not include this special situation. Also, today, the channels in Tamil
Nadu are talking about increased threat perception to Chennai through the sea route.
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MR. CHAIRMAN: What is the question?
DR. V. MAITREYAN: Sir, it is about the threat perception to Chennai through sea route.
MR. CHAIRMAN: What is the question in relation to this question?

DR. V. MAITREYAN: Sir, the whole question banks on post 26/11. That is why | am asking. The
channels have talked about threat perception to Chennai through sea route. | would like him to

elaborate on that.
...(Interruption)...
MR. CHAIRMAN: This relates to. ...(Interruption)...

DR. V. MAITREYAN: Yes, Sir. The question is about security threat perception and coastal
security post 26/11. That is why, | am asking this question: Today, TV channels are talking about
increased threat perception to Chennai through sea route. The whole of Chennai city is fortified with

increased police forces. Can the Minister elaborate on this ?

MR. CHAIRMAN: May |, please, clarify one thing? Let us ask supplementaries relating to the

question as it is worded.

DR. V. MAITREYAN: Sir, the first line of the hon. Minister’s reply is, post 26/11 the threat

perception. ...(Interruptions)...

MR. CHAIRMAN: No, no. Please, read the question, Dr. Maitreyan. Please, read the question.

...(Interruptions)... No, sorry.

DR. V. MAITREYAN: Sir, my supplementary question arises out of the first sentence of the

Minister’s reply.

SHRI RAJNITI PRASAD: Sir, you have to see whether a correct reply is being made or not. 9¥,
JTURT ST IS

ft Uy : 3FR SR TTeId § A1 S9d QERT U ISR Bl You may, please, ask a question

relating to this question.

DR. V. MAITREYAN: Sir, it is about issuing identity cards to the fishermen with special reference
to threat perception from sea. That is the first part. Secondly, the hon. Minister has mentioned in his
reply about the threat perception through sea post 26/11. That is why, all these identification cards. |
am only asking him about the reports we have seen of increased threat perception through sea route

to Chennai. Can the Minister elaborate on that?

SHRI P. CHIDAMBARAM: Sir, it is true that one of purposes of advancing the issue of MNIC to
usual residents in coastal villages is to enhance coastal security. To that extent, the hon. Member is
right. But on several other comments that he made, loading the question with political judgements, |
think it would suffice to say that | repudiate them. Sir, as far as threats to coastal States are

concerned, we have a very elaborate intelligence network. Whenever we receive intelligence inputs,
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we share it with the States concerned. Only recently we shared an input with the coastal States in
western India. About a month or so ago, we shared an input with Tamil Nadu. But let me assure you
that, in my judgement, Tamil Nadu police has taken effective action. They have strengthened coastal
security; they have set up coastal police stations; they have set up coastal check-points and they
have coastal patrolling. Based on the intelligence inputs that are shared with them, they are taking
effective action to protect the coast of Tamil Nadu from terrorists.

SHRI BHARATKUMAR RAUT: Sir, | really appreciate the Government’s intention to issue smart
cards. But | am afraid that it may be non-starter. This scheme includes nine maritime States in which
Maharashtra is included. If you see the coastal line of Maharashtra, you observe that there are many
unauthorised foreign nationals who have now started residing there. They are also getting into fishery
business. Unless the Government flushes them out, Identity Cards should not be issued. If you issue
Identity Cards before verifying their identity and nationality, tomorrow they will claim nationality. It will
be a big threat in future. Is there any mechanism by which, before issuing the Identity Card, you
identify unauthorised foreign nationals who are residing there for some years?

SHRI P. CHIDAMBARAM: Sir, the National Population Register, which is concomitant to the
census, records usual residence in India. Now when we gather data, that database will be available
to various user agencies including the State Government. The State Governments can certainly take
action to identify anyone who is an illegal immigrant. Although there is great merit in what the hon.
Member says, at this stage we are concerned with issuing MNIC to usual residents. States can
certainly take action on the basis of database to identify anyone who is an illegal immigrant to India.

SHRIMATI VASANTHI STANLEY: Sir, Tamil Nadu has one of the longest coastal areas and Tamil
Nadu fishermen are the worst affected by indiscriminate shoot-outs, arrest and torture by Sri Lankan
forces mistaking their identity. My question is: Will the hon. Minister give priority in issuing identity
Cards to Tamil Nadu fishermen?

SHRI P. CHIDAMBARAM: Sir, as | said, the Application Card for fishermen will be an additional
card which will be in addition to MNIC. This scheme is being implemented by the Department of
Animal Husbandry and Fisheries with the support of Ministry of Home Affairs. | am sure as soon as
the MNIC is issued in coastal villages, the Application Cards will also be issued to fishermen in those

villages.
YRE § 9T TB™)
*65. oft 9T o1 -1
oft IeTd FH T MU
FITIE H3 TS AT DI T B [

(F) T ARHR G T FAIHT §RT ST 39 RS & weAd & R I8 iRy o 121
2 5 IRT A9 T&FY) BT U 98 a1 37T 9 T § T2 T8T A1a aGba] I & forg IR fovy
Y I A1 BT 4 T TE fohaT ST <87 75

(@) &, TR WEHR & F1 ufifpar g;
() T <9 Gt & SR AT GBI R qT 0T i R E; iR

T H T8 TR A 9T 311 g R 8T
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(&) A TR B A & oI TRER GRT FIT-3I1 HEH IO 913 872
T #3t (o A, Rresasm): () 9§ (F) Ta a0 991 ged IR 91 T B
foreor

() R (W) MR H A9 T TRBR & fo1g TR {1 71 v 81 IR TRBR 3 3 TIRTY
BT FAEM B AR TBRT BT RIS TRIfey F dder & QAfi= fQemem ik it yafia
PRAT TR, MRA GRPR I T B gRT FaiRa srdemsli o q=1 31 & fog 3 v wee furcie
B RUTE BT A T <l 81 I8 Y U DI TAT Y U ARPR Bl AR HHA B

(1) a¥ 2005-2007 & TR AT I AR F HIT TR1E-¥Wf & Ted I 99! &
5T/ |E 5T AF-IR @R Ig0F 7 7y 71 E1 [Rag aRRe 217 rgua ww=m 8] I SroRTe
RS FRT (T A R ) §RT Hohfora ids! & AR, AT A9 AR | Faed BT &
=T yTaemii & T8d favr <A a9l 2005, 2006 3R 2007 & SR G A DI AT HAA:
6402, 5096 3R 4087 ot

(F) % IWHR 71 I I TWEHRI B T T 3 I8 AR J Fe e STiRme § e qen
P Are aTal & fI%g HOR HRATS HIA & raral NSl & 919, I8 AR g7at o afferd
PR U TN R T YOIfT IR B B elTg <1 2

AH $ Ay Gaan 59 AR FTHAR Bl 81 Ju1f, =< IRPR 1 Afgansli vd a=ai &
IR A1 IS & 7Y ATIR 1 e =g A= T8el g% @1 & R o a1di & wrg-are
e 8-

1. T8 HATAT 7 ST ARBRI/ 5 LRI & TR 3M1R 31 | #reral seanfs & §ia
AT b JIY ATIR W G RIT A1l bl GHIIT BR P [ T Ars ol el B AT B 81 99 Fae
7 |t /| eI &5 TRGRI B fS1S 5 JeTs, 2006 Bl TH Felrs i STRY HR &1 718 B

2.  gfe ag9uM SR e <RI (@ 9 IR ds <) 7 Yo afier Wi § T gy
"IIND] 7g A AT AR GRABI" W T FRIE FREEel TR @ 31 @ § ok v <)
Aigerell & gamd 3R Gra & U Yo Fiffel B GUE! a9 oY &Y 9g-AaR AR
HTILTTATST BT TSI B X! &1 U1 fafdr= Sriemeny omst de faf¥= wrexi & ST &t 78 31

3. "UE aRRd) & faeg ufkneror vd ewar fEtor & SRy wRa fafdy yad srgfe o gee
FHAT" W Yh IRASHT R THR AR RS T AMHH M §79 U0 HIgd dqA WRd
ARBR B HYh IS b WY ¥ T8 HATTI § Y B T8 81 $9 YRATSHT &b 3778 y=wr, R, v,
HERTS 3R YT §7Tel A9 ® Ui ] § BT AHRIHD GRUTH X& S8l 39 Brai=<id a1 T
2 3IR A TR AT T ATS e W WU | g1 I8

4. IeIIgRT 7] AfEesil Ud a4 & 1y AR & AR 3R e R S gRars &g
IR T (AH) TR & BRI g U ST BRI S U $ T 5l 9T A9D
IRETE UfHaT (T 31 UT) ATh Ay 1531 A SgAIad 81 7S Bl
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5. Al Td 91 A #ATed # Afed, T Sy A Sl B el # STkIG AR
(Fraron) SIfefrm & STATEaT R U6 $0 GasdR] A $1 764 f6a1 T § forad afafe
TN, B T3] AT A1 3 Bl & 201 fRHTE! 98 ST &l St 81

6. T sy Al I & AIfiRes e uRFRIRral # Afernsii 2 smsrg w7 59 % 9 w8
(300 ¥ 3fF), FWIER BH (200 F TAWT) W FATY S 1S4 3109 AR 4 qaTs Ts 7@l
JTATAT T 3T AT | WS T8 3R/ g fma vaelt € e A erorme oot fifsa afeand/asfrat
S 91 A 9RaR gRT SRR &= 1 718§ A1 faftr= el & o aRaRT # arftey 7€ s =,
BT T AT Bl

7. TR =Ri SR T=mg e, wERl fafeear giur, S e swfe Jegmi b
RATIAT b A1 ATAIRS A I TR R gamd vd gais gq 8 QMR & FHaRor & fog
SEECEIRILEIRGE ERISEIRIRSEI R R

8. oy @R (fraxon) siffem, 1956 &7 SRR Fo™ & oY, TRERI B IR B 31K
I TUS Bl 3R 3MH HOR F & oY Afeer Ud a1 [Py H31erd 1 T2Hd SRIcC 3ATh
feeTeh 1-3MRTN YUS A5es fegamic (T g @ Al 9 2 iR I & 9899 4 ®F
By a7 31 & oy "JRIRITS B8 @ T FHFICT 3 9 UUs fRiegd BR sMfGad
HFGaTd TS C e 3 HJ3TeT (IR fhg § 3f1R ufdteror fa <11 <@t 31

Human Trafficking in India

t%65. SHRI PRABHAT JHA:tt
SHRI BALAVANT ALIAS BAL APTE:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government agrees with the report issued by United States of America in which it
has been alleged that India has become a large bastion of human trafficking and even minimum

standards prescribed for checking human trafficking are not being followed;
(b) if so, Government’s reaction thereto;

(c) the facts and data relating to human trafficking during the last three years; and
(d) the steps being taken by Government to check human trafficking ?

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): (a) to (d) A Statement is laid

on the Table of the House.
Statement

(a) and (b) Human Trafficking in India is a cause of serious concern to the Government.
Government of India has made sincere efforts to deal with the crime in a holistic manner, which

includes enforcement of various legislations and conventions related to criminal activity of trafficking

tOriginal notice of the question was received in Hindi
t1The question was actually asked on the floor of the House by Shri Prabhat Jha.
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as well as tackling the socio-economic dimension of the problem. But, Government of India does not
take cognizance of a report made by the US State Department to meet the requirements laid down
by the US Congress. This is an internal matter between the US Government and US Congress.

(c) State/UT-wise details of the cases relating to human trafficking during 2005-2007 is given
at Annexure [ See Appendix 217 Annexure No. 8] (See below). As per the statistics compiled by the
National Crime Record Bureau (NCRB), the number of cases reported during 2005, 2006 & 2007

under various provisions of laws relating to human trafficking were 6402, 5096 & 4087, respectively.

(d) The Union Government has advised all the State Governments to deal with the crime of
trafficking in a holistic manner and to evolve an effective and comprehensive strategy encompassing

rescue, relief and rehabilitation of victims besides taking deterrent action against the law violators.

‘Police’ and ‘Public Order’ are State subjects and the State Governments are primarily
responsible for preventing and combating the crime of human trafficking. However, the Central
Government has taken several initiatives for combating trafficking of women and children for

commercial sexual exploitation, which, inter-alia, include:

1. The Ministry of Home Affairs has set up a Nodal Cell to coordinate, matters relating to
trafficking in human beings between the State Governments/Union Territory Administrations and
other related Ministries etc. The nodal cell is holding regular review meetings with the nodal officers of
the States regarding the action being taken by the State Governments in this regard. MHA has also

issued an advisory dated 5th July, 2006 to all the State/Union Territory Governments in this regard.

2. The Bureau of Police Research and Development (BF’R&D) has prepared a training
manual on “Human Trafficking Handbook for Investigators” for use in the Police Training Institutes.
BPR&.D is organizing regional antitrafficking workshops for sensitizing police personnel towards the

safety and security of women. Several such workshops have been held in various cities till date.

3. A Project on “Strengthening law enforcement response in India against trafficking in
persons through training and capacity building” has been taken up in the Ministry of Home Affairs as
a joint initiative of the Government of India and the United Nations Office on Drugs and Crime. The
project has had very positive outcomes in the five States where it has been implemented /.e., Andhra
Pradesh, Bihar, Goa, Maharashtra and West Bengal, and the Anti-Human Trafficking Unit model has

been particularly effective.

4. A Regional Task Force has been set up for implementation of the South Asian Association
for Regional Cooperation (SAARC) Convention on Preventing and Combating Trafficking in Women
and Children for Prostitution and Standard Operation Procedures(SOP) for preventing and
combating trafficking in women and children for prostitution, has been got approved from the SAARC

Member States.
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5. In the Ministry of Women and Child Development a Central Advisory Committee (CAC) on
implementation of the Immoral Traffic (Prevention) Act (ITP) has been constituted under the
Chairmanship of Secretary, MWCD, which has representatives from States as well as Central

Organizations and NGOs etc. which holds quarterly meetings.

6. Besides the MWCD also runs Shelter homes, such as Short Stay Homes (more than 300)
Swadhar Homes (about 220) for women in difficult circumstances. These cater to trafficked
women/girls rescued or runaway from brothels or other places, and also provides for women/girls
victims of sexual crimes who are disowned by family or who do not want to go back to respective

family for various reasons.

7. A new scheme for prevention of trafficking by the name UJJAWALA has been launched by
Ministry of Women and Child Development, for preventive activities and for rescue and rehabilitation
of victims of trafficking for commercial sexual exploitation with the setting up of special homes and

provision of rescue cost, counseling, medical care, legal aid, etc.

8.  There are several amendments proposed by Ministry of Women and Child Development, in
the Immoral Traffic (Prevention) Act, 1956 to widen its scope, focus on traffickers and make
punishments more stringent for them. Further the Ministry of Women and Child Development in
collaboration with the National Institute of Public Co-operation and Child Development (NIPCCD)
and UNICEF has developed several manuals for training of stakeholders such as ‘Judicial Handbook
on Combating Trafficking of Women and Children for Commercial Sexual Exploitation” and others,

and training is being imparted.
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SHRI P. CHIDAMBARAM: Sir, | cannot stop an American Government’s agency submitting a
report to the American Congress. We do not take cognisance of that report. And, | do not see any

reason why we should feel that we have been defamed? In the Tier Il Watch List, along with India,
there are 52 other countries. They have included China, Russia, Argentina, Egypt, Pakistan, Sri
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Lanka and Bangladesh. So, | do not think we need to attach too much importance. Nevertheless,
the problem is a problem in India; human trafficking is indeed a problem in India. We should address
it in our own self-interest and we are addressing it. | have set out the various measures that we are
taking to address the problem of human trafficking. We should do it as an enlightened nation, not
because somebody else points it out to us.
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SHRI P. CHIDAMBARAM: Sir, unless you allow me to read the whole answer again, the answer
runs to two pages where we have set out every single measure that we have taken in the last few
years. | have set out what the Ministry of Women and Child Development is doing. We have set out
what the National Institute of Public Cooperation and Child Development is doing. We have set up a
regional task force for the implementation of SAARC Convention.

Now, let us come to the core of the problem. What is the core of the problem? The core of the
problem is that the overwhelming majority of human trafficking cases are concerned with women for
the purpose of immoral trafficking. That is the core of the problem. In fact, over 95 per cent of cases
registered, chargesheeted, person arrested, convicted in what is called human trafficking are
concerned with immoral trafficking for the purpose of flesh trade. That is the real problem, and,
therefore, States have to address the problem of crime of using unsuspecting poor girls, poor
women for the purpose of immoral trafficking. That has to be addressed by the State Governments.
We will help. But, this is a problem which the State Governments must take seriously and take

action.

SHRI BALAVANT ALIAS BAL APTE: Sir, the assertion of the Government that they do not take
cognisance of a report made in the U.S. is very pleasant to hear when normally, we see that the
Government is very sensitive to the U.S. judgement about us and goes out apologising to them for
things that did not...

MR. CHAIRMAN: Question, please.

SHRI BALAVANT ALIAS BAL APTE: Therefore, | do compliment the Minister for this that they will
not be influenced by what the U.S. tells us about us, but will come to their own conclusion. The
information which such a report gives, like knowledge, is usable and should be used and my
question is :in so far as the trafficking within the country is concerned, has the Government taken
any steps to curb trafficking through the means of marriage? We have centres where this is being
done on a large scale, when people from Arab countries come to Miraz, to Aurangabad, to Nanded,
marry girls and take them away, and in the same manner, in several other centres in this country,
people hunt for brides and they purchase women for the purposes of marriage. This is a trafficking of
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the worst kind. May | know from the Minister whether the Government is taking any active steps to
stop this?

SHRI P. CHIDAMBARAM: Sir, every case of human trafficking that is reported, every case of
missing girl that is reported, | am sure, the State police registers an FIR, or, ought to register an FIR,
and, investigate. | cannot make a judgement, where a girl has been brought from a State for the
purpose of marriage, whether that is human trafficking or genuine marriage. But if a case of
abduction or kidnapping or forcibly taking away the girl is brought to the notice of the police, | would

expect that the police would register the case and investigate.

In fact, we have a large number of cases registered, persons arrested, investigated and
punished. Now, this could be only a sample of a much larger problem. In fact, | suspect that it is only
a small part of a much larger problem. But, unless a case is registered or an FIR is filed, it with be
difficult to make a judgement whether a case of marriage is a genuine marriage or is it a case of a

bride-buying for the purpose of trafficking.

SHRIMATI BRINDA KARAT: Sir, several Government studies have made it very clear that one of
the determinants for the increase of trafficking, particularly, of women and children, relates to the
increased poverty. Because of this, a very comprehensive report was given to the Government of
India some years ago, which had been coordinated by the Ministry of Women and Child
Development. It made a series of recommendations taking into account various dimensions of this
horrible crime in which the vulnerability of the poor women and children is being exploited. The
Minister in his reply has said that this is a State problem. To a certain extent, it may be so, as far as
the issue of law and order is concerned. It has been identified that the major obstacle in preventing
human trafficking in India is the lack of a specific legislation to deal with human trafficking. At present,
various definitions of human trafficking which are there, are not in harmony with each other. If you
look, we have different laws, one is the Immoral Traffic (Prevention) Act; second is the Child
Marriage Restraint Act. So, what has been recommended is a comprehensive legislation which will
harmonise the definitions of human trafficking in accordance with international protocols, which India
has ratified. Would the Home Minister kindly inform the House as to whether the Government,
considering the recommendations which have been made, seriously try to bring out such a specific

legislation?

Sir, the second aspect is that since it is a cross-border trafficking also, another important
recommendation was made concerning bilateral agreements with SAARC countries to prevent
human trafficking. Both of these are important recommendations. Would the Government of India

give us, at least, a timeframe in which these recommendations can be implemented?

SHRI P. CHIDAMBARAM: Sir, | have already mentioned as to what we are doing under the
SAARC Convention. As far as amending the Act is concerned, | am informed that after taking note of

the present Immoral Traffic (Prevention) Act, the Child Marriage Restraint Act, and, some other
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Acts, the Ministry of Women and Child Development is piloting amendments to the Immoral Traffic
(Prevention) Act to make it more stringent for traffickers and more victim-friendly.

We have, in the Ministry of Home Affairs, set up an Anti Trafficking Nodal Cell, and, we are
working on a plan of action for drafting an integrated national plan of action. A national consultation
on that plan was held. The National Crime Records Bureau has added a new chapter, ‘Human
Trafficking Statistics’, and, what we intend to do is to help States set up, in each District, an Anti-
Human Trafficking Cell, bring in various stakeholders in order to sensitize the State police at the
District level to act against human trafficking. We have ratified the SAARC Convention on Prevention
and Combating Trafficking in Women and Children. Decisions taken in the SAARC meeting
...(Interruptions)...

SHRIMATI BRINDA KARAT: Sir, | asked a specific question. The Parliamentary Standing
Committee went through the Immoral Traffic (Prevention) Act. What we have said is that it does not
cover the different dimensions of human trafficking. So, we recommended a specific legislation.

SHRI P. CHIDAMBARAM: That should be raised when the Bill is introduced. ... (Interruptions)...
SHRIMATI BRINDA KARAT: No. | am saying. ...(Interruptions)...
MR. CHAIRMAN: Let us not get into a discussion. ... (Interruptions)...

SHRIMATI BRINDA KARAT: Sir, this is the only country in the world which does not have a
specific legislation against human trafficking.

MR. CHAIRMAN: Put a specific question.

SHRIMATI BRINDA KARAT: Sir, my specific question is, a specific legislation against human
trafficking. ...(Interruptions)...

MR. CHAIRMAN: Right. Ms. Karat, please resume your place.

SHRI P. CHIDAMBARAM: Sir, the Ministry of Women and Child Development is piloting
amendments to the Bill. If that amending Bill is unsatisfactory or found wanting, hon. Members can
surely debate it at that time and amend the Bill in whatever manner the House thinks it appropriate,
and the Minister will respond. All | am pointing out is that Bill is being amended and amendments are

being piloted by the Ministry of Women and Child Development.

DR. E.M. SUDARSANA NATCHIAPPAN: Sir, the data supplied in the reply is very useful. From
the given data, we could find that the four very advanced States, namely, Andhra Pradesh,
Maharashtra, Tamil Nadu and Karnataka, are reporting more number of immoral trafficking cases.
But, actually, the report says that it is decreasing. The reason is that the police is not ready to
register cases of missing persons. Therefore, the figures are coming down. Different NGOs, which

have studied such cases, are giving some other figure which is an enlarged one.

This crime is more serious than drug trafficking. A human being is trafficked for many purposes.

23



It can be sexual also. Many parts of human bodies are also taken away for organ transplantation.
Therefore. | would like to know from the hon. Minister whether the Government is having a proposal
to bring a concept of federal crime, so that crime investigation can be done at the national level and
people can be protected. It is not just across the States. It is across the countries also.

SHRI P. CHIDAMBARAM: Sir, under the division of powers given in the Constitution, there is, as
yet, no definition of a federal crime. All crimes can be and must be investigated by the State
Governments unless, of course, the case is transferred to the CBI and, more recently, to the NIA.
That is the division of powers under the Constitution as | understand. We have not yet agreed on
amending the Constitution to create the concept of a federal crime.
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SHRI P. CHIDAMBARAM: Sir, the bulk of crimes falling under human trafficking relate to crimes
under the Immoral Traffic Act. So, it is really involving women and young girls. If you take year 2007
for which comprehensive data are available, the total number of cases registered in the year is 4087.
Out of that, 3568 relate to the Immoral Traffic Act. Again, out of the total number of 3325 persons
convicted, 3220 have been convicted under the Immoral Traffic Act. The overwhelming majority of

cases under human trafficking concern women and young girls.

MR. CHAIRMAN: Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Modernising Police Force

*66. SHRI D. RAJA:
SHRI K.E. ISMAIL:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government has any plan to modernize police force by equipping it with modern
weaponry; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) "Police" is a State subject as per VIl Schedule to the Constitution.
As such, the primary responsibility to adequately equip their police forces with modern weaponry etc.
rests with the respective State Governments.

The Ministry of Home Affairs has, however, been supplementing the resources of State
Governments for modernization of their police forces under the Scheme for Modernisation of State
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Police Forces (MPF Scheme). Under the Scheme, assistance is being provided to the States for
procurement of modern weaponry, construction of buildings, vehicles, security and communication
equipments, etc.

The Central assistance under MPF Scheme has resulted in improvement in the procurement of
weaponry by the State police forces both in terms of numbers and range of weapons. The most
popular weapons acquired by the States are INSAS rifles, AK-47, 9 mm Carbines and 7.62 SLRs.
The number of each of these weapons acquired by the State Police during 2000-01 to 2007-08 is as

under:

Sl.No Weaponry Numbers acquired during 2000-01to 2007-08
1 INSAS rifles 9751

2 AK-47 rifles 36890

3 9 mm Carbine 20361

4 SLRs 7.62 67248

The State Governments include modern weaponry in their MPF annual action plans as per their
assessed requirements and the weapons are either procured through Ordnance Factory Board or
imported by the States.

The Central Government is also ensuring provision of modern weapons to the Central
Paramilitary Forces (CPMFs). Under the Scheme of Modernization of CPMFs during (2002-2009)
they have been provided weapons worth Rs.1538 crore, details of which are given below:

Sl. No. ltems Quantity procured Value in
from 01-04-2002 to Rupees crore
31-03-2009

1. Rifle 5.56 mm Indian National 3,05,470 761.89
small arms system (INSAS)

2. Light Machine Gun (LMG) 5.56 32,523 212.24
mm INSAS

3. 105 mm Light Field Gun (LFG) 138 200.05

4. 84 mm Rocket Launcher 1447 62.26

5. Passive Night Vision (PNV) for 631 11.64
5.56 mm rifles

6. Ammunition 40.08

7. AK-47 Rifles 24,000 19.19

8. Automatic Grenade 933 165.30
Launcher (AGL)

9. 51 mm Mortar 2410 20.46

10. SMG MP5 1469 15.77

1. Pistol 9 mm Browning 1184 18.88

12. 9 mm Carbines 6563 10.68
TOTAL: 1538.44
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Modernization of State Police Forces as well as CPMFs is an ongoing process and the
Government on a continuous basis takes necessary steps and measures to ensure that the police
forces are equipped with modern weapons and technologies to effectively deal with security threats.

Centre's caution to Kerala about law and order problem
*67. SHRI ABDUL WAHAB PEEVEE: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Centre has recently cautioned Kerala Government about grave law and order

problem in Mamallapuram and some other districts as reported in media;

(b) if so, whether Government has received any feedback from the State Government in this

regard; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) to
(c) As per the Constitution, "Public Order" and "Police” are State subjects and it is primarily the
responsibility of the State Governments to maintain law and order in their States. However, the
Central Government reviews the internal security situation in the country from time to time. During
such a security review the issue of more effective policing in certain areas of Malappuram and
Tiruvananthapuram, came up for discussion. The State Government has been advised to take

necessary action in this regard.
New road project for Madhya Pradesh

1#68.MISS ANUSUIYA UIKEY: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether Government has received any proposal under MPSRSP from the Government of
Madhya Pradesh for new road project with the help of Asian Development Bank;

(b) if so, the date on which the proposal was received;
(c) the total cost of this project along with the status of approval of this proposal;

(d) whether Government of Madhya Pradesh has requested the Government of India to include

this project in annual projects for the year 2009-10; and
(e) if so, the status thereof?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI KAMAL NATH): (a) to (e) Yes,
Sir. Ministry of Finance, Department of Economic Affairs has received proposals from Government of
Madhya Pradesh vide letter dated 23rd May, 2008 amounting to US$ 300 million. The Madhya
Pradesh Government requested for inclusion of the project either for 2009 or 2010. The project was
however included in pipeline 2011 due to headroom issues within Asian Development Bank at that
time and the competing demands of projects on which work has been going on in consultation with
ADB.

tOriginal notice of the question was received in Hindi
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Need for reforms in techniques of textile production

t%69.SHRI SHIVANAND TIWARI:
SHRI RAM JETHMALANI:
Will the Minister of TEXTILES be pleased to state:

(a) whether it is a fact that in the textile industry of the country, there is a need for
comprehensive reform in present techniques of cotton production to textile production;

(b) if so, the response of Government in this regard;

(c) whether Government has implemented Technology Upgradation Fund Scheme in the
country for the technological development and expansion;

(d) if so, the average amount given from the said fund annually for the upgradation of the
techniques during the last five years; and

(e) the amount given from the above mentioned fund to spinning, handloom, powerloom and
mill sectors, separately during the year 2007-08 and 2008-097?

THE MINISTER OF TEXTILES (SHRI DAYANIDHI MARAN): (a) and (b) Need for comprehensive
reform in techniques of cotton production to textile production has already been addressed through
various interventions of Ministry of Textiles. Technology Mission on Cotton (TMC) commissioned in
1998-99 has improvised the farming practices. It has also brought in innovative farm and post farm
practices in cotton qualitatively and quantitatively. The production of cotton has increased from 179
lakh bales in the year 2003-04 to 315 lakh bales in the year 2007-08. Cotton productivity has been
increased from 399 Kgs per hectare in 2003-04 to 567 Kgs per hectare In 2007-08.

Technology Upgradation Fund Scheme (TUFS) is the flagship programme of the Ministry of
Textiles. The scheme provides for financial assistance as interest and capital subsidy to upgrade and
install technologically advanced textile machineries. TUFS assistance has helped in increasing
production in the entire textile chain. The total yarn production has increased from 3223.52 million
Kgs in 2004-05 to 3911.99 million Kgs in 2008-09. The production of fabric as a result of TUFS
assistance has increased from 45378 million square meters in 2004-05 to 54966 million square meters
in 2008-09. Likewise textiles export has also increased from US $ 14026.72 million in 2004-05 to US$
18519.96 million in 2008-09.

(c) Yes,Sir.
(d) The quantum of fund released by the Government agencies under TUFS during the last five
years is as under:

Amount (Rupees in crores)

Year Fund released
2004-05 283.60
2005-06 485.00
2006-07 823.92
2007-08 1143.37
2008-09 2632.00

tOriginal notice of the question was received in Hindi
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(e) The TUFS assistance granted to different sector i.e. composite (mill sector), spinning,
weaving including powerloom in the years 2007-08 and 2008-09 on the basis of derivative percentage
of the allocation is as under:-

Amount (Rupees in crores)

Industry segment 2007-08 2008-09
Composite 235.53 542.19
Spinning 387.95 893.04
Weaving including powerloom 87.93 202.40
Others 431.96 994.37
TOTAL : 1143.37 2632.00

Production and export of cardamom
*70. SHRI O.T. LEPCHA:
SHRI SANTOSH BAGRODIA:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:
(a) the details of cardamom exports in terms of volume and value for the last five years;
(b) whether it is a fact that cardamom production in the country has stagnated in the country;
(c) if so, the reasons therefor; and

(d) the steps being taken to increase the production and cultivation of cardamom in the
country ?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (a) Export of
cardamom (small & large) for the last five years is as follows:

Cardamom (small) Cardamom (large)
Year Quantity Value Quantity Value
(MT) (Rs. Lakhs) (MT) (Rs. Lakhs)

2004-05 642 2362.40 954 1129.86
2005-06 863 2682.13 1046 1154.65
2006-07 655 2348.10 1504 1700.08
2007-08 500 2475.00 1325 1500.00
2008-09 750 4726.50 1875 2280.75

(b) Cardamom (small): The annual average production of cardamom (small) in the country
during the last few years has been between 11,000 tons and 12,000 tons.

Cardamom (large): The production of cardamom (large) during the last few years has
shown a fluctuating trend. The production has come down from 6,100 tons in 2003-04 to 4,420 tons
in 2006-07. In 2007-08, the production has increased to 4,920 tons.
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(c) Cardamom (small): The production of cardamom (small) during 1990s was between 4,000
tons to 7,000 tons. The massive introduction of high yielding variety, viz., Njallani, has resulted in
increase in the production between 11,000 tons to 12,000 tons. However, the small and marginal
farmers were reluctant to replant the existing lower yielding area with Njallani because of the loss in
income during the gestation period, which is around two years.

Cardamom (large): The vagaries in the climatic conditions are the major reasons for the
fluctuations in the production of cardamom (large).

(d) For production and productivity improvement of cardamom (small & large), Spices Board
is implementing an exclusive scheme viz. Special Purpose Fund for Replantation & Rejuvenation of
Cardamom Plantations, Under another scheme viz. Export Oriented Production & Post Harvest
Improvement of Spices, there are also activity components facilitating improvement of production,
productivity and quality of cardamom. These schemes are being implemented during Eleventh Plan.

Policy guidelines for coastal security
*71. SHRI SUBHASH PRASAD YADAV : Will the Minister of HOME AFFAIRS be pleased to state:
(a) the policy guidelines for coastal security in the country;
(b) whether Government proposes to launch coastal security scheme;
(c) if so, the details thereof;

(d) whether a meeting in this regard was held recently under the Chairmanship of Home

Secretary;
(e) if so, the details thereof and the decisions taken therein; and

(f) the steps taken/proposed to be taken for better coordination between related security
agencies?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) Coastal security policy envisages a multi-tier protection and security
management system involving the Indian Navy, Coast Guard and marine police of all coastal States/
Union Territories, who in turn, function within designated areas of operation ranging from high sea
upto the coastline of the country. The Indian Navy has been designated as the authority responsible
for overall maritime security which includes coastal security and offshore security. The Indian Coast
Guard is additionally designated as the authority responsible for coastal security in territorial waters
including areas to be patrolled by coastal police of States/UTs.

(b) and (c) A comprehensive 5-year Coastal Security Scheme, which is a supplemental initiative
to strengthen the infrastructure of States/UTs for coastal surveillance and patrolling, is already under
implementation from 2005-06. The Scheme is under implementation in nine coastal States, viz.
Guijarat, Maharashtra, Goa, Karnataka, Kerala, Tamil Nadu, Andhra Pradesh, Orissa and West
Bengal, and four coastal Union Territories, viz. Daman & Diu, Lakshadweep, Pondicherry and
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Andaman & Nicobar Islands. Under the Scheme, 73 coastal police stations, 97 check posts 58
outposts and 30 operational barracks have been approved. The scheme also provides for 204 patrol
boats fitted with modern navigational and maritime equipment for patrolling in coastal waters, and
153 jeeps and 312 motorcycles for patrolling along the coast. A lump sum assistance of Rs.10 lakhs
per police station is also provided for computers and equipments, etc. The approved five-year outlay
for the Scheme is Rs.400 crores for non-recurring expenditure and Rs. 151 crores for recurring
expenditure on fuel, maintenance and repairs of vessels and training of personnel. So far, 59 coastal
police stations have already been operationalised. Supply of interceptor boats to the States/UTs has
also commenced from April, 2009.

The coastal States and Union Territories are carrying out an exercise of vulnerability/gap analysis
jointly with Coast Guard to firm up their additional requirements in respect of coastal police stations,
boats, vehicles etc. for formulation of Phase-Il of the Coastal Security Scheme.

(d) and (e) Yes. A meeting was held recently on June 10, 2009. This was in continuation of
multi-level discussions/meetings undertaken by the Government following the 26/11 Mumbai terror
attacks. The major initiatives are as below:

. Apart from expeditious implementation and completion of ongoing Coastal Security
Scheme, action is being taken to finalise the contours of Phase-Il of the Coastal Security Scheme to
bridge the gap and shortfalls of the ongoing scheme identify during multi-level meetings on coastal
security.

. The Department of Shipping and DG (Shipping) are taking necessary steps for registration
of all the fishing/non-fishing boats plying in Indian waters and installation of navigational and
communication equipments on these boats.

. The Department of Fisheries has taken up the project of issuance of ID cards to all the
fishermen.

. The Registrar General of India is also implementing a project for issuance of Multi purpose
National Identity Cards (MNICs) to the coastal population of the country.

. The Coast Guard is taking necessary steps to farther strengthen its infrastructure.

(f) The Coast Guard is coordinating among the coastal States/Union Territories and other
security agencies. The Director General Coast Guard has been designated as Commander Coastal
Command responsible for overall coordination between Central and State agencies in all matters
relating to coastal Security.

Promoting handloom sector in Uttar Pradesh

*72 SHRI NAND KISHORE YADAV:
SHRI KAMAL AKHTAR:
Will the Minister of TEXTILES be pleased to state:

(a) the steps taken to promote the handloom sector in Uttar Pradesh;

(b) the district-wise details of Central assistance given for helping the weaver's community
during the last three years, till 1st July, 2009 in Uttar Pradssh;
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(c) whether the Ministry has any proposal or any special scheme for helping the weavers in
Uttar Pradesh;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF TEXTILES (SHRI DAYANIDHI MARAN): (a) The Government of India is
implementing the following schemes during the Eleventh Five Year Plan to promote the Handloom
Sector in all over the country including Uttar Pradesh State:-

(i) Integrated Handloorns Development Scheme

(i) Marketing and Export Promotion Scheme

(i) Handloom Weavers Comprehensive Welfare Scheme
(iv) Mill Gate Price Scheme

(v) Diversified Handloom Development Scheme

(b) The district-wise details of Central assistance are not maintained in this department.
However, the details of Central assistance provided to the Uttar Pradesh State for overall
development and welfare of handloom weavers during the last three years and in the current year are

as under;-
Sl. No. Financial year Central assistance provided to the
State of Uttar Pradesh.
(Rs. in lakh)
1. 2006-07 974.00
2. 2007-08 371.00
3. 2008-09 1367.00
4. 2009-10 (UP to 01.07.2009) -

(c) to (e) The developmental and welfare schemes being implemented by the Government of
India are comprehensive in nature and cover the interest of handloom weavers of the entire country
including Uttar Pradesh. In the Eleventh Plan, out of the two mega clusters sanctioned with an outlay
of Rs 70.00 crores each, one of them is Varanasi in Uttar Pradesh, the other being Sibsagar in
Assam. Also, as a special measure for the welfare of handloom weavers, Handloom Weavers
Comprehensive Welfare Scheme is being implemented with components of (i) Health Insurance
Scheme and (i) Mahatma Gandhi Bunkar Bima Yojana which provide medical facilities and life
insurance cover for the weavers in the country including State of Uttar Pradesh. Weavers covered
under the scheme during the last three years in the State of Uttar Pradesh are as under:—

Year Weavers covered under Weavers covered under
Health Insurance Scheme Mahatma Gandhi Bunkar Bima
Yojana
2006-07 88372 17163
2007-08 431921 14350
2008-09 371617 21560
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Four laning of NH-76
1*73.SHRIMATI MAYA SINGH: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:
(a) whether proposal has been approved for four laning of NH-76;
(b) if so, by when the work is scheduled to commence;
(c) the amount to be allocated on this project during the current financial year (2009-10); and
(d) the target set for the completion of this project?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI KAMAL NATH): (a) NH-76
between Pindwara in Rajasthan and Shivpuri in Madhya Pradesh has been taken for four-laning
under East-West Corridor of NHDP and is mostly completed. There is no proposal for four-laning
between Jhansi and Mirzapur in Uttar Pradesh.

(b) Status on June, 2009

SI. No. Stretch of NH-76 taken up Length Status
for Four Laning (Km.)

1 2 3 4

1. Km.0.00 to Km.29.00 (Rajasthan) 29 Completed

2. Bakaria to Gogunda Km. 29 to Km.73 44 do
(Rajasthan)

3. Gogunda to Udaipur Km.73 to Km. 31.724 91.68%
104.724 (Rajasthan) Completed

4. Udaipur to Chittorgarh (Rajasthan) Km. 108 Completed
104.724 to Km.213

5. Chittorgarh Bypass km. 213 to km.229.25 40.71 do
(Rajasthan) Km.229.25 to Km.253.00

6. Km.253.00 to Km.316.00 (Rajasthan) 59.72 do

7. Km.316.00 to Km.381.00 61.16 do
(Rajasthan)

8. Chambal Bridge (Rajasthan) 1.4 53.81%

Completed

9. Kota Bypass Km.381.00 to 26.42 68%
Km.406.00 to (Rajasthan) Completed

10. RJ/MP Border to Kota Km.406.00 43.15 Completed

to Km.449.15 (Rajasthan)

1. RJ/MP Border to Kota Km.449.15 61.492 do
to Km.509 (Rajasthan)

tOriginal notice of the question was received in Hindi
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12. RJ/MP Border to Kota Km.509 67.49 do
to Km.579 (Rajasthan)

13. Shivpuri Bypass & upto MP/RJ Border 53 do
Km. 15.00 to Junction of NH-76/NH-3 of
NH-25 & Km.579.00 to Km.610 of NH-76
(Madhya Pradesh)

(c) and (d) Allocation is not made project-wise. The total cost of three ongoing projects is
Rs.868.07 Crs against which an expenditure of Rs.540.48 Crs. (Up to June 2009) has been
incurred. The balance expenditure of Rs.327.59 Crs. shall be incurred during 2009-10 and 2010-11
out of total allocation of funds made to NHAI. The entire work is expected to be completed by
Dec.2010.

Revamping internal security and intelligence apparatus
*74. SHRIMATI SHOBHANA BHARTIA:
SHRI N.K. SINGH:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether in the wake of increase in the terrorist and Naxalite activities, Government has
decided to revamp the internal security and Intelligence apparatus in the country;

(b) if so, the details thereof;

(c) whether due to lack in proper coordination between various intelligence agencies, the acts
of the terrorists and Naxalites are not properly checked; and

(d) if so, to what extent the revamp of various intelligence and security agencies will put a
check on the activities of Naxalites and terrorists ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) and
(b) The Government has been, on a continuing basis, reviewing the security arrangements in the
light of emerging challenges, including terrorist, and naxalite activities and a number of important
decisions and measures have been taken. These measures include augmenting the strength of
Central Para-Military Forces; amendment of the CISF Act to enable deployment of CISF in joint
venture or private industrial undertakings; establishment of NSG hubs at Chennai, Kolkata,
Hyderabad and Mumbai; empowerment of DG, NSG to requisition aircraft for movement of NSG
personnel in the event of any emergency; strengthening and re-organising of Multi-Agency Centre to
enable it to function on 24X7 basis for real time collation and sharing of intelligence with other
intelligence and security agencies; and development of online and secure connectivity between
Multi-Agency Centre, Subsidiary Multi-Agency Centres and State Special Branches. Further, the
Central Government supplements the efforts of the State Governments by providing assistance for
security and development which, inter alia, include deployment of CPMFs, CoBRA Batallions,
provision of funds for modernization of weapons and for other socio-economic and developmental
works. The Unlawful Activities (Prevention) Act, 1967 has been amended and notified in 2008 to
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strengthen the punitive measures to combat terrorism. The National Investigation Agency has been
constituted under the National Investigation Agency Act, 2008 to investigate and prosecute offences
under the Acts in the Schedule.

(c) and (d) Due to close coordination between the intelligence agencies of the Centre and State
security and intelligence agencies, a number of terrorist incidents have been averted; and this has
also resulted in large number of cases being resolved.

Army's intelligence report about escalation in maoist activities
t*75.SHRI BRIJ BHUSHAN TIWARI: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that intelligence wing of Army has, in its intelligence report, hinted at

escalation in maoist activities in 231 districts of thirteen States, including three districts of NCR;
(b) if so, the details thereof and the measures being taken to check such activities;

(c) whether Government is chalking out a concrete plan to tackle the root causes of naxalite

violence; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) No,
Sir.

(b) Does not arise.

(c) and (d) Government has adopted an integrated approach in dealing with LWE activities in
the arenas of security, development and public perception. State Governments deal with the various
issues related to LWE activities in the States. The Central Government supplements their efforts in
several ways. These include deployment of Central Paramilitary Forces (CPMFs) and Commando
Battalions for Resolute Action (CoBRA); sanction of India Reserve (IR) battalions, setting up of
Counter-Insurgency and Anti-Terrorism (CIAT) schools; modernisation and upgradation of the State
Police and their Intelligence apparatus under the Scheme for Modernization of State Police Forces
(MPF scheme); re-imbursement of security-related expenditure under the Security Related
Expenditure (SRE) Scheme; filling up critical infrastructure gaps under the scheme for Special
Infrastructure in Leftwing Extremism affected States; assistance in training of State Police through
Ministry of Defence, Central Police Organisations and Bureau of Police Research and Development;
sharing of intelligence; facilitating inter-State coordination; launching special intra-State and inter-

State coordinated joint operations, assistance in community policing and civic actions.

A meeting of Chief Ministers of seven naxal affected States of Andhra Pradesh, Bihar,

Chhattisgarh, Jharkhand, Maharashtra, Orissa and West Bengal with Union Home Minister was held

tOriginal notice of the question was received in Hindi
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on 7th January 2009. Various institutional mechanisms to review and monitor the LWE situation have
been established. A high-level Task Force under Cabinet Secretary has been put in place for
promoting coordinated efforts across a range of security and development measures. Special efforts
are being made to give focussed attention to development activities in identified 34 comparatively
more affected districts. 69 schemes of 20 development Ministries have been identified for focussed
implementation in these districts.

Escalated cost of Admiral Gorshkov
*76. SHRI PRAKASH JAVADEKAR: Will the Minister of DEFENCE be pleased to state:

(a) whether it is a fact that Government has agreed to pay the escalated price to Russia for the

aircraft carrier, Gorshkov;
(b) if so, the details thereof; and
(c) what are the details of the delivery schedule of this aircraft carrier?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) The Russian side had submitted
a revised Master Schedule indicating delay and increase in prices for repair and re-equipping of
aircraft carrier ex-Admiral Gorshkov. The Government have agreed to conduct negotiations for
finalizing a revised Repair and Re-equipping Contract. The technical verification of additional work
was undertaken by the Indian Navy. The Russian side has been invited for price negotiations and the
details of the final prices would be known only after completion of these negotiations.

Delivery Acceptance Trials of the ship is expected to be completed in December, 2012.
Impact of global recession on domestic industry

77. SHRI SANJAY RAUT: Will the Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether any assessment has been made regarding the impact of recession on domestic

industry;

(b) if so, the details indicating the number of industrial units closed down as a result thereof;
and

(c) the details of steps taken or proposed to be taken for protecting domestic industry and
enhancing job opportunities in the country ?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (a) and (b) The
industrial growth measured in terms of Index of Industrial Production (IIP) declined to 2.6% in 2008-
09 due to global economic slowdown. The global recession has affected some of the export oriented
industries in India, such as textiles, handicrafts, leather, and gems and jewellery. Slowdown in the
demand for automobiles and its ancillaries, steel etc. has also been seen.

The Labour Bureau conducted a survey in May, 2009 covering ten important sectors of the

economy viz. mining, textiles, metals, automobiles, gems & jewellery, transport, construction,
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IT/BPO, leather and handloom-powerloom to assess impact of recession on employment.
According to the study, an estimated 5 lakh workers lost their jobs during October-December 2008.
However, employment in selected sectors has increased by an estimated 2.5 lakh during January-
March, 2009.

(c) Several measures / initiatives have been taken by the Government to insulate the domestic
industry from the impact of global recession and stimulate domestic demand.

The measures to stimulate domestic demand inter-alia include significant reduction in ad valorem
CENVAT duty, incentives to the housing sector with a view to give a boost to affordable housing, and
sector specific initiatives. For automobile sector an accelerated depreciation of 50% on commercial
vehicles was announced and assistance to the States under the Jawaharlal Nehru National Urban
Renewal Mission (JNNURM) provided for purchase of buses for urban transport system.

Further, a set of measures were announced for enhancing the flow of funds to the MSME sector.

The various measures to support exports included interest subvention of 2% for pre & post
shipment export credit for identified labour intensive industries, additional allocation for export
intensive schemes, additional funds towards providing guarantee by the Export Credit Guarantee
Corporations (ECGC) and enhancements of duty draw back benefits on certain identified exportable
items.

In addition, RBI has taken a number of steps to reduce the cost of credit and improve liquidity for

the industry such as reduction of the Repo rates, reverse Repo rates, Cash reserve ratio etc.

The lowering of cost of credit, reduction in CENVAT, sector specific initiatives, have helped to
stimulate domestic demand and generate higher employment. As a consequence of various
measures taken by the Government, there are early signs of recovery of the industrial sector. The
index of industrial production which registered a negative growth rate of (=) 0.7% and (=) 0.8% in
February and March 2009 respectively has improved to 1.4% in April, 2009.

Settlement of claims pending in EPFO

*78. SHRI K.E. ISMAIL:
SHRID. RAJA:
Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether it is a fact that more than 74 lakh settlement claims were pending at various offices
of Employees Provident Fund Organisation (EPFO) across the country at the end of the year 2008-
09;

(b) if so, the details and the reasons for pile up of such a huge number of settlement claims
with EPFO; and

(c) the steps being taken by Government to ensure speedy clearance of pending cases ?
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THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (a) and (b)
No, Sir. During the year 2008-09, a total of 99.58 lakh claims were received. Out of this, a total of
93.07 lakh claims were disposed off leaving a balance of 6.51 lakh claims as on 31.3.2009 pending
with the Employees' Provident Fund Organisation.

As per provisions of the Employees' Provident Fund Scheme, 1952, claims received, complete in
all respects are settled within 30 days. Settlement of claims is a continuous process. As there is a

continuous inflow of fresh claims, certain claims are pending at any given point of time.
The main reasons for delay in settlement of claims are as under:-
(i) Submission of incomplete forms by the claimants.
(it) Increased inflow of claims for 'Final Settlement'.

(c) Computerization project in Employees’ Provident Fund Organisation is being implemented
in collaboration with National Informatics Centre and after completion of the same, the time taken in
settlement of claims will come down substantially.

Lack of infrastructure in Army Schools
*79. SHRI T.K. RANGARAJAN : Will the Minister of DEFENCE be pleased to state:
(a) how many Sainik Schools are there in India;

(b) whether the Ministry is aware of lack of infrastructure in Sainik School in Amravathi Nagar in
Tamil Nadu; and

(c) the steps being taken to fulfil the needs of infrastructure of that school ?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) There are 24 Sainik Schools in
the country under this Ministry. Sainik Schools are the dual responsibility of both the Central and
State Governments. The State Government has the responsibility of providing maintenance of
building, roads and installations and for major replacements. They are also required to release
grants-in-aid sought for additional requirement of building and furniture, transport, laboratory
equipment etc.

In the case of Sainik School at Amaravathi Nagar in Tamil Nadu, the matter of infrastructure
facilities was taken up with the State Government and during last three years, it has granted
sanction(s) of Rs.4.25 crore for improvement/oonstruction of classrooms, administrative block,
employees quarters', isolation ward, gas plant, laboratories, water facilities etc.

An amount of Rs.15 lakhs is allotted to State PWD every year for maintenance of existing
buildings. Proposals for additional projects to improve the infrastructural facilities for construction of
staff quarters, cadets' hostels and auditorium have been submitted to the State Government for
approval. Since 2000, the school has been receiving 50.4 lakhs every year in the form of block grant
to be utilized for disbursement of State scholarships. Balance amount, if any, is to be utilised for
deficit budget.
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In addition to this, in the Union Budget for the year 2008-2009, an additional amount of Rs.44
crore @ Rs.2 crore for each of the then existing 22 Sainik Schools has been provided for immediate
improvement of infrastructure including class rooms, laboratories, libraries and facilities for physical

education.

Sanction of Rs.2 crore to Sainik School Amaravathi Nagar for improvement of infrastructure was

issued on 31.12.2008 and the projects are under progress.
Mechanism to check GM food products in India

*80. SHRI NANDAMURI HARIKRISHNA:
SHRIM.V. MYSURA REDDY:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether his Ministry is aware that Genetically Modified (GM) food is entering the country

due to lack of regulatory mechanism;

(b) whether it is a fact that when DGFT intercepts consignments of imported GM food, a mere

undertaking from the importer that the food is not GM is sufficient for release of goods;
(c) if so, whether such cases have been detected during the last five years;
(d) if so, the year-wise and product-wise details thereof; and
(e) the threshold limit of GM content in India vis-a-vis other major countries of the world ?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (a) Import of
Genetically Modified (GM) Food Products in India is governed by the rules for 'Manufacture, Use,
Import and Export and Storage of Hazardous Micro Organisms/Genetically Engineered Organisms or
Cells', 1989 notified under provisions of Environment Protection Act, 1986.

Accordingly, as per the provisions incorporated in the ITC (HS) Classifications of Export and
Import Items (Schedule 1), import of any food, feed, raw or processed or any ingredient of food,
food additives or any food product that contains GM material and which is being used either for
industrial production, environmental release or field application, will be allowed only with the approval
of the Genetic Engineering Approval Committee (GEAC) in Ministry of Environment & Forests,
Government of India. At the time of import, all consignments containing products which have been
subjected to genetic modification, will carry a declaration stating that the product is Genetically
Modified. In case, a consignment does not carry such a declaration and is later found to contain
Genetically Modified material, the importer is liable to penal action under Foreign Trade
(Development and Regulation) Act, 1992.

GEAC has prescribed the procedure for import of GM foods in the country. For import of Living
Modified Organisms (LMOs) as Food, Feed and Processing (FFP), detailed environment clearance
of GEAC needs to be obtained, for which bio-safety and food safety studies need to be furnished. In
case of GM processed food, the GEAC follows an "event based approval” in a given crop. If the
processed food contains any ingredient derived from LMO as Food, Feed and Processing (FFP) or
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GM processed food derived from LMO, and if the LMO/product thereof has been approved by
GEAC, no further approval is required, except for declaration at the port of entry. In case, it does not
have the approval of GEAC, the procedure applicable in case of GM Processed Food derived from
LMO is applicable. Thus, it is not correct to suggest that there is a lack of regulatory mechanism for
import of GM food.

(b) to (d) Import consignments at ports are examined by customs authorities and not by DGFT.
The information relating to interception of such consignment, if any, is being collected by Customs
from its field formations and shall be submitted to the House in due course.

(e) As on date, there is no threshold limit for GM content in India. A table relating to threshold
level in other countries, available with the Government, is enclosed in the Statement.

Statement

Threshold Limit of GM Content in Major Countries, as of April 2006

Major Labeling Product/  Coverage Major Threshold Degree of
Countries  type process exemptions level implemen-
Hation

1 2 3 4 5 6 7
European  Mandatory, Process Food, feed, = Meat and 0.9% Implemented
Union & national additives, animal

voluntary flavorings, products

guidelines products

derived from
GM, restaurants

Brazil Mandatory Process Food, feed,  Virtually 1% Not
products none implemented
derived from
GM, meat,
restaurants

China Mandatory ~ Process  List, incl. Outside of N/A (0%)  Partially
products list implemented
derived
restaurants

Japan Mandatory ~ Product List of food Processed 5%b Implemented

& voluntary items products
(soy oil)

Indonesia  Mandatory ~ Product  List Outside of 5%b Not/partially

list

Thailand Mandatory ~ Product List Outside of 5%b Not/partially

list

South Mandatory  Product List Processed 3%c Implemented

Korea (+ voluntary) products
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1 2 3 4 5 6 7

Australia=  Mandatory  Product All Processed 1% Implemented
New (+voluntary) products products
Zealand based on
content
Argentina  Voluntary Product Not specified- all products based on No specific
content law
South Voluntary Product Not specified- all products based on Implemented
Africa content
Philippines  Voluntary Product Not yet specified 5% Upcoming
Canada Voluntary Product All products based on 5% Implemented
content
United Voluntary Product All products based on N/A Draft
States content
guidelines

a : For substantial equivalent products only.

b : On three main ingredients in each product.

¢ : On top five major ingredients in each product.

Source: Haigh (2004), Carter and Gruere (2003a),USDA FAS Attache Reports (2000-06)- As conveyed by
Ministry of Environment and Forest

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
National Fibre Policy
415. SHRIMATI T. RATNA BAI: Will the Minister of TEXTILES be pleased to state:
(a) whether Government has any proposal to introduce National Fibre Policy;

(b) ifso, the details worked out so far;

(c) whether Government is contemplating to include the new changes came in the textile
industry in such policy;

(d) if so, the details thereof; and

(e) the suggestions received from the Government of Andhra Pradesh to incorporate in such
policy to suit the textile industry workers in Andhra Pradesh and to help the SC/ST people?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA LAKSHMI):
(a) and (b) Yes, Sir. The Government is contemplating to formulate a National Fibre Policy. A
working group is being constituted to look into the various aspects.

(c) and (d) The required changes, if necessary, would be carried out after formulation of the
said Policy.

(e) No such reference received from Government of Andhra Pradesh.
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Incentives to textile industry in view of recession
416. SHRIMATI RATNA BAI: Will the Minister of TEXTILES be pleased to state:

(a) whether the growth rate of textile industry has come down sharply due to recession and
other factors;

(b) if so, the details thereof; and

(c) theincentives being offered to textile industry to come out from recession in short and long
term measures especially for the textile workers in Andhra Pradesh areas where suicides are
happening in districts like Sircilla and Rajamundhary and other areas?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA LAKSHMI):
(a) to (c) The Government is aware of the impact of global economic slowdown on the Indian
textiles industry and has been in continuous dialogue with the industry, which is passing through a
challenging time. India's textiles exports have marginally declined by 5.31 % in dollar terms during
April - February' 2008-09 over the corresponding period of previous financial year. The Government
is closely monitoring both the domestic & international economic developments and had announced
two stimulus packages on 7th December, 2008 and 2nd January, 2009 to boost exports, arrest the
impact of economic slow down and to improve liquidity. These measures/packages have helped to
meet the crisis to a great extent. These measures are applicable for the entire country including the
State of Andhra Pradesh and, inter alia, include:-

0D Additional allocation of Rs.1400 crore to clear the entire backlog of Technology Upgradation
Fund Scheme (TUFS),

i) All items of handicrafts to be included under 'Vishesh Krishi & Gram Udyog Yojana
(VK& GUY)'.

i) Across-the-board cut of 4% in the ad-valorem Cenvat rate till 31.3.2009.

iv)  Interest subvention of 2% upto 31.3.2009 subject to a minimum of 7% per annum on pre and
post-shipment export credit (since extended to 30.9.09 in the Union Budget 2009-10).

v)  Provision of additional funds for full refund of Terminal Excise Duty/Central Sales Tax.
vi)  Enhanced back-up guarantee to ECGC to cover for exports to difficult markets/products.

vii)  Refund of Service Tax on foreign agent commissions of upto 30% of FOB value of exports as
well as refund of service tax on output service while availing benefits under Duty Drawback
Scheme.

viii) Credit targets of Public Sector Banks revised upward to reflect the needs of the economy.

ix)  State Leve Bankers Committee would hold meetings for resolution of Credit issues of MSMEs.
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x)
i)
xii)

Guarantee cover under Credit Guarantee Scheme doubled to Rs. 1 crore with cover of 50%.
DEPB rates restored to pre-November, 2008 levels and extended till 31.12.2009.

Duty Drawback on knitted fabrics enhanced retrospectively from 1.9.2008.

The above measures are in addition to the following relief measures that had been introduced

earlier to overcome the crisis facing the manufacturing industry in general of the entire country

including those in the State of" Andhra Pradesh:-

vi)

vii)
viil)

Income Tax benefit to 100% EOUs under Section 10B of I.T. Act, extended by Government for
one more year, beyond 31.3.2009.

Customs duty payable under EPCG scheme reduced from 5% to 3%.

Average export obligation under EPCG for Premier Trading Houses shall, as an option, be
calculated; based on the average of last 5 years export, instead of the present 3 years.

Exports made towards fulfilment of export obligation under EPCG Scheme shall be eligible for

incentives/rewards under promotional schemes.

In case of textile and granite sector EOUs, payment of only excise duty on DTA sale, in case
the use of duty paid imported inputs is up to 3% of the FOB value of exports.

Enhanced duty credit scrip of 2.5% (instead of the normal 1.25% under FPS) would be
allowed for export of High value added manufactured products.

Inclusion of 10 more countries within the arnbit of Focus Market Scheme.

Measures to reduce transaction cost to the exporters and procedural simplification have also
been incorporated.

Government accords utmost priority to promotion of textiles sector in view of its potential for

employment generation and foreign exchange earnings. In this context, the following long term

measures may be enumerated which are applicable for the entire country including the State of
Andhra Pradesh:-

)

i)

To improve productivity and quality of cotton for manufacture and export of competitive
downstream textile products, Government has launched the Technology Mission on Cotton
(T™MC).

To facilitate the modernisation and upgradation of the textile industry both in the organised and
unorganized sector, the Technology Upgradation Fund Scheme (TUFS) has been launched.
The Scheme has been further fine tuned to increase the rapid investments in the targeted sub-
sectors of the textile industry. The cost of machinery has been further brought down by
reducing the customs duty on imports.

To provide the textile industry with world-class infrastructure facilities for setting up their textile
units meeting international environmental and social standards, a Public-Private Partnership
(PPP) based Scheme known as the "Scheme for Integrated Textile Park (SITP)" has been
introduced in August 2005.
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iv)  The fiscal duty structure has been generally rationalized to achieve growth and maximum value
addition within the country in successive Budgets from 2004-05 onwards.

v) In order to cater to the growing skilled manpower requirements at shop floor level,
Government is providing assistance for strengthening existing and opening new Apparel
Training and Design Centres (ATDCs).

vi)  Government has allowed 100% Foreign Direct Investment in the textile sector under automatic
route.

vii) Government has de-reserved the readymade garments, hosiery and knitwear from SSI sector
so that large scale investments may be encouraged in these sectors.

vii)  National Institute of Fashion Technology (NIFT) has been set up to provide the leadership role
in sensitizing the Industry to the concept of value addition by inducting trained professionals to
manage the industry. This has resulted in an increased demand for trained professionals in
various sectors servicing the industry.

With the objective to provide interim relief to textile workers rendered unemployed as a
consequence of permanent closure of any particular portion or entire textile unit, Government has
implemented the Textiles Workers Rehabilitation Fund Scheme (TWRFS) w.e.f. 15.9.1986.
Assistance under the Scheme is provided to eligible workers only for the purpose of enabling them to

settle in another employment.
SEZs in Andhra Pradesh

417. SHRI MOHD. ALI KHAN: Will the Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether Government is going to make SEZs in the country;

(b) if so, the details thereof;

(c) the present status of SEZs in each State especially in Andhra Pradesh; and
(d) the purpose of each SEZ in Andhra Pradesh and employment given so far?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) Central Government has enacted the Special Economic Zone Act,
2005 and Rules, 2006 under which a Special Economic Zone can be set up either jointly or severally
by the Central Government, State Governments, or any person for manufacture of goods or
rendering services or for both or as a Free Trade and Warehousing Zone.

(b) Seven Central Government and 12 State/Private Special Economic Zones (SEZs) were set
up prior to the SEZ Act, 2005. In addition, 322 SEZs have been notified till 19th June, 2009 after the
enactment of the SEZ Act, 2005.

(c) and (d) The State wise present status of notified SEZs including those in Andhra Pradesh is
enclosed at Statement. The current employment in different SEZs in the State of Andhra Pradesh is
about 30,998.
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Statement

State-wise Distribution of approved Special Economic Zones

State Formal approvals Notified SEZs
Andhra Pradesh 103 68
Chandigarh 2 2
Chhattisgarh 1 0
Delhi 1 0
Dadra & Nagar Haveli 4 0
Goa 7 3
Guijarat 50 27
Haryana 46 30
Himachal Pradesh 0
Jharkhand 1 1
Karnataka 52 27
Kerala 24 1
Madhya Pradesh 14 5
Maharashtra M 55
Nagaland 2 0
Orissa 10 6
Pondicherry 1 0
Punjab 10 2
Rajasthan 8 7
Tamil Nadu 69 49
Uttar Pradesh 34 16
Uttarankhand 13 12
West Bengal 25 M
GRAND TOTAL : 578 322

Land occupied for SEZs

418. DR. GYAN PRAKASH PILANIA: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) how much agricultural land has so far been allotted/utilised or acquired by State
Governments for setting up of SEZs; State-wise;

(b) how much is waste and barren land, single crop land and double cropped land;

(c) whether double-crop land did not exceed 10 per cent of the total required for the SEZ;
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(d) approximate loss of agriculture production; and
(e) statistics pertaining to displacement of farmers and their rehabilitaion ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) Out of 678 formally approved SEZs, a total of 322 Zones have
since been notified over an area of 39,036 hectares approximately. State-wise distribution with land
size is given in the Statement. (See below)

(b) to (e) Land is a State subject. Land for Special Economic Zones (SEZs) is procured as per
the policy and procedures of the respective State Governments State Governments have been
advised that in case of land acquisition for SEZs, first priority should be for acquisition of waste and
barren land and if necessary single crop agricultural land could be acquired for the SEZs. If perforce
and portion of double cropped agricultural land has to to be acquired to meet the minimum area
requirements, especially for multi-product SEZs, the same should not exceed 10% of the total land
required for the SEZ. The Board of Approval for SEZs only considers those proposals, which have
been duly recommended by the State Government. Further, pursuant to the decision of Empowered
Group of Ministers (EGOM) in its meeting held on 5th April, 2007, the State Governments have been
informed on 15th June, 2007 that the Board of Approval will not approve any SEZs where the State
Governments have carried out or propose to carry out compulsory acquisition of land for such SEZs
after 5th April, 2007. As per the information made available by the developers in respect of 381 SEZs,
82.3% of land is waste/barren/dry/industrial, 15% of land is single crop and 2.7% of land is double
crop. As regards rehabilitation of displaced persons, State Governments have their own policies and
procedures to deal with this issue.

Statement
State-wise area of notified Special Economic Zones (In hectares)

(As on 19th June, 2008)

S.No. State Notified SEZs Area
1 2 3
1 Andhra Pradesh 9881.8715
2 Chandigarh 58.4566
3 Chhattisgarh 0
4 Dadar & Nagar 0
5 Delhi 0
6 Goa 249.475
7 Gujarat 12483.6346
Haryana 1340.2409
9 Jharkhand 36.4218
10 Karnataka 1946.7731
i Kerala 564.6242
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1 2 3

12 MP 164.117
13 Maharashtra 6956.591
14 Nagaland 0
15 Orissa 694.1653
16 Pondicherry 0
17 Punjab 46.124
18 Rajasthan 556.2584
19 Tamil Nadu 3582.8182
20 Uttaranchal 28.1426
21 upP 235.5661
22 West Bengal 210.44429

TOTAL : 39035.7246

Ban on imports from China

419. SHRI A. ELAVARASAN: Will the Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether Government imposed ban on import of China Mobiles and consumer items
recently;

(b) if so, the details thereof;

(c) whether Government also considers for permanent ban on toxic toys and other
consumables from China which may cause serious environmental and health impact;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) and (b) The Government has extended the ban on import of dairy
products from China vide Notification No.111 (RE-2008)/2004-2009 dated 16th June, 2009. The ban
has been extended for a period of six months from 24th June, 2009. Vide Notification No. 112 (RE-
2008)/2004-2009 dated 16th June, 2009 Import of 'Mobile Handsets' (classified under EXIM Code
'8517") without International Mobile Equipment Identity (IMEI) No. or with all Zeroes IMEl is
prohibited with immediate effect. Vide Notification No.113 (RE-2008)/2004-2009 dated 16th June,
2009 the Government has prescribed standards for import of toys.

(c) to (e) In addition to provisions made under the Import Policy, imported goods are also
subject to all applicable domestic laws, rules, orders, regulations, technical specifications,
environmental and safety norms as applicable to domestically produced goods.
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Acquisition of agricultural land for setting up of SEZ's

420. DR. JANARDHAN WAGHMARE: Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:

(a) whether Government is aware that the farmers in the country are vehemently opposed to
SEZs;

(b) whether Government is very keen on acquiring tracts of agricultural land for establishing
industries in spite of their oppositions; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) to (¢) Land is a State subject. Land for Special Economic Zones
(SEZs) is procured as per the policy and procedures of the respective State Governments. State
Governments have been advised that in case of land acquisition for SEZs, first priority should be for
acquisition of waste and barren land and if necessary single crop agricultural land could be acquired
for the SEZs. If perforce a portion of double cropped agricultural land has to be acquired to meet the
minimum area requirements, especially for multi-product SEZs, the same should not exceed 10% of
the total land required for the SEZ. The Board of Approval on SEZs only considers those proposals,
which have been duly recommended by the State Government. Further, pursuant to the decision of
Empowered Group of Ministers (EGoM) in its meeting held on 5th April, 2007, the State
Governments have been informed on 15th June, 2007 that the Board of Approval will not approve any
SEZs where the State Governments have carried out or propose to carry out compulsory acquisition
of land for such SEZs after 5th April, 2007.

Job losses in export oriented units

421. SHRID. RAJA:
SHRI M.P. ACHUTHAN:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether it is a fact that our exports have continued to drop for the seventh month in a row
by as much as 33.2 per cent in April compared with the previous year;

(b) whether it is a fact that there has been large scale retrenchment in most of the export-
oriented sectors such as textiles, gems and jewellery which are labour intensive sectors; and

(c) if so, what are the details thereof and what steps are being taken to prevent large scale job
losses in such sectors?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) Yes, Sir. Exports have shown a declining trend since October,
2008 and as per the quick estimates compiled by DGCI&S, merchandise exports in April, 2009 was
US $ 10.743 Billion as compared to US $ 16.076 billion in the corresponding period previous year,
thereby showing a decline of 33.2%.
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(b) and (c) No detailed survey has been conducted for export oriented units. A sample survey
conducted by Department of Commerce (during August, 08 till April, 09) for 648 exporting units
located across the country revealed a job loss (both direct and indirect) to the extent of 1,34,593
Persons, Sector-wise break-up of job losses is at Statement-I (See below). Government has been
closely monitoring the situation and has announced stimulus packages to revive demand. Stimulus
measures announced is at Statement-Il.

Statement-/

Sample Survey related to job losses (Direct & Indirect) for exporting units
(during August, 2008 to April, 2009 )

SI. No. Products Group No. of Units Job Loss
surveyed (in Nos.)
1 Leather & Leather Products 34 7058
2 Marine products 29 883
3 Minerals and Mineral Processing; (Granite, 25 526
iron Ore etc.)
4 Automobiles & Auto Components Sector 25 7143
5 Coir 3 260
6 Spices 6 1276
7 Garments and textiles 13 20314
8 Handloom 27 5145
9 Fruits, Vegetables & Food items 39 3632
10 Gemstones & Jewellery 14 6893
i Handicrafts 125 14547
12 Jute goods 3 300
13 Engineering goods 103 10291
14 Chemicals 45 38206
15 Drugs and Pharmaceuticals 25 531
16 Plastics 10 1442
17 Misc. products including sports goods 22 16146
GRAND TOTAL * 648 134593
Statement-I/

Stimulus package announced by the Government/ RBI

Government announced a number of Stimulus packages including the measures taken by RBI on
the fiscal front since last quarter 2008 to address the immediate impact of the Global economic
slowdown and its impact on Indian economy. These announcements were brought into action
immediately thereafter. Broadly these are:
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(A)

Measures taken by the Government:

Q)

@

®

@

®

©

@

®

@

(10)

W)
(12)

(13)

(14)

Interest subvention of 2% has been provided, till 30.9.2009, to the following labour

intensive sectors for exports:—

Textiles (including Handlooms), Handicrafts, Leather, Gems and Jewellery, Marine
Products and SMEs;

Additional funds of Rs 350 crore provided for Handicraft items etc. in Vishesh Krishi
and Gram Udyog Yojana (VKGUY);

Market Linked Focus Product Scheme extended for bicycle parts, Motor Cars and
Motor Cycles, Apparels and Clothing accessories, Auto Components etc.for exports
from 1.4.09 to 30.09.09;

Rs 1100 crore provided to ensure full refund of claims of CST / Terminal Excise duty
/Duty drawback on deemed exports dispersed to clear the pending claims upto
31.3.09;

Exporter friendly and the popular Duty Neutralisation Scheme /.e., Duty Entitlement
Passbook (DEPB) Scheme extended upto 31st December, 2009;

DEPB rates for all items where they were reduced in November, 2008 restored to
higher rates from retrospective effect;

Duty Drawback rates on certain items restored to higher rates effective from 1st
September, 2008;

DEPB and Freely Transferable Incentive Schemes allowed without the initial
requirement of Bank Realisation Certificate (BRC);

Back-up guarantee made available to ECGC to the extent of Rs 350 crore to enable it
to provide guarantees for exports to difficult markets / products. ECGC is now been
able to widen its coverage;

Additional funds of Rs 1400 crore provided for textile sector to the Ministry of Textiles
to clear the backlog claims of Technology Upgradation Fund (TUF);

Export duty on iron ore fines eliminated, and for lumps, reduced to 5%;

Some pending issues relating to Service Tax refund on exports—resolved. However

many issues remain un resolved;

For Fast Track Resolution of a number of procedural issues thereby reducing delays
for the exporters, a Committee constituted under the Chairmanship of Finance
Secretary including Secretaries of Department of Revenue and Commerce; A no. of
issues sorted out accordingly;

Excise duty reduced across the board by 4 per cent for all products except
petroleum products and those products where current rate was less than 4%;
Further, Excise Duty was further reduced by another 2% in certain products like
Leather etc.;
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(18)

(16)
(7)
(18)
(19)

The guarantee cover under Credit Guarantee Scheme for Micro and Small
Enterprises on loans doubled to Rs 1 crore with a guarantee cover of 50%. The
guarantee cover extended by Credit Guarantee Fund Trust increased to 85% for
credit facility upto Rs. 5 lakh. The lock-in period for such collateral-free loans
reduced.

Import duty on naphtha for power sector eliminated;

CVD on TMT bars and structurals and on cement removed;

Exemption from basic customs duty on Zinc and Ferro Alloys withdrawn;
Regular monitoring mechanism:

(a) The situation is being regularly monitored at the highest level of Government,
so that immediate further corrective measures, can be taken as may be
required. In this regard, the Government has constituted the following two
High Level Committees which have been deliberating the issue on regular
basis:

® An Apex Group chaired by Prime Minister with Finance Minister,
Commerce Minister, Deputy Chairman (Planning Commission), RBI

Governor;

(i) Committee of officers chaired by Cabinet Secretary, including
Finance Secretary, Commerce Secretary, Secretary(DIPP),
Secretary (Planning Commission)—to meet regularly to look into the
suggestions made by Trade and Industry and the respective
Administrative Ministries in respect of the current global economic
and financial crisis and to recommend action to the Apex Group.

(b) Department of MSME and Department of Financial Services to jointly monitor
on the progress of the meetings of Monthly meeting of State Level Bankers'
Committee for resolution of credit issues of MSME.

Measures taken by RBI:

Increase in Liquidity to the banks for improving credit flow, by:

®

(i)

(i)

Reducing CRR, SLR, Repo rate and Reverse Repo rate (from Oct '08, CRR reduced
from 9% to 5%, SLR reduced from 25% to 24%, Repo Rate reduced from 7.5%
to 4.75%, and Reverse Repo Rate reduced from 6% to 3.25%);

Refinance facility to the EXIM Bank for an amount of Rs. 5000 crores for providing
pre-shipment and post-shipment credit in Rs. or dollars;

A special re-finance facility has been put in place for banks for the purpose of
extending finance to exports, micro and small enterprises, mutual funds and NBFCs.
Provisioning requirements have been lowered. Export Credit Refinance facility for
commercial banks increased to 50% of the outstanding Rupee Export Credit.
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2. Increase in FOREX Liquidity:

0) RBIs assurance for continued selling of foreign exchange (US $) through banks, to
augment supply in the domestic foreign exchange market;

(i) Ceiling rates on export credit in foreign currency has been raised to LIBOR + 350
basis points subject to the condition that the banks will not levy any other charges,
/.e., service charge, management charge, etc. except for recovery towards out of
pocket expenses incurred.

(i) RBI decided to provide FOREX liquidity to Indian Public and Private Sector Banks
upto June 30, 2009, through forex swaps of tenure upto 3 months.

3. Easing of Credit Terms:

0) The period of pre-shipment and post-shipment Rupee Export Credit enhanced by 90
days each;

(i) Time period of export realization for non-status holder exporters increased to 12
months, at par with the Status holders. This facility which was available upto 3.6.09,
has been extended for one more year.

(iir) PSU Banks consequent to measures announced by RBI reduced the margin money
on Guarantees for export units;

Spices park in Kerala

422. SHRIK.E. ISMAIL:
SHRI M.P. ACHUTHAN:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether Spices Board has a plan to set up a spices park in Idukki district of Kerala; and
(b) if so, at what stage is this proposal and by when it is expected to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) and (b) The Spices Board is setting up a Spice Park in Puttady,
Idukki, which is expected to be operational by the end of this year.

Measures to revive WTO negotiations

423. SHRI VIJAY JAWAHARLAL DARDA:
SHRIMATI SYEDA ANWARA TAIMUR:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether during the G-20 summit held in London in April 2009, developing countries like
India persuaded world powers to revive the stalled negotiations of World Trade Organization on terms
favouring third world developing countries;

(b) if so, what was the result thereof; and

(c) what are the details of other measures adopted to build up international opinion to revive
the WTO negotiations?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) to (c) At the G-20 Summit held in London on 2 April 2009, leaders
committed to reaching an ambitious and balanced conclusion to the Doha Development Round of
trade negotiations at the World Trade Organization (WTO), which is urgently needed. Leaders
pledged to give renewed focus and political attention to this issue and to use all international
meetings that were relevant to drive progress.

Subsequently, the Doha Round has been on the agenda of several major international meetings
including a meeting of the Cairns Group alliance of agricultural exporting countries in Indonesia and
meetings on the sidelines of the OECD Ministerial Council meeting in June 2009, At these meetings,
India and other developing countries stressed, inter alia, that the development dimension of the
Round had to be honoured.

Improving industrial output

424. SHRI GIREESH KUMAR SANGHI: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether industrial production dipped by 2.3% worst in 16 years in March this year while
production of consumer durables had out shone giving ray of hope;

(b) whether Planning Commission estimates that stimulus would likely to add 0.5% to the
gross domestic products in 2008-09;

(c) whether frozen financial markets abroad adversely affected big Indian companies and

domestic credit squeeze dealt with major blow to small enterprises;

(d) if so, what is the latest position and what are the steps being considered to improve
industrial output; and

(e) whether Government is hopeful that 2010 will be bright for industry as 2009 was year of
uncertainty ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) As per the revised estimates released by Central Statistical
Organisation, the industrial growth measures in terms of Index of Industrial Production (IIP)
registered a growth of (=) 0.8% in March, 2009 compared to 5.5% in March, 2008. The Index of
Industrial Production (IIP) registered a growth of 2.6% in 2008-09 (Apr-March) and Consumer
durables segment registered a growth of 4.4%.

(b) No, Sir.

(c) to (e) The industrial growth measured in terms of Index of Industrial Production (IIP)
declined to 2.6% in 2008-09 due to global economic slowdown. The global recession has affected
some of the export oriented industries in India, such as textiles, handicrafts, leather, and gems and

jewellery. Slowdown in the demand for automobiles and its ancillaries, steel etc. has also been seen.
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Several measures / initiatives have been taken by the Government to insulate the domestic
industry from the impact of global recession and stimulate domestic demand.

The measures to stimulate domestic demand inter-alia include significant reduction in ad valorem
CENVAT duty, incentives to the housing sector with a view to give a boost to affordable housing, and
sector specific initiatives. For automobile sector an accelerated depreciation of 50% on commercial
vehicles was announced and assistance to the States under the Jawaharlal Nehru National Urban
Renewal Mission (JNNURM) provided for purchase of buses for urban transport system.

Further, a set of measures were announced for enhancing the flow of funds to the MSME sector.

The various measures to support exports include interest subvention of 2% for pre & post
shipment export credit for identified labour intensive industries, additional allocation for export
intensive schemes, additional funds towards providing guarantee by the Export Credit Guarantee
Corporations (ECGC) and enhancements of duty draw back benefits on certain identified exportable
items.

In addition, RBI has taken a number of steps to reduce the cost of credit and improve liquidity for
the industry such as reduction of the Repo rates, reverse Repo rates, Cash reserve ratio etc.

The lowering of cost of credit, reduction in CENVAT, sector specific initiatives, have helped to
stimulate domestic demand and generate higher employment. As a consequence of various
measures taken by the Government there are early signs of recovery of the industrial sector. The
index of industrial production which registered a negative growth rate of (=) 0.7% and () 0.8% in
February and March 2009 respectively has improved to growth of 1.4% in April, 2009.

Growing market for organic cardamom

425. SHRI SANTOSH BAGRODIA:
SHRI MAHMOOD A. MADANI:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether it is a fact that there is growing global and domestic market for organic cardamom;
(b) if so, the steps being taken to promote production and cultivation of cardamom;

(c) whether it is also a fact that Indian cultivators have suffered due to in transit smuggling of
organic cardamom imported from Guatemala for Nepal; and

(d) if so, the steps taken by Government to prevent smuggling to safeguard the interest of
domestic growers ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) The demand for organic cardamom is growing in the world

market.

(b) For production and productivity improvement of cardamom (small & large), Spices Board
is implementing an exclusive scheme viz. Special Purpose Fund for Replantation & Rejuvenation of
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Cardamom Plantations to help the small and marginal farmers to replace the low yielding variety with
the high yielding variety. Another scheme viz. Export Oriented Production & Post Harvest
Improvement of Spices, is also in operation which facilitate improvement of production, productivity
and quality of cardamom.

Towards promoting organic production of spices, under the scheme for Export Oriented
Production, there are programmes for supporting production of organic input viz, vermicompost,
assistance for setting up bio-agent production units and assistance for organic certification. Under
the scheme, organic production of cardamom (large) in North-Eastern States is also promoted by
Spices Board.

(c) and (d) There are no reports of transit smuggling of organic cardamom imported from
Guatemala for Nepal. Spices Board is monitoring the imports of cardamom from various ports and
sending the domestic prices of cardamom to all the major customs on a weekly basis. For the last
few years, the Indian cardamom growers are getting better prices.

Impact of global meltdown on FDI

426. SHRI SANTOSH BAGRODIA:
SHRI KALRAJ MISHRA:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether Government is aware that due to economic meltdown in the world, a huge amount
of Foreign Direct Investment or a direct investment has been withdrawn;

(b) the details of amount withdrawn, month-wise, during the last one year; and

(c) the steps being taken by Government so that more FDIs can be attracted and in what
sectors?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) and (b) Foreign Direct Investment (FDI) equity inflows in the
country have increased from US$ 5.5 billion in 2005-06 to US$ 27.31 billion in the year 2008-09. The
FDI inflows in 2007-08 were US $ 24.58 billion and increased to US $ 27.31 billion in 2008-09,
despite the economic slowdown, showing a percentage growth of 11% over the previous financial
year. A Statement on month-wise FDI equity inflows during the financial year 2008-09 is given in the
Statement. (See below).

(c) Government has put in place a liberal and investor-friendly policy on FDI under which FDI
up to 100% is permitted on the automatic route in most sectors/ activities, including infrastructure
and Research and Development (R&D). The UNCTAD World Investment Reports (WIR) 2007 &
2008, in their analysis of the global trends and sustained growth of Foreign Direct Investment.(FDI)
inflows, have reported India as the second most attractive location for FDI for 2007- 2009. India has
retained the second place in A. T. Kearney's 2007 Foreign Direct Investment Confidence Index, a
position it has held since 2005. Government has also announced a slew of measures to accelerate
the demand in the economy which would enable India to continue as an attractive investment
destination. Under the liberalized economic environment, investment decisions of investors are
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based on the macro-economic policy framework, investment climate in the State, investment
policies of the transnational corporations and other commercial considerations.

The Government of India continues to make efforts to increase economic cooperation with the
developing as well as developed countries through different fora such as Joint Commissions/Joint
Committees, other bilateral channels like interaction with the delegations visiting the country and
organizing visits abroad for discussions on issues of mutual interest and business/ investment meets
between Indian and foreign entrepreneurs to stimulate foreign investment into India. The Department
of Industrial Policy and Promotion also participates in discussions covering industrial cooperation
organized by other Ministries and Departments of Government of India and the Joint Business
Council meetings.

The Government of India also undertakes investment promotion activities through organisation of
Destination India and Invest India events in various countries with FDI potential to create awareness
about the investment climate and opportunities in India, as well as to provide support to potential
investors.

The Government of India, in partnership with various State Government and Business
Associations, is making concerted efforts to make regulations conducive for business. In addition,
the Government has initiated to implement e-Biz Project, a Mission Mode Project under the National
e-Governance Project, to provide online registration, filing payment services to investors and
business houses.

Statement

FDI equity inflows during financial year 2008-09

Financial Year 2008-09 Amount of FDI inflows
(April-March) (In Rs. crore) (Inus$ mn)
1. April 2008 15,005 3,749
2. May 2008 16,563 3,932
3. June 2008 10,244 2,392
4. July 2008 9,627 2,247
5. August 2008 9,995 2,328
6. September 2008 11,676 2,562
7. October 2008 7,284 1,497
8. November 2008 5,305 1,083
9. December 2008 6,626 1,362
10. January 2009 13,347 2,733
1. February 2009 7,223 1,466
12. March 2009 10,023 1,957
2008-09 (up to March 2009) 122,919 27,309
2007-08 (up to March 2008) 98,664 24,580
Yoage growth over last year (+)25% +H 1%
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Seizures of Indian Generic Drugs

427. SHRI SANTOSH BAGRODIA:
SHRI GIREESH KUMAR SANGHI:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether it is a fact that Indian Generic Drugs exported to Latin American Countries have
been repeatedly seized at European ports;

(b) if so, the details of such seizures and on what ground such seizures have been made;
(c) whether such seizures permissible under the existing global trading agreements; and

(d) the details of steps taken by Government on the issue with the EU bilaterally and
multilaterally ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) Yes, Sir.

(b) Seizures have been made under EC Regulation no.1383/2003 dated 22nd July 2003 on the
grounds that these pharmaceutical products were patented in Europe and thus infringed the rights of
the patent holders in Europe.

(c) The seizure of drugs in transit by EC authorities are violative of the WTO's TRIPS and GATT
Agreements.

(d) lllegality and inconsistencies of the European action in seizure of products destined for
other countries where no patent protection is available for the products have been pointed out both
to European Commission and WTO by India in clear terms.

Trading posts on borders to promote trade between India and China

1428.SHRI PRABHAT JHA:
SHRI BALAVANT ALIAS BAL APTE:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether it is a fact that trading post on borders have been erected to promote trade
between India and China;

(b) if so, the number of posts, so far, erected and the items traded through these posts; and

(c) the volume of annual trading so far between these two countries?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) Yes Sir. Trading Posts on borders have been erected to promote
trade between India and China.

(b) Three Trading posts viz. Shipkila, Gunji and Sherathang LCSs have been erected. The list
of items permitted to be traded through these posts is given in the Statement-I. (See below)

(c) The volume of annual trading through these trading posts between India and China is
enclosed in the Statement-Il.

tOriginal notice of the question was received in Hindi
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Statement-/
Indo -China border trade
Iltems of Exports from India to China.

1. Agriculture implements, 2. Blankets, 3. Copper Products, 4. Clothes, 5. Textiles, 6. Cycles, 7.
Coffee, 8. Tea, 9. Barley, 10. Rice, 11. Flour, 12. Dry Fruit, 13. Dry and Fresh Vegetables, 14.
Vegetable QOil, 15. Gur and Misri, 16. Tobacco, 17. Snuff, 18. Cigarettes, 19. Canned Food, 20. Agro-
Chemical, 21. Local, Herbs, 22. Dyes, 23. Spices, 24. Watches, 25. Shoes, 26. Kerosene Oil, 27,
Stationery, 28. Utensils, 29. Wheat (Ua & Buck)

Items of Imports from China to India.

1. Goat skins, 2. Sheep skins, 3. Horses, 4. Sheep, 5. Goats, 6. Wool, 7. Silk, 8. Yak Tails, 9. Yak
Hair, 10. China Clay, 11. Borax, 12. Szaibelyita, 13. Butter, 14. Goat cashmere (Pasham) , 15. Salt.

The above items are exempted from duty when imported in India from China through border trade
vide notification No. 158/9-Custom dt. 29th July, 1994.

Statement-1/
Year Export Value (Rs. in Lakhs) Import value (Rs. in Lakhs)
2006-07 37.44 94.94
2007-08 43.92 113.47
2008-09 100.53 5.13
2009-10 (till May, 2009) Nil Nil

Ban on import of dairy products, mobiles and toys from China

429. SHRI MAHENDRA MOHAN:
DR. JANARDHAN WAGHMARE:
SHRI N.K. SINGH:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether Government has extended the ban on import of dairy products from China, mobile
phones without IMEI number and toys that do not adhere to international safety standards;

(b) if so, the details thereof;

(c) whether inspite of ban imposed by Government on Chinese dairy products, mobile and
toys, the same are freely available in various markets;

(d) if so, how such banned Chinese products are freely available in Indian markets; and
(e) the steps taken by Government to check such trade?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) and (b) The Government has extended the ban on import of diary
products from China vide Notification No. 11 (RE-2008)/2004-2009 dated 16th June, 2009, for a
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period of six months from 24th June, 2009. Vide Notification No.112 (RE-2008)/2004-2009 dated
16th June, 2009, import of 'Mobile Handsets' (classified under EXIM Code '8517") without
International Mobile Equipment Identity (IMEI) No. or with all Zeroes IMEI is prohibited with
immediate effect. Vide Notification No. 113 (RE-2008)/2004-2009 dated 16th June, 2009 the
Government has prescribed standards for import of toys.

(c) to (e) The goods imported prior to imposition of ban/application of mandatory standards
may be presented for sale in the country subject to applicable domestic laws/regulations applicable
on the sale.

Spurious drugs with made in India label being exported from China

430. SHRI GIREESH KUMAR SANGHI:
SHRI SANTOSH BAGRODIA:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether Government has taken note of the spurious drugs exported from China with 'Made

in India" marking;
(b) what remedial measures have been taken by Government bilaterally and multilaterally;

(c) does the current trade regime provide for protection against such malpractices; if so, the

details thereof;
(d) whether Government has taken recourse to such remedies available; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) and (b) Government of India's attention has been drawn to the
press release issued by NAFDAC, Nigerian Government Drug Regulatory Authority about detention
and seizure of a large consignment of fake anti-malarial generic pharmaceuticals labelled ""Made in
India" but produced in China. Taking serious note of the contents of NAFDAC's Press Release, a
strong protest was lodged with concerned Chinese authorities with a request to take stringent action
against such unscrupulous elements.

(c) to (e) Import and export of drugs is regulated by National Drug Regulatory Authority and

violations are dealt as per National law.
Rehabilitation of workers affected by slump in export

431. SHRI TAPAN KUMAR SEN:
SHRI MOHAMMED AMIN:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) the sector-wise number of jobs lost in export industries during the last one year viz. gems
and jewelleries, textiles and garments, leather, auto parts, plantation, IT, etc. and
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(b) the steps taken by Government to assist for reemployment and rehabilitation of the workers
affected so far?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) Though no exhaustive survey has been conducted on the job
losses in export industries, however, a sample survey conducted by Department of Commerce
(during August, 08 till April, 09) for 648 exporting units located across the country revealed a job loss
(both direct and indirect) to the extent of 1,34593 persons. Sector-wise break-up of job losses is at
Statement-1. (See below)

(b) Government has been closely monitoring the situation and has announced stimulus
packages to revive demand. Stimulus measures announced is at Statement-II.

Statement-/

Sample Survey related to job losses (Direct & Indiirect) for
exporting units (during August, 2008 to April, 2009 )

SI.No. Product Group No. of units Job loss
surveyed (in Nos.)
1 Leather & Leather Products 34 7058
2 Marine products 29 883
3 Minerals and Mineral Processing: (Granite, 25 526
Iron Ore etc.)
4 Automobiles & Auto Components Sector 25 7143
5 Coir 3 260
6 Spices 6 1276
7 Garments and Textiles 13 20314
8 Handloom 27 5145
9 Fruits, Vegetables & Food items 39 3632
10 Gemstones & Jewellery 14 6893
1 Handicrafts 125 14547
12 Jute goods 3 300
13 Engineering goods 103 10291
14 Chemicals 45 38206
15 Drugs and Pharmaceuticals 25 531
16 Plastics 10 1442
17 Misc. products including sports goods 22 16146
GRAND TOTAL : 648 134593
Statement-I/

Stimulus package announced by the Government/ RBI
Government announced a number of Stimulus packages including the measures taken by RBI on
the fiscal front since last quarter 2008 to address the immediate impact of the Global economic
slowdown and its impact on Indian economy. These announcements were brought into action
immediately thereafter. Broadly these are:
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(A)

Measures taken by the Government:

Q)

@

®

@

®

©

@

@®

@

(10)

W)
(12)

(13)

()

Interest subvention of 2% has been provided, till 30.9.2009, to the following labour
intensive sectors for exports:-

Textiles (including Handlooms), Handicrafts, Leather, Gems & Jewellery, Marine
Products and SMEs;

Additional funds of Rs 350 crore provided for Handicraft items etc. in Vishesh Krishi
and Gram Udyog Yojana (VKGUY);

Market Linked Focus Product Scheme extended for bicycle parts, Motor Cars and
Motor Cycles, Apparels and Clothing accessories, Auto Components etc.for exports
from 1.4.09 to 30.09.09;

Rs 1100 crore provided to ensure full refund of claims of CST / Terminal Excise duty
/Duty drawback on deemed exports dispersed to clear the pending claims upto
31.3.09;

Exporter friendly and the popular Duty Neutralisation Scheme /.e., Duty Entitlement
Passbook (DEPB) Scheme extended upto 31st December, 2009;

DEPB rates for all items where they were reduced in November, 2008 restored to
higher rates from retrospective effect;

Duty Drawback rates on certain items restored to higher rates effective from 1st
September, 2008;

DEPB and Freely Transferable Incentive Schemes allowed without the initial
requirement of Bank Realisation Certificate (BRC);

Back-up guarantee made available to ECGC to the extent of Rs 350 crore to enable it
to provide guarantees for exports to difficult markets / products. ECGC is now been
able to widen its coverage;

Additional funds of Rs. 1400 crore provided for textile sector to the Ministry of
Textiles to clear the backlog claims of Technology Upgradation Fund (TUF);

Export duty on iron ore fines eliminated, and for lumps, reduced to 5%;

Some pending issues relating to Service Tax refund on exports—resolved. However
many issues remain un resolved;

For Fast Track Resolution of a number of procedural issues thereby reducing delays
for the exporters, a Committee constituted under the Chairmanship of Finance
Secretary including Secretaries of Department of Revenue and Commerce; A No. of
issues sorted out accordingly;

Excise duty reduced across the board by 4 per cent for all products except
petroleum products and those products where current rate was less than 4%;
Further, Excise Duty was further reduced by another 2% in certain products like
Leather etc.;
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(18)

(16)
(7
(18)
(19)

The guarantee cover under Credit Guarantee Scheme for Micro and Small
Enterprises on loans doubled to Rs. 1 crore with a guarantee cover of 50%. The
guarantee cover extended by Credit Guarantee Fund Trust increased to 85% for
credit facility upto Rs. 5 lakh. The lock-in period for such collateral-free loans
reduced.

Import duty on naphtha for power sector eliminated;

CVD on TMT bars and structural and on cement removed;

Exemption from basic customs duty on Zinc and Ferro Alloys withdrawn;
Regular monitoring mechanism:

(a) The situation is being regularly monitored at the highest level of Government,
so that immediate further corrective measures, can be taken as may be
required. In this regard, the Government has constituted the following two
High Level Committees which have been deliberating the issue on regular
basis:

0] An Apex Group chaired by Prime Minister with Finance Minister,
Commerce Minister, Deputy Chairman (Planning Commission), RBI
Governor;

(i) Committee of officers chaired by Cabinet Secretary, including
Finance Secretary, Commerce Secretary, Secretary(DIPP),
Secretary (Planning Commission)- to meet regularly to look into the
suggestions made by Trade and Industry and the respective
Administrative Ministries in respect of the current global economic
and financial crisis and to recommend action to the Apex Group.

(b) Department of MSME and Department of Financial Services to jointly monitor
on the progress of the meetings of Monthly meeting of State level Bankers'
Committee for resolution of credit issues of MSME.

Measures taken by RBI:

Increase in Liquidity to the banks for improving credit flow, by:

®

(i)

(i)

Reducing CRR, SLR, Repo rate and Reverse Repo rate (from Oct '08, CRR reduced
from 9% to 5%, SLR reduced from 25% to 24%, Repo Rate reduced from 7.5%
to 4.75%, and Reverse Repo Rate reduced from 6% to 3.25%);

Refinance facility to the EXIM Bank for an amount of Rs. 5000 crores for providing
pre-shipment and post-shipment credit in Rs. or dollars;

A special re-finance facility has been put in place for banks for the purpose of
extending finance to exports, micro and small enterprises, mutual funds and NBFCs.
Provisioning requirements have been lowered.
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Export Credit Refinance facility for commercial banks increased to 50% of the
outstanding Rupee Export Credit.
2. Increase in FOREX Liquidity:

0) RBIs assurance for continued selling of foreign exchange (US $) through banks, to
augment supply in the domestic foreign exchange market;

(i) Ceiling rates on export credit in foreign currency has been raised to LIBOR + 350
basis points subject to the condition that the banks will not levy any other charges,
i.e., service charge, management charge, etc. except for recovery towards out of
pocket expenses incurred.

(i) RBI decided to provide FOREX liquidity to Indian Public and Private Sector Banks
upto June 30, 2009, through forex swaps of tenure upto 3 months.

3. Easing of Credit Terms:

0] The period of pre-shipment and post-shipment Rupee Export Credit enhanced by 90
days each;

(i) Time period of export realization for non-status holder exporters increased to 12
months, at par with the Status holders. This facility which was available upto 3.6.09,
has been extended for one more year.

(iir) PSU Banks consequent to measures announced by RBI reduced the margin money
on Guarantees for export units;

Sick industries in the country

432. SHRI TAPAN KUMAR SEN:

SHRI MOHAMMED AMIN:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) the State-wise details of number of sick medium and large scale industries in the country;
and

(b) the State-wise details of number of sick and closed micro and small industries ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) As per the data provided by the Board of Industrial and Financial
Reconstruction, the State-wise number of medium and large scale units which have been declared
sick are enclosed in Statement-1. (See below).

(b) As per the data furnished by the Office of the Development Commissioner, Small Scale
Industries, the State-wise number of sick and closed micro and small enterprises are enclosed in
Statement-ll.

Statement-/

State-wise list of medium and large scale industrial units declared sick

State / Union Territories No. of sick units
1 2
Andhra Pradesh 113
Assam 9
Bihar "
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Chandigarh 2
Chhattisgarh 4
Dadra & Nagar Haveli 3
Goa 8
Gujarat 122
Haryana 26
Himachal Pradesh 5
Jammu & Kashmir 2
Jharkhand 1
Karnataka 62
Kerala 34
Madhya Pradesh 50
Maharashtra 266
Meghalaya 2
Nagaland 1
NCT Delhi 108
Orissa 15
Pondicherry 3
Punjab 71
Rajasthan 44
Tamil Nadu 139
Uttar Pradesh 75
Uttaranchal 6
West Bengal 96
TOTAL : 1288

Statement-1/

State -wise number of sick and closed micro and small enterprises

States / Union Territories Total Sick Units Closed Units
1 2 3

A.N. Islands 0 515
Arunachal Pradesh 2 248
Assam 1135 10338
Bihar 8137 20525
Jharkhand 1449 13822
Manipur 50 1226
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Meghalaya 32 1908
Mizoram 0 1313
Nagaland 74 129
Orissa 3000 9708
Sikkim 16 155
Tripura 16 1077
West Bengal 11660 26080
Chandigarh 128 1405
Delhi 961 8357
Haryana 606 27546
Himachal Pradesh 347 6509
J&K 525 22709
Punjab 1530 82731
Rajasthan 3061 36847
Uttar Pradesh 16280 122282
Uttaranchal 484 12100
Chhattisgarh 1710 27830
D&N Haveli 28 423
Daman & Diu 22 454
Goa M 2327
Gujarat 3017 39159
Madhya Pradesh 5166 65649
Maharashtra 6646 54243
Andhra Pradesh 5439 38582
Karnataka 3409 46611
Kerala 4040 74832
Pondicherry 32 2586
Tamil Nadu 6074 127185
Lakshadweep 0 16
GRAND TOTAL ¢ 85187 887427

FDI in different sectors in U.P.

1433.SHRI AMIR ALAM KHAN: Will the Minister of COMMERCE AND INDUSTRY be pleased to
state:
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(a) the present status of Foreign Direct Investment (FDI) in different sectors, especially in Uttar
Pradesh since the last two years; and

(b) the details of steps taken or proposed to be taken to enhance foreign
direct investment in different sectors such as basic infrastructure, high technology etc.?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) A Statement on over-all sector-wise inflows during the last two
financial years is at Statement-I. (See below). A Statement on sector-wise inflows in respect of
Uttar Pradesh and Uttarakhand is at Statement-Il. (See below).

(b) Government has put in place a liberal and investor-friendly policy on FDI under which FDI
up to 100% is permitted on the automatic route in most sectors/ activities, including infrastructure
and Research and Development (R&D). The UNCTAD World Investment Reports (WIR) 2007 &
2008, in their analysis of the global trends and sustained growth of Foreign Direct Investment (FDI)
inflows, have reported India as the second most attractive location for FDI for 2007- 2009. India has
retained the second place in A. T. Kearney's 2007 Foreign Direct Investment Confidence Index, a
position it has held since 2005. Government has also announced a slew of measures to accelerate
the demand in the economy which would enable India to continue as an attractive investment
destination. Under the liberalized economic environment, investment decisions of investors are
based on the macro-economic policy framework, investment climate in the State, investment

policies of the transnational corporations and other commercial considerations.

The Government of India continues to make efforts to increase economic cooperation with the
developing as well as developed countries through different fora such as Joint Commissions/Joint
Committees, other bilateral channels like interaction with the delegations visiting the country and
organizing visits abroad for discussions on issues of mutual interest and business/ investment meets
between Indian and foreign entrepreneurs to stimulate foreign investment into India. The Department
of Industrial Policy and Promotion also participates in discussions covering industrial cooperation
organized by other Ministries and Departments of Government of India and the Joint Business
Council meetings.

The Government of India also undertakes investment promotion activities through organisation of
Destination India and Invest India events in various countries with FDI potential to create awareness
about the investment climate and opportunities in India, as well as to provide support to potential

investors.

The Government of India, in partnership with various State Government and Business
Associations, is making concerted efforts to make regulations conducive for business. In addition,
the Government has initiated to implement e-Biz Project, a Mission Mode Project under the National
e-Governance Project, to provide online registration, filing payment services to investors and
business houses.
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Statement-/
Statement on Financial Year-wise FDI inflows from April 2007 to March 2009

(Amount in million)

SI.No. Sector 2007-08 2008-09 Cumulative Total
Apr-Mar Apr-Mar

FDI FDI FDI FDI FDI FDI

in Rs inUS$ in Rs inUs$ in Rs inUs$
1 2 3 4 5 6 7 8
1 Metallurgical Industries 46,859.75 1,176.89 41,57.1 960.85 88,426.86 2,137.73
2 Mining 17,616.63 444.26 1,613.93 34.22 19,230.56 478.47
3 Power 38,774.62 968.00 43,818.41 984,80 82,593.03 1,952.80
4 Non-Conventional Energy 1,718.91 43.15 4,044.07 85.27 5,762.97 128.42
5 Coal Production 554.40 14.08 10.70 0.22 565.10 14.30
6 Petroleum & Natural Gas 57,290.54 1,426.78 19,312.19 412.27 76,602.73 1,839.05
7 Boilers And Steam Generating Plants 60.85 1.51 0.00 0.00 60.85 1.51
8 Prime Mover (Other Than 11.60 0.28 164.21 3.38 175.81 3.67

Electrical Generators)

9 Electrical Equipments 26,500.92 639.67 17,980.00 386.85 44,480.92 1,026.52
10 Computer Softwares & Hardware 56,233.00 1,409.64 73,285.39 1,676.54 129,518.40 3,086.18
" Electronics 4,328.60 108.65 3,417.98 76.50 7,746.57 185.14
12 Telecommunications 51,026.09 1,261.46 117,268.74 2,558.39 168,294.83 3,819.85
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1 2 3 4 5 6 7 8

13 Information & Broadcasting 12,903.38 321.46 34,923.70 762.32 47,827.08 1,083.78
(Including Print Media)

14 Automobile Industry 26,969.57 674.76 52,116.52 1,151.74 79,086,09 1,826.50

15 Air Transport (Including Air Freight) 4,083.24 99.08 1,692.18 35.15 5,775.41 134.24

16 Sea Transport 5,245.13 128.36 2,313.53 50.21 7,558.65 178.57

17 Ports 36,665.70 918.18 20,198.67 493.15 56,864.37 1,411.34

18 Railway Related Components 491.76 12.36 774.09 18.01 1,265.85 30.36

19 Industrial Machinery 4,796.16 119.00 3,827.69 82.77 8,623.84 201.77

20 Machine Tools 2,256.69 56.87 2,064.52 45.66 4,321.21 102.53

21 Agricultrual Machinery 265.44 6.72 224.31 5.57 489.75 12.28

22 Earth-Moving Machinery 2,611.36 66.09 108.00 2.27 2,719.36 68.36

23 Miscellaneous Mechanical & 8,582.84 210.76 6,349.08 142.24 14,931.92 352.99
Engineering Industries

24  Commercial, Office & Household 390.75 9.83 534.85 12.58 925.61 22.42
Equipments

25 Medical and Surgical Appliances 522.44 13.17 3,520.30 75.42 4,042.74 88.60

26 Industrial Instruments 88.14 2.23 836.49 17.48 924.64 19.71

27  Scientific Instruments 0.13 0.00 35.60 0.83 35.73 10.83

28 Mathematical Survehing and 50.20 1.26 0.00 0.00 50.20 1.26
Drawing Instruments

29 Fertilizers 79.21 1.95 1,608.60 38.53 1,687.81 40.48
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1 2 3 4 5 6 7 8

30 Chemicals (Other Than Fertilizers) 9,175.56 228.45 34,271.40 749.20 43,446.95 977.64
31 Photographic Raw Film and Paper 2,087.80 52.84 44.44 1.05 2,132.24 53.90
32 Dye-Stuffs 222.38 5.51 56.19 1.17 278.58 6.68
33 Drugs & Pharmaceuticals 13,264.28 334.09 8,101.16 181.61 21,365.43 5156.70
34 Textiles (Including Dyed, Printed) 7,476.11 185.98 7,561.47 157.44 15,037.59 343.41
35 Paper and Pulp (Including Paper 1,237.35 31.24 11,815.93 272.51 13,083.27 303.76

Products)

36 Sugar 410.93 10.07 226.80 15.01 637.73 15.08
37 Fermentation Industries 10,759.17 270.05 6,284.23 144.70 17,043.40 414.75
38 Food Processing Industries 2,745.65 69.08 4,553.04 102.64 7,298.69 171.72
39  Vegetable Oils and Vanaspati 61.16 1.53 1,96122 42.88 2,022.38 44.41
40 Soaps, Cosmetics & Toilet Preparations 394.72 10.01 1,059.45 22.03 1,454.17 32.05
41 Rubber Goods 609.73 16.12 4,007.06 84.88 4,616.80 100.00
42 Leather, Leather Goods and Pickers 297.77 7.46 1565.59 3.32 453.36 10.79
43 Glue and Gelatin 90.04 2.28 10.00 0.00 90.04 2.28
44 Glass 442.54 11.04 938.35 20.82 1,380.89 31.86
45  Ceramics 4,626.16 115.11 8,508.67 198.53 13,134.83 313,64
46 Cement and Gypsum Products 687.12 16.89 31,435.20 724.80 32,122.32 741,68
47  Timber Products 15.40 0.39 557.53 11.27 572.93 11.66
48 Defence Industries 0.00 0.00 4.50 0.10 4.50 0.10
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1 2 3 4 5 6 7 8
49  Consultancy Services 13,542.39 340.91 14,629.15 314.72 28,171.55 655.62
56  Services Sector 265,892.72 6,615.41 285,161.02 6,137.62 551,053.73 12,753.03
51 Hospital & Diagnostic Centres 9,959.10 249.23 10,273.91 241.22 20,233.01 490.45
52 Education 1,770.13 43.62 10,318.40 214.18 12,088.53 257.80
53  Hotel & Tourism 16,938.69 421.44 20,299.60 449.83 37,238.30 871.27
54 Trading 24,878.70 621.02 27,351.37 631.69 52,230.07 1,252.71
55  Retail Trading (Single Brand) 78.01 1.98 1,354.68 30.19 1,432.68 32.16
56 Agriculture Services 4,541.18 113.22 242.06 5.26 4,783.24 118.47
57  Diamond Gold Ornaments 2,359.56 59.15 3,884.58 83.50 6,244.14 142.65
58  Teaand Coffee (Processing & 749.47 18.94 1,750.04 37.08 2,499.50 56.02
Warehousing Coffee & Rubber)
59  Printing of Books (Including 803.26 20.09 1,622.69 36.54 2,425.95 56.62
Litho Printing Industry)
60  Coir 0.60 0.01 0.00 0.00 0.60 0.01
61 Construction Activities 69,893.48 1,742.54 87,918.87 2,028.11 157,312.36 3,770.66
62 Housing & Real Estate (Including 87,493.37 2,179.13 126,212.41 2,801.17 213,705.78 4,980.30
Cineplex, Multiplex, Integrated
Townships & Commercial
Complexes etc.
63  Miscellaneous Industries 25,938.30 645.12 64,076.93 1,482.56 90,015.24 2,127.68
GRAND TOTAL : 986,420.89 24,575.43 1,230,248.80 27,330.82 2,216,669.68 51.906
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Statement-1l

Sector-Wise FDI Inflows From April 2007 to March 2009
RBI's Region Office : Kanpur
State- Uttar Pradesh, Uttarakhand

(Amount in Million)

SI.  Sector Amount of FDI Inflows %6age of Total

No. (InRs) (Inus$) Inflows

1 Drugs & Pharmaceuticals 134.12 13.40 96.25

2 Leather, Leather Goods and Pickers 4.00 0.10 2.87

3 Miscellaneous Industries 1.22 0.03 0.88
GRAND TOTAL * 139.34 3.53

Ban on FDI in retail sector

434. SHRI N. R. GOVINDARAJAR: Will the Minister of COMMERCE AND INDUSTRY be pleased
to state:

(a) whether there is any proposal to impose blanket ban on foreign direct investment in retail
sector and also restrict the entry of large Indian companies in retailing of grocery, fruits & vegetables
etc. as it will result in unemployment due to slide-down of indigenous retail traders;

(b) if so, the details thereof;

(c) whether Parliamentary Standing Committee has also recommended blanket ban on FDI in
retail sector; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) and (b) As per extant policy, Foreign Direct Investment (FDI) is
not permitted in retail trade, except in Single Brand product retailing, where FDI up to 51% is
permitted, with prior Government approval and subject to the following conditions:-

(i) Products to be sold should be of 'Single Brand" only;
(i) Products should be sold under the same brand internationally; and

(ii) 'Single Brand' product-retailing would cover only products which are branded during
manufacturing. Foreign Direct Investment is not permitted in retailing of grocery, fruits and
vegetables.

(c) and (d) The observations and recommendations of the Department Related Parliamentary
Standing Committee on Commerce are at Statement.

Statement
Observation and recommendations at a glance

1. The Committee are of the view that the provision of single brand is not strictly adhered to and
shops in malls are selling other branded items, alongwith the brand for which they have got
permission. Corporate retailers practice product bundling, whereby products of single or

70



different brands are sold as combinations and bargains in the malls. This also adversely effects
small shopkeepers and restricts over-all competition. The Committee are also of the view that
allowing cash and carry wholesale in India is nothing but allowing backdoor entry of foreign
companies into retailing, as they are selling goods for personal consumption also, whereas

they were allowed for only business purposes. (para 5.3)

The Committee feel that opening up of FDI in Retail Trade by allowing single Brand foreign
firms in India will result in unemployment due to slide-down of indigenous retail traders.
Consumers' welfare would be side-lined, as the big retail giants, by adopting a predatory
pricing policy, would fix lower price initially, tempting the consumers. After wiping out the
competition from local retailers, they would be in a monopolistic position and would be able to
dictate the retail prices. Local manufacturers, in particular the small scale industrial sector,
would be gradually wiped out. The entry of few big organized companies, may result in
distortions in the economy and the gap between 'haves' and 'have nots' in the country.
Procurement centres constituted by big corporates for making direct bulk purchases would
initially pay attractive prices to the farmers, and cause gradual extinction of mandis and
regulated market yards. Then on the strength of their monopolistic position, farmers would be
forced to sell their produce at rock bottom prices. Farmers would be unduly affected due to

the non-remunerative prices. (para 5.4)

The Committee, therefore, recommend that a blanket ban should be imposed on domestic
corporate heavy weights and foreign retailers from entering into retail trade in grocery, fruits
and vegetables, and restrictions should be entered for opening large malls by them for selling
other consumer products. Reservation policy, similar to that adopted by Government on
certain products being manufactured exclusively by SSI units, should be adopted for
indigenous small and medium retailers, and financial assistance schemes should be planted
for providing assistance to them for undertaking expansion and modernization. Government
should stop issuing further licenses for "cash and carry", either to the transnational retailers or
to a combination of transnational retailers and the Indian partner, as it is mere a camouflage for

doing retail trade through back door. (para 5.5)

The Committee feel that in a country with huge numbers of people and high level of poverty,
the existing model of retailing is most appropriate in terms of economic viability. Unorganized
retail is a self-organized industry, having low capital input and high levels of decentralization.
The Committee, therefore, recommend that the Government should ensure that some in-built
policy must be established to relocate or re-employ the people who are dislocated due to

opening, up of big malls in the vicinity of their shops. (para 5.7)

The Committee, therefore, recommend that in view of the adverse effects of corporate retail

(foreign as well as domestic) on the small retailer, there is a compelling need to prepare a
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10.

1.

legal and regulatory framework and enforcement mechanism for the same, that would ensure

that the large retailers are not able to displace the small retailers, by unfair means. (para 5.8)

The traditional system of small retailer should be protected. In order to help them improve their
efficiencies, they should be entitled to better deal in terms of institutional credit. Credit should
be provided at lower rates of interest to small retailers by public sector banks, for expansion
and modernization of traditional retailers. A proactive programme of assisting small retailers, to

upgrade themselves, should also be undertaken. (para 5.9)

The Government may consider to establish a National Commission, to study the problems of
the retail sector, and to evolve policies that will enable it to cope with FDI. Cooperatives and
cooperative marketing should be encouraged to strengthen the unorganized retailers. Akin to
MSME (Micro, Small and Medium Enterprises Development Act, 2006) Act, an Act to promote
small and medium retailer should also be formulated. Further there was a need to enact a law

against predatory pricing and anti-competitive actions. (para 5.10)

The Committee, therefore, recommend that the Government should ensure that a level playing
field for the small retailers should be made, before opening up of the sector to big ticket
foreign and domestic investment. Before any permission for opening any new retail store is
given, it should study and analyse the economic and traffic impacts of the store, may be, by a
University or economic or environmental institute of repute. The expenditure of the same
should be borne by these companies and not by the Government and any proposed store,
which has the potential to eliminate the local community from retail sector, or can increase the

traffic by more than five per cent, should not be allowed to open. (para 5.11)

The Committee, therefore, recommend that there is a need for setting up of a Retail
Regulatory Authority, to look into the problems and act as a whistle blower, in case of anti
competitive behaviour and abuse of dominance. Urban planning, zoning laws and
environmental laws in urban areas should be used to limit the multiplication of malls and
corporate retailers, by creating transparent criteria for licences, that are linked to the density of
population and the stage of existing competition in retail in the zone. The regulatory
mechanism should be strengthened and be made more democratic, by including the

representatives of farmers also. (para 5.13)

The Committee felt that the entry of FDI in book publishing would directly affect the domestic
industry, not only in respect of price, but also in the context of the published material, which
could be detrimental to the national interests. The Department should ensure that the foreign
publishers, in the garb of promoting their literature, do not impact the taste and aesthetic

values of Indian readers. (para 5.14)

The Committee feel that diverting the agricultural land may not merely lead to reduction in

production or income to farmers, it may affect the social and cultural life of the farmers,
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agricultural labourers and others, connected with the agricultural activities. The Committee,
therefore, recommend that the Government should come out with adequate safeguards to
prevent diversion of agricultural land for setting up of malls, etc. (para 5.15)

12.  The need of the hour was to put into place strict regulations on the entry of big malls, viz. size
of a mall, location of a mall from kirana shops, parking facilities, adherence to environmental
norms, labour laws, etc., to ensure that cartelization does not take place. It may also be
ensured that these big organised retail brings latest technologies, which could be absorbed
here, at the same time ensuring large scale unemployment, particularly in the unorganized
retail sector, does not take place. A National Shopping Mall Regulation Act could also be

enacted to regulate the entire retail sector, both in fiscal and social aspects, (para 5.16)

13.  The Committee, therefore, recommend the Government should formulate a model central law

after due consultation with the State Governments and concerned stake holders. (para 5.17)
Import of Chinese mobile phones

435. SHRI N.R. GOVINDARAJAR: Will the Minister of COMMERCE AND INDUSTRY be pleased

to state:

(a) whether Government is aware that an estimated 8 lakh Chinese mobile phones come into

the country every month as their imports have not yet been banned;
(b) if so, the details thereof; and

(c) the steps taken by Government to ban these unbranded Chinese mobiles without

identification mark as they may be used for nefarious activities in the absence of IMEI number ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) and (b) Import of Mobile Handsets (classified under EXIM Code

8517) is free. A large number of these Handsets are imported from China in the Country.

(c) Vide Notification No.112 (RE-2008)/2004-2009 dated 16th June, 2009, the Government
has prohibited the import of 'Mobile Handsets' (classified under EXIM Code '8517") without

International Mobile Equipment Identity (IMEI) No. or with all Zeroes IMEI with immediate effect.
WTO negotiation on agriculture

436. SHRI S.S. AHLUWALIA: Will the Minister of COMMERCE AND INDUSTRY be pleased to

state:

(a) whether impasse prevailed restraining the WTO Doha round negotiation relating to

Agriculture from progressing due to India opposing the USA's stand thereon, in particular;
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(b) if so, the details thereof indicating the reasons for "collapse" of the talks in July, 2008;

(c) whether he chose to make an announcement during his recent visit in Washington (DC)
about resolution of the impasse achieved by India;

(d) if so, the details thereof;

(e) whether the points hitherto put up by Government halting further progress of the WTO

negotiation have since been addressed by the USA to India's satisfaction; and
(f) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) and (b) At the mini-Ministerial meeting of the World Trade
Organisation (WTO) held in July 2008, Ministers were amenable to moving towards an agreement on
several complex issues in both Agriculture and Non-agricultural Market Access (NAMA), provided
other issues of concern to them were resolved to their satisfaction. However, many issues either
could not be discussed at all or agreement could not be reached on account of persisting
differences. While many of these were issues critical to developing countries, several were developed
country concerns. In the end, however, the focus was almost entirely on the Special Safeguard
Mechanism (SSM) for developing countries. Several proposals were considered during the
Ministerial discussions regarding the trigger that would allow developing countries to use the SSM to
breach Uruguay Round bound rates. However, all attempts to find a solution that took the concerns
of both the US and the developing countries on board, failed and the Ministerial talks had to be
halted.

(c) and (d) At meetings at Washington D.C. in June 2009, it was emphasized that India strongly
favoured a rule-based multilateral trade regime that was fair and equitable. It was important to
address the core concerns of the Round, which are the development needs of developing countries.
It was pointed out that at the July mini-Ministerial Meeting, there had been a lack of convergence on
several issues of concern to both developed and developing countries. It was further stated that it
was necessary to energize the process of negotiations on the basis of the two texts circulated in

December by the chairs of the Agriculture and NAMA Negotiating groups.
(e) and (f) These issues will be discussed when the negotiations resume formally at the WTO.
Safeguard of interests of farm sector in WTO talks

437. SHRI RAJIV PRATAP RUDY: Will the Minister of COMMERCE AND INDUSTRY be pleased

to state:

(a) whether it is a fact that Government is initiating WTO talks held earlier under the Doha

round of multilateral talks to expedite the same;

(b) if so, the details thereof;
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(c) whether appropriate safeguards are being considered to protect the Indian interest primarily
in agriculture; and

(d) if so, the details thereof and the steps taken so far?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) and (b) Multilateral negotiations under the Doha Round have not
yet resumed formally at the World Trade Organization. At major international meetings held in the
recent past where the Doha Round was discussed, India expressed support for the early resumption
of negotiations, as a fair and equitable, rule-based multilateral trade regime best serves the needs of

developing countries.

(c) and (d) The principal aim of India's negotiating strategy in the agriculture negotiations has
been to protect the interests of farmers particularly with regard to their food and livelihood security.
Substantial and effective reductions in domestic support and customs tariffs by developed countries,
while enabling developing countries to protect and promote the interests of their low income and
resource poor farmers, is a key priority for India and other developing countries in the agriculture
negotiations. The flexibilities available to developing countries including, inter alia, lower tariff cuts
than developed countries, self-designation of Special Products (SPs) which will have more flexible
tariff reduction commitments than other products and the Special Safeguard Mechanism (SSM) to
safeguard the interests of farmers in the event of surges in import volumes or a fall in prices would be
utilized by India for protecting low income and resource poor farmers of the country.

Employment Generation through IEM, LOI and FDI

438. SHRI PRASANTA CHATTERJEE: Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:

(a) whether it is a fact that during the period 2005-2006 to 2008-09 more than 62 lakhs of
persons had been proposed to be employed through Industrial Entrepreneur's Memorandum (IEM)
and Letters of Intent (LOIs);

(b) whether employment generation was a part of conditionalities for investment through
Industrial Entrepreneur's Memorandum(IEM), Letter of Intent (LOIs) and Foreign Direct Investment
(FDI); and

(c) ifso, how many persons have so far been employed during 2005-2006 to 2008-20097

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) Yes, Sir.

(b) Employment generation is not a conditionality at the time of filing Industrial Entrepreneur's
Memorandum (IEM), Letter of Intent (Lol)) and Foreign Direct Investment (FDI).

(c) Information regarding actual investment and number of persons employed is not maintained
centrally.
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Downtrend in Indian export

439. SHRI NARESH GUJRAL: Will the Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) how much is the drop in India's total exports in the last six months as compared to the

previous year (month-wise);
(b) how many jobs have been lost as a result thereof; and
(c) what fiscal steps are being taken to arrest this downward trend?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) The details of fall in India's total exports during the last six months
as compared to the corresponding months of the previous year is given below:

Month-wise exports during 2008-09

Month 2007-08 2008-09 Growth

us $ Mill. us $ Mill. (%)
December 14625 12690 -13.2
January 14889 12381 -16.8
February 15221 11913 -21.7
March 17254 11516 -33.3

Month-wise exports during 2009-10

Month 2008-09 2009-10 Growth

us $ Mill. us $ Mill. (%)
April 16076 10743 -33.2
May 15550 11010 -29.2

Source: DGCI&S, Kolkata

(b) A sample survey conducted by the Directorate General of Foreign Trade (DGFT) for 648
exporting units spread over 17 different sectors across the country, primarily employment oriented,
revealed job loss (direct and indirect) to the tune of 1,34,593 persons during the period August' 08 to
April' 09. This does not reflect the total job losses which would be higher.

(c) The steps taken during 2008-09 to arrest the downward trend in exports, inter-alia, include
interest subvention of 2 per cent on pre and post shipment credit for labour intensive exports;
additional allocation of Rs. 350 crore for export incentive schemes; enhancement of Duty Drawback
Benefits on certain items including knitted fabrics, bicycles, agricultural hand tools and specified
categories of yarn, provision of additional funds of Rs. 1400 crore for textile sector to clear the
backlog claims of Technology Up gradation Fund (TUF) etc.

Impact of foreign farm products on Indian Agriculture

440. DR. (SHRIMATI) NAJMA A. HEPTULLA: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:
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(a) whether Government is going to diltute its stand on market access for foreign farm
products just opposite the stand taken by the Government during the last Doha Round of WTO trade
talks;

(b) if so, the details thereof; and
(c) the details of impact it is likely to have on Indian agriculture due to foreign food imports ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) and (b) No, Sir. The principal aim of India's negotiating strategy
in the agriculture negotiations has consistently been to protect the interests of farmers particularly
with regard to their food and livelihood security. No change in approach is contemplated.

(c) Does not arise.
Effect of import of palm oil

441. SHRI A. ELAVARASAN: Will the Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether it is a fact that Government has allowed the import of palm oil for domestic
consumption still on high quantity which has caused serious impact on palm cultivation and allied
domestic industries;

(b) if so, whether Government will consider to reduce such huge import of paim oil from other
countries and will initiate adhoc board for development of palm cultivation and allied small industries;

(c) if so, the details thereof; and
(d) if not, reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) The Government has allowed import of edible Oils because the
domestic production of edible oils not sufficient to meet the country's demand. About 40% of edible
oils requirement is met through imports. Palm oil is the major edible oils imported in the country,
which constitutes about 80% of the total imports

(b) to (d) No, Sir. In the absence of imports, domestic availability will be seriously affected
which may lead to increase in domestic prices. However, National Oilseeds and Vegetable Oil
Development Board (NOVOD), Directorate of Oilseeds Development, Hyderabad, Oil Paim India
Ltd. (OPIL), Kottyam (A Joint Venture of Government of India and Government of Kerala), National
Research Centre for Palm Oil of Indian Council of Agriculture Research (ICAR), etc. are already
functioning to take care of the growth of the palm oil sector.

FIEO's help for increasing exports

442. SHRI KALRAJ MISHRA: Will the Minister of COMMERCE AND INDUSTRY be pleased to
state:
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(a) whether Government has received any request from the Federation of Indian Exports
Organization (FIEO) to help growth of exports in respect of specific items of exports especially Tea
exports;

(b) if so, the demand made by the FIEO; and

(c) the Governments response thereto?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI

JYOTIRADITYA M. SCINDIA): (a) and (b) Yes, Sir; FIEO requested for inclusion of Tea in Vishesh
Krishi Gramin Udyog Yojna (VKGUY) Scheme.

(c) Due to the paucity of funds, their request could not be considered.
Decline in industrial output

443. SHRI KALRAJ MISHRA: Will the Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether industrial output dipped by 2.3 per cent worst in 16 years in March this year, while
production of consumer durable had out shown giving a ray of hope;

(b) if so, the comparative month to month industrial output during last six months; and

(c) the reasons for the sharp decline in March, 20097

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) and (b) As per the revised estimates released by Central
Statistical Organisation, the industrial growth, measured in terms of Index of Industrial Production
(IIP) registered a growth of (-)0.8 % in March, 2009 compared to the growth rate of 5.5% in

March, 2008. The consumer durables has been recording positive growth since January, 2009. The
industrial growth measured in terms of IIP during last six months of 2007-08 and 2008-09 is given

below:
Index of Industrial Production
(Growth in %)
Month Consumer Durables Overall Industrial Growth
2007-08 2008-09 2007-08 2008-09

October 9.0 -1.6 12.2 0.1
November -5.5 0.3 4.9 2.5
December 2.8 -4.2 8.0 -0.2
January -0.5 2.1 6.2 1.0
February 3.1 5.8 9.5 -0.7
March -2.0 8.2 5.5 -0.8
April-March -1.0 4.4 8.5 2.6

SOURCE: Central Statistical Organisation.

(c) The decline in industrial growth in 2008-09 was primarily due to global economic slowdown.
The slowdown has affected some of the export oriented industries in India, such as textiles,
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handicrafts, leather and gems & jewellery. Slowdown in the demand for automobiles and its
ancillaries, steel etc. has also been seen.

Industrial groups such as food products, wool, silk & manmade fibre, cotton textiles, wool, silk
and man-made fibre textiles, textile products, wood & wood products, leather, basic metal and
alloy industries, metal products and parts, machinery and equipment other than transport equipment
etc. registered a decline in the month of March, 2009.

Trade deficit due to global recession

444. SHRI MOHD. ALI KHAN: Will the Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether it is a fact that India's exports and imports are getting hit big due to recession and
other reasons;

(b) if so, the details thereof and the exact reasons therefor;
(c) the details of trade deficit recorded so far;

(d) whether it is also a fact that India's exports will pick up from July onwards and may touch
the $185 billion mark in 2009-10 on the back of diversification to countries in Latin America, Africa
and Asia; and

(e) if so, the details thereof available with Government ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) Yes, Sir.

(b) and (c) The details of export, import and trade deficit recorded so far is given below:

(Value in US $ Billion)

Year Exports Growth Imports Growth  Trade Deficit (-)/
Rate (%) Rate (%) Surplus (+)
2007-2008 163.0 29.1 251.6 35.5 -88.6
2008-2009 (P) 168.7 3.5 287.8 4.4 -119.1
2009-10 (April-May) 21.8 -31.2 32.0 -38.0 -10.2

(P) - Provisional
DATA SOURCE: DGCI& S, Kolkata

The slow growth of trade during 2008-09 and the negative growth of trade during current year
2009-10 (April-May) is primarily due to economic slowdown in India's major export destinations and
slowdown in the domestic demand for industrial inputs and intermediate products.

(d) and (e) The world economy is still going through recession and therefore it is very difficult to
forecast timeline for improvement in India's exports.

Scrapping of import duty on crude soyaoil

445. SHRI MOHD. ALI KHAN: Will the Minister of COMMERCE AND INDUSTRY be pleased to
state:

79



(a) whether Government has scrapped the twenty per cent import duty on crude soyaoil to
reduce the prices;

(b) if so, the details thereof;

(c) whether Government has earned the desired results with such decision;
(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) and (b) Yes, Sir. After harvesting season of soyabean, in March
2009 it has been observed that the soyabean seeds price and domestic soyabean oil had shown an
increase of 54.5% and 24% respectively during December 2008 to February 2009. Taking into
account these factors the basic customs duty on crude soyabean oil was reduced from 20% to 'nil'
w.e.f. 24.03.2009.

(c) to (e) Yes, Sir. The domestic wholesale price of soyabean oil as on 30.06.2009 has declined
by 2.97% and 32.54% during last one month and one year respectively.

Incentive package for exporters

t446. SHRI RAJINITI PRASAD: Will the Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether Government has got a survey conducted on the impact of global recession on the
exporters of the country;

(b) whether it is a fact that the export-import balance is unstable despite being provided with
an incentive package and exporters are incurring heavy losses; and

(c) if so, whether Government would also provide an effective incentive package for the

exporters to help them overcome the effect of recession so as to save them from going bankrupt?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) and (b) Detailed survey has not been conducted on the impact of
global recession on the exporters of the country. However, a sample survey conducted by
Department of Commerce (during August, 08 till April, 09) for 648 exporting units for various sectors
located across the country revealed loss of export orders to the extent of Rs. 8982 crores. The
merchandise export and import figures for 2007-08 and 2008-09 are shown below.

(Figures in US $ Billion)

Year Export Import Trade Balance
2007-2008 162.959 251.654 -88.695
2008-2009 163.132 287.759 -124.627

SOURCE: DGCI&S

tOriginal notice of the question was received in Hindi
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(c) Government has been closely monitoring the situation and has been announcing stimulus

packages to revive demand as per the requirement. Stimulus measures announced is at Statement.

Statement

Stimulus package announced by the Government/ RBI

Government announced a number of Stimulus packages including the measures taken by RBI on

the fiscal front since last quarter 2008 to address the immediate impact of the Global economic

slowdown and its impact on Indian economy. These announcements were brought into action

immediately thereafter. Broadly these are:

(A) Measures taken by the Government:

Q)

@

®

)

®

©

™

®

@

(10)

W)

Interest subvention of 2% has been provided, till 30.9.2009, to the following labour

intensive sectors for exports:-

Textiles (including Handlooms), Handicrafts, Leather, Gems & Jewellery, Marine
Products and SMEs;

Additional funds of Rs. 350 crore provided for Handicraft items etc. in Vishesh Krishi
and Gram Udyog Yojana (VKGUY);

Market Linked Focus Product Scheme extended for bicycle parts, Motor Cars and
Motor Cycles, Apparels and Clothing accessories, Auto Components etc.for exports
from 1.4.09 to 30.09.09;

Rs. 1100 crore provided to ensure full refund of claims of CST / Terminal Excise duty
/Duty drawback on deemed exports dispersed to clear the pending claims upto
31.3.09;

Exporter friendly and the popular Duty Neutralisation Scheme i.e., Duty Entitlement
Passbook (DEPB) Scheme extended upto 31st December, 2009;

DEPB rates for all items where they were reduced in November, 2008 restored to
higher rates from retrospective effect;

Duty Drawback rates on certain items restored to higher rates effective from 1st
September, 2008;

DEPB and Freely Transferable Incentive Schemes allowed without the initial
requirement of Bank Realisation Certificate (BRC);

Back-up guarantee made available to ECGC to the extent of Rs. 350 crore to enable
it to provide guarantees for exports to difficult markets / products. ECGC is now
been able to widen its coverage;

Additional funds of Rs. 1400 crore provided for textile sector to the Ministry of
Textiles to clear the backlog claims of Technology Upgradation Fund (TUF);

Export duty on iron ore fines eliminated, and for lumps, reduced to 5%;
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(12)

(9)

(14)

(18)

(16)
(7)
(18)
(19)

Some pending issues relating to Service Tax refund on exports—resolved. However

many issues remain un resolved;

For Fast Track Resolution of a number of procedural issues thereby reducing delays
for the exporters, a Committee constituted under the Chairmanship of Finance
Secretary including Secretaries of Department of Revenue and Commerce; A No. of

issues sorted out accordingly;

Excise duty reduced across the board by 4 per cent for all products except
petroleum products and those products where current rate was less than 4%;
Further, Excise Duty was further reduced by another 2% in certain products like
Leather etc.;

The guarantee cover under Credit Guarantee Scheme for Micro and Small
Enterprises on loans doubled to Rs. 1 crore with a guarantee cover of 50%. The
guarantee cover extended by Credit Guarantee Fund Trust increased to 85% for
credit facility upto Rs. 5 lakh. The lock-in period for such collateral-free loans
reduced.

Import duty on naphtha for power sector eliminated;

CVD on TMT bars and structural and on cement removed;

Exemption from basic customs duty on Zinc and Ferro Alloys withdrawn;
Regular monitoring mechanism:

(a) The situation is being regularly monitored at the highest level of Government,
so that immediate further corrective measures, can be taken as may be
required. In this regard, the Government has constituted the following two
High Level Committees which have been deliberating the issue on regular
basis:

0] An Apex Group chaired by Prime Minister with Finance Minister,
Commerce Minister, Deputy Chairman (Planning Commission), RBI

Governor;

(i) Committee of officers chaired by Cabinet Secretary, including
Finance Secretary, Commerce Secretary, Secretary(DIPP),
Secretary (Planning Commission)- to meet regularly to look into the
suggestions made by Trade and Industry and the respective
Administrative Ministries in respect of the current global economic
and financial crisis and to recommend action to the Apex Group.

(b) Department of MSME and Department of Financial Services to jointly monitor
on the progress of the meetings of Monthly meeting of State level Bankers'
Committee for resolution of credit issues of MSME.
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®

Measures taken by RBI:

Increase in Liquidity to the banks for improving credit flow, by:

®

(i)

(i)

Reducing CRR, SLR, Repo rate and Reverse Repo rate (from Oct '08, CRR reduced
from 9% to 5%, SLR reduced from 25% to 24%, Repo Rate reduced from 7.5%
to 4.75%, and Reverse Repo Rate reduced from 6% to 3.25%);

Refinance facility to the EXIM Bank for an amount of Rs. 5000 crores for providing
pre-shipment and post-shipment credit in Rs. or dollars;

A special re-finance facility has been put in place for banks for the purpose of
extending finance to exports, micro and small enterprises, mutual funds and NBFCs.
Provisioning requirements have been lowered. Export Credit Refinance facility for
commercial banks increased to 50% of the outstanding Rupee Export Credit.

Increase in FOREX Liquidity:

®

@i

i)

RBIs assurance for continued selling of foreign exchange (US $) through banks, to

augment supply in the domestic foreign exchange market;

Ceiling rates on export credit in foreign currency has been raised to LIBOR + 350
basis points subject to the condition that the banks will not levy any other charges,
i.e., service charge, management charge, etc. except for recovery towards out of
pocket expenses incurred.

RBI decided to provide FOREX liquidity to Indian Public and Private Sector Banks
upto June 30, 2009, through forex swaps of tenure upto 3 months.

Easing of Credit Terms:

®

@i

(i)

The period of pre-shipment and post-shipment Rupee Export Credit enhanced by 90
days each;

Time period of export realization for non-status holder exporters increased to 12
months, at par with the Status holders. This facility which was available upto 3.6.09,
has been extended for one more year.

PSU Banks consequent to measures announced by RBI reduced the margin money

on Guarantees for export units.

Trade through Wagah Border

447. SHRI DHARAM PAL SABHARWAL: Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:

(a) the details of import/export of various items through Wagah Border in Punjab;

(b) the estimated value of imports and exports between India and Pakistan through Wagah

Border during the last one year, itemwise; and
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(c) whether Government have banned some items from Pakistan due to security reasons and if
S0, details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): Details are as per the Statement (See below).

(c) Government has not banned any items through Wagah Border from Pakistan.

Statement

Details of import and export through Wagah Border for the year 2008-09

Import

Sl. No. ltem Quantity (in MT) Value (in lakh)
1. Almond Kernel 1403 4266
2. Almond H/Shell 2138 1766
3. Almond S/Shell 317.6 705.39
4. Raisin Green 1681 1340.97
5. Raisin Black 1228 807.09
6. Raisin Red 7.8 6.4
7. Abjosh (golden raisins) 3460 2901

Figs Dry 4236 13920
9. Apricot Dry 2807 3933.72
10. Apricot Kernel 1 16.89
1. Pista Kernel 2532 10634
12. Pomegranate 20765 868
13. Melon 725 120
4. Pine nuts/Chilgoza 58 440
18. Grapes 7.7 1.43
16. Plum dry 73 11.41

TOTAL : 41450.1 41738.3

Export

Sl. No. ltem Quantity (in MT) (Value in lakh)
1 2 3 4
1. Fresh potatoes 90763 5704
2. Fresh Onions 89575 10640.68
3. Fresh Tomatoes 101221 10210
4. Indian Raw Cotton 14695 11319
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5. Buffalo Meat 755 659
6. Biscuits 10005 3773
7. Maize 12823 1333
8. Garlic 140 10.15
TOTAL : 319977 43648.83
TOTAL TRADE * 3614271 85387.13

FTA with ASEAN countries
448. SHRI R.C. SINGH: Will the Minister of COMMERCE AND INDUSTRY be pleased to state:
(a) whether Government propose to sign FTA with ASEAN countries;
(b) if so, the details thereof;

(c) whether it is a fact that ASEAN countries are not agreeing to liberalise its services industry

as has been proposed by India;
(d) if so, the reasons thereof; and

(e) the steps being taken by Government to reduce the trade deficit with ASEAN once the
agreement is signed ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) and (b) Negotiations for the Trade in Goods Agreement under the
Comprehensive Economic Cooperation Agreement (CECA) between India and the ASEAN have

been concluded. The Agreement will be signed after approval by concerned Governments.
(c) and (d) Negotiations for Services Agreement are underway .

(e) After the signing and implementation of the Agreement, all Parties, including India, are likely
to benefit from tariff liberalisation.

Impact of global recession on WTO deliberations

449. SHRI RAJKUMAR DHOOT : Will the Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether it is a fact that world wide recession and slow down has impacted on ongoing
WTO deliberation;

(b) if so, the details thereof;
(c) whether Government reviewed its stand on agriculture in WTO; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) and (b) The global economic crisis has occupied centrestage at
most major international meetings in the recent past. While trade has contracted globally as a result,
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the general view has been that conclusion of the Doha Round of trade negotiations at the World
Trade Organisation: (WTO) would help to keep trade open. There is considerable support amongst
WTO members for an early resumption of talks.

(c) No, Sir. The principal aim of India's negotiating strategy in the agriculture negotiations has
consistently been to protect the interests of farmers particularly with regard to their food and
livelihood security. No change in approach is contemplated.

(d) Does not arise.
Irregularities in defence procurement
450. SHRI S.S. AHLUWALIA: Will the Minister of DEFENCE be pleased to state:

(a) whether irregularities in Defence procurement involving several foreign enterprises and
certain officials, particularly in Ordnance Factory Board of India and others have been unearthed in
the recent past;

(b) if so, the details thereof indicating officials prima facie found to be linked and identities of

the foreign firms involved therein;
(c) the details of actions initiated, if any, against the entities concerned;

(d) whether Government contemplates to review the existing procedures in defence
procurement with view to streamline the same to ensure transparency and to eliminate bribery and
kick-backs;

(e) if so, details thereof; and
(f) ifnot, the rationale therefor?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M. PALLAM RAJU): (a)
Yes, Sir.

(b) During May, 2009 CBI had arrested Shri Sudipta Ghosh, former DGOF and Chairman OFB
and four other persons on charges of demanding and obtaining illegal gratification, criminal
conspiracy and criminal misconduct under Sections 8 and 12 of the Prevention of Corruption Act.

The foreign firms alleged to be involved are:
(i) Israeli Military Industries (IMI), Israel
(it)  Singapore Technologies (ST) Kinetics
(i) BBT, Poland

(iv) Media Architects Pte Ltd., Singapore.

(c) The Ministry of Defence has decided to put on hold for the present all pending procurement

and acquisition cases involving the firms figuring in the FIR registered by CBI.

(d) to (f) Yes, Sir. An exercise to review the Defence Procurement Procedure-2008 for

increasing transparency in procurements is under way.
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Incidents of fire in defence depots
1t451. SHRI AMIR ALAM KHAN : Will the Minister of DEFENCE be pleased to state:

(a) the number of the incidents of fire taken place in the ordnance depot during the last three

years;

(b) the separate details of the loss of arms and ammunitions and loss of life and property in
each case;

(c) whether Government has conducted inquiry in every case;
(d) if so, the outcome of the every enquiry and action taken thereon; and

(e) the measures being taken by Government to check the recurring of such incidents in future

and safeguarding the interests of the citizens?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (&) During the last three years only
one incident of fire has taken place in 21 FAD, Khundroo, J&K on 11.8.2007. Nineteen people died
and ammunition worth Rs.1313 crores approximately was destroyed in the incident. The civil
administration has made a preliminary estimate of collateral damage to crops, fruits, livestock and
buildings for Rs.39.33 crores.

2. A Court of Inquiry has been ordered by the Army. A number of measures have been taken
to check the recurrence of such incidents in future:

(i) Al Depots have updated safety and security instructions.

(i) Al Depots have been inspected by a Board of Officers to check adequacy of safety
and security arrangements.

(ii) 225 trucks for fire fighting have been provided to the units.
(iv)  Unserviceable ammunitions is being disposed off on priority.
MIG air crash
452. SHRIN. BALAGANGA: Will the Minister of DEFENCE be pleased to state:
(a) the total number of MIG air crashes during the last three years and the casualties therein;
(b) the details of loss incurred due to the frequent air crashes;
(c) whether Government has found out the reasons for the continued MiG air crashes; and

(d) if so, whether Government has evaluated any measures to contain such air crashes in
future?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (d) A total number of 22 MiG
aircraft of the Indian Air Force have crashed from 1.4.2006 till date. There were 3 casualties in these
crashes. Each accident is investigated through a Court of Inquiry and remedial measures are
undertaken accordingly to check their recurrence.in future and also assessed loss incurred. Besides,

tOriginal notice of the question was received in Hindi
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a continuous and multi-faceted effort is always underway to enhance and upgrade flight safety.
Measures to enhance the quality of training to improve the skill levels, ability to exercise sound
judgement and situational awareness of pilots are being pursued. Constant interaction with Original
Equipment Manufacturers (OEI\/IS), both indigenous and foreign, is also maintained to overcome the
technical defects of aircraft. In addition, anti-bird measures are also undertaken.

Strengthening of coastal security system

453. SHRI NANDAMURI HARIKRISHNA:
SHRIM.V. MYSURA REDDY:
Will the Minister of DEFENCE be pleased to state:

(a) in view of the serious lapses in the country's coastal security system, whether it is a fact
that his Ministry has decided to set up 9 Coast Guard Stations in the country;

(b) if so, the details of the proposal;

(c) the details of Coast Guard Stations proposed to be set up along the coast of Andhra
Pradesh;

(d) whether the Ministry can also consider for covering the entire coast of the country with
radar; and

(e) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (e) The Government has approved
setting up of nine (9) additional Coast Guard Stations in the country including one station at
Nizampatnam in Andhra Pradesh. Appropriate steps have been taken for strengthening coastal
surveillance and security, which includes installation of radars.

Probing crashes of Sukhoi SU 30 MKI

454. SHRI MAHENDRA MOHAN::
SHRIMATI SHOBHANA BHARTIA:
Will the Minister of DEFENCE be pleased to state:

(a) whether a team of Russian experts has recently visited India to probe the crash of the
Sukhoi SU 30 MK aircraft of the Indian Air Force (IAF);

(b) if so, the details of the reports submitted by the experts Russian teams;

(c) whether in the past few months a large number of Aircrafts of Defence forces have crashed;
and

(d) if so, the details thereof and steps taken by Government to check such accidents?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) Yes, Sir. A team of Russian
experts has visited India to probe the crash of the Sukhoi 30 MKI aircraft of the Indian Air Force. The
report forms a part of the proceedings of the Court of Inquiry, which is under finalization.
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(c) and (d) Eight aircrafts have crashed during the past 6 months (1.1.2009 to 30.6.2009). Each
accident is investigated through a Court of Inquiry and remedial measures are undertaken
accordingly to check their recurrence in future. Besides, a continuous and multi-faceted effort is
always underway to enhance and upgrade flight safety. Measures to enhance the quality of training to
improve the skill levels, ability to exercise sound judgement and situational awareness of pilots are
being pursued. Constant interaction with Original Equipment Manufacturers (OEMs), both
indigenous and foreign, is also maintained to overcome the technical defects of aircraft. In addition,
anti-bird measures are also undertaken.

Violation of Indian Air Space by a US military aircraft

455. SHRIMATI SHOBHANA BHARTIA:
SHRI N.K. SINGH:
Will the Minister of DEFENCE be pleased to state:

(a) whether a US military aircraft flying from Pakistan intruded into Indian Airspace on 19th
June, 2009 and was forced to land at the International airport in Mumbai;

(b) if so, the details thereof;

(c) whether the Indian Air Force and DGCA have decided to conduct a joint inquiry into the

incident;
(d) if so, whether such violation of our airspace is dangerous one; and
(e) if so, what steps his Ministry propose to take to check such airspace violation?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) On 19th June, 2009, an AN-
124 aircraft belonging to Volga Dnepr Airlines of Russia, hired by United States Air Force violated

Indian airspace and was asked to land at Mumbai International airport.

(c) to (e) No decision has been taken to conduct a joint inquiry into the incident. Any violation of
our airspace is a security threat. Continuous vigil is maintained by the Indian Air Force over Indian
airspace. Comprehensive Standard Operating Procedures are in place to counter such airspace
violations. Close integration between Indian Air Force and concerned civil security agencies is

maintained.
Purchase of missiles from Israel

456. SHRI NANDAMURI HARIKRISHNA:
SHRIM.V. MYSURA REDDY:
Will the Minister of DEFENCE be pleased to state:

(a) the details of agreement entered into between India and Israel since 2004;

(b) whether it is a fact that recently DRDO entered into contract with Israel to import medium-

range surface-to-surface air missiles; and

(c) if so, the details thereof?
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THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (¢) Procurement of defence items
including missiles is made from various indigenous as well as foreign sources including Israel in
accordance with the well laid down defence procurement procedure. This is a continuous process
undertaken for the modernization of the Armed Forces to keep them in a state of readiness to meet
any eventuality.

Defence Research and Development Organisation (DRDO) has not entered into any contract
with Israel to import Medium Range Surface-to-Surface Air Missile. DRDO has, however, entered
into a contract with Israel Aerospace Industry (IAI), Israel for joint development of Medium Range
Surface-to-Air Missile in 2009.

Fake drugs manufactured in China

457. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether Government is aware that the fake drugs manufactured in China are being pushed
into various markets in India with 'Made in India' tag;

(b) if so, the details thereof;

(c) whether Government has only registered a strong protest with the Chinese mission and
China's foreign trade ministry and not any concrete steps taken to ban entry of such fake drugs in
India; and

(d) if s0, what immediate steps Government proposes to take in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA M. SCINDIA): (a) to (d) Three cases of import of bulk drugs from unregistered
sources originating from China and Hong Kong were detected at Chennai sea port by the officers of
Central Drugs Standard Control Organization (CDSCO)).

The import of drugs from unregistered source is not permitted under the Drugs and Cosmetic Act
1940 and Rules 1945. Further action as warranted under the law is being taken.

Vacancies in Defence Production Departments
458. SHRI MOHAMMED AMIN:
SHRI TAPAN KUMAR SEN:
Will the Minister of DEFENCE be pleased to state:
(a) whether Annual Direct Recruitment Plan (ADRP) has been withdrawn;

(b) if so, whether action has been taken to fill up the vacancies in Defence Production
Departments including Ordnance Factories; and

(c) the existing vacancies (category-wise) in the above departments and the present status of
recruitment to fill the posts?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M. PALLAM RAJU): (a)
Ministry of Personnel, Public Grievances and Pensions has decided, vide their O.M. No.
F.No0.2/8/2001-PIC, dated 9th April 2009, not to extend the validity of Optimisation Scheme (Annual
Direct Recruitment Plan) beyond 31.3.2009.
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(b) Yes, Sir.
(c) The information is being collected and will be laid on the Table of the House.
Modernisation of prison administration

459. SHRI P. RAJEEVE: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether any scheme has been formulated by the Ministry for the modernization of prison
administration;

(b) if so, the details of the scheme; and

(c) what would be the role of the State Government in the implementation of this scheme?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) and
(b) Yes, Sir. In order to improve the condition of prison., prisoners and the prison staff, the Central
Government launched a non-plan scheme namely "Modernization of Prisons" in 2002-03 in 27
States with an outlay of Rs. 1800 crore on a cost sharing basis in the ratio of 75.25 between the
Central and State Governments respectively. The scheme has now ended on 31.3.2009. The main
components of the scheme were:

(i)  Construction of new prison and additional barracks.

(i) Expansion, repair and renovation of existing prisons.

(iit)  Construction of staff quarters for prison persons.

(iv) Improvement in sanitation and water supply.

In the 5th year, 10% of the amount was allowed to be spent on modernization of prison
administration and correctional activities.

The Government of India has also initiated the process of formulating second phase of the

scheme of Modernization of the Prisons.

(c) Under the scheme of modernization of prison started in 2002-03 funds to the State
Government were provided in the cost sharing ratio of 75:25 between the Central and State
Governments respectively. The central share of funds were released to the State Governments after
approval of their Annual Action Plan wherein details of project to be undertaken were approved by
Central Empowered Committees. The State Governments were required to make budget provision
for providing matching share of 25%. The State Governments implemented the scheme once the
perspective as well as Annual Action Plans are approved by the Central Empowered Committee. The
State Governments were required to submit physical and financial progress the Government of India
on quarterly basis.

Transparency in defence deals

460. SHRI ISHWAR SINGH:
SHRIN.K.SINGH:
SHRIMATI MOHSINA KIDWAI:
Will the Minister of DEFENCE be pleased to state:
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(a) whether Government has recently blacklisted some defence companies which indulges in

corruption;
(b) if so, the details thereof;

(c) whether Government has taken any steps to bring transparency in the procurement of
defence items; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M PALLAM RAJU): (a)
and (b) Yes, Sir. The Government has recently decided to put on hold for the present dealings with
the under mentioned companies:

(i) Israeli Military Industries, Israel

(i)  Singapore Technology, Singapore
(i) BBT, Poland

(iv) Media Architects Pte Ltd. Singapore
(v) HYT, Pune

(vi) TSKishan & Co. Pvt Ltd., New Delhi
(vii) R.K.Machine Tools, Ludhiana

These companies figure in the FIR recently registered by CBI against a former DGOF and some
others.

(c) and (d) Yes, Sir. The exercise to review Defence Procurement Procedure (DPP)-2008 for

increasing transparency in procurement is under way.
Purchase of combat aircrafts
461. SHRI SUBHASH PRASAD YADAV : Will the Minister of DEFENCE be pleased to state:
(a) whether Government proposes to ink any defence purchase deal involving combat aircraft;
(b) if so, the details thereof; and
(c) thetime by when it is likely to be completed ?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) A proposal for procurement of
quantity 126 Medium Multi Role Combat Aircraft (MMRCA) for the Indian Air Force (IAF) is under
consideration of the Government. The proposal is at Field Evaluation Trials stage.

(c) The field evaluation trials will be followed by commercial discussion and conclusion of
contract after approval of the competent authority. The contract is likely to be concluded in the
financial year 2010-2011.

Threat of flood due to diversion of channel of Brahmaputra

462. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of HOME AFFAIRS be pleased to
state:
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(a) whether it is a fact that diversion of a channel of Brahmaputra at Matmora in
Dhakuwankhana area of Assam is under serious threat of erosion and heavy silt deposition covering

large area of cultivable land to desert as reported;

(b) if so, the details of immediate measures taken by State and Central Government to protect
the flood affected people and their livestock by rehabilitating them;

(c) whether any Central package has been declared for these flood and erosion affected

people; and
(d) if so, the details of utilization in Assam by State Government and beneficiaries till date?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) Yes, Sir. As informed by the State Government of Assam, a breach had
occurred during July 2008, in the embankment of river Brahmaputra at Matmara in Dhakuwakhana
area of Assam and consequently, the flood water entered through this breach to country side
causing severe erosion and depositing huge volume of silt on paddy fields thereby converting
cultivable land barren and desert in almost all the inundated areas of Matmara. The flood water
affected about 30,620 families covering 139 villages.

(b) As animmediate measures, the State Govt of Assam sanctioned ex-gratia grant at the rate
of Rs.2,000 per affected family and an amount of Rs.4.67 crore was distributed. Gratuitous relief to
the flood affected families was also distributed as reported by the State Government.

(c) Inorder to close the above breach, the State Govt of Assam submitted a scheme "Raising
& strengthening to Brahmaputra dyke from Sissikalghar to Tekliphuta including closing of breach by
retirement and anti erosion measures (to protect Majuli and Dhakuakhana areas against flood
devastation by the Brahmaputra)" with an estimated cost Rs. 142.42 crore for implementation with
Central assistance which was approved and included under "Flood Management Programme" by
Government of India for Central assistance (with 90% Central grant). The first instalment of Central
assistance amounting to Rs.99 crore was released to the State Government of Assam in March,
2009.

(d) As reported by the State Government, an amount of Rs.35 crore has been utilized by the
State Government of Assam from the Central grant of Rs.99 crore released in March, 2009 for closure

of the breach.
Modernisation programme for Armed Forces
463. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of DEFENCE be pleased to state:

(a) whether it is a fact that Government is pursuing a modernization programme for the Armed

Forces; and

(b) if so, whether Government will take up the restructuring of the Armed Forces to allow for

better coordination and reduced duplication/overlap of work amongst the three services ?
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THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) Modernization of Afmed
Forces is a continuous process based on threat perception, technological changes and available

resources.

To synergize and optimize the capabilities of the three Services for joint war fighting, restructuring
of Armed Forces is underway. The three Services have taken steps towards achieving jointness in
various operational, training and administrative fields and significant strides have been made in this
regard. The Long Term Perspective Plans of the three Services are analyzed and suitably merged to
evolve a Long Term Integrated Perspective Plan at Headquarters Integrated Defence Staff, thus
avoiding duplication and overlap of effort and achieving better coordination and synergy amongst the
three Services.

Laying of Kelkar Committee Report on the Table of Houses of Parliament
464. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of DEFENCE be pleased to state:

(a) whether it is a fact that the Vijay Kelkar Committee submitted its report in two parts, inter-

alia making recommendation on the funding of the Ordnance Factory Board;

(b) whether it is a fact that after consideration of the Report, Government has accepted 26 out

of 36 of its recommendations, but the Report has not been laid in Parliament; and
(c) if so, whether Government proposed to lay the same in Parliament; if not, why ?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M. PALLAM RAJU): (a) to
(c) The Report of the Kelkar Committee was submitted to the Government of India in two parts.
Part-I deals with strengthening self reliance in defence preparedness. This part contains 40
recommendations, out of which 30 have been implemented. Of the balance, 1has been dropped and
9 are presently under examination. Part-Il deals with revitalizing defence public sector undertakings
and ordnance factories. Out of the total 19 recommendations in this part, 5 have been implemented,
while in the case of 11 recommendations no further action is envisaged. Of the balance, 2 are under
examination, while 1 has been dropped. The Report of the Kelkar Committee is not being laid in
Parliament as it deals with details on matters which are of a sensitive nature and have a bearing on
national security.

Crashes of fighter aircrafts
465. SHRI RAJIV PRATAP RUDY : Will the Minister of DEFENCE be pleased to state:

(a) whether it is a fact that large number of modern fighter aircrafts inducted for National

Defence has been lost in series of crashes;
(b) if so, the details of crashes during the last one year;
(c) whether any specific reason have been identified for such crashes; and

(d) if so, the remedial actions thereof, and policy of Government thereon?

94



THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (d) There have been 10 air
crashes/accidents involving fighter aircraft of Indian Air Force during the last one year from 29.6.2008
to 28.6.2009. Each accident is investigated through a Court of Inquiry and remedial measures are
undertaken accordingly to check their recurrence in future. Besides, a continuous and multi-faceted
effort is always underway to enhance and upgrade flight safety. Measures to enhance the quality of
training to improve the skill levels, ability to exercise sound judgment and situational awareness of
pilots are being pursued. Constant interaction with Original Equipment Manufacturers (OEMs), both
indigenous and foreign, is also maintained to overcome the technical defects of aircraft. In addition,
anti-bird measures are also undertaken.

Bringing relief for counter-insurgency on par with war victims
466. SHRI MOHD. ALI KHAN: Will the Minister of DEFENCE be pleased to state:

(a) whether the army has sent proposal on compensation in counter-insurgency cases to bring

relief on par with war victims for their brave acts;
(b) if so, the details thereof and the action taken thereon; and

(c) the special package prepared so far like giving land and cash for their children survival and
educational continuance for the minority people?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) Army Headquarters have sent a
proposal for uniform rate of ex-gratia payment in case of death of Defence Forces Personnel in all
kinds of military operations viz. Counter Insurgency Operations, International Wars or War-like
engagements. The proposal is under consideration of the Government. Educational scholarship is
awarded to children of Armed Forces personnel killed/missing/permanently disabled in counter-
insurgency operations. Land is given to some of the gallantry award winners by the respective State
Governments based on their policies.

Centre unaware of ban on Maoist organisations
1467 .SHRI SHREEGOPAL VYAS: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Central Government was aware of the fact that the Maoist organisations has
not been banned before the Lalgarh incidents took place;

(b) if so, whether the concerned State Government was advised about the necessity to do so;
and

(c) if so, what was the response of the State Government in that regard ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) to
(c) The Communist Party of India (Maxist-Leninist) - People's War, all its formations and front
organizations and Maoist Communist Centre (MCC), all its formations and front organizations are
included in the schedule of the Unlawful Activities (Prevention) Act 1967. These organizations and

tOriginal notice of the question was received in Hindi
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their constituents have merged together and formed the Communist Party of India (Maoist) in the
year 2004. The Central Government has vide order dated 22.06.2009 included Communist Party of
India (Maoist) all its formations and front organizations in the schedule to the Unlawful Activities
(Prevention) Act, 1967.

Charging for use of Defence Boats and Aircrafts during national calamities
468. SHRIN. BALAGANGA: Will the Minister of DEFENCE be pleased to state:

(a) whether it is a fact that Government is charging for the use of Defence Aircrafts and Boats

during the flood and havoc; and

(b) if so, whether there is any proposal with the Government to provide Defence Aircrafts and

Boats at free of cost?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) No charges are levied for deployment

of Army resources for any natural calamities.
(b) Does not arise.
Revision of pay of Defence Personnel
469. DR. JANARDHAN WAGHMARE : Will the Minister of DEFENCE be pleased to state:

(a) whether Government is serious enough to revise and hike the salaries of the Defence

personnel;

(b) whether a decision has been taken to give the benefits of the Sixth Pay Commission

recommendations to them; and
(c) ifso, when will it be implemented ?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) Yes, Sir. Pay and allowances
of Defence personnel have been revised as per the recommendations of Sixth Central Pay
Commission with some modifications, 40% of arrears have already been paid.

(c) Revised orders on pay and allowances have been implemented with effect from 1st
January. 2006 and 1st September, 2008 respectively.

Report on disturbances in Lalgarh
470. SHRI RAJEEV SHUKLA: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government has asked the West Bengal Government to submit a detailed report

on the recent disturbances created by Maoist takeover of Lalgarh;
(b) if so, the details of the report; and
(c) the action taken by Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) to
(c) State Governments including West Bengal, send status report on law and order periodically

which inter alia includes status of naxal activities in their States.
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State Governments deal with the various issues related to naxalite activities in the States. The
Central Government supplements their efforts in several ways. Recently, two additional Battalions of
Central Para-Military Forces and four teams of Cobra Battalions were provided to West Bengal for
dealing with Left Wing Extremism.

Modernizing communication and intelligence sharing networks

471. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether it is a fact that Government is undertaking an exercise at modernizing the
communication and information sharing networks between State Police and Central Intelligence
agencies; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) and
(b) Yes, Sir. Action has been initiated for establishment of online, dedicated and secure connectivity
between all the designated Members of Multi-Agency Centre (MAC), MAC and the Subsidiary Multi-
Agency Centres (SMACs) in 30 Important identified locations and between the SMACs and the State
Special Branches.

Naxalite attacks

472. SHRI KAMAL AKHTAR:
SHRI NAND KISHORE YADAV:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) the details of the incidents of naxalite attacks in various parts of the country during the last
one year till 1st July, 2009,State-wise;

(b) the details of the persons killed/injured, State-wise and incident-wise;
(c) whether any compensation has been paid to the kins/dependents of persons killed/injured;

(d) if so, the details thereof, incident-wise, case-wise during the last one year till 1st July,
2009; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) to
(e) State- wise details are given below:

2008 2009 (Upto 30.6.2009)
State Incidents Deaths Incidents Deaths
1 2 3 4 5
Andhra Pradesh 92 46 34 10
Bihar 164 73 118 43
Chhattisgarh 620 242 285 148
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1 2 3 4 5

Jharkhand 484 207 364 122
Madhya Pradesh 7 - 1 -
Maharashtra 68 22 100 57
Orissa 103 101 162 40
Uttar Pradesh 4 - 4 1
West Bengal 35 26 56 34
Others 14 4 4 -
TOTAL * 1591 721 1128 455

Central Government reimburse to the States as per the schematic guidelines of Security Related
Expenditure Scheme, which inter alia provides for insurance for security forces deployed and also
ex-gratia of Rs. 3 lakh for security forces and Rs. 1 lakh for civilians killed in Left Wing Extremist

violence.
Interconnecting all police stations in the country
473. SHRIMATI MOHSINA KIDWAI: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government has recently decided to interconnect all the 14000 police stations in
the country with network infrastructure and IT enabled tracking system;

(b) if so, whether it is a fact that only a few police stations had been connected through the
cyber network under the previous plan; and

(c) if so, the time by when all the police stations in the country are likely to be connected
through the cyber network ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
Yes, Sir. Under the Crime and Criminal Tracking Network & Systems (CCTNS) Project, which is
proposed to be Implemented as a Mission Mode Project, about 14000 Police Stations and 6000 other
police offices at various levels would be interconnected through a nationwide networked
infrastructure for evolution of IT-enabled state-of-the-art tracking system around "investigation of

crime and detection of criminals" in the real time.
(b) Police stations were not connected through the cyber network under the previous plan,
namely, the Common Integrated Police Application (CIPA) Programme.
(c) The Police Stations are likely to be connected by the end of 2010-2011.
Damages due to cyclone storm 'Aila’
474. SHRIMATI SHOBHANA BHARTIA:

DR. JANARDHAN WAGHMARE:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether a large number of people were killed and several rendered homeless after a
devastating cyclonic storm 'Aila’ hit the Southern district of West Bengal as reported in all the
newspapers on 26th May, 2009;
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(b) if so, whether the State Government has asked the help of army for rescue operations;

(c) if so, the details of assistance rendered by the Union Government to the State Government
and details of reports submitted by the Central team;

(d) whether there was a proposal to create special teams to deal with the victims of natural
calamities; and

(e) ifso, the present status of such teams etc.?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (c) The cyclone "Aila", which hit coastal areas of West Bengal, affected
large areas in North 24 Parganas, South 24 Parganas and East Medinipur districts and in the
adjoining districts on 25th May, 2009. As per information received from the State Government, this
cyclone has taken a toll of 137 human lives and affected over 63.90 lakh persons.

The Government of India had provided logistic support to the State by deploying personnel
alongwith boats from Army, Navy, Coast Guard and National Disaster Response Force (NDRF)
besides helicopters from Air Force for rescue and relief operations and evacuating the marooned
people.

Upon receipt of a memorandum from Government of West Bengal, an Inter-Ministerial Central
Team visited the affected areas on 6th-9th June, 2009 and submitted a detailed damage assessment
report and recommended assistance from National Calamity Contingency Fund (NCCF). These
recommendations relate to quantum of relief in case of human death, damage to houses, loss of
animals and food stock as well as damage to agricultural crops and infrastructure in the State.

The High Level Committee (HLC) has considered the request of the State Government and
decided to defer the decision on items relating to housing and road sectors, for want of area-wise
details from the Government of West Bengal. In respect of the other sectors, assistance of Rs.
478.27 crore from NCCF has been approved.

(d) No sSir.

(e) Question does not arise.

Naxal attack in Gadchiroli district of Maharashtra

475. PROF. ALKA BALRAM KSHATRIYA:
SHRIMATI SHOBHANA BHARTIA:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether a large group of Naxalites have recently struck in Western Maharashtra's

Gadchirolli District in the month of May this year and killed a large number of police personnel;

(b) if so, the details thereof;

(c) whether the activities of Naxalites are spreading in many parts of the country and there is a
need to put a check on their activities; and
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(d) if so, the strategies Union Government proposes to adopt to crush their activities ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRl AJAY MAKEN)Z (a) and
(b) On 21st May 2009 16 police personnel were killed in Gadchiroli district of Maharashtra.

(c) and (d) Till June, 2009, 1128 incidents of naxal violence with 455 casualties were reported
from 11 States; 82.35% of these incidents and 77.58% of the casualties were reported from Bihar,
Chhattisgarh, Jnarkhand & Orissa.

Government has adopted an integrated approach in dealing with LWE activities in the arenas of
security, development and public perception. State Governments deal with the various issues related
to naxalite activities in the States. The Central Government supplements their efforts in several ways.
These include deployment of Central Paramilitary Forces (CPMFs) and Commando Battalions for
Resolute Action (CoBRA); sanction of India Reserve (IR) battalions, setting up of Counter
Insurgency and Anti Terrorism (CIAT) schools; modernisation and upgradation of the State Police
and their Intelligence apparatus under the Scheme for Modernization of State Police Forces (MPF
scherne); re-imbursement of security-related: expenditure under the Security Related Expenditure
(SRE) Scheme; filling up critical infrastructure gaps under the scheme for Special Infrastructure in
Left wing Extremism affected States; assistance in training of State Police through Ministry of
Defence, Central Police Organisations and Bureau of Police Research and Development; sharing of
Intelligence; facilitating inter-State coordination; launching special intra-State and inter-State
coordinated joint operations, assistance in community policing and civic actions and assistance in

development works through a range of schemes of different Central Ministries.
Impact of global recession on textile industry
476. SHRI P. RAJEEVE: Will the Minister of TEXTILES be pleased to state:
(a) how many textile units have faced crisis due to the impact of global recession;
(b) how many employees lost their jobs due to the crisis;
(c) whether any step has been taken by Government to give immediate relief to this sector; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA LAKSHMI):
(a) to (d) As in case of manufacturing sectors all over the world, in India too, the manufacturing
sector, including textile sector, has faced the impact of global economic slowdown. India's textiles
exports have marginally declined by 5.31% in dollar terms during April-February' 2008-09 over the
corresponding period of previous financial year. The Government is conscious of any possible job

loss in textiles sector. However, no specific or definite number of job loss has been reported so far.
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The Government is in continuous dialogue with the industry, which is passing through a challenging

time. The Government is closely monitoring both the domestic & international economic

developments and had announced two stimulus packages on 7th December, 2008 and 2nd January,

2009 to boost exports, arrest the impact of economic slow down and to improve liquidity. These

measures/packages have helped to meet the crisis to a great extent. The measures announced

under the above two stimulus packages, inter alia, include :-

)

vii)

Additional allocation of Rs.l400 crore to clear the entire backlog of Technology Upgradation
Fund Scheme (TUFS).

All items of handicrafts to be included under 'Vishesh Krishi & Gram Udyog Yojana
(VK& GUY)'.

Across-the-board cut of 4% in the ad-valorem Cenvat rate till 31,3.2009.

Interest subvention of 2% upto 31.3.2009 subject to a minimum of 7% per annum on pre and
post-shipment export credit (since extended to 30.9.09 in the Union Budget 2009-10).

Provision of additional funds for full refund of Terminal Excise Duty/Central Sales Tax.
Enhanced back-up guarantee to ECGC to cover for exports to difficult markets/products.

Refund of Service Tax on foreign agent commissions of upto 10% of FOB value of exports as
well as refund of service tax on output service while availing benefits under Duty Drawback
Scheme.

Credit targets of Public Sector Banks revised upward to reflect, the needs of the economy.
State Level Bankers Committee would hold meetings for resolution of Credit issues of MSMEs.
Guarantee cover under Credit Guarantee Scheme doubled to Rs. 1 crore with cover of 50%.
DEPB rates restored to pre-November, 2008 levels and extended till 31.12.2009.
Duty Drawback on knitted fabrics enhanced retrospectively from 1.9.2008.

Incidents of Naxal attacks

477. SHRID. RAJA:
SHRI M.P. ACHUTHAN:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) the details of the incidents of Naxal attacks took place in different parts of the country

during the current year giving the details of the people and police personnel killed in each such

incidents; and

(b) what steps are proposed to be taken by the new Government at the Centre to contain the

naxal problem?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) and
(b) During 1st January 2009 to 30th June 2009, 1128 incidents of Left Wing Extremist violence were

reported with 455 deaths including deaths of 255 civilians and 200 security forces.

Concerned States take appropriate action to deal with Left Wing Extremism Issues in the State.
The Central Government supplements their efforts in several ways. These Include deployment of
Central paramilitary forces (CPMFs) and Commando Battalions for Resolute Action (CoBRA);
sanction of India Reserve (IR) battalions, setting up of Counter Insurgency and Anti Terrorism
(CIAT) schools; modernisation and upgradation of the State Police Forces and their intelligence
apparatus under the Scheme for Modernization of State Police Forces (MPF scheme); re-
imbursement of security-related expenditure under the Security Related Expenditure (SRE) Scheme;
filling up critical infrastructure gaps under the scheme for Special Infrastructure in Leftwing Extremism
affected States; assistance in training of State Police through Ministry of Defence, Central Police
Organisations and Bureau of Police Research and Development; sharing of Intelligence; facilitating
inter-State coordination; launching special intra State and inter-State coordinated joint operations,
assistance in community policing and civic actions and assistance in development works through a

range of schemes of different Ministries.
Coordinated operations to flush out Naxalites

478. DR. T. SUBBARAMI REDDY:
SHRI RAJEEV SHUKLA:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Union Government had initiated corrdinated operations to flush out Naxalites in

various parts of the country;

(b) if so, whether his Ministry had also called Director General of Police from Andhra Pradesh,

Chhattisgarh, Maharashtra and Orissa;

(c) if so, whether in February, 2009, 10 policemen were killed in Bihar by Naxal attacks and

also same number of policemen were killed in Naxal attacks in Maharashtra: and

(d) if so, to what extent Centre's action along with State Governments to check Naxal menace

has been able to flush out Naxalites, and to what extent steps taken have been fully implemented ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a),
(b) and (d) Taking action against naxal activities is a continuous process. Government has adopted
an integrated approach in dealing with LWE activities in the arenas of security, development and
public perception. State Government and public perception. State Governments deal with the
various issues related to naxaliate activities in the States. The Central Government supplements their

efforts in several ways. These include deployment of Central paramilitary forces (CPMFS) and
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Commando Battalions for Resolute Action (CoBRA); sanction of India Reserve (IR) battalions,
setting up of Counter Insurgency and Anti Terrorism (CIAT) schools; modernization and upgradation
of the State Police and their Intelligence apparatus under the Scheme for Modernization of State
Police Forces (MPF scheme); re-imbursement of security-related expenditure under the Security
Related Expenditure (SRE) Scheme; filling up critical infrastructure gaps under the scheme for
Special Infrastructure in Left wing Extremism affected States; assistance in training of State Police
through Ministry of Defence, Central Police Organisations and Bureau of Police Research and
Development; sharing of Intelligence; facilitating inter-State coordination; launching special intra-
State and inter-State coordinated joint operations, assistance in community policing and civic
actions and assistance in development works through a range of schemes™® of different Central
Ministries. Various institutional mechanisms have been put in place for monitoring and reviewing the
naxal situation at the central level. Task Force under Special Secretary (Internal Security), MHA
coordinates inter-State joint anti-naxal operations, sharing of Intelligence and other Inter-State
related issues. A meeting of this Task Force was held in the month of Feb. 09 in which , inter alia
Directors General of Police from Andhra Pradesh, Chhattisgarh, Maharashtra and Orissa took part.

(c) No, Sir. On 1st February, 2009, 10 policemen were killed in Nawada district of Bihar and on
9th February, 2009 15 policemen were killed in Gadchiroli district of Maharashtra in naxal attacks.

Supreme Court directive on infiltration from Bangladesh

479. SHRI N.K. SINGH:
SHRI ISHWAR SINGH:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Supreme Court has recently asked the Union Government to take all possible
measures to ensure that no illegal immigration and infiltration of Bangladeshis into India takes place;

(b) if so, whether on the directions of Supreme Court, the Union Government has since taken
any concrete steps to identify lllegal Bangladeshi immigrants in the country and also to deport them;
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) Yes, Sir.

(b) and (c) In order to check illegal infiltration from Bangladesh, the Government of India has
adopted multi-pronged approach including the following:

(i)  Construction of border fencing, roads and flood lighting.
(i)  Round the clock surveillance of the border by the Border Security Force.

(i)  Setting up of 1185 Border Out Posts (BOPs) along Indo-Bangladesh Border to reduce the
inter BOP distance for effective border domination, of which 802 BOPs have already been
established. Setting up of remaining 383 BOPs have been sanctioned.
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(iv) Induction of hi-tech surveillance equipment including night vision devices. Central Government
is vested with the powers to deport a foreign national under section 3(2) (c) of the Foreigners
Act, 1946. These powers to identify and deport illegally staying foreign nationals have also
been delegated to the State Governments/Union Territory Administrations. The procedure for
the detection and deportation of illegal Bangladeshi immigrants has also been set out and
circulated to State Governments/UT Administrations who are implementing the same on a

continuous basis.
Naxalite infiltration in Chhattisgarh

1480.SHRI BALAVANT AL/AS BAL APTE:
SHRI SHREEGOPAL VYAS:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether naxalite infiltration from neighbouring States is continuing in Chhattisgarh;
(b) the steps taken to check the same; and
(c) the progress made in the work pertaining to setting up of Joint Intelligence network ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) to
(c) The Maoists carry on their activities irrespective of State boundaries. Inter-state movement of
Maoist cadres from Chhattisgarh to adjoining States of Andhra Pradesh, Jharkhand, Orissa,

Maharashtra and Madhya Pradesh and vice versa have been reported.

Mechanism for inter-State coordination in respect of sharing of intelligence and Inter-State joint

anti-naxal operations is already in place.
lllegal migration from neighbouring countries

481. SHRI LALIT KISHORE CHATURVEDI:
DR. GYAN PRAKASH PILANIA:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) the details of India's long and porous borders with the neighbouring countries;
(b) the details of illegal migration from the neighbouring countries, especially from Bangladesh;

(c) the details of the involvement of nationals from neighbouring countries in terrorist acts in

India; and

(d) the action taken to protect national borders, to contain illegal migration and to check

terrorist activities ?

tOriginal notice of the question was received in Hindi
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) India shares 15,106.7 km of land border with 7 neighbouring countries. The
length of India's border with these countries is as follow:-

SI. No. Name of the neighbouring countries Length of the border (in km)
1 Bangladesh 4,096.70
2 China 3,488
3 Pakistan 3,323
4 Nepal 1,751
5 Myanmar 1,643
6 Bhutan 699
7 Afghanistan 106
TOTAL : 15106.70

(b) and (c) The Government is aware of some incidences of illegal migration from neighbouring
countries, especially from Bangladesh in to India. However, as this activity takes place clandestinely,
no specific details about the magnitude of illegal migration in to India from neighbouring countries are
available. As per the available information, there is involvement of foreign nationals from neighbouring
countries in terrorist acts in India. Besides, in few cases there has been use of the soil of
neighbouring countries in terrorist acts India.

(d) In order to protect national borders, to contain lllegal migration and to check terrorist
activities the Government of India has adopted a multi pronged approach including the following:-

(i) Construction of border fencing, patrol roads & flood lighting along Indo-Bangladesh and

Indo-Pakistan border;
(it)  Round the clock surveillance of the borders by Border Guarding Forces;

(iii)  For effective domination of international borders by the Border Guarding Forces, additional
509 Border Out Posts have been sanctioned for Indo-Pakistan and Indo-Bangladash border;

(iv) Introduction of modern surveillance equipments including night vision devices, etc. for

effective border domination;
(v) Up-gradation of intelligence machinery.

Besides, the Government has been taking various steps to contain illegal migration and to check
terrorist activities which /nter-alia include, empowerment of the State Governments and Union
Territories' Administration under section 3 (2) (c) of the Foreigner's Act, 1946 to detect and deport
foreign nationals illegally staying in India and strengthening of State police forces. Administrative
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instructions are also being issued from time to time to the State Governments and Union Territories
administration to contain illegal migration. The detection and deportation of foreign nationals/illegal
migrant is a continuous process and action is being taken by the Government regularly. Deployment
of adequate Para Military Forces has been done in the border areas and coordinated joint actions are
carried out regularly by State Police and Border Guarding Forces.

Action plan to strengthen police and intelligence machinery

482. SHRI VIJAY JAWAHARLAL DARDA:
DR. T. SUBBARAMI REDDY:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether nearly three months after PM proposed 100 day plan to address emergency
security challenges, the Home Ministry had finalized action plan to strengthen police and intelligence
machinery;

(b) if so, whether under 100 days action plan the Ministry prepared details for how police,
internal security, Naxal and other wings thereof would provide better security infrastructure across
country;

(c) if so, what action on the action plan has been taken; and
(d) to what extent the security has been strengthened in the country ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) to
(d) A Yes, Sir. The Action Plan to strengthen Police and Intelligence machinery includes, inter-alia,
initiatives for gearing up intelligence machinery, sharing of intelligence and operational co-ordination
between different agencies of the Central and the State Governments; establishment of online,
dedicated and secure connectivity between designated Members of Multi-Agency Centre (MAC),
MAC and the Subsidiary Multi-Agency Centres (SMACs) in 30 important identified locations and
between the SMACs and the State Special Branches to enhance the level of preparedness and
upgrade the security infrastructure; modernizing, strengthening and up-gradation of the State Police
and security forces; establishment of NSG hubs in 4 locations; activation of the National Investigation
Agency; amendment of the CISF Act to enable deployment of CISF in Joint Ventures or Private
Industrial undertakings; expediting procurement of equipment and weaponry; etc. and these security
arrangements are being reviewed from time to time.

Steps taken to decongest jails
483. SHRI RAJEEV SHUKLA: Will the Minister of HOME AFFAIRS be pleased to state:
(a) whether Indian jails are facing acute shortage of space in keeping convicts/undertrials;
(b) what is the total number of jails and its capacity; and
(c) the steps taken to decongest the jails ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
Yes, Sir. At the end of 2007, the overcrowding in Indian prisons exist to the extent of 135.7%.
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(b) As per the data compiled by the National Crime Record Bureau (NCRB)), the total number
of jails in the country at the end of 2007 was 1276. The total authorized capacity of these jails is

277304.

(c) With a view to reduce the overcrowding in jails, the Government of India has taken following

measures:

®

(i)
(iin)

Amendment in Code of Criminal Procedure, 1973 by inserting a new article viz 436A
on 23.6.2006 which provide that where an undertrial prisoner other than the one
accused of an offence for which death has been prescribed as one of the
punishments, has been under detention for a period extending to one-half of the
maximum period of imprisonment, provided for the alleged offence, he should be
released on his personal bond, with or without sureties. It also provides that in no
case will an undertrial prisoner be detained beyond the maximum period of
imprisonment for which he can be convicted for the alleged offence. Further, Section
436 (1) of the Code of Criminal Procedure, 1973 has also been amended on
23.6.2006 to make a mandatory provision that if the arrested person is accused for a
bailable offence and he is an indigent and cannot furnish surety, the Court shall
release him on his execution of a bond without sureties.

Setting up of Fast Track Courts for disposal of long pending cases.

Introduction of scheme of Plea Bargaining from 5.7.2006.

Apart from the above steps, the Government of India has also initiated the process of formulating

second phase of the scheme of Modernisation of Prisons after consultation with the States/UTs in

the All India Conference of jail Ministers/Principle Secretaries (Prison)/DG/IG (Prisons) held in April

2008. Apart from other components being proposed in the second phase, the emphasis shall be laid

on construction of new jails/additional barracks so as to address the problem of overcrowding.

Villages captured by Maoists in West Bengal

484. SHRI NAND KISHORE YADAV:
SHRI KAMAL AKHTAR:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Maoists have captured hundreds of villages in West Bengal;

(b) if so, the details thereof; and

(c) the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) to
(c) No, Sir. However, Maoist activities and violence were recently reported in West Midnapore

district of West Bengal. State Government has been dealing with the situation successfully and

Central Government has supplemented the resources of the State Government in terms of

deployment of Central Para-Military Forces, funds under Modernization of State Police Forces and

Security Related Expenditure Schemes.
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Extortion by Naxalites

1485.SHRI RAM JETHMALANI:
SHRI RAJ MOHINDER SINGH MAJITHA:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that the naxal violence affected States of Jharkhand, Chhattisgarh,
Andhra Pradesh, Orissa, Bihar, West Bengal and Maharashtra have a reign of "Red Empire" from
where the naxalites extort around Rs. 1500 crores;

(b) if so, the fact in this regard;

(c) whether it is also a fact that the Home Minister of Maharashtra has also confirmed an
increase in the spate of naxal violence;

(d) whether it is also a fact that these naxal activities have international nexus; and
(e) if so, Government's reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) and
(b) Available inputs indicate extortion from contractors, businessmen, industrialists, transporters,
etc., in naxal affected States of Jharkhand, Chhattisgarh, Andhra Pradesh, Orissa, Bihar, West
Bengal and Maharashtra. Exact quantum of extortion is not known.

(c) There has been an increase in naxal violence in Maharashtra.

(d) and (e) Available inputs indicate that the Left Wing Extremist groups, particularly, the CPI
(Maoist) maintain fraternal links with communist parties of several countries. Government is
maintaining a close watch on the situation and takes appropriate action as are necessary.

Criteria for funding erosion under CRF and NCCF

486. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether it is a fact that erosion caused by diversion of rivers and river channels which has
uprooted lakhs of families throughout the country and the huge loss of fertile cultivable and habitable
land are not considered as calamity or disaster entitled for funding under CRF and NCCF; and

(b) if so, the reasons therefor and how this calamity has been categorized for adequate relief,
rehabilitation and reclamation of land ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) The issue of inclusion of specific calamities in the list of identified
natural calamities for the purpose of incurring expenditure from Calamity Relief Fund (CRF) comes
under the purview of the successive Finance Commissions. The 12th Finance Commission, the
Award of which is in operation during the years 2005-10, had also inter-alia considered the proposal
for inclusion of soil erosion and changes in course of rivers, however not recommended as one of the
calamities qualifying for assistance from Calamity Relief Fund and National Calamity Contingency
Fund.

tOriginal notice of the question was received in Hindi
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The concerned State Governments are required to provide assistance for relief, rehabilitation and
reclamation of land from their Plan/own resources, to the population affected due to erosion.

Talks with naxalites

1487.SHRI SHREEGOPAL VYAS:
SHRI BALAVANT AL/IAS BAL APTE:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether talks with naxalites has been initiated in any State;

(b) if so, what has been the outcome thereof;

(c) if not, whether Central Government is contemplating to hold talks with them; and
(d) the names of the States which have made a request to that effect?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) to
(d) States Governments have, from time to time, appealed to the Left Wing Extremists to abjure
violence and hold talks with the Government on any issues that are of concern to them. Central
Government does not have any Information whether any State Government is now engaged in any
talks with the Left Wing Extremists. As far as the Central Government is concerned, it will welcome
such talks between State Governments and Left Wing Extremists provided Left Wing Extremists
abjure violence and give up their so-called "armed struggle". There is no proposal for the Central
Government to hold talks directly with the Left Wing Extremists.

Schemes for Jail Reforms
488. SHRI S.S. AHLUWALIA: Will the Minister of HOME AFFAIRS be pleased to state:
(a) whether Government has been implementing schemes for Jail Reforms in the country;

(b) if s0, the details thereof indicating recommendations, if any, based on which the same are
implemented and the period of its commencement with particular references to issues like providing
adequate medical care to ailing detainees, segregation of hardened criminals in custody from
undertrial detainees etc.;

(c) whether Government has reviewed the situation in jails across the country especially in
terms of their respective capacity to accommodate detainees vis-a-vis detainees being actually held
therein; and

(d) if so, State and UT-wise details thereof as on March 31, 20097

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) and
(b) Yes Sir. The Govt. of India had constituted following committees for various jail reforms in the
country:

(i) All India Jail Reforms Committee in 1980 headed by Justice A.N. Mulla (Retired) which
gave its report in 1983.

(it) Kapoor Committee (1986) to examine and review various aspects of administration and
management of prisons, especially in the context of security and discipline in prisons and suggest
measures for their improvement.

tOriginal notice of the question was received in Hindi
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(ii) National Expert Committee on Women Prisoners (1986) headed by Justice Krishna lyer to
examine the situation of women in Jails.

The aforesaid Committees gave various recommendations relating to prison buildings, living
conditions in prison, training of prison personnel, strengthening of security, providing medical and
psychiatric services to prisoners and providing facilities to women prisoners and their children.
Majority of recommendations pertained to the State Governments. 'Prison' being a State subject,
recommendations pertaining to State Governments were forwarded to them for appropriate
necessary action.

The Government of India has also prepared a model prison manual for the superintendence and
management of prisons in India. The manual was circulated to all the States in 2003 for its guidance
and adoption. The manual has exclusive chapter which deals with the segregation of various kind of
prisoners.

In order to implement the recommendations, the Government of India launched a non-plan
scheme namely "Modernization of Prisons" in 2002-03 in 27 States with an outlay of Rs.1800 crore
on a cost sharing basis in the ratio of 75:25 between the Central and State Governments
respectively. The scheme has now ended on 31.3.2009.

(c) and (d) Yes Sir. As per statistics compiled by the National Crime Record Bureau, there were
376396 prisoners at the end of 2007 in various Jails in the country against the total authorized
capacity of 277304 prisoners. The State-wise details of total number of Jail, authorized capacity and
inmate population is given as per Statement.

Statement

Number of jails, available capacity, population of inmates and
occupancy rate in States/UTs as on 31-12 2007

SI.No. State/UT Total No. Available Inmate Occupancy
of Jails Capacity population Rate

1 2 3 4 5 6

1 Andhra Pradesh 134 12710 15045 118.4
2 Arunachal Pradesh * - - - -
3 Assam 27 6357 8705 136.9
4 Bihar 55 29598 39638 133.9
5 Chhattisgarh 27 5407 10451 193.3
6 Goa 5 356 366 102.8
7 Gujarat 24 6519 11842 181.7
8 Haryana 18 10482 13093 124.9
9 Himachal Pradesh 13 1131 1435 126.9
10 Jammu and Kashmir 12 3050 2299 75.4
i Jharkhand 27 10738 17936 167.0
12 Karnataka 99 12144 130562 107.5
13 Kerala 43 3765 6742 179.1
14 Madhya Pradesh 120 20448 32712 160.0
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1 2 3 4 5 6
15 Maharashtra 153 20901 25892 123.9
16 Manipur 2 970 444 45.8
17 Meghalaya 530 665 125.5
18 Mizoram 1163 941 80.9
19 Nagaland 10 1290 501 38.8
20 Orissa 70 10603 15368 144.9
21 Punjab 26 11742 16972 136.0
22 Rajasthan 105 17554 14687 83.7
23 Sikkim 2 196 226 115.3
24 Tamil Nadu 134 20321 16599 81.7
25 Tripura 1 1065 1317 123.7
26 Uttar Pradesh 61 37843 76180 201.3
27 Uttarakhand 0 2139 2709 126.6
28 West Bengal 53 20222 18598 92.0
TOTAL States : 1250 269244 363415 135.0
29 A & N Islands 4 309 413 133.7
30 Chandigarh 1 1000 501 50.1
31 D & N Haveli 1 60 28 46.7
32 Daman & Diu 2 120 66 55.0
33 Delhi 10 6250 11605 185.7
34 Lakshadweep 4 16 22 137.5
35 Puducherry 4 305 346 113.4
TotAL (UTs) ¢ 26 8060 12981 161.1
TOTAL (AII'India) : 1276 277304 376396 135.7

* Jails do not exist

killed, during 2005, 2006, 2007 and 2008;

Security Related Expenditure Scheme of the Ministry, under which expenses of the State

(b) whether Naxal menace is increasing;

(c) which are worst affected three States; and

Areas affected by Naxal menace
489. DR. GYAN PRAKASH PILANIA: Will the Minister of HOME AFFAIRS be pleased to state:

Governments for anti-naxal operations are reimbursed.

111

(d) the total number of States and districts and police stations affected ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) to
(c) The Statement is enclosed. (See below)

(a) the State-wise total number of Naxal incidents, security forces killed, civilians killed, Naxals

(d) On the basis of LWE violence profile, 83 districts of 9 States have been included in the



Statement

State 2005 2006 2007 2008
Inci-  Civilians ~ Security Naxal Inci- Civilians  Security Naxal Inci- Civilians Security Naxal Inci- Civiians Security Naxal
dents killed Forces  killed dents Killed Forces  killed dents  killed Forces killed dents  killed Forces  killed
killed killed killed killed
Andhra 535 186 22 161 183 37 10 133 138 43 2 45 92 45 1 36
Pradesh
Bihar 186 72 24 1 107 40 5 6 135 45 22 2 164 52 21 15
Jharkhand 312 92 27 7 310 81 43 20 482 149 8 13 484 169 38 49
Chhattisgarh 385 121 47 32 715 304 84 74 582 171 198 66 620 157 85 76
Madhya 20 2 1 0 6 1 0 0 9 2 0 0 7 0 0 1
Pradesh
Maharashtra 94 29 24 3 98 39 3 19 94 22 3 5 68 17 5 9
Orissa 42 13 1 3 44 5 4 15 67 15 2 7 103 28 73 8
Uttar 10 1 0 4 " 5 0 4 9 3 0 1 4 0 0 1
Pradesh
West Bengal 14 6 1 0 23 9 8 2 32 6 0 0 35 19 7 0
Others 10 2 6 4 12 0 0 1 17 4 1 2 14 3 1 4
TOTAL : 1608 524 163 225 1509 521 157 274 1565 460 236 141 1591 490 231 199
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Naxalism a Rs. 1500 crore redcorridor empire
490. SHRI S.S. AHLUWALIA: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether attention of Government was drawn to the news report in media highlighting
Naxalism today is a Rs. 1500 crore red-corridor empire, thriving in absence of writ of Government

across the vast stretch of our land;
(b) if so, the response of Government thereto;

(c) whether Government has taken any step during the last five years aimed at containing the
spread of lawlessness being perpetrated under the guise of extreme-Left ideologies viz.,
Naxalism/Maoism, especially in the remote and backward regions;

(d) if so, the details thereof; and
(e) the outcome of such steps found so far?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) and
(b) As per available inputs, Maoists collect "levy" in their strongholds from contractors, tendu patta
collectors, big landlords, businessmen etc. In the States of Andhra Pradesh, Bihar, Jharkhand,
Chhattisgarh, Madhya Pradesh, Maharashtra, Orissa, West Bengal and Uttar Pradesh. State
Governments have been taking appropriate action to counter such activities.

(c) to (e) Government has adopted an integrated approach in dealing with LWE activities in the
arenas of security, development and public perception. State Governments deal with the various
issues related to naxalite activities in the States. The Central Government supplements their efforts in
several ways. These include deployment of Central paramilitary forces (CPI\/IFS) and Commando
Battalions for Resolute action (CoBRA); sanction of India Reserve (IR) battalions, setting up of
Counter Insurgency and Anti Terrorism (CIAT) schools; modernization and upgradation of the State
Police and their Intelligence apparatus under the Scheme for Modernization of State Police Forces
(MPF scheme); re-imbursement of security-related expenditure under the Security Related
Expenditure (SRE) Scheme; filling up critical infrastructure gaps under the scheme for Special
infrastructure in Leftwing Extremism affected States; assistance in training of State Police through
Ministry of Defence, Central Police Organisations and Bureau of Police Research and Development;
sharing of Intelligence; facilitating inter-State coordination; launching special intra-State and inter-
State coordinated Joint operations, assistance in community policing and civic actions and
assistance in development works through a range of schemes of different Central Ministries.

CRPF recruitment scandal
491. SHRI RAMDAS AGARWAL : Will the Minister of HOME AFFAIRS be pleased to state;

(a) whether Government's attention has been drawn to CRPF recruitment scandal which has
led to arrest of nine persons including IG of CRPF, involving racket in which Rs. 225 crore was
involved and touts charged up to Rs. 3 lakh for every constable's appointment;
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(b) if so, when the scandal came to light; and

(c) whether it is a fact that IG, CRPF had been found indulging in similar corrupt practices two
years ago but not punished for being "Kingpin" and despite adverse entries by superior in his
confidential report?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
Yes, a case of alleged of irregularities in CRPF has come to the notice of the Government.

(o) 01.05.2009

(c) A case regarding lack of supervision and frequent contact with some civilians during Bihar
recruitment in 2007 came to light and displeasure of Director General, CRPF was conveyed the
concerned |G, CRPF on 2.9.2008.

States affected by Naxal-Maoist activities
492  SHRI RAJIV PRATAP RUDY : Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether thirteen States in India have been affected by Naxal-Maoist activities establishing a
Red Corridor;

(b) whether it is a fact that large number of Naxal violence has been reported in last few years

including some lately;
(c) if so, the details thereof; and
(d) the steps taken by Government to contain Naxal violence?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) No,
Sir. Talk of so called red corridor is baseless propaganda.

(b) to (d) Till June, 2009, 1128 incidents of naxal violence with 455 casualties were reported from
11 States; 82.35% of the casualties were reported from Bihar, Chhattisgarh, Jharkhand & Orissa.
Details of naxal violence from 2006 to 2008 are as below:

2006 2007 2008
Incidents 1509 1565 1591
Deaths 678 696 721

Government has adopted an integrated approach in dealing with LWE Activities in the arenas of
security, developments and public perception. State Governments deal with the various issues
related to naxalite activities in the States. The Central Government supplements their efforts in
several ways. These include deployment of Central paramilitary forces (CPMFs) and Commando
Battalions for Resolute Action (CoBRA); sanction of India Reserve (IR) battalions, setting up of

114



Counter Insurgency and Anti Terrorism (CIAT) schools; modernization and capacity building of the
State Police and their Intelligence apparatus under the Scheme for Modernization of State Police
Forces (MPF scheme); re-imbursement of security-related expenditure under the Security Related
Expenditure (SRE) Scheme; filling up critical infrastructure gaps under the scheme for Special
Infrastructure in Leftwing Extremism affected States; assistance in training of State Police Forces,
sharing of Intelligence, facilitating inter-State coordination, launching special intra-State and inter-
State coordinated joint operations, assistance in community policing and civic actions and assistance
in development works through a range of schemes of different Central Ministries.

Providing Indian Citizenship to Pakistanis living in Kerala
493. SHRI A. VIJAYARAGHAVAN: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the State Government has submitted any request for providing Indian citizenship to
those Keralities who had Pakistani passport;

(b) if so, the details thereof;
(c) the total number of applications received by these Keralities for Indian citizenship; and
(d) the details of the action taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (d) Requests for grant of Indian Citizenship are considered under the
Provisions of Section 5 and Section 6 of the Citizenship Act, 1955 and Rules there under. As per rule
7 & 9 of the Citizenship Rules, 1956, the applications for grant of Indian Citizenship are received and
processed at different stages by State/Central Government. No specific provision for grant of Indian
Citizenship to Keralities, who had Pakistani Passports, has been made in the Citizenship Act, 1955
and Rules made thereunder. No centralized data of such applications received from Keralities for
Indian Citizenship is maintained.

Efficacy of NDMA for handling terrorism related disasters

494. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether our National Disaster Management Authority (NDMA) is fully equipped to handle
all kinds of disasters especially relating to counter-terrorism;

(b) if so, as response speed is decisive factor, whether they need clearance from other bodies

for starting operations and depending upon others for infrastructure requirements; and

(c) whether ground-level drills are organized periodically to monitor efficacy of the disaster

management techniques ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) NDMA is capable of handling various types of disasters. However,
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disasters such as terrorist incidents etc., that need close involvement of security forces and/ or
intelligence agencies, are not handled by NDMA.

(b) In relation to natural disasters such as Cyclones, Floods, Earthquakes etc., the NDMA has
necessary infrastructure in the form of National Disaster Response Force (NDRF) for providing
specialist response. The general superintendence, direction and control of NDRF rests with NDMA.

(c) NDMA regularly organizes mock drills in different parts of the country periodically to test the
efficacy of disaster management techniques.

National Security Guard in Metros
495. SHRI A. ELAVARSAN: Will the Minister of HOME AFFAIRS be pleased to state:

(a) the number of National Security Guard formed in metros by Government after Mumbai
Terror Attack;

(b) whether Government will increase the number of NSG Commandos fully trained with

modern technological defence system in the coming years; and
(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) The
Government has established four Regional Hubs of the National Security Guard (NSG) at
Hyderabad, Mumbai, Chennai and Kolkata.

(b) and (c) The Government has already approved the setting up of two Regional Centres of
NSG at Hyderabad and Kolkata apart from the four Regional Hubs. For this a total of 10904 additional
posts have been approved for NSG. Required modern arms/equipments etc have also been
sanctioned by the Government. NSG Commandos undergo regular requisite training.

Funds to Madhya Pradesh for countering Naxalism

1496.SHRI RAGHUNANDAN SHARMA : Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Madhya Pradesh comes under the Naxalite affected areas; and

(b) if so, funds provided by the Central Government security thereof?

THE MINISTER OF STATE IN THE MINISTRY OP HOME AFFAIRS (SHRI AJAY MAKEN): (a)
and (b) Yes, Sir. During 2008-09, Rs. 399.86 lakh has been released to Madhya Pradesh under the

Security Related Expenditure (SRE) Scheme; Rs. 293 lakh released under the Special Infrastructure
Scheme and Rs. 4037 lakh provided under Modernisation of State Police Forces Scheme.

Status of investigation into Mumbai attacks

497. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HOME AFFAIRS be pleased to
state:

tOriginal notice of the question was received in Hindi
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(a) the status of the investigation into the 26/11 terror attacks in Mumbai vis-a-vis Intelligence

and Security in Centre and State;

(b) the steps that have been taken by Government to ensure that slip-ups in institutions,
organizations and personnel are identified and there will be no recurrence of such incidents; and

(¢) whether Government has finalized a code of conduct/protocol for media coverage in the

event of any future attacks?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) As
per available information, Mumbai Terrorist Attacks case is being tried vide Sessions Case No.
175/2009. The trial in these cases is in progress before the Sessions Court, Mumbai and so far, 107

witnesses have been examined.

(b) The Government has been, on a continuing basis, reviewing the security arrangements in
the light of emerging challenges, including terrorism, and a number of important decisions and
measures have been taken. These measures include augmenting the strength of Central Para-
Military Forces; amendment of the CISF Act to enable deployment of CISF in joint venture or private
industrial undertakings; establishment of NSG hubs at Chennai, Kolkata, Hyderabad and Mumbai;
empowerment of DG, NSG to requisition aircraft for movement of NSG personnel in the event of any
emergency; strengthening and re-organising of Multi-Agency Centre to enable it to function on 24X7
basis for real time collation and sharing of intelligence with other intelligence and security agencies;
and development of online and secure connectivity between Multi-Agency Centre, Subsidiary Multi-
Agency Centres and State Special Branches. The Unlawful Activities (Prevention) Act, 1967 has
been amended and notified in 2008 to strengthen the punitive measures to combat terrorism. The
National Investigation Agency has been constituted under the National Investigation Agency Act,

2008 to investigate and prosecute offences under the Acts in the Schedule.

(c) Ministry of Information & Broadcasting has constituted a Media Consultative Committee
for media facilitation, inter alia, to serve as a forum of regular consultations between Government and
various professional media bodies, provide a platform for exchange of views on concerns of civil
society, and to discuss concerns of media organizations on various regula‘[ory/policy/procedural

matters.
Steps for safety of people affected by Naxal attacks
498. MS. SUSHILA TIRIYA: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that more than 200 people have been killed in Naxal attacks since
January, 2009;

(b) if so, the details thereof; and

(c) what steps have been taken for safety of the people who are affected by the Naxal attacks?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) and
(b) During 1st January to 30th June 2009, 455 people have been killed which include 255 civilians
and 200 security forces.

(c) Government has adopted an integrated approach in dealing with LWE activities in the
arenas of security, development and public perception. State Governments deal with the various
issues related to naxalite activities in the States. The Central Government supplements their efforts in
several ways. These include deployment of Central paramilitary forces (CPMFs) and Commando
Battalions for Resolute Action (CoBRA); sanction of India Reserve (IR) battalions, setting up of
Counter Insurgency and Anti Terrorism (CIAT) schools; modernization and upgradation of the State
Police and their Intelligence apparatus under the Scheme for Modernization of State Police Forces
(MPF scheme); re-imbursement of security-related expenditure under the Security Related
Expenditure (SRE) Scheme; filling up critical infrastructure gaps under the scheme for Special
Infrastructure in Leftwing Extremism affected States; assistance in training of State Police through
Ministry of Defence, Central Police Organisations and Bureau of Police Research and Development;
sharing of Intelligence; facilitating inter-State coordination; launching special intra-State and inter-
State coordinated joint operations, assistance in community policing and civic actions and assistance
in development works through a range of schemes of different Ministries.

Extent of damage due to cyclone 'Aila’ in West Bengal
499. SHRIMATI HEMA MALINI: Will the Minister of HOME AFFAIRS be pleased to state:
(a) whether Government is aware about the recent cyclone 'Aila’ in West Bengal;
(b) the worst affected districts and the number of houses uprooted and number of lives lost;

(c) whether Government is providing relief to those affected by sending medicines, potable
water and milk powder for children;

(d) whether any financial assistance is also being provided to the affected areas; and
(e) if so, the amount thereof, district-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (&) Cyclone 'Aila’ which hit coastal areas of West Bengal, is reported to
have caused severe damage in North 24 Parganas, South 24 Parganas and East Medinipur districts.
Darjeeling district has also been affected due to heavy rainfall which resulted in landslide.

According to the information received from the Government of West Bengal over 8.00 lakh
houses have been damaged and 137 human lives lost.

Execution of relief operations in the wake of natural calamities is primarily the responsibility of the
State Government concerned. Government of India supplements the efforts of the State Government
by providing logistic and financial support, whenever required.
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The Government of India has provided medical supplies, baby food for the areas affected by
cyclone "Alia".

The High Level Committee (HLC) has now considered the request of the Government of West
Bengal seeking additional financial assistance from NCCF in wake of cyclone 'Aila’ of the State
Government and decided to defer the decision on items relating to housing and road sectors, for
want of area-wise details from the Government of West Bengal. In respect of the other sectors,
assistance of Rs. 478.27 crore from NCCF has been approved.

In addition to the above Government of India has released to West Bengal the 1st installment of
Central share of Calamity Relief Fund (CRF) for the year 2009-10 amounting of Rs. 98.965 crore.

District-wise allocation of relief fund comes under the purview of the State Government
concerned.

Cities becoming asylums of Maoists
1500.SHRI BRIJ BHUSHAN TIWARI: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that according to intelligence inputs of Central Government, sensitive
places of cities of New Delhi, Punjab, Haryana, Uttar Pradesh and Uttarakhand have become
asylums of red arms (Maoists); and

(b) if so, the details of actions being taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) and
(b) As per available inputs, certain Maoist activities have come to notice in Delhi, Punjab, Haryana,
Uttar Pradesh and Uttarakhand. However, there is no report of Maoist violence in these areas.

Government has adopted an integrated approach in dealing with LWE activities in the arenas of
security, development and public perception. State Governments deal with the various issues related
to naxalite activities in the States. The Central Government supplements their efforts in several ways.
These include modernization and upgradation of the State Police under the Scheme for
Modernization of State Police Forces (MPF scheme); sharing of Intelligence; facilitating inter-State
coordination; and assistance in development works through a range of schemes of different Central
Ministries.

Utilization report under CRF from Assam

501. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether it is a fact that the Government of Assam has not yet submitted the utilization
report on Central Relief Fund (CRF) received till 2007-08;

tOriginal notice of the question was received in Hindi
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(b) if so, the details thereof;

(c) the details of amount allocated and released to the Government of Assam considering the
urgency to provide various relief and rehabilitation to the flood and erosion affected families in Assam
for 2008; and

(d) if not, the year-wise details of amount allocated and utilization made so far in different
heads till May, 2009 ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) No Sir.

(b) Does not arise.

(c) to (d) As per the Scheme of financing the assistance for relief expenditure, the State
Governments concerned are primarily responsible for undertaking necessary relief measures in the
wake of natural disasters which include flood. The events of erosion are not covered under the
notified list of identified natural disasters. Distribution of relief on ground is the responsibility of the
State Government concerned. The Government of India supplements the efforts of the State
Governments by providing logistic and financial support. For this purpose a Calamity Relief Fund
(CRF) has been constituted with an allocated amount for each State, which is contributed by the
Government of India and the State Government in the ratio of 3:1.

The State Level Committee headed by the Chief Secretary of the concerned State is fully
authorized under the Scheme of CRF to operate the Fund as per the items and norms of assistance
approved by the Government of India. In the event of a calamity of a severe nature, in which the
requirement of funds for relief operations is beyond the funds available in the States CRF account,
additional Central assistance is also considered from National Calamity Contingency Fund (NCCF),
after following the established procedure.

Detailed of allocation and release of Central share of Calamity Relief Fund (CRF) and additional
funds released from National Calamity Contingency Fund (NCCF), are as under:-

(Rs. in crore)

Year Allocation Central Center's share of Released from
under CRF share CREF released NCCF

2005-06 193.06 144.79 144.79 0.00

2006-07 198.62 148.97 148.97 0.00

2007-08 204.48 163.36 163.36 0.00

2008-09 210.63 167.97 167.97 300.00*

2009-10 217.07 162.80 0.00 0.00

(till date)

TOTAL : 1023.86 767.89 605.09 300.0%

* Released an 'on account' basis from NCCF.
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As per the Scheme of CRF, Accountant General in charge of account of the State shall maintain
account of the Fund in the normal course. The Comptroller and Auditor General of India would cause
audit of CRF to be conducted every year in terms of purposes of the CRF Scheme. As per the
information received from AG (A&E), Assam, has reported the balance of Rs. 643.57 crore in CRF
account as on 1st April, 2008.

Existence of ISI in Assam and NE States

502. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether Government is aware of the existence of ISI in Assam and North Eastern States;

and

(b) if so, the details of action taken by State and Central Government in this regard to control
and prevent them from carrying out their activities ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) While inputs have been received from time to time indicating that
some of the underground groups operating in the North Eastern States have developed links with
external agencies, including Pakistan ISI, there are no specific inputs available to suggest existence
of Pakistan ISI in the North Eastern States.

The Government has pursued a well-coordinated multi-pronged approach which includes
strengthening the border management to check infiltration, galvanizing the intelligence machinery,
improved technology, weaponry and equipments for security forces both at the Centre and in the
States neutralizing plans of terrorist groups/anti-national elements/ISI agents by well coordinated
intelligence based operations. As a result of the coordinated action by the Central and State
Intelligence and security agencies, a number of Pak based terrorist/espionage modules have been
detected/neutralized in various parts of the country including in North East.

Declaring cyclone 'Aila’ in West Bengal as National Disaster

503. SHRI PRASANTA CHATTERJEE:
SHRI R.C. SINGH:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether any request has been received in his Ministry from the Government of West Bengal
for declaring cyclone Aila in West Bengal as a national disaster;

(b) if so, the details thereof;

(c) whether it is a fact that the Government of West Bengal has sought Rs. 1000 crore as
assistance from Centre to rehabilitate the affected people and provide other relief; and

(d) if so, the details thereof and the action that has so far been taken by his Ministry in this
regard?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPALLY
RAMACHANDRAN): (a) and (b) Yes, Sir. The Primary responsibility for undertaking relief
operations is the responsibility of the State Governments; Government of India supplements the
efforts of State Government by providing logistic and financial support. Calamity Relief Fund has
been established, corpus of which is shared between Centre and State in the ratio of 3:1. This fund is
operated by the State Level Committee headed by Chief Secretary for undertaking relief measures as
per the items and norms approved by the Government of India.

In case the requirement of funds for relief operations in the event of a calamity of a severe nature,
when resources in the CRF are inadequate, additional assistance is considered from National
Calamity Contingency Fund, (NCCF), which is 100% funded by the Govt. of India. As such in case
of calamity of a 'severe nature', the support to the concerned State Govt. is provided at the National
level in the form of logistic and financial support in order to meet the situation effectively. There is no

provision in these Schemes for declaring a calamity as a "National Calamity" .

(c) and (d) Yes, Sir. As per the information available in MHA, State Government has an amount
of Rs.414.70 crore in the CRF account, for undertaking relief operations in the cyclone affected
areas. It was therefore decided that the memorandum of the State Government may be processed as

per laid down procedure for approval of funds from National Calamity Contingency Fund (NCCF).

The High Level Committee (HLC) has now considered the request of the Government of West
Bengal seeking additional financial assistance from NCCF in wake of cyclone "Aila" and decided to
defer the decision on items relating to housing and road sectors, for want of area-wise details from
the Government of West Bengal. In respect of the other sectors, assistance of Rs. 478.27 crore from

NCCF has been approved.
Report of Central team on West Bengal cyclone
504. SHRI R.C. SINGH: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Central team which toured the State of West Bengal to assess the damage

caused due to cyclone 'Aila’ submitted its report;
(b) if so, the details of recommendation made by the Central team; and
(c) what action Ministry has so far contemplated on the report?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (c) Upon receipt of a Memorandum from Government of West Bengal,
an Inter-Ministerial Central Team visited the affected areas on 6th -9th June, 2009 and submitted a
detailed damage assessment report and recommended assistance from National Calamity
Contingency Fund (NCCF). These recommendations relate to quantum of relief in case of loss of
lives, damage to houses, loss of animals and food stock as well as damage to agricultural crops and

infrastructure in the State.
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The High Level Committee (HLC) has considered the matter and decided to defer the decision
on items relating to housing and road sectors, for want of area-wise details from the Government of
West Bengal. In respect of the other sectors, assistance of Rs. 478.27 crore from NCCF has been
approved.

Multi-purpose Identity cards
505. SHRI SANJAY RAUT: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government proposes to issue Multi-purpose Identity Cards to all the citizens in
the country;

(b) if so, the details thereof; and
(c) the time by when Multi-purpose Identity Cards are likely to be provided to the citizens ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) to
(c) The Government has proposed to create a National Population Register (NPR) in the country for
which details on specific characteristics of each individual shall be collected at the time of 2011
Census. Besides this information, there will be photographs and finger biometrics of all those who
are 18 years of age and above. The NPR for the coastal villages in 9 maritime States of Gujarat,
Maharashtra, Goa, Karnataka, Kerala, Tamil Nadu, Andhra Pradesh, Orissa and West Bengal and 4
Union Territories (UTs) of Daman and Diu, Lakshadweep, Andaman and Nicobar Islands and
Pudducherry, will be created ahead of 2011 Census during 2009-10, as one of the measures to
strengthen the coastal security. The scheme for direct data collection in the coastal villages has been
approved by the Government. Identity (smar‘[) cards, are proposed to be issued to all those usual
residents in these coastal villages who are of 18 years of age and above.

Status of coastal security scheme
506. SHRI O.T. LEPCHA: Will the Minister of HOME AFFAIRS be pleased to state:
(a) what is the status of coastal security scheme;

(b) whether all the infrastructure promised under the scheme has been provided to all the
States and Union Territories;

(c) if not, the reasons for the delay;

(d) whether Government is facing difficulty in procuring the speed boats etc.
required/promised under the scheme; and

(e) what efforts are being made to procure the speed boats etc. in time and by when
everything will be in place?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (c¢) A comprehensive Coastal Security Scheme, which is a supplemental
initiative, was approved in January, 2005 for implementation over a five year period commencing
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2005-06. The Scheme is under implementation in nine coastal States; viz. Gujarat, Maharashtra,
Goa, Karnataka, Kerala, Tamil Nadu, Andhra Pradesh, Orissa and West Bengal, and four coastal
Union Territories, viz. Daman and Diu, Lakshadweep, Pondicherry and Andaman and Nicobar
Islands. Under the Scheme, 73 coastal police stations, 97 check posts 58 outposts and 30
operational barracks have been approved. The scheme also provides for 204 patrol boats fitted with
modern navigational and maritime equipment for patrolling in coastal waters, and 153 jeeps and 312
motorcycles for patrolling along the coast. A lump sum assistance of Rs.10 lakhs per police station is
also provided for computers and equipments, etc. The approved five-year outlay for the Scheme is
Rs.400 crores for non-recurring expenditure and Rs.151 crores for recurring expenditure on fuel,
maintenance and repairs of vessels and training of personnel.

So far, 59 coastal police stations have been operationalised. Supply of interceptor boats to the
States/UTs has also started. 50% funds for construction of buildings (coastal police stations,
check-posts, out-posts and barracks) to coastal States and full funds for construction work to
Union Territories were initially released. Balance of funds for construction of buildings to the coastal
States is released on the basis of progress of construction of the buildings. While some of the
States/UTs have made considerable progress in construction activities, the progress in other
States/UTs has been relatively slow. Local problems at the State level, like non-availability of land
etc., have caused some delay. The physical and financial status of the scheme is given in Statement-
I (Seebelow).

(d) and (e) No, Sir. As per the contract signed in March, 2008, for supply of boats under the
Coastal Security Scheme, the original delivery schedule was to commence from April, 2009 and
complete by April, 2011. But, in view of the recent Mumbai incidents, a need was felt for expeditious
supply of boats to the States/Union Territories. Accordingly, the delivery schedule of the boats has
been compressed by six months. The supply of boats has started and 14 boats have been delivered
to coastal States/UTs by June, 2009. The boats are now regularly being delivered and all the boats
are expected to be in place as per compressed delivery schedule.

Statement

Financial Status of Release under the Coastal Security Scheme (as on 30.06.2009)

S.No. Name of State/ UT Approved Outlay Total release of funds
(Rs. in lakhs) (Rs. in lakhs)

1 2 3 4

1 Gujarat 5842.60 816.000

2 Maharashtra 4092.60 460.800

3 Goa 1653.50 122.450

4 Karnataka 2711.90 211.900

5 Kerala 4356.00 120.600
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1 2 3 4

6 Tamil Nadu 4408.00 647.000

7 Andhra Pradesh 3267.00 279.000

8 Orissa 2722.50 83.370

9 West Bengal 3353.40 203.900

10 Puducherry 544.50 44.500

i Lakshadweep 936.80 136.800

12 Daman and Diu 668.35 68.350

13 Andaman and Nicobar Islands 2604.00 77.788

SuB-TOTAL ¢ 37161.15 3272.458

14 Training charges to Coast Guard - 136.609

15 Payments for Boats - 8830.17

16 Custom Duty for Boats - 1357.286

GRAND TOTAL * 37161.15 13596.47
Status of Physical progress of Coastal Security Scheme on 30.06.2009

State/UT Coastal Police Stations

Sanctioned Nos. Mode  Construction  Construction  Construction
Operational complete in progress not yet started

1 2 3 4 5 6 7

Gujarat Coastal PS 10 10 9 1 -
Check-post 25 Nil 1 7 17
Out-post 46 Nil 3 32 1

Maharashtra Coastal PS 12 12 - 4 8
Check-post 32 9 18 Nil 14
Barracks 24 Nil 17 Nil 7

Goa 3 3 - 1 2

Karnataka 5 5 5 - -

Kerala 8 1 1 - 7

Tamil Nadu Coastal PS 12 12 12 Nil -
Check-post 40 16 16 19 5
Out-post 12 Nil 2 4 6

Andhra Pradesh 6 6 6 - -

Orissa 5 0 - 2 3

West Bengal Coastal PS 6 4 - - 6
Barracks 6 Nil Nil Nil 6

Pondicherry 1 1 - - 1
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1 2 3 4 5 6 7

Lakshadweep 4 4 - 2 2
Daman and Diu 1 1 - 1 Nil

Aand N lslands - - - - -

TOTAL : Coastal PS 73 59 33 1 29
Check-post 97 25 35 26 36
Out-post 58 Nil 5 36 17
Barracks 30 Nil 17 Nil 13

Lack of funds for parks in NDMC area
1507.SHRI ALI ANWAR ANSARI: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that New Delhi Municipal Council does not have the required fund and
manpower for the maintenance and development of parks in its area due to which there is no

improvement in the condition of parks;
(b) if so, the time by when Government would fulfil the Council's requirements;

(c) whether the development work carried out in the park situated in phase-I, Baba Kharag

Singh Marg lacks quality and the track made recently is in damaged condition; and
(d) if so, the action to be taken against the officers responsible for the same?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) No, Sir. The New Delhi Municipal Council has sufficient funds and
manpower for maintenance of parks owned and maintained by it.

(b) Does not arise.

(c) and (d) No, Sir. However, whenever any deficiency regarding maintenance of parks is

noticed, the same is attended to quickly.
Funds to Bihar under Police Modernisation Scheme
1508.SHRI ALI ANWAR ANSARI: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Central Government provides fund to the Naxal affected States for the
Modernization of Police Force (MPF) so as to make the forces deployed at affected areas capable of

facing Naxalites;

(b) if so, the funds demanded by the State of Bihar under this head and the allocation made by
the Centre under different heads for the modernization of police; and

(c) the details of Government's plan for development of Naxal affected areas and the allocation

made for Bihar under the same, district-wise ?

tOriginal notice of the question was received in Hindi
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) Yes, Sir. During the year 2000-01 to 2007-2008, funds amounting
to Rs. 276.52 crore has been provided to the State Government of Bihar under the Scheme for
Modernisation of State Police Forces (MPF). During 2008-09 an amount of Rs.29.66 crore was
released to State Government of Bihar under the Scheme. Besides this, an additional amount of
Rs.12 crore was allocated to Bihar in 2008-09 as 100% Central assistance under the MPF Scheme
for 6 naxal affected districts of Arwal, Aurangabad, Gaya, Jamuli, Jehanabad and Rohtas for
construction of new police stations and fortification of police stations. Since the State Government
submitted an Action Plan Rs.11.91 crore to the Ministry of Home Affairs against the allocated funds,

an amount of Rs.11.91 crore was released for the six naxal affected districts.

(c) The Government has adopted an integrated approach in dealing with Left-Wing Extremist
activities in the arenas of security, development and public perception. State Governments deal with
the various issues related to naxalite activities in the States. The Central Government supplements
their efforts in several ways. These include deployment of Central Para Military Forces (CPI\/IFS) and
Commando Battalions for Resolute Action (CoBRA); sanction of India Reserve (IR) battalions;
setting up Counter Insurgency und Anti-Terrorism (CIAT) schools; modernisation and upgradation of
the State Police and their intelligence apparatus under Scheme for Modernisation of State Police
Forces (MPF Scheme); reimbursement of security-related expenditure under the Security Related
Expenditure(SRE) scheme; filing up critical infrastructure gaps under the Scheme for Special
Infrastructure in Left Wing Extremism affected States; assistance in training of State Police through
Ministry of Defence, Central Police Organisations and Bureau of Police Research and Development;
sharing of intelligence; facilitating inter-State coordination; launching special Ultra-State and inter-
State coordinated joint operations, assistance in community policing and civic actions and assistance

in development works through a range of schemes of different Central Ministries.

Under the Security Related Expenditure (SRE) Scheme, an amount of Rs.1474.90 lakh was
released to Bihar during the period 2002-03 to 2008-09. An amount of Rs.1605.00 lakh was released
to Bihar Government in the year 2008-09 for two districts, namely Aurangabad and Gaya under the

Scheme for Special Infrastructure in Left Wing Extremism affected States.
Additional security force to tackle Naxal violence in M.P.
1509.SHRIMATI MAYA SINGH : Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Central Government would consider to raise a separate force to stop Naxalites

attacks in Naxal affected areas;

(b) if so, the effective steps proposed to be taken by the Central Government for stopping the

Naxalites attacks;

tOriginal notice of the question was received in Hindi
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(c) whether Government of Madhya Pradesh has demanded for additional force from Central
Government to tackle the Naxal violence; and

(d) if so, by when Central Government would made available the additional force ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) and
(b) Yes, Sir. 10 Commando Battalion for Resolute Action (CoBRA) have been sanctioned in Central
Reserve Police Force (CRPF), out of which two battalions have been raised during 2008-09. In
addition, provision has been made for conversion of two-companies in each India Reserve (IR)
Battalion as Commando Companies trained in Jungle Warfare, with a central assistance of Rs. Three

crore per company.

(c) No, Sir. However, one CPMF Battalion is already deployed on long term basis for assisting
State Police Forces in anti-naxal operations in the State.

(d) Does not arise.
Setting up Federal Police Service
510. SHRI RAJKUMAR DHOOQOT: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that Government has decided to set up a Federal Police Service to have
jurisdiction over entire territory of India to deal with terrorism;

(b) if so, the details thereof; and

(c) if not, what other effective steps are proposed to be taken to deal with terrorism
unhindered by current restrictions ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) No,
Sir.

(b) Does not arise.

(c) The Government has been, on a continuing basis, reviewing the security arrangements in
the light of emerging challenges, including terrorism, and a number of important decisions and
measures have been taken. These measures include augmenting the strength of Central Para-
Military Forces; amendment of the CISF Act to enable deployment of CISF in joint venture or private
industrial undertakings; establishment of NSG hubs at Chennai, Kolkata, Hyderabad and Mumbai;
empowerment of DG, NSG to requisition aircraft for movement of NSG personnel in the event of any
emergency; strengthening and re-organising of Multi-Agency Centre to enable it to function on 24X7
basis for real time collation and sharing of intelligence with other intelligence and security agencies;
and development of online and secure connectivity between Multi-Agency Centre, Subsidiary Multi-
Agency Centres and State Special Branches. The Unlawful Activities (Prevention) Act, 1967 has
been amended and notified in 2008 to strengthen the punitive measures to combat terrorism. The
National Investigation Agency has been constituted under the National Investigation Agency Act,
2008 to investigate and prosecute offences under the Acts in the Schedule.
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Extent of loss to GDP due to disasters
511. SHRI MOHD. ALI KHAN: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that as per the review of World Bank direct disaster losses on an average
amount of 2 per cent of India's GDP and consume up to 12 per cent of Central Government's

revenues yearly;
(b) if so, the facts and details thereof; and
(c) the crucial areas identified for such disasters?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (c) As per World Bank study, published in June 2003, India lost upto
2.25% of its GDP and upto 12.15% of Central Government revenues during 1996-2000 due to
natural disasters. India is vulnerable to various types of disasters: 55% of its land is prone to
earthquake, 8% is vulnerable to cyclone and 5% vulnerable to flood.

CAG'S report on slow pace of MPF
1512. SHRI PRABHAT JHA: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that questions have been raised in CAG's report with regard to slow

pace of Modernization of Police Force (MPF);
(b) if so, the details of the reasons therefor; and

(c) the steps taken/being taken by Government to complete the task of modernization of

police force at the earliest?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) Yes, Sir. As per the C&AG's report titled "Audit Evaluation of
Modernisation of Police Force in India — January, 2009", the constraints in Modernisation of Police
Force, inter-alia, included lack of coordination between revenue and police departments in making
the land available for police housing and infrastructure creation, sub-optimal levels of manpower
position, lack of training in handling sophisticated technology, inadequate preparation to absorb the
new technology, etc. However, the report has observed that almost all States had been benefited

from the Ministry of Home Affairs' enhanced funding programme.

(c) Although 'Police’ is a State subject and it is primarily the responsibility of the State
Governments to modernize and equip its police forces adequately, the Ministry of Home Affairs is
supplementing the efforts of State Governments in modernising its police forces by providing Central
assistance under the Scheme for Modernization of State Police Forces (MPF Scheme). During the
period 2000-01 to 2008-09, a total amount of Rs. 8856.83 crore was released by the Ministry of

Home Affairs to States under the Scheme.

tOriginal notice of the question was received in Hindi
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During the current financial year, out of BE 2009-10 allocation of Rs.820 crore, an amount of Rs.
129.83 crore has been released to State Governments under the Scheme. The modernization of State
police forces is an ongoing process and the Central Government has been assisting the State

Governments in their police modernization efforts.

CAG report has been followed-up with all State Governments to ensure immediate remedial
action. Since February, 2009, a system of concurrent audit on quarterly basis has also been
introduced to ensure effective utilization of the MPF Scheme.

Gujarat Control of Organised Crime Bill
513. SHRI S.S. AHLUWALIA: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Gujarat Control of Organised Crime Bill, 2003 (GUJCOCA), passed by the
Gujarat Legislative Assembly to deal with terrorism related incidents in the State has been refused
President's assent;

(b) if so, the details thereof;

(c) the details of amendment, if any, advised by Central Government in the GUJCOCA to

Gujarat Government;

(d) whether similar provisions are incorporated in the Maharashtra namely, the Maharashtra
Control of Organised Crime Act, 1999 (MACOCA); and

(e) if so, the reasons behind refusal to give assent to the GUJCOCA, 20037

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (c) The Guijarat Control of Organised Crime Bill, 2003 has been returned
to Governor of Gujarat on 25.6.2009 together with President's message dated 24.6.2009 to the
Legislature of Gujarat to reconsider it and (i) to delete Clause 16, (ii) to substitute 'may’ for 'shall’
after the words 'Special Court' occurring in Clause 20(2) and bring the proviso in line with the
proviso to Section 43D (2) of the Unlawful Activities (Prevention) Amendment Act, 2008, and (iii) to
amend Clause 20(4) to bring it in conformity with Section 43 D (5) of the Unlawful Activities
(Prevention) Amendment Act, 2008.

(d) Yes,Sir.

(e) The assent to the Maharashtra Control of Organised Crime Act, 1999 (The Maharashtra Act
No. XXX of 1999) was given on 24th April, 1999 presumably in accordance with the then policy of the
Government. Subsequently, there has been a change in the policy of the Central Government and
the Central Government is of the opinion that all subsequent State Acts should be in line with the

Unlawful Activities (Prevention) Amendment Act, 2008, as approved by Parliament.
Central assistance to States in view of Naxal attacks

514. SHRIN.R. GOVINDARAJAR: Will the Minister of HOME AFFAIRS be pleased to state:
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(a) whether the Naxal menace is increasing in the country day by day particularly recent Maoist

attack at Lalgarh, West Bengal;

(b) the details of Naxalite incidents that occurred in the country during the last two years,

State-wise;

(c) the number of civilians and police personnel killed in these incidents and the details of the

Central assistance provided to the State Government; and
(d) the steps taken by Government to curb such activities in our country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) to
(d) State-wise statistics of naxal violence during 2006 to 2009 (June) is given in Statement (See

below).

Government has adopted an integrated approach in dealing with LWE activities in the arenas of
security, development and public perception. State Governments deal with the various issues related
to naxalite activities in the States. The Central Government supplements their efforts in several ways.
These include deployment of Central paramilitary forces (CPI\/IFs) and Commando Battalions for
Resolute Action (CoBRA); sanction of India Reserve (IR) battalions, setting up of Counter
Insurgency and Anti Terrorism (CIAT) schools; modernization and upgradation of the State Police
and their Intelligence apparatus under the Scheme for Modernization of State Police Force (MPF
scheme); re-imbursement of security-related expenditure under the Security Related Expenditure
(SRE) Scheme; filling up critical infrastructure gaps under the scheme for Special Infrastructure in
Leftwing Extremism affected States; assistance in training of State Police through Ministry of
Defence, Central Police Organisations and Bureau of Police Research and Development; sharing of
Intelligence; facilitating inter-State coordination launching special intra-State and inter-state
coordinated joint operations, assistance in community policing and civic actions and assistance in
development works through a range of schemes of different Central Ministries.

Statement

State-wise extent of naxalite violence

State 2006 2007 2008 2009 upto
30.6.2009
(30.6.2008) *

Incidents  Deaths Incidents Deaths Incidents Deaths Incidents Deaths

1 2 3 4 5 6 7 8 9
Andhra 183 47 138 45 92 46 34(45) 10(26)
Pradesh

Bihar 107 45 135 67 164 73 118(88) 43(35)
Chhattisgarh 715 388 582 369 620 242 285(273) 148(106)
Jharkhand 310 124 482 157 484 207 364(234) 122(101)
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M.P. 6 1 9 2 7 - 1(3) -
Maharashtra 98 42 94 25 68 22 100(31) 57(9)
Orissa 44 9 67 17 103 101 162(61)  40(72)
Uttar Pradesh 11 5 9 3 4 - 4(1) 1(-)
West Bengal 23 17 32 6 35 26 56(26) 34(17)
Others 12 - 17 5 14 4 4(4) -(2)
TOTAL : 1509 678 1565 696 1591 721 1128(766)  455(368)

*Figures in bracket show details of the corresponding period of 2008.
Pakistani nationals entering Indian Territory
515. SHRI VARINDER SINGH BAJWA: Will the Minister of HOME AFFAIRS be pleased to state:

(a) the number of non-Muslim Pakistani nationals who entered India, in the wake of
Talibanisation of Swat and the other areas in NWRP province of Pakistan and the period for which
they were issued visas by Indian authorities in Pakistan;

(b) their status at present in India, whether there visas have been extended; if so, to what

extent; and

(c) the expenditure incurred on their upkeep in the country by respective State Government
and the Central Government, separately and the steps taken by the Central Government for their safe
return to their homes in Pakistan and the reaction of the Government of Pakistan in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) Since 1.1.2009, 6135 visitor visas valid for 30-45 days have been issued to
non-Muslim Pakistani nationals by the High Commission of India, Islamabad. However, it is not
possible to determine the number of non-Muslim Pakistanis "who entered India in the wake of
Talibanisation™ of various areas in Pakistan as these Pakistani nationals have not mentioned the
same in their visa application form while applying for visitor visa. Also no religious based data is
maintained by the immigration authorities.

(b) Visitor visa is normally not extended. However, in exceptional circumstances, extension of
visitor visa in respect of Pak nationals including non- Muslims is granted on merits of each case
strictly according to the instructions issued by the Government from time to time.

(c) No expenditure is reported to have been incurred by the Central Government on such Pak
nationals. Details of expenditure, if any, incurred by State Governments on this account is not

centrally maintained.

Pakistani nationals coming to India on visitor visa are required to leave India within the validity
period of their visa.
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Children working in carpet industry

516. DR. GYAN PRAKASH PILANIA: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) whether as per 2001 Census, 32,647 children in the age group of 5-14 years were working
in carpet industry and 5.75 per cent children in glass industry in violation of law;

(b) if so, the present status, and the overall scenario of child labour in the country; and
(c) the action taken against violators of law during the last five years?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI HARISH
RAWAT): (a) to (c) The estimation of the number of child labour in the country is done on the basis
of census carried out by the Registrar General of India once in every ten years. As per the 2001
Census, 32,647 children in the age group of 5-14 years were working in Carpet industry and 5,758
children in Glass industry.

Section 14 of the Child Labour (Prohibition & Regulation) Act, 1986, prohibits the employment
of children below the age of 14 years in 16 Occupations and 65 Processes. Any person, who employs
a child in any occupation or process where employment of children is prohibited under the Act, is
liable for punishment with imprisonment for a term which shall not be less than 3 months but which
may extend to one year or with fine ranging from Rs. 10,000/~ to Rs. 20,000/ -. State Governments
are the appropriate Government for implementation of the provisions of the Child Labour (Prohibition
& Regulation) Act, 1986 for the areas coming under their jurisdiction. During the period from 2002-
03 to 2006-07, 8,951 violators have been convicted under the provisions of the Act.

Contract empolyees in Neyveli Lignite Corporation Tamil Nadu

517. SHRI N. BALAGANGA: Will the Minister of LABOUR AND EMPLOYMENT be pleased to

state:

(a) whether Government is aware of the problems being faced by the contract employees

working in the Neyveli Lignite Corporation in Tamil Nadu for a long time; and

(b) if so, the details of the proposal with Government for the settlement of long pending issues

of the contract employees?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI HARISH
RAWAT): (a) and (b) Yes, Sir. The matter was brought before Chief Labour Commissioner
(Central) for reconciliation. A Memorandum of Understanding was arrived at between the parties on
16.06.2008.

The management of Neyveli Lignite Corporation has been advised to ensure full implementation
of the Memorandum of Understanding.
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Loss of employment due to economic recession

518. SHRI T.T.V. DHINAKARAN: Will the Minister of LABOUR AND EMPLOYMENT be pleased
to state:

(a) whether any survey has been conducted to assess the loss of employment in various
sectors due to economic recession; and

(b) if so, the details thereof and action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI HARISH
RAWAT): (a) and (b) In a sample survey conducted by Labour Bureau covering 2581 units in 20
centres across 11 States/UT relating to important sectors like mining, textiles, metals, gems &
jewellery, automobile, transport and IT/BPO, it was observed that about half a million workers have
lost their jobs during the quarter October-December,2008. The major impact of the slowdown was
observed in the export oriented units. The overall decline in employment was observed in gems &
jewellery, transport and automobiles by 8.58%, 4.03% and 2.42%b respectively.

In a similar survey conducted by Labour Bureau covering 3192 units in 21 centres across 11
States/UT relating to sectors like textiles and apparel, handloom powerloom, leather, metals, gems
and Jewellery, automobile, transport and IT / BPO, it was observed that the employment in selected
sectors has increased by a quarter million during the January-March, 2009 period. The sectors
registering increase in employment during January-March, 2009 period are gems & jewellery
(3.08%), textiles (0.96%), IT-BPO (0.82%), handloom/powerloom (0.28%) and automobiles
(0.10%). However, the decline in employment during January-March, 2009 has been observed in
leather (2.76%), metals (0.56%) and transport (0.36%).

The action taken by the Government to mitigate the adverse impact of economic slowdown
includes three stimulus packages, various measures announced by the Reserve Bank of India,
Implementation of the 'Rajiv Gandhi Shramik Kalyan Yojana' wherein the insured worker and his
family are entitled to about 50% of wages upto a period of one year and medical benefits in the case
of loss of job, schemes such as Rashtriya Swasthya Bima Yojana, Aam Admi Bima Yojana, and
Indira Gandhi National Old Age Pension Scheme, skill upgradation/training programmes, National
Rural Employment Guarantee Scheme etc.

Amendment in labour law

1519. SHRI AMIR ALAM KHAN: Will the Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) whether Government propose to change the labour laws in consultation with labour
organization and trade and industry;

(b) if so, the details thereof;

(c) whether Government has prepared any draft for the amendment in labour laws;

tOriginal notice of the question was received in Hindi
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(d) if so, the details thereof; and
(e) by when Government intend to change these labour laws?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI HARISH
RAWAT): (a) to (e) Review/updation of labour laws is a continuous process in order to bring them
in tune with the emerging needs of the economy. The required changes in the labour laws are
accomplished by the Government after detailed consultation with the social partners with a view to
harmonize the interests of all stake holders. The Bills to amend Acts like Labour Laws (Exemption
from Furnishing Returns and Maintaining Registers by Certain Establishments) Act, 1988, the
Industrial Disputes Act, 1947, and the Plantations Labour Act, 1951 have been introduced in the Rajya
Sabha.

Retrenchment in IT, Aviation and Retail sector etc.

520. SHRI RAJIV PRATAP RUDY: Will the Minister of LABOUR AND EMPLOYMENT be pleased
to state:

(a) the large scale retrenchment still continues in various sectors like IT, Aviation, Retail etc.;
(b) whether the global meltdown has had a direct impact on almost all the sectors;
(c) if so, the sector-wise details thereof; and

(d) the steps being taken to prevent retrenchment and ensure employment in view of
"Manpower rationalization" ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI HARISH
RAWAT): (a) to (c) Labour Bureau of the Ministry of Labour & Employment has conducted two
quick quarterly surveys of a few important sectors to assess the impact of economic slowdown on
employment in India. The first survey was conducted in the month of January, 2009 to assess the
impact during the quarter October-December, 2008. The second survey was conducted in the
month of April, 2009 to assess the impact during January-March 2009. The important findings of the
survey for the quarter October - December 2008 are:

. About half a million workers have lost their jobs during October-December 2008.

. The most affected sectors were gems & jewellery, transport and automobiles where the
employment has declined by 8.58 per cent, 4.03 percent, and 2.42 per cent respectively
during the same period. In Textile sector, 0.91 per cent of the workers have lost their jobs.

. The major impact of the slowdown was noticed in the export oriented units.
However, the second survey conducted for the quarter January-March, 2009 indicates that:

. Total estimated employment in the sectors covered had increased by 0.6% during January-
March, 2009 period. Non-export units have shown higher rate (0.92%) of increase in
employment as compared to export units (0.28%).
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. Sectors registering increase in employment during January-March, 2009 period are gems &
jewellery (3.08%), textiles (0.96%), IT-BPO (0.82%), handloom-powerloom (0.28%)
and automobiles (0.10%).

. A decline in employment during January-March, 2009 has been observed in leather (2.76%),
metals (0.56%) and transport (0.36%).

(d) Most of the sectors where large scale retrenchment has been reported fall under the
"State" sphere. Therefore, the State Governments have been advised to make their conciliation
machinery more effective and sensitive to ensure industrial peace and implement labour laws in an
appropriate manner.

OECD report on employees in India
521. SHRI R.C. SINGH: Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether it is a fact that as per the Organisation of Economic Co-operation and
Development (OECD) Report, 9 out of 10 employees in India do not have a formal labour contract
and social security benefits;

(b) if so, the details thereof;
(c) the other observations made by OECD with regard to India; and
(d) how Government is planning to address this problem?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI HARISH
RAWAT): (a) to (c) In the Organisation of Economic Co-operation and Development (OECD)
Report it has been stated that though India grew during the last decade above 5 percentage points
per year, people there feel that better jobs are not being created. It has also been stated that 9 out of
10 employees in India, approximately 370 million people, do not have formal social security.

The said report has expressed concern over the consequences of growing informal employment
in the poor countries of the world, including India, and it has urged the Governments of the poor

countries to prepare a comprehensive package.

According to the survey conducted by the National Sample Survey Organization (NSSO) in
2004-05, there were 43.3 crore unorganised workers.

The Government has constituted Welfare Funds for certain occupations in the unorganised
sector, like Beedi, Cine and certain Non-Coal Mine workers. Under these welfare Funds, welfare
schemes, providing for health care, housing, and education to the children etc. have been
formulated. However, it is true that most of the workers in the unorganised sector are not provided
Social Security. Recognising the need for such social security, the Government has enacted the
Unorganised Workers' Social Security Act 2008. The Act provides for constitution of National Social
Security Board at the Central level and State Social Security Boards at the State level, which shall

recommend formulation of social security schemes for unorganised workers.

136



For providing smart card based cashless health insurance cover of Rs. 30000/ - per year to BPL
families in the unorganised sector, the 'Rashtriya Swasthya Bima Yojana' was launched on 1st
October, 2007. The scheme became operational from 01.04.2008.

Similarly, to provide death and disability cover to rural landless households between the age
group 18 to 59 years, the Government launched the "Aam Admi Bima Yojana."

One more scheme, namely the Indira Gandhi National Old Age Pension Scheme provides for old
age pension to all citizens above the age of 65 years and living below the poverty line.

Apart from the above, the National Rural Employment Guarantee Scheme ensures livelihood
security to the households in rural areas by providing a guarantee of wage employment for at least
100 days in a financial year to every rural household whose members volunteer to do unskilled manual
work.

As far as formal labour contracts are concerned, a Task Force has been constituted on the
recommendation of the 42nd Session of the Indian Labour Conference to revisit the provisions of the
Contract Labour (Regulation & Abolition) Act, 1970. The first meeting of the Task Force has been
scheduled for 17th July, 2009.

Pending provident fund dues of employees in Punjab

522. SHRI VARINDER SINGH BAJWA: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) the number of cases pending as on 1st April, 2009 against the employers in Punjab for non
payment/shut payment of provident fund dues of the employees, the number of those cases pending
for more than three years;

(b) the steps taken/proposed to be taken against the defaulters for speedy disposal of these
cases; and

(c) in the absence of the disposal of cases, how the dues of retiring/deceased employees are
finalized ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI HARISH
RAWAT): (a) 3279 cases for non payment of provident fund dues of the employees were pending
against the employers in Punjab. Out of this, 763 cases were pending for more than three years.

(b) Steps taken against defaulters are as under:

*  Recovery actions under section 8 of the Employees' Provident Funds and Miscellaneous
Provisions Act, 1952 are initiated against defaulters.

* Dues are assessed under section 7A of the Act.
* Prosecution is also filed against defaulters.
*  Steps are taken to vacate the stay granted by Hon'ble Courts/Tribunals.

* Claims filed before the official liquidator in case of defaulters in liquidation.
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(c) In case of running establishments, payments are made to the members as per available
amount in the office record and supplementary payments of balance amounts are made as and when
the dues are recovered from the establishment.

In case of closed establishments, if the establishment fulfils the required condition for operation
of Special Reserve Fund, full payment of PF dues are made by operating the Special Reserve Fund.

Pension cases in respect of retired/deceased employees are settled on the basis of contribution
received/receivable.

Jobs lost due to global slump

523. MS. MABEL REBELLO:
DR. T. SUBBARAMI REDDY:
Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether Government had admitted that half a million workers lost their jobs in India due to
global slump;

(b) whether this figure was given by his Ministry for the quarter October-December, 2008;

(c) whether an unprecedented study commissioned by the Ministry covered 2581 units across
11 States and Union Territories;

(d) whether the sectors included textile, garments, metal products etc.; and

(e) if so, what were other main points mentioned in the survey report and the steps being
considered to provide jobs to people in India?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI HARISH
RAWAT): (a) to (d) Yes, Sir.

(e) The major effect of economic slowdown on employment in India during October-
December, 2008 was observed in the export oriented units. The overall decline in employment was
observed in gems & jewellery, transport, automobiles, metals, textiles and mining by 8.58%,
4.03%, 2.42%,1.91 %, 0.91 % and 0.33% respectively.

The action taken by the Government to control the effect on economy and employment due to
global slump and economic slowdown in India include three stimulus packages, various measures
announced by the Reserve Bank of India, implementation of the 'Rajiv Gandhi Shramik Kalyan
Yojana' wherein the insured worker and his family are entitled to about 50%6 of wages upto a period
of one year and medical benefits in the case of loss of job, schemes such as Rashtriya Swasthya
Bima Yojana, Aam Admi Bima Yojana, and Indira Gandhi National Old Age Pension Scheme, skill
upgradation/training programmes, National Rural Employment Guarantee Scheme etc.

Rashtriya Swasthya Bima Yojana

1624.SHRI AMIR ALAM KHAN: Will the Minister of LABOUR AND EMPLOYMENT be pleased to
state:

tOriginal notice of the question was received in Hindi
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(a) the number of families to be brought under the Rashtriya Swasthya Bima Yojana during the
year 2009-10;

(b) whether Government is planning to bring all the families living below the poverty line in
unorganised sector, under the above scheme;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI HARISH
RAWAT): (a) to (d) The Rashtriya Swasthya Bima Yojana has been extended to all the estimated 6
crore BPL families (a unit of five) from the year 2009-10. The estimated BPL families are, however,
likely to be covered in five years.

Covering of unorganised sector under RSBY and AASBY

525. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) whether Government plans to cover all unorganized sector workers in Rashtriya Swasthya
Bima Yojana and Aam Aadmi Swasthya Bima Yojana and till now how many workers have already
been covered, State-wise details and by when Government will be able to cover all of 433 million of
unorganized workers under Rashtriya Swasthya Bima Yojana and Aam Aadmi Swasthya Bima
Yojana;

(b) whether the Government is also bearing some percentage of expenditure on Aam Aadmi
Swasthya Bima Yojana; if so, the details thereof; and

(c) whether Government is thinking to increase the old age pension upto Rs. 1000/ - per month
and reducing the eligible age from 65 to 587

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI HARISH
RAWAT): (a) The Rashtriya Swasthya Bima Yojana (RSBY) has been extended to all the estimated
6 crore Below Poverty Line families from the year 2009-10. A smart card based cashless health
insurance cover of Rs. 30,000/~ per year is being provided to BPL families (a unit of five) in the
unorganised sector. The premium is being shared by Centre and State Government in the ratio of
75:25. In case of States in the North East region and Jammu and Kashmir, the ratio is 90:10.

Till now 25 States/ Union Territories have initiated the process of implementation of RSBY and 18
States have started issuing smart cards. On the basis of reports received from the States, a
Statement showing the State-wise distribution of smart cards upto 30.06.2009 is at Statement-|
(See below). There is no scheme named Aam Aadmi Swasthya Bima Yojana (AASBY). However,
there is a scheme named as Aam Aadmi Bima Yojana being implemented through Life Insurance
Corporation (LIC). The LIC has reported that under the Aam Aadmi Bima Yojana (AABY), a total of
75, 61,176 rural landless households have been covered, so far. State-wise coverage of AABY upto
31.05.2009 is Statement-1l. (See below)

(b) Under the AABY, an annual premium of Rs. 200 is equally shared by the Central
Government and the respective State Governments/UTs.

(c) Thereis no such proposal under consideration of the Government.
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Statement-/

Number of Smart Cards issued as on 30.06.2009

Sl. No. Name of the State/UTs Smart cards issued.
1. Bihar 633370
2. Chhattisgarh 5701
3. Delhi 41990
4. Goa 1679
5. Gujarat 679198
6. Haryana 621944
7. Himachal Pradesh 80242
Jharkhand 237904
9. Kerala 977112
10. Maharashtra 277572
11. Nagaland 7645
12. Punjab 94354
13. Rajasthan 120123
14. Tamil Nadu 70691
15. Uttar Pradesh 834871
16. Uttarakhand 53940
17. West Bengal 140433
18. Chandigarh 3695
TOTAL : 4882464
Statement-I/

State-wise coverage under Aam Admi Bima Yojana as on 31.05.2009

Sl.No. State Coverage
1 2 s

1. Himachal Pradesh 5,000
2. Andhra Pradesh 38,00,000
3. Maharashtra 9,71,147
4. Guijarat 1,91,381
5. Chandigarh 1,153
6. Jammu & Kashmir 51,000
7. Madhya Pradesh 13,64,232
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1 2 3

8. Bihar 3,80,000
9. Jharkhand 37,546
10. Karnataka 2,50,000
1. Kerala 1,68,811
12. Uttar Pradesh 3,40,806
13. Chhattisgarh 100

TOTAL : 75,61,176

Non implementation of Acts meant for construction workers

526. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(a) the state-wise details where the Building and Other Construction Workers (Regulation and
Employment Service Condition) Act, 1996 and Building and Other Construction Workers Welfare

Cess Act, 1996 have not been implemented;

(b) whether Supreme Court has given any direction to Central Government and State

Governments for implementation of these two Acts;

(c) whether it is a fact that some States have collected cess but construction workers are not
getting the benefit of the schemes and there is no infrastructure for the registration of the workers;
and

(d) the reasons for not implementing the legislations by Government?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI HARISH
RAWAT): (a) Under the Building and Other Construction Workers (Regulation of Employment and
Conditions of Service) Act, 1996 and the Building and Other Construction Workers Welfare Cess Act,
1996, the States have to frame and notify Rules, constitute Advisory Committees/Expert
Committees, appoint various authorities for registration of workers, cess collection, inspection and
Appealing Authority and constitute State Welfare Boards to frame and implement various welfare
schemes in pursuance of the said Acts. The States are at various stages of implementation of these
Acts. State-wise status is given in the Statement. (See below)

(b) Hon'ble Supreme Court vide its order dated 13th January, 2009 has asked all the State

Governments to file status of implementation of the Acts.

(c) The State Governments are collecting cess and the cess is transferred to State Welfare
Boards. State Welfare Boards are implementing various welfare schemes for building and other

construction workers. Some States are in the process of formulating different welfare schemes.

(d) Al the State Governments/Union Territories are at various stages of process for

implementation of the Acts.
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Statement

Status of implementation of the Building and Other Construction Wokers ( Regulation of Employment
and Condlitions of SE/’V/CB) Act, 1996

Sl.No. Name of the Whether Whether Whether Whether
States/UTs. Rules Welfare Implementing/Cess State
notified Board collecting authority Advisory
under the constituted notified Committee
Act. constituted
1 2 3 4 5 6
1. Andhra Pradesh Yes Yes Yes Yes
2. Arunachal Pradesh Yes Yes Yes Yes
3. Assam Yes Yes Yes Yes
4. Bihar Yes Yes Yes Yes
5. Chhattisgarh No No No Yes
6. Goa Yes Yes Yes Yes
7. Gujarat Yes Yes Yes Yes
8. Haryana Yes Yes Yes Yes
9. Himachal Pradesh Yes Yes No No
10.  Jammu & Kashmir Yes Yes Yes Yes
11. Jharkhand Yes Yes Yes Yes
12. Karnataka Yes Yes Yes No
13. Kerala Yes Yes Yes No
14. Madhya Pradesh Yes Yes Yes Yes
15. Maharashtra Yes Yes Yes Yes
16. Manipur Yes No No No
17. Meghalaya Yes No No No
18. Mizoram Yes No No Yes
19. Nagaland No No No No
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1 2 3 4 5 6

20.  Orissa Yes Yes Yes Yes
21. Punjab Yes Yes Yes Yes
22. Rajasthan No No No Yes
23.  SIkkim Yes No Yes No
24.  Tamil Nadu® Yes Yes No Yes
25.  Tripura Yes Yes Yes Yes
26.  Uttar Pradesh No No Yes No
27. Uttarakhand Yes Yes Yes Yes
28.  West Bengal Yes Yes Yes Yes
29.  Delhi Yes Yes Yes Yes
30.  Andaman & Nicobar Yes Yes Yes Yes
Island
31. Chandigarh No Yes Yes Yes
32.  Dadra & Nagar Haveti No Yes No Yes
33.  Daman & Diu No Yes No Yes
34. Lakshadweep No No No No
35. Puducherry Yes Yes Yes Yes

* State implementing its own Act.
Amendment to communication scheme for EPF pensioners
527. SHRI P. RAJEEVE: Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether there is any existing pension and pension commutation scheme for EPF
Pensioners;

(b) if so, whether Government has made any amendment to existing schemes;

(c) whether the amendments if made, had provided additional financial benefits to the
pensioners than previously enjoyed by them; and

(d) whether any decision to retrieve the earlier benefits under earlier scheme for pensioners has
been made?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI HARISH
RAWAT): (a) Yes, Sir. The Employees' Pension Scheme, 1995 had a provision for commutation of
pension in it.

(b) Yes, Sir. Provision for commutation of pension has been withdrawn with effect from
26.09.2008 vide Gazette notification number G.S.R. 688 (E) dated 26.09.2008.
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(c) and (d) The withdrawal of provisions for commutation of pension has not reduced any
benefit in pension. This has been done with a view to make the pension scheme more efficient and
sustainable.

Revision of minimum wages

528. SHRI PRAVEEN RASHTRAPAL: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) how revision of minimum wage is carried out by Ministry;

(b) the sector-wise figure/amount of minimum wage in unskilled, semi-skilled and skilled
category of workers as on 31st March, 2008;

(c) whether Government has revised minimum wages in Oil Exploration Industry; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI HARISH
RAWAT): (a) The norms recommended by the Indian Labour Conference, in 1957 for fixing the

minimum wage are as follows:-

i) 3 consumption units for one earner.

i) Minimum food requirements of 2700 calories per average Indian adult.
i) Clothing requirements of 72 yards per annum per family.

iv) Rent corresponding to the minimum area provided for under Government's Industrial Housing
Scheme.

v) Fuel, lighting and other miscellaneous items of expenditure to constitute 20% of the total

minimum wage.

In the year 1992, the Supreme Court delivered a judgment in the case of Reptakos & Co. Vs. its
workers pronouncing that the children's education, medical requirement, minimum recreation
including festivals/ceremonies, provision for old age, marriage etc. should further constitute 25% of
the minimum wage and used as a guide in fixation of minimum wage. The appropriate Governments
keep the above said norms and judicial pronouncement in view while fixing/revising the minimum

wages.

(b) to (d) Under the provisions of the Minimum Wages Act, 1948, both Central and State
Governments are the appropriate Governments to notify any employment in the schedule where the
number of employees is 1000 or more and fix the rates of minimum wages in respect of the
employees employed therein under their respective jurisdictions. Sector-wise minimum wages are
not fixed.

Under Section 3(1) (b) of the Minimum Wages Act, 1948, the minimum rates of wages are
reviewed/revised at such interval not exceeding five years. Minimum rates of wages for different
categories of workers in different scheduled employments in the Central Sphere is applicable to the
Oil Exploration Industry as well, details of which are given in the Statement.
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Statement
Area-wise Rates of Mininum Wages for Scheduled Employments in the Central Sphere

Name of Schedulded Employment Effective Category of Worker Rates of wages including V.D.A per day (in Rs.)
Date Area A Area B Area C
1. Agriculture 01.04.2009 Unskilled 142.00 129.00 127.00
Semi-Skilled/Unskilled Supervisory 156.00 144.00 132.00
Skilled/Clerical 170.00 156.00 143.00
Highly Skilled 189.00 175.00 156.00
2. Workers engaged in Stone 01.04.2009 1. Excavation & removal of over
Mines for Stone Breaking burden with 50 meters lead/1.5 meters lift:
and Stone Crushing (a) Soft Soil 133.60
(b) Soft Soil with Rock 202.88
(c) Rock 268.24
2. Removal and Staking of rejected 106.50

stones with 50 metres lead 1.5 metres lift
stone breaking or stone crushing for the stone size

(a) 1.0inch to 1.5 inches 832.91
(b) Above 1.5 inches to 3.0 inches 711.50
(c) Above 3.0 inches to 5 inches 415.92
(d) Above 5.0 inches 341.16
3. Sweeping and Cleaning 01.04.2009 Uskilled 199.00 166.00 133.00
4. Watch and Ward 01.04.2009 Without Arms 199.00 166.00 133.00
With arms 221.00 188.00 155.00
5. Loading and Unloading 20.05.2009 Uskilled 180.00 150.00 120.00
6. Construction 20.05.2009 Unskilled 180.00 150.00 120.00
Semi-Skilled/Unskilled Supervisory 200.00 170.00 140.00
Skilled/Clerical 220.00 200.00 170.00
Highly Skilled 240.00 220.00 200.00
7. Non-Coal Mines 20.05.2009 Above Ground Below Ground
Unskilled 120.00 150.00
Semi-skilled/Unskilled Supervisory 150.00 180.00
Skilled/Clerical 180.00 210.00
Highly Skilled 210.00 240.00
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Ahmedabad
Bangaluru
Kolkata
Delhi

Greater Mumbai

Agra

Ajmer

Aligarh
Allahabad
Amravati
Aurangabad
Bareilly
Bhavnagar
Bikaner

Bhopal
Bhubaneshwar
Amritsar
Chandigarh
Coimbatore
Cuttack
Durgapur
Faridabad Complex
Ghaziabad
Gorakhpur
Guwahati
Guntur

Gwalior

Indore
Hubli-Dharwad
Jabalpur

Jaipur

(UA)
CLY)
(UA)
(UA)
(UA)

(UA)

CLY)

(UA)
(UA)

(C)
(UA)
(C)
(UA)
City

(UA)
(UA)

(UA)
LA

AREA "A"

AREA "B"

Area 'C will comprise all areas not mentioned in this list.

NB: U.A. stands for Urban Agglomeration.
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Hyderabad
Kanpur
Lucknow
Chennai

Nagpur

Jamshedpur
Jodhpur
Kochi
Kolhapur
Kozhikode
Kota
Ludhiana
Madurai
Meerut
Moradabad
Mysore
Nasik

Pune

Patna
Raipur
Rajkot
Ranchi
Sholapur
Srinagar
Surat
Thiruvanantapuram
Vadodara
Varanasi
Vijayawada
Vishakhapatnam

Warangal

(UA)
CLY;
(UA)
(UA)
(UA)

CLY;

(UA)
(UA)
LA

CLY;
CLY;
CLY;
(UA)
CLY;
CLY;
CLY;
(UA)

LA
UA)
UA)
UA)
LA
UA)
LA
Gy
LA



Exploitation of casual workers in Oil Sector

529. SHRI PRAVEEN RASHTRAPAL: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(a) whether Government is aware about exploitation of casual workers, contractual workers
etc. in the Oil Sector in General and by ONGC in particulars;

(b) how much time Government will take to issue Notification protecting minimum wages in oil

sector; and
(c) which are the other sectors where minimum wages are vet to be fixed ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI HARISH
RAWAT): (a) The issues relating to contractual workers in ONGC have been coming up before the
Central Advisory Contract Labour Board (CACLB) from time to time. The Central Government, on
the recommendation of Central Advisory Contract Labour Board had prohibited employment of
contract labour in some jobs in ONGC vide its notifications dated 8-9-1994 and 26-2-2001. A few
cases for prohibiting employment of contract labour relating to oil sector, including ONGC, are
pending before the Central Advisory Contract Labour Board.

(b) Under the provisions of the Minimum Wages Act, 1948, both Central and State
Governments are the appropriate Governments to notify any employment in the schedule where the
number of employees is 1000 or more and fix the rates of minimum wages in respect of the
employees employed therein under their respective jurisdictions. Sector-wise minimum wages are
not fixed.

(c) The minimum rates of wages notified by the appropriate Governments are also applicable
for all the workers including the Casual/Contractual workers engaged in scheduled employments in
the Central and State sphere across all the sectors including oil sector.

Salary cut of employees vis-a-visincrease in salary of the management

1630.SHRI BRIJ BHUSHAN TIWARI: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(a) whether it is a fact that due to global economic recession, there had been retrenchment
and salary cut of employees at lower level in Indian corporate world;

(b) whether it is also a fact that salaries and allowances of employees at top management level

in corporate world had doubled in comparison to previous year;
(c) if so, whether Government will look into the reasons behind this; and
(d) if so, by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI HARISH
RAWAT): (a) and (b) Labour Bureau, Ministry of Labour & Employment has conducted two quick
quarterly surveys to assess the impact of economic slowdown on employment in India. The first

tOriginal notice of the question was received in Hindi
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survey was conducted in the month of January, 2009 to assess the impact during the quarter
October-December, 2008. The second survey was conducted in the month of April, 2009 to assess
the impact during January-March 2009. The employment in sectors viz., mining, textiles, metals,
gems & jewellery, automobile, transport and IT/BPO has increased by a quarter million during the
January-March, 2009 as compared to October-December, 2008 wherein about half a million workers
lost their jobs. Regarding protection against reduction of salary and wages, workmen can raise
industrial dispute under the Industrial Disputes Act, 1947. Data on levels of salary cut of employees in
the Indian Corporate World and details of salaries and allowances of employees at top management
level during the period are not centrally maintained.

(c) and (d) Do not arise in view of the above.
Number of unorganised workers

1631.SHRI PRABHAT JHA: Will the Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) the total number of unorganised workers in the country;

(b) whether it is a fact that the standard of living of these unorganised workers is very low; and

(c) if so, the steps taken/being taken by Government to improve the standard of living of these

workers?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI HARISH
RAWAT): (a) According to the survey conducted by the National Sample Survey Organization

(NSSO) in 2004-05, the total number of unorganised workers was 43.3 crore.

(b) and (c) The Government has constituted Welfare Funds for certain occupations in the
unorganised sector, like Beedi, Cine and certain Non-coal Mine workers. Under these Welfare
Funds, welfare schemes, providing for health care, housing, and education to the children etc. have
been formulated. However, it is true that most of the workers in the unorganised sector are not
provided social security. Recognising the need for such social security, the Government has enacted
the Unorganised Workers' Social Security Act, 2008. The Act provides for constitution of National
Social Security Board at the central level and State Social Security Boards at the State level which

shall recommend formulation of social security schemes for unorganised workers.

For providing smart card based cashless health insurance cover of Rs. 30,000/~ to BPL families
in the unorganised sector, the 'Rashtriya Swasthya Bima Yojana' was launched on 1st October,

2007. The scheme became operational from 01.04.2008.

To provide death and disability cover to rural landless households between the age group of 18 to

59 years, the Government launched the ""Aam Admi Bima Yojana".

tOriginal notice of the question was received in Hindi
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Indira Gandhi National Old Age Pension Scheme provides for old age pension to all citizens
above the age of 65 years and living below the poverty line.

National Rural Employment Guarantee Scheme ensures livelihood security to the households in
rural areas by providing a guarantee of wage employment for at least 100 days in a financial year to
every rural household whose members volunteer to do unskilled manual work.

Review of Contract Labour Act

532. SHRI T.T.V. DHINAKARAN: Will the Minister of LABOUR AND EMPLOYMENT be pleased
to state:

(a) whether Government propose to review the Contract Labour Act;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI HARISH
RAWAT): (a) to (c) A Task Force has been constituted on the recommendation of the 42nd Session
of the Indian Labour Conference to revisit the provisions of the Contract Labour (Regulation &
Abolition) Act, 1970. The first meeting of the Task Force has been scheduled for 17th July, 2009.

Formula to divide the width of road as per traffic

533. SHRI RAJIV PRATAP RUDY: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether Government is considering a formula to divide the width of road as per requirement
of traffic;

(b) if so, whether Government has plans to rationalize the sanctioned projects of NHs based

on the new formula;
(c) if so, the details thereof; and
(d) whether such a decision with adversely affect the road network enhancement?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N SINGH): (a) to (d) The capacity of the road for different lane width is already prescribed in
terms of passenger car units (PCUS). Capacity augmentations of existing road by way of providing
four lane / six lane are done based on the norms so prescribed. As per the norms, a 2- lane Road is
due to for 4 lane once the traffic exceeds 15000 PCUs per day. The rational norms for widening from
4 lanes to 6 lanes etc. are also similarly prescribed. The work of actual capacity augmentation,
however, depends upon availability of funds and inter se priority. The existing norms are not
adversely impacting the road network advancement.

Poor response from qualified bidders for tenders floated by NHAI

534. SHRI A. ELAVARASAN: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:
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(a) whether it is a fact that 75 per cent of tenders floated by National Highways Authority of
India (NHAI) do not have response from qualified bidders during the year 2008-09.

(b) if so, whether Government has analysed the reasons for this situation since a number of
proposed highways projects are still at inception points; and

(c) the steps taken by Government for early completion of those pending projects and
materialisation of tenders under NHAI and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N SINGH): (a) to (b) During the year 2008-09, National Highways Authority of India (NHAI)
initiated bidding process for 60 projects. Bids have been received in respect of 30 projects including
those received on re-bidding, and 10 projects have been awarded. Bids have been cancelled in
respect of 11 projects where either single bids were received or the bids were not found reasonable
by the NHAI. Evaluation of bids in respect of 9 projects has been undertaken by the NHAI for
decision. The projects did not attract many bidders due to economic downtrun and also due to
perceived lack of viability in terms of low traffic for implementation of projects on "Build, Operate and

Transfer (BOT) Toll basis", in respect of some of the projects etc.

(c) The steps taken by the Government for early completion of the pending projects of NHAI
are enclosed as Statement.

Statement
Efforts of Government to expedite implementation of the project

a) The Contracts are regularly monitored at various levels such as by Supervision Consultant,
Project Directors, Senior officers of NHAI. Progress reviews are also held at the level of
Chairman, NHAI, Secretary, Department of Road Transport & Highways.

b) State Governments have appointed Senior officers as nodal officers for resolving problems
associated with implementation of the NHDP such as land acquisition, removal of utilities, forest
/ pollution / environment clearances etc. These nodal officers hold periodic meetings to review
the projects and take action to resolve the problems.

c) A Committee of Secretaries has been constituted under Cabinet Secretary to address inter-
ministerial and Centre - State issues such as land acquisition, utility shifting, environment
approvals, clearance of ROBs.

d) The total cost estimated at the time of preparing feasibility reports, and in 2006-07 were revised

upwards by 20% and 10% respectively and brought to the current level.

e) Making available the entire 40% of the Viability Gap Funding (VGF) during the construction

phase itself.

f) The projects which did not attract bidders are being restricted by reducing the scope of works to

the extent feasible so as to bring down the costs and to improve their viability.
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g) The procedure of issue of Land Acquisition notifications has been simplified. Earlier all the
notification under NH Act were vetted by the Ministry of Law. Recently, an amendment has been
made in the Allocation of Business Rules by which these notifications are not required to be sent
to the Ministry of Law. The Ministry of Law has approved the standard formats of various
notifications keeping in view the similar nature of the notifications of Land Acquisition.

h) To expedite the construction of ROBs an officer of the Railways has been posted to NHAI to
coordinate with Ministry of Railways. MOU has also been signed with M/s. IRCON for
construction of some of the ROBs.

i) Action has been taken against non-performing contractors and they are not allowed to bid for

future projects unless they improve the performance in existing contracts.
New guidelines for the construction and expansion of NHs

535. SHRI P. RAJEEVE: Will the Minister of ROAD TRANSPORT AND HGHWAYS be pleased to
state:

(a) whether any new guidelines has been formulated for the construction and expansion of
National Highways;

(b) if so, the details thereof; and

(c) whether the financial burden has to be borne by the commuters of these Highways by
paying Toll, Cess etc.?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N SINGH): (a) to (b) In accordance with the comprehensive policy on alternative modes of
delivery of national highways as already approved by the Government, construction and expansion of
projects under NHDP Phase Ill and onwards is required to be undertaken on Public Private
Partnership (PPP) basis in Build, Operate and Transfer (BOT) Toll mode, failing which on BOT
(Annuity Payment) mode; and failing which on "Engineering, Procurement and Contract (EPC)"

mode.

(c) The user fee is required to be paid by road users for all projects taken up on Build, Operate
and Transfer (Toll) basis as also for completed 4 lane highways.

Completion/ implementation of highway project under NHDP

536. SHRI RAJEEV SHUKLA: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether it is a fact that many highway projects under National Highways Development
Project (NHDP) are running behind schedule;

(b) if so, the reasons therefor;

(c) whether Government has formulated any plan for timely completion/ implementation of
highway projects; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N SINGH): (a) and (b) Yes, Sir. There has been some delay in the implementation of some
projects under NHDP due to various constraints. The major constraints in implementation of the
projects are due to delay in land acquisition, utility shifting, obtaining clearances for forest /
environment and Road over Bridges, poor performance of some contractors and law & order
condition in some States.

(c) and (d) In order to expedite the implementation, progress of projects is closely monitored by
Project Implementation Unit of National Highways Authority of India assisted by Supervision /
Independent Consultants and concerted efforts are being made to expedite land acquisition, shifting
of utilities, clearances of Road Over Bridges from Railways, etc. Financial assistance in the form of
special advances are being given to the contractors on case to case basis to overcome cash flow
problems to expedite completion of projects.

Review/Completion of NHDP projects

537. SHRI R.C. SINGH: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a) whether it is a fact that Government's latest review of National Highways Development
Project (NHDP) reveal that out of 60 projects for which requests for proposal were issued, only 22
have attracted a bidder and 38 projects have not attracted even a single bidder;

(b) if so, the details of 38 projects which have not attracted even a single bidder. State-wise;
and

(c) what efforts Government is making to complete all the NHDP projects, particularly with
regard to those which have been reviewed recently, as early as possible ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) National Highways Authority of India (NHAI) initiated bidding process for 60
projects in 2008 out of which bids have been received in respect of 30 projects.

(b) The list of 30 projects which did not attract even a single bid is at Statement-I. (See below)

(c) The Government has taken various measures to complete the projects under the National
Highways Development Project (NHDP) as per the details enclosed as Statement-ll.
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Statement-/

List of the projects for which not even a single bid received

S.No. Name of the project Length TPC NHDP Phase
(Km.) (Rs.Cr)
1 Tirupati-Tiruthani-Chennai 125 882.00 11l
2 Tindivanam-Krishnagiri 200 1180.96 Il
3 Jaipur-Reengus 54 377.00 I
4 Panikoli-Keonjhar-Rimuli Section 163 1303.00 i
5 Chandikhole-Dubari-Talchar 133 972.00 1l
6 Rimuli-Roxy Rajamunda Section 106 785.00 1]
7 Walayar-Vadakkanecherry Section of 58 717.00 Il
NH-47
Charthalai-Ochira 84 1540.00 Il
9 Ochira-Thiruvananthapuram 86 1488.00 1l
10 Belgaum-Dharwad 80 702.00
M Delhi-Agra 180 2110.00
12 Vijayadawa-Elluru-Rajamundry 198 2658.00
13 Trivendrum-Kerala/ TN Border 43 986.89 il
14 Kuttipuram-Edapally 112 1273.71 Il
15 Muzaffarnagar-Haridwar-Dehradun 126 1251.42 Il
16 Kerala/TN Border - Kanayakumari 70 1021.26 1l
17 Rohtak - Hissar 97 834.00 Il
18 Nagapatnam-Thanjaveur 77 681.00 I
19 Trichy-Karaikudi 120 768.00 Il
20 Karaikudi-Ramanathapuram 80 599.00 1l
21 Dindigul-Perigulam-Theni NH 45 Ext 130 894.30 Il
& Theni-Kumili NH 220
22 Coimbatore -Mettupalayam 50 550.00 ]
23 Sonbarsa-Muzaffarpur 89 1013.00 i
24 Mokhama-Munger 70 831.15 i
25 Khagaria-Purena 140 1285.00 Il
26 Gopalganaj-Chapra-Hazipur (Pkg.Il) 72 1053.80 Il
27 Gopalganaj-Chapra-Hazipur (Pkg.l) 84 1008.70 Il
28 Patna-Buxar 125 1655.75 Il
29 Khagaria-Bakhatiarpur 120 1663.02 i
30 Amritsar-Jalandhar 20 291.77 I
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a)

b)

c)

d)

D)

9)

)

Statement-1/
Efforts of Government to expedite implementation of the project

The Contracts are regularly monitored at various levels such as by Supervision Consultant,
Project Directors, Senior officers of NHAI, Progress reviews are also held at the level of
Chairman, NHAI, Secretary, Department of Road Transport & Highways.

State Governments have appointed Senior officers as nodal officers for resolving problems
associated with implementation of the NHDP such as land acquisition, removal of utilities,
forest/pollution / environment clearances etc. These nodal officers hold periodic meetings to
review the projects and take action to resolve the problems.

A Committee of Secretaries has been constituted under Cabinet Secretary to address inter-
ministerial and Centre - State issues such as land acquisition, utility shifting, environment
approvals, clearance of ROBs.

The total project costs (TPC) estimated at the time of preparing feasibility reports, prepared in
2006-07 was revised upwards by 20% and 10% respectively, so as to bring these to the current

level.

The entire 40% of the Viability Gap Funding (VGF) is being made available during the
construction phase itself.

The projects which did not attract bidders are being restructured by reducing the scope to the
extent feasible so as to bring down their cost and to improve their financial viability .

The procedure of issue of Land Acquisition notifications has been simplified. Earlier all the
notification under NH Act were vetted by the Ministry of Law. Recently, an amendment has been
made in the Allocation of Business Rules by which these notifications are not required to be sent
to the Ministry of Law. The Ministry of Law has approved the standard formats of various
notifications keeping in view the similar nature of the notifications of Land Acquisition.

To expedite the construction of ROBs an officer of the Railways has been posted to NHAI to
coordinate with Ministry of Railways. MOU has also been signed with M/s. IRCON for
construction of some of the ROBs.

Action has been taken against non performing contractors and they are not allowed to bid for
future projects unless they improve the performance in existing contracts.

Number of toll tax centres on National Highway No.8

15638.SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI SHIVANAND TIWARI:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

tOriginal notice of the question was received in Hindi
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(a) whether it is a fact that on the National Highway No. 8 from Delhi to Jaipur, toll tax
collection centres have been set up at many places;

(b) if so, the total number of such centres alongwith the distance between Delhi and Jaipur;
and

(c) the total amount being collected as toll tax on these toll tax collection centres from heavy
vehicles, heavy commercial vehicles, heavy passenger vehicles and light private vehicles during the
journey from Delhi to Jaipur?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) Yes, Sir. There are five numbers of toll plazas located in Delhi-Jaipur
Section of NH-8. The total distance is 253.90 km.

(c) Details are given in the Statement.

Statement

Details regarding toll collection at different Toll Tax Collection Centres (Plaza)

SI.No. Toll Tax Collection Amount of Toll being charged from different Category
Centres (Plaza) of Vehicles with effect from 01.04.2009
(In Rupees)
Car/Jeep/Van Light Bus /Truck Multi Axle
Commercial Vehicles
Vehicle (>2 Axie)
[Heavy
Commercial
Vehicles/Earth
Moving
Equipment]
1 Delhi-Haryana Border 18 26 54 54
2 Khedkidola 1 22 45 45
3 Shajhanpur 79 138 275 442
4 Manoharpur 38 66 132 212
5 Daulatpura/Jaipur Bypass 32 56 m 178
TOTAL * 178 308 617 931

Collection of Toll Tax on NHs

15639.SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI SHIVANAND TIWARI:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

tOriginal notice of the question was received in Hindi
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(a) whether it is a fact that toll tax is collected from vehicles plying on several National
Highways in the country;

(b) if so, the total number of National Highways in the country and number of places thereon
where toll tax is collected;

(c) the average annual collection made through this toll tax; and

(d) the average distance between toll tax collection centres on these National Highways ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI

R.P.N. SINGH): (a) and (b) As on 30.06.2009 user fee is collected at 129 toll plazas on specific
section of 26 national highways entrusted to NHAI.

(c) The total collection during 2008-09 was Rs. 2613.42 crores and the average annual
collection made through the user fee works out to Rs. 40.60 lakhs per km.

(d) The average distance between two toll plazas is 54,207 km.

Declaring 1500 Km. roads as national roads in AP

540. SHRIMATI T. RATNA BAI: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether Government has received any proposal from the Government of Andhra Pradesh
to declare another 1500 Km. Roads as National Roads;

(b) if so, the details thereof and the action taken thereon;

(c) the response of the Planning Commission in this regard; and

(d) if not, by when the Ministry will take action on each proposal received from Andhra
Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) Yes, Sir. The Government of Andhra Pradesh has submitted proposal
for declaring approximately 6192 Km. of State Roads of Andhra Pradesh as National Highways.
Details of these Proposals are given in the Statement. (See below)

(c) and (d) The requirement of resources for development of existing National Highways is huge
as compared to availability of resources. Hence, at present, emphasis is being given for development
of roads already declared as National Highways instead of declaring more roads as National

Highways.
Statement
Proposals submitted by Government of Andhra Pradesh for
declaration of new National Highways
Details of Roads / Stretches Length in Kms
1 2 3
1. Nellore-Atmakur-Badvel-Mydukure-Gooty 314
2. Hyderabad-Ramagundam-Mancherial-Chanda 330
3. Hyderabad -Srisailam-Dornala-Atmakur-Nandyal 353.18
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1 2 S

4. Gundugolnu-Nallageria-Devarapalli-Vernagiri Road 83
5. Krishnapatnam port-Nellore-Chellakara near Chitradurg 470
6. Hyderabad-Medak-Bodhan-Basar-Luxettipet 395
7. Kakinada-Dwarapuydi-Rajamundry-Kovvur-Siiryapeta 300

Rajamundry-Maredumilli-Chinturu-Bhoopalapatnam 400
9. Kuraool-Atmatur-Dornala-Thokapalli-Pericherla-Guntur 300
10. Kodad-Miryalaguda-Devarakonda-Tandur-Chincholi 240
11. Bellary-Adoni -Raichut-Mehboobnagar-Jadcherla 200
12. Kalingapatnam -Srikakulum-Raygadh to NH 201 120
13. Sironcha Mahadevapur-Tungaturthi-Erpedu-Renigunta 650
14. Anakapalli-Anadapuram 50
15. Kuppam-Gundipalli-Kolar to NH 219 70
16. Kodad-Khammam-Thorrur-Warangal-Jagityal 290
17. Ananthapur-Uravakonda-Bellary 78
18. Puthalapattu-Naidupet Road 117
9. Kurnool-Bellary Road 126
20. Tadipatri-Raichur road via Ananthapur-Urvakonda Road 146.17
21. Road from Guntur-Vinukonda-Tokapalli-Nandyal Banaganapalli-

Owk- Thadapatri- Dharmavaram- Kodur. 530

22. Adilabad-Utnoor-Khanapur-Korutla-Vemulawada-Siddipet-Janagon-
Suryapeta-Miryalguda-Piduguralla-Narasaraopeta-Vodarevu. 630

TOTAL : 6192.35

Conversion of two lanes road into four and six lanes in AP

541. SHRIMATI T. RATNA BAI: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether Government has received any proposal from the Government of Andhra Pradesh
to convert two lanes road into four lanes and six lanes wherever necessary on National Highways
especially from Hyderabad to Vijayawada;

(b) if so, the details thereof and the action taken thereon; and
(c) ifnot, by when action will be taken to complete the projects in a time bound manner ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) to (c) Ministry has taken up 2534 km length of National Highways (NHs) for
four-laning in Andhra Pradesh. Out of this, four-laning in a length of 1546 km has been completed,
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588 km is in progress and 344 km is under various stages of award. This 344 km includes
Hyderabad-Vijayawada section of NH-9 for which Letter of Acceptance (LOA) has already been
issued to the BOT Concessionaire. Preparation of Preliminary Project Report (PPR) is in progress in
the remaining 56 km length. Further, six-laning of entire 1024 km four-lane length of NH-5 has been
taken up for implementation. Out of this, six-laning in 83km length is under progress and balance
length is under various stages of award/feasibility study.

Rate of toll tax on Delhi-Gurgaon Express Highway

15642.SHRI SHIVANAND TIWARI:
SHRI RAJ MOHINDER SINGH MAJITHA:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS pleased to state:

(a) whether it is a fact that the rate of toll tax was increased from last April, 2009 for the people
using Delhi-Gurgaon Express Highway for transport;

(b) if so, percentage of increase in rate;

(c) whether it is also a fact that from the day of opening this Highway for use by public, the rate
of toll tax has been increased several times; and

(d) if so, number of times the rate was increased, the amount of increase of rate and reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) Yes, Sir.

(b) The percentage of increase in rate is 5.77.

(c) to (d) The fee collection on Delhi-Gurgaon Build, Operate and Transfer (BOT) project was
started from 25.01.2008 on the basis of Wholesale Price Index (WPI) of December, 2006 (208.40).
The fee rates have since been increased twice. The first revision of 3.98% increase was made from
1st April, 2008 (based on WPI of 216.7 for the week ending on or nearest to 31st December, 2007).
The second revision of 5.77% increase has become effective from 1st April, 2009 (based on WPI of
229.20 for the week ending on or nearest to 31st December, 2008).

Concession agreement signed by NHAI for four projects

543. PROF. ALKA BALRAM KSHATRIYA:
DR. T. SUBBARAMI REDDY:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether NHAI has signed concession agreement for developing and widening four projects
with a total cost of Rs.5069 crore;

(b) whether projects will also be eligible to access credit from banks;
(c) whether they will also be able to levy toll charges;

(d) whether Centre has also given its approval to increase concession period of NHAI project;

tOriginal notice of the question was received in Hindi
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(e) if so, the total period of concession that will be provided for both highways and roads; and
(f)  whether Rs.47,000 crores credit deals has been awarded by new Government to improve

growth on national highways ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) National Highways Authority of India (NHAI) recently signed concession
agreements for five projects of total cost Rs. 5594.1 Crores, details of which are enclosed as
Statement. (See below)

(b) to (c) Yes, Sir.

(d) No, Sir.

(e) Does not arise in view of (d) above.

(f) No, Sir. However, National Highways Authority of India (NHAI) has undertaken formulation

of Work Plan for 2009-10 which includes invitation of bids for various projects under NHDP on Public
Private Partnership (PPP) basis, as per the following details:

S.No. NHDP Phase Number of Approximate Cost
Projects (in Rs. Crore)

1 I 7 10,347
2 Il 23 21,298
3 \Y 7 10,006
4 VI 1 680

TOTAL : 38 42,331

Statement
Concession Agreement
Stretch NH Project cost Date of signing Concession
No. (Rs.incrores) concession period
agreement

Kishangarh-Beawar 8 795 18.05.2009 18 years
Gujarat/Maharashtra Boarder- 6 1509.1 18.05.2009 19 years
Surat-Hazira Port
4 lane elevated road from 4 1345 18.05.2009 15 years
Chennai Port to Maduravoyal
Pune-Solapur 9 1110 19.05.2009 21years
MP/MH Boarder-Dhule Section 3 835 24.06.2009 18 years
TOTAL : 5594.1

Implementation of National Highway Projects

544. SHRJ JESUDASU SEELAM:
DR. T. SUBBARAMI REDDY:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:
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(a) whether focus on road transport and highways sector which had been lagging behind
during five years of the previous Government has decided to speed up National Highways
Development Programme and meet all deadlines;

(b) whether Ministry has identified 15000 kms. of road length under NHDP-1V;
(c) if so, whether Ministry has decided to appoint a regulator to oversee NHDP phases;

(d) whether regulator would examine all problems that are being faced in implementing NHDP
projects in time; and

(e) if so, what concrete steps and measures Ministry is considering to take to implement
highways projects seriously ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) It is the resolve of the Government to accelerate the implementation of National
Highways Development Project.

(b) The Government has so far identified 64 stretches of highways, totalling 7915 kms. to be
undertaken under National Highways Development Project (NHDP) Phase-IV.

(c) to (d) No, Sir.

(e) The Government has taken necessary steps to address constraints identified in the
implementation of National Highways Development Programme (NHDP). The details of measures
undertaken are enclosed at Statement.

Statement
Efforts of Government to expedite implementation of the projects

a. The Contracts are regularly monitored at various levels such as by Supervision Consultant,
Project Directors, Senior officers of NHAI. Progress reviews are also held at the level of
Chairman, NHAI, Secretary, Department of Road Transport & Highways.

b. State Governments have appointed Senior officers as nodal officers for resolving problems
associated with implementation of the NHDP such as land acquisition, removal of utilities, forest
/ pollution / environment clearances etc. These nodal officers hold periodic meetings to review
the projects and take action to resolve the problems.

c. A Committee of Secretaries has been constituted under Cabinet Secretary to address inter-
ministerial and Centre - State issues such as land acquisition, utility shifting, environment
approvals, clearance of ROBs.

d. The total cost estimated at the time of preparing feasibility reports, and in 2006-07 have been

revised upwards by 20% and 10% respectively and brought to the current level.

e. The entire 40% of the Viability Gap Funding (VGF) to be made available during the construction
phase itself.
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f.  The procedure of issue of Land Acquisition notifications has been simplified. Earlier, all-the
notification under NH Act were vetted by the Ministry of Law. Recently, an amendment has been
made in the Allocation of Business Rules by which these notifications are not required to be sent
to the Ministry of Law. The Ministry of Law has approved the standard formats of various
notifications keeping in view the similar nature of the notifications of Land Acquisition.

g. To expedite the construction of ROBs an officer of the Railways has been posted to NHAI to
coordinate with Ministry of Railways. MOU has also been signed with M/s. IRCON for
construction of some of the ROBs.

h. Action has been taken against non performing contractors and they are not allowed to bid for

future projects unless they improve the performance in existing contracts.
Toll tax collected on National Highways

545. SHRI SANJAY RAUT : Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased
to state:

(a) the amount of toll tax collected on National Highways during the last three years. State-

wise and year-wise;

(b) whether it is a fact that with more than 4561 Km. stretch of completed highways not under
toll resulting in National Highways Authority of India (NHAI's) loss of revenue to the turn of Rs.
15650.74 crore during 2008-09;

(c) if so, the details thereof and the details of steps taken or proposed to be taken in regard to

loss of revenue;

(d) whether some State Governments have requested for discontinuation of toll tax at some
stretches passing through their States; and

(e) if so, the detalils thereof and/Government's response thereto?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) The details of the amount of toll collected on the national highways in last three
years, state-wise and year-wise are given in Statement-I. (See below)

(b) to (c) 3476.31 kms length of National Highways has been completed partially in stretches
and hence is not under tolling. The details of fully completed and partially completed sections as on
31.3.2009 are enclosed at Statement-Il. (See below) Completion of tollable section in all respect
including safety measures like lane marking, signages, guard rails etc. and issue of 'taking over'
certificate is a pre-requisite for commencement of tolling of such section. The tolling has to
commence within 30 days from the date of completion of tollable section or issue of takeover
certificate, whichever is later.

(d) No, Sir.

(e) Does not arise.
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State-wise/year-wise toll collection for last three years &
current year up to May 2009 (All Rs. in Lakhs)

State 2006-07 2007-08 2008-09
AP 24728.05 34193.86 37916.30
Bihar 0.00 1402.00 3418.00
Chhattisgarh 1810.83 2098.47 2216.58
Gujarat 21138.27 22367.48 26047.19
Haryana 13521.67 15293.87 35131.11
Jharkhand 1915.53 2258.00 4831.88
Karnataka 4627.84 9449.99 17641 .84
Maharashtra 17160.58 22904.79 24949.1
MP 1417.61 1243.29 1929.11
Orissa 705.79 787.85 2434.88
Punjab 4665.97 5029.55 7008.31
Rajasthan 29670.03 35801.50 42568.58
Tamilnadu 10370.43 16563.93 19239.31
upP 6196.06 8030.56 17366.04
West Bengal 6468.77 13741.69 17743.47
GRAND TOTAL * 144397.43 191076.83 261342.46
Statement-I/

Details of fully completed and partially completed sections as on 31.03.2009

S.No. Particulars Total Completed Fully Completed Partially completed

1 Golden Quadrilateral 5721.00 5119.00 602.81

2 NSEW 3436.00 1818.00 1618.00

3 Port Connectivity 206.00 111.00 95.00
Projects

4 Other Projects 781.00 325.50 455.50

5 NHDP Phase llI 787.00 187.00 599.00

6 NHDP Phase V 106.00 106.00
TOTAL * 11037.00 7560.50 3476.31

Projects at DPR stage under NHDP Phase-llI

546. SHRIM.V. MYSURA REDDY:
SHRI NANDAMURI HARIKRISHNA:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) the details of projects pertaining to Andhra Pradesh that are at the Detailed Project Report
(DPR) stage as of 2004 under National Highways Development Project (NHDP) Phase-lil;

(b) the details of projects pertaining to Tamil Nadu that are at the DPR stage as of 2004 under
NHDP Phase-lll;
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(c) the details of projects that have been completed out of above (a) and (b) projects as of
2009, State-wise; and

(d) the reasons for the delay, if any, in execution of the projects, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) to (d) No project, identified under NHDP Phase Il in Andhra Pradesh, was at
DPR stage in 2004. The details of NHDP Phase-lll projects which were at DPR stage in Tamil Nadu in
2004 alongwith their current status is as under:

S.No. Project Current status

1 Kerala/TN Border-Kanyakumari of NH 47 Tender stage

2 Nagercoli to Kavalkinaru of NH 47 B Tender stage

3 TN/Pondicherry Border -Tindivanam of NH 66 Work in progress

Tackling of accidents on National Highways

547. SHRIMATI SYEDA ANWARA TAIMUR:
SHRI VIUAY JAWAHARLAL DARDA:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether it is a fact that a recent study conducted by Indian Institute of Technology, Delhi,
which was released by the Deputy Chairman of the Planning Commission in March, 2009, has opined
that construction of new roads in urban and rural areas seems to have resulted in an increase in road
accidents and that death rate per kilometer on National Highways in richer States is higher than those
in hilly States; and

(b) if so, how the 1,06,000 casualties during 2006 projecting an increase to 2,60,000 in 2030,
would be tackled on long-term basis?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
MAHADEO SINGH KHANDELA): (a) A recent study report namely ""Road Safety in India: Challenges
and Opportunities” has been prepared by the University of Michigan Transportation Research
Institute ( UMTRI). The report is coauthored by Shri Dinesh Mohan, Professor, IIT Delhi, a visiting
researcher at UMTRI, and UMTRI researchers, Omer Tsimhoni, Michael Sivak and Michael J.
Flannagan. This report was released by Dr. Montek Singh Ahluwalia, Deputy Chairman of the
Planning Commission on 09th March 2009. The report has shown the fatalities on different category
of roads in Indian States and observed that about two-thirds of fatalities, take place on national and
State highways . As per report, the average fatality rate for national highways in non-hilly States was
59 persons per km per year in 2004 whereas the same rate in hilly States was 16. The report indicates
that States with higher per capita income experience a higher incidence of traffic fatality per 100 km of
road length.

(b) 1t is not easy to project fatalities due to road accidents as the latter is influenced by the
interplay of a host of factors which amongst others include growth in population, motorization level,
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quality and expanse of road network, human and behavioural factors, road safety measures etc. In
the report, Mr. M. Koornstra has predicted the year 2030 for the peak traffic fatalities in India. Based
upon this, the report has calculated that there could be about 2,60,000 fatalities in the year 2030.
However, the report suggests that this projected date /.e. 2030 cannot be accepted as road safety
goal for the country. It is the constant endeavour of both the Union and State Governments to
promote road safety. To this end, Government has adopted a multi-pronged strategy to reduce road
accidents which interalia includes promoting road safety awareness and education, better road
geometry and design, better enforcement of road safety regulations, emergency medical care for
accident victims, road safety audit etc.

New highways sanctioned for Rajasthan

548. DR. GYAN PRAKASH PILANIA:
SHRI LALIT KISHORE CHATURVEDI:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) the number of kilometers of new highways that have been sanctioned and added in
Rajasthan during the last five years;

(b) the details of these highways;

(c) how many old roads have been taken over as highways;

(d) whether Government is aware that Delhi-Jaipur highway is in a very bad condition
throughout the year; and

(e) if so, the steps that are being taken to improve the same?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI

R.P.N. SINGH): (a) to (c) No new kilometers of National Highways have been sanctioned and
added in Rajasthan during the last five years.

(d) amd (e) Under National Highway Development Programme wherever 4/6 laning works are
under implementation, the existing roads are kept in traffic worthy condition. The maintenance of
existing roads are carried out by the Contractor/Concessionaire as part of their obligations under
contract/concession agreement. Delhi-Jaipur Section has been taken up for é laning and is being
maintained in traffic worthy condition by the concessionaire.

Length of surfaced roads in Jharkhand

549. SHRI PARIMAL NATHWANI: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:
(a) the total length of surfaced roads in Jharkhand; and

(b) whether there is any planning to increase this length of surfaced roads, indicating the
current status, alongwith schedule of implementation?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH) : (a) This Ministry is primarily responsible for the development and maintenance of
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National Highways(NHs). As per the information received from Road Construction Department,
Government of Jharkhand total length of roads in Jharkhand including NHs, SHs, MDR, ODR, and
Other roads but excluding rural roads is 8722.22 km. All these roads are surfaced roads.

(b) Development and up gradation of roads is a continuous process and is taken up based on
the needs of traffic, inter-se priority and availability of funds.

MoU for NHDP projects

1650.SHRI AMIR ALAM KHAN: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) the present status of National Highways Development Project (NHDP) in the country,
State-wise;

(b) whether all State Governments have signed the Memorandum of Understanding (MoU)) for
NHDP project;

(c) if so, the State-wise details thereof; and
(d) the steps being taken by Government for early approval and completion of these projects ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) State-wise status of NHDP in the country is given at Statement. (See below)

(b) and (c) No, Sir. However, as on date 15 State Governments namely, Andhra Pradesh,
Chhattisgarh, Delhi, Gujarat, Himachal Pradesh, Karnataka, Kerala, Madhya Pradesh, Maharashtra,
Punjab, Rajasthan, Tamil Nadu, Uttar Pradesh and West Bengal have signed State Support
Agreement for individual NHDP projects taken up on Build, Operate and Transfer (BOT) basis.

(d) In order to expedite the implementation, progress of the ongoing projects is closely
monitored by Project Implementation Units of NHAI assisted by Supervision / Independent
Consultants. Meetings have been held on periodic basis both at sites as well as at NHAI

Headquarters to review progress and concerted efforts are being made to expedite land acquisition

procedure.
Statement
State -wise status of NHDP in the country
(Length in Km)
SI.No. States Total Completed Length Under Balance
Length Length Implementation Length for

Award
1 2 3 4 5 6
1 Andhra Pradesh 2467 .89 1502.44 650.75 3156.00
2 Arunachal Pradesh 22.00 0.00 0.00 22.00

tOriginal notice of the question was received in Hindi
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1 2 3 4 5 6

3 Assam 1302.30 28.50 629.80 644.00
4 Bihar 1722.24 373.21 334.31 1015.00
5 Chhattisgarh 196.68 18.00 127.69 51.00
6 Delhi 86.80 47.80 11.00 28.00
7 Goa 221.00 13.00 0.00 208.00
8 Gujarat 1984.76 1293.29 281.27 410.00
9 Haryana 1105.19 361.70 262.49 481.00
10 Himachal Pradesh 120.69 0.00 17.54 103.00
N Jammu & Kashmir 399.47 27.60 106.93 264.94
12 Jharkhand 456.75 188.00 3.47 265.00
13 Karnataka 1409.86 717.98 240.51 451.00
14 Kerala 848.80 58.60 72.20 718.00
15 Madhya Pradesh 1447.83 339.73 490.09 618.00
16 Maharashtra 1879.77 958.78 573.85 347.00
17 Manipur 111.00 0.00 0.00 111.00
18 Meghalaya 136.00 0.00 0.00 136.00
19 Mizoram 140.00 0.00 0.00 140.00
20 Nagaland 28.00 0.00 0.00 28.00
21 Orissa 1073.80 432.28 88.1 553.00
22 Pudducherry 4.00 0.00 0.00 4.00
23 Punjab 841.09 282.92 323.17 235.00
24 Rajasthan 2426.70 1457.45 279.50 690.00
25 Tamil Nadu 3274.78 1511.83 732.35 1030.40
26 Uttar Pradesh 2357.90 1272.25 665.55 419.00
27 Uttarakhand 213.00 0.00 0.00 213.00
28 West Bengal 1280.26 483.60 97.66 699.00

TOTAL ¢ 27556.74 11368.96 5988.24 10199.54

Criteria for allotment of funds to National Highways

551. SHRI RAMA CHANDRA KHUNTIA: Wil the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:
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(a) the total number of National Highways and Total Kilometre of National Highways available in
the country indicating the State-wise details thereof and criteria for allotment of funds to these
National Highways; and

(b) whether it is a fact that backward States like Orissa, Jharkhand, Chhattisgarh have lesser
number of National Highways and they are also getting lesser amount than other States?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) The State-wise details of the National Highways in the country are
given in the Statement (See below). The development and maintenance of the National Highways
are not taken up on the basis of demographic or regional pattern of the country. The allocation of
funds for the development and maintenance of National Highways in various States depends not only
on length of the National Highways but also on type of terrain, lane width, traffic density, type of sail,
extent of damages, distance of source of construction materials, intensity of rainfall and availability of
funds etc. The funds for development and maintenance of National Highways entrusted to the State
Governments are allocated State-wise. Funds for development of National Highways entrusted to the
National Highways Authority of India / Border Roads Organization are not made State-wise.

Statement

Allottment of funds to National Highways

SI.No. Name of State National Expressways (NE) / Length
National Highways (inkm)

1 2 3 4

1 Andhra Pradesh 4,5,7,9,16, 18, 18A, 43, 63, 202, 205, 4337

214, 214A, 219, 221, 222 & 234

2 Arunachal Pradesh 52, 52A, 153, 229, 52B Ext. 1992
& 37 Ext.

3 Assam 31, 31B, 31C, 36, 37, 37A, 38, 39, 44, 51, 2836
52, 52A, 52B, 53, 54, 61, 62, 151, 152,
153 & 154

4 Bihar 2,2C, 19, 28, 28A, 28B, 30, 30A, 31, 57, 3642

57A, 77, 80, 81, 82, 83, 84, 85,98, 99, 101,
102, 103, 104, 105, 106, 107 & 110

5 Chandigarh 21 24

6 Chhattisgarh 6, 12A, 16, 43, 78, 200, 202, 216, 217, 111, 2184
& 221

7 Delhi 1,2,8,10 & 24 72

8 Goa 4A,17,17A & 17B 269
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1 2 3 4
9 Gujarat NE-I, 6, 8, 8A, 8B, 8C, 8D, 8E, 3245
14,15, 59, 113 & 228
10 Haryana 1,2, 8,10, 21A, 22, 64, 65, 71, 71A, 72, 1512
73,73A , 71B & NE-II
1 Himachal Pradesh 1A,20,20A,21,21A,22,70,72, 1409
728,88 & 73 A
12 Jammu & Kashmir 1A, 1B, 1C& 1D 1245
13 Jharkhand 2, 6,23, 31, 32, 33, 75, 78, 80, 98, 99 & 100 1805
14 Karnataka 4,4A,7,9,13,17, 48, 63, 67, 206, 207,209, 4396
212,218 & 234
15 Kerala 17, 47, 47A, 47C, 49, 208, 212, 213, & 220 1457
16 Madhya Pradesh 3,7,12,12A, 25, 26, 26A, 27, 59, 59A, 69, 4670
75, 76,78, 86 & 92
17 Maharashtra 3,4,4B,4C,6,7,8,9,13, 16, 17, 50, 69, 4176
204, 211 & 222
18 Manipur 39, 53,150 & 155 959
19 Meghalaya 40, 44,51 & 62 810
20 Mizoram 44A, 54, 54A, 54B, 150 & 154 927
21 Nagaland 36, 39, 61, 150 & 155 494
22 Orissa 5, 5A, 6, 23, 42, 43, 60, 75, 200, 201, 3704
203, 203 A, 215, 217 & 224
23 Puducherry 45A & 66 53
24 Punjab 1, 1A, 10, 15, 20, 21, 22, 64, 70, 71, 72 & 95 1557
25 Rajasthan 3,8, 11, 11A, 11B, 11C, 12, 14, 15, 65, 5585
71B, 76, 79, 79A, 89, 90, 113, 112, 114 & 116
26 Sikkim 31TA 62
27 Tamil Nadu 4,5,7,7A, 45, 45A, 45B, 45C, 46, 47, 478, 4832
49, 66, 67, 68, 205, 207, 208, 209, 210,
219, 220, 226, 226E, 227, 230 & 234
28 Tripura 44 & 44A 400
29 Uttarakhand 58,72,72A,72B, 73,74, 87,94, 108, 109, 2042
123, 119, 121, 87 Ext. & 125
30 Uttar Pradesh 2,2A,3,7,1,12A, 19, 24, 24A, 24B, 25, 6774
26A, 26, 27, 28, 28B, 28C, 29, 56, 56A, 56B,
58, 72A,73,74,75,76, 86, 87,91, 91A,
92, 93,96, 97 , 119, 231, 232, 232A, 233,
235 & NE-II
31 West Bengal 2, 2B, 2B Ext, 6, 31, 31A, 31C, 31D. 32, 2578
34, 35, 41, 55, 60, 60A, 80, 81 & 117
32 Andaman & 223 300

Nicobar Island
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Upgradation of NH-17 and 47 into four lane traffic in Kerala

552. SHRI A. VIJAYARAGHAVAN: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the State of Kerala submitted any proposal for the upgradation NH-17 and 47 into

four lane traffic;
(b) if so, the details thereof; and
(c) the action taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) to (c) Entire length of NH-17 & NH-47 aggregating to 838 km. is planned to
be four laned in the State of Kerala, of which 78 km. has already been four laned. Four laning of the
balance length is targeted for completion by December, 2013.

Upgradation of State Highways into National Highways in Tamil Nadu

553. SHRI A. ELAVARASAN: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether Government has received any representation for upgradation and declaration of
State Highways into National Highways in Tamil Nadu;

(b) if so, whether Government proposes to upgrade State Highways into National Highways

during the current financial year;
(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) Yes, Sir.

(b) to (d) The requirement of resources for development of existing National Highways is huge
as compared to availability of resources. Hence, at present, emphasis is being given for development
of roads already declared as National Highways instead of declaring more roads as National

Highways.
Funds for maintenance of NHs in MP

1554.SHRI RAGHUNANDAN SHARMA: Will the Minister of ROAD TRANSPORT AND HIGHWAYS

be pleased to state:

(a) whether funds were provided for maintenance of National Highways in Madhya Pradesh
from 2003 to 2009;

(b) if not the reasons for not providing the funds;
(c) if so, the details of the funds provided, year-wise; and

(d) the amount spent from the funds provided ?
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) to (d) The amount allocated and utilised for maintenance of National Highways
in the State of Madhya Pradesh during the years 2003 to 2009 are as under:

SlI.No. Year Allocation Expenditure
(Rs.in crore) (Rs. in crore)
1. 2003-2004 57.49 53.18
2. 2004-2005 59.49 53.76
3. 2005-2006 56.42 53.44
4. 2006-2007 58.70 52.65
5. 2007-2008 58.38 57.95
6. 2008-2009 57.59 55.65

Amount released for National highways

555. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the total amount released for the National Highways, including Golden Quadrilateral, East-
West, North-South Corridor during the last five years and percentage of utilization; and

(b) the amount released to Orissa, Chhattisgarh, Jharkhand, West Bengal and Assam during
the last five years, State-wise and Road -wise?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) The year-wise total amount allocated for development and maintenance of
National Highways (NHs) including roads under Golden Quadrilateral, East-West and North-South
Corridors for the years 2004-05, 2005-06, 2006-07, 2007-08 and 2008-09, amount utilized and

percentage of utilization is given below:

(Amount Rs. In crore)

Year For Development of NHs For Maintenance and Repairs of NHs
Total Total Percentage Total Total Percentage
amount amount of utilization amount amount of utilization
allocated utilized allocated utilized
2004-05 5777.50 5124.04 88.69 745.56 678.95 91.07
2005-06 9001.75 8846.81 98.28 868.10 838.34 96.57
2006-07 10700.34 10609.48 99.15 814.38 784.56 96.34
2007-08 11195.11 11134.24 99.46 1001.68 981.36 97.97
2008-09 12460.21 12433.68 99.79 974.32 828.80* 85.06*

* Data Provisional
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(b) Funds under the schemes Golden Quadrilateral, East-West and North-South Corridors,
NHs under National Highway Authority of India and Border Roads Organization are not allocated
State-wise or Road-wise. However, funds for the NHs entrusted to State Public Works Departments
are allocated State-wise, State-wise details of amount allocated to the States of Assam,
Chhattisgarh, Jharkhand, Orissa and West Bengal for development and maintenance of National
Highways during the years 2004-05, 2005-06, 2006-07, 2007-08 and 2008-09 are given below:

(Amount Rs. in crore)

Sl. No. Name of the Amount Amount Amount Amount Amount
State allocated allocated allocated allocated allocated

for for for for for
2004-05 2005-06 2006-07 2007-08 2008-09

For Development of National Highways

1 Assam 78.00 58.00 77.25 86.00 86.30
2 Chhattisgarh 35.00 49.70 37.00 39.00 63.66
3 Jharkhand 35.00 40.00 34.86 57.25 96.41
4 Orissa 72.75 66.00 72.00 137.50 207.68
5 West Bengal 71.90 56.00 47.00 58.00 95.30

For Maintenance of National Highways

1 Assam 22.42 30.84 25.98 41.62 40.20
2 Chhattisgarh 26.99 20.55 24.15 27.19 27.26
3 Jharkhand 12.50 21.37 22.27 27.82 20.38
4 Orissa 313.83 40.92 43.70 50.51 52.56
5 West Bengal 26.22 29.87 18.50 24.08 31.49

Acquisition of land for awarding contracts for NHs

556. SHRT RAJEEV SHUKLA: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether National Highways Authority of India (NHAI) has decided to award contract work
only after 100 per cent acquisition of land; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) to (b) National Highways Authority of India (NHAI) has decided to award
contracts only after Notification under Section 3D (1) of the National Highways Act 1956 has been
issued for all land in respect of which such Notification is required to be issued (i.e. land to be
acquired from private landowners).

Construction of Highways and Expressways in Punjab

557. SHRI DHARAM PAL SABHARWAL: Wil the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:
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(a) whether Government is considering several proposals for the construction of Highways and

Expressways in Punjab;
(b) if so, the details in this regard, project-wise; and

(c) the details of sub-ways, underpass and over-bridge being constructed of Highways and

Expressways and by when these will be completed ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) Yes, Sir. Following new projects are planned to be taken up in Punjab

under different phases of National Highway Development Project:

(i) Four laning of Pathankot-Amritsar section of NH- 15, Jalandhar-Dhilwan section of NH-1

and Ludhiana - Talwandi section of NH- 95
(i) Four/six laning of Ludhiana-Chandigarh section of NH- 95
No expressway is proposed by the Central Govt. in the State of Punjab.

(c) Details of Subways, Underpasses, Grade separators/flyovers and Road Over Bridges

(ROBs) planned/being constructed on National Highways in Punjab are as under:

NH Subways Underpass Grade Rubs Likely completion
Nos. separators/ Nos
flyovers
Nos

1 - 40 46 12 Nov., 201

1A - 7 2 3 Dec. 2010

21 - 3 2 1 June, 2010

22 - 1 - 1 Aug, 2010

Road accidents on National Highways

558. SHRI N. BALAGANGA: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether Government is aware that there is growing number of road accidents on the

National Highway ;
(b) the steps taken by Government to prevent such accidents in future; and

(c) whether Government will take steps to provide modernized medical facilities for those

affected in the accident ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
MAHADEO SINGH KHANDELA): (a) The number of road accidents that occurred on the National
Highways has decreased during the year 2007 (the latest available data). The number of road
accidents on National Highways, year-wise, from the year 2003 to 2007 is at Statement. (See below)
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(b) The safety of road users is primarily the responsibility of the concerned State Government.
However, this Ministry has taken several steps to improve road safety for road users which are as

under:

(i) Road safety is an integral part of road design at the planning stage for National
Highways/Expressways.

(ii) Various steps to enhance road safety such as road furniture, road markings/road signs,
introduction of Highway Traffic Management System using Intelligent Transport System,
enhancement of discipline among contractors during construction, road safety audit on
selected stretches, have been undertaken by National Highways Authority of India.

(i)  Refresher training to Heavy Motor Vehicle drivers in the unorganized sector being implemented
by the Ministry since 1997-98 under plan activities,

(iv) Involvement of NGOs for road safety activities by Ministry of Road Transport and Highways and
National Highways Authority of India.

(v)  Setting up of Driving Training School in the country.
(vi) Publicity campaign on road safety awareness both through the audio-visual and print media.

(vii) Institution of National Award for voluntary organizations/individual for outstanding work in the
field of road safety.

(viii) Tightening of safety standards of vehicles.

(ix) Providing cranes and ambulances to various State Governments/NGOs under National
Highway Accident Relief Service Scheme. National Highways Authority of India also provides
ambulances at a distance of 50 Km. on each of its completed stretches of National Highways
under its Operation & Maintenance contracts.

(x)  Widening and improvements of National Highways from 2 lanes to 4 lanes and 4 lanes to 6
lanes etc.

(c) During the Eleventh Five Year Plan, the Government has approved a proposal of the
Ministry of Health and Family Welfare for establishment of an integrated network of Trauma Centres
along the Golden Quadrilateral, North-South and East-West Corridors of the National Highways by
upgrading the trauma care facilities in 140 identified State Government hospitals, at a total outlay of
Rs. 732.75 crore. Setting up of the integrated network of Trauma Centres along the Golden
Quadrilateral, North-South and East West Corridors will ensure that each accident victim on these
corridors is able to get competent medical assistance within the shortest possible time thereby
saving precious lives. The trauma care network has been so designed that no trauma victim has to
be transported for more than 50 kilometer. The project comprises of well equipped life support
Ambulances at every 50 Kilometer of the completed stretches of the National Highways with well-
equipped & staffed trauma centre at every 100-200 Kilometer of the National Highways.
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Statement

Road Accidents on National Highways

Year No. of Road Accidents Annual Growth rate
on National Highways (%)

2003 127834 --

2004 130265 1.9

2005 129994 (-)0.2

2006 140158 7.8

2007 138922 (-)0.9

Construction of six lane road on NH 11 and 12

1559.SHRI LALIT KISHORE CHATURVEDI: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether tenders have been given to any company for construction of six lane road between
Jaipur and Sikar on National Highway No. 11 and between Jaipur and Kota on National Highway No.
12 respectively;

(b) the time schedule for the completion of this work; and

(c) the policy of Government regarding the construction of six lane road from Kota to Jhalawar
and upto Teendhar and from Sikar to Bikaner on National Highway No. 117

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) Stretches between Jaipur and Sikar on National Highway No. 11 and
between Jaipur and Kota on National Highway No. 12 have not been identified for six-laning under
National Highways Development Project(NHDP). However, Jaipur-Reengus-Sikar section of NH 11
and Jaipur-Tonk-Deoli-Kota-Jhalawar section of NH 12 have been identified for four laning under
NHDP Phase IIl on BOT (Toll)) basis. Bids for Jaipur-Reengus of NH 11 have been invited. Bids for
Jaipur -Tonk-Deoli section of NH 12 have been received. Feasibility study of Reengus-Sikar section
of NH 11 and Deoli-Kota-Jhalawar section of NH 12 is in progress.

(c) The stretches from Kota-Jhalawar section of NH 12 and Sikar-Bikaner section of NH 11
have not been identified for six-laning under NHDP.

Delay in work on the East-West and North-South corridors

560. SHRI PRAKASH JAVADEKAR: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether work on the East-West and North-South corridors has been delayed;

(b) if so, the reasons therefor; and

tOriginal notice of the question was received in Hindi
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(c) whether all contracts for these corridors have been allotted ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) There has been some delay in implementation of some projects under
East West and North South Corridors due to various constraints. The major constraints in
implementation of the projects are due to delay in land acquisition, utility shifting, obtaining
clearances for forest/ environment and Road over Bridges, poor performance of some contractors
and law & order problems in some States.

(c) Out of a total length of 7142 km of these corridors, contracts for a length of 732 km are yet
to be awarded.

Roads in forest areas in Andhra Pradesh

561. SHRIMATI T. RATNA BAI: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the Ministry is proposing to take up roads in some districts of Andhra Pradesh
where the roads in forest areas are in a bad condition;

(b) if so, the details thereof; and

(c) the new roads to be taken up in forest areas where the SC/ST people are living and are
facing lot of difficulties due to improper infrastructure especially in the area of East Godavari, West
Godavari, Vishakhapatnam and Khammam areas in Andhra Pradesh ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) to (c) Government of Andhra Pradesh has submitted proposal to upgrade
"Sironcha -Mahadevpur - Tungaturthi - Erpedu - Renigunta" and "Kakinada - Dwarapudi -
Rajahmundry - Kowur - Suryapeta” roads passing through forest areas of Andhra Pradesh as new
National Highways (NHs). However, at present emphasis is being given for development of roads
already declared as National Highways instead of declaring new National Highways because the
requirement of resources for development of existing National Highways is huge as compared to
availability of resources. The entire NH network in the State of Andhra Pradesh including those
passing through forest areas is being maintained in traffic-worthy condition within the available

resources.
Completion of NH-5 from Bhubaneshwar to Berhampur

562. SHRI RAMA CHANDRA KHUNTIA: Wil the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the reasons for which the proposed golden quadrilateral road and East-West and North-
South corridor road have not yet been completed and whether it is due to shortage of fund or
negligence of implementing agencies specially the reason of not completion of NH-5 from
Bhubaneswar to Berhampur; and

(b) whether it is a fact that those multinational agency which are engaged for their above stated
work are violating labour laws specially building and other construction workers (Regulation and
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Employment Service Condition) Act 1996 and building and other construction Workers Welfare Cess
Act 19967

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) About 99% of golden quadrilateral work is completed and the work of East-
West and North-South corridor is targeted for completion by December, 2010. However, there has
been some slowdown in implementation due to problems associated with land acquisition, shifting of
utilities, clearance from Railways for Road Over Bridges and poor performance of contractors.

Bhubaneswar to Berhampur is in the stretch of NH-5 between Ichhapuram and Balasore. The
reason for non-completion of part of 4-laning is mainly non performance of contractors of three
contract packages, namely, Ichhapuram-Ganjam, Ganjam-Sunakhala and Bhadrak-Balasore
leading to termination of contracts. Thereafter, there was further delay in completion of balance
works due to litigations. The balance works of Ichhapuram-Ganjam and Bhadrak-Balasore have
already been re-awarded and Ganjam-Sunakhala stretch is under advance stage of finalisation for

re-awarding.

(b) All agencies including multinational are required to abide by labour laws and other rules &
regulations as stipulated in respective contract agreements.

Projects submitted by Punjab Government
563. SHRI VARINDER SINGH BAJWA: Will the Minister of TEXTILES be pleased to state:

(a) the number of projects submitted by the State Government of Punjab and others in the
State pending for clearance as on 1st April, 2009 by his Ministry;

(b) the period since when each project is pending; and
(c) by when each s likely to be cleared ?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA LAKSHMI):
(a) Nil, Sir.

(b) and (c) Do not arise in view of (a) above.
Decline in export of Textiles to USA

564. SHRIT.T.V. DHINAKARAN: Will the Minister of TEXTILES be pleased to state:

(a) whether export of textiles especially to USA has decreased in the current year compared to
other countries;

(b) if so, the details thereof; and
(c) the steps taken to increase the exports?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA LAKSHMI):
(a) and (b) As per the latest available provisional data of Directorate General of Commercial
Intelligence & Statistics, Kolkata, India's textiles and clothing export to the US has indicated a
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growth of over 3.82% in Indian rupee terms and a decline of 8.19% in US dollar terms during April-

February' 2008-09 over the corresponding period of previous year. The US imports figures of textiles

and clothing from top five countries including India during the period of January-April, 2009 are given

below:-
US imports of textiles and clothing
(Yanuary-April)
(Us $ Million)

Sl. No. Country 2008 2009 % change
1. China 8489 8296 -2.28
2. India 2072 1780 -14.09
3. Vietnam 1534 1603 4.50

4. Mexico 1797 1470 -18.22
5. Indonesia 1469 1420 -3.38

6. World 29882 25729 -13.90

(c) The Government announced two stimulus packages on 7th December, 2008 and 2nd|

January, 2009 to boost India's exports including textiles exports. The measures announced under

these packages, inter alia, include:-

)

Additional allocation of Rs.1400 crore to clear the entire backlog of Technology Upgradation
Fund Scheme (TUFS).

All items of handicrafts to be included under 'Vishesh Krishi & Gram Udyog Yojana
(VK& GUY)'.

Across-the-board cut of 4% in the ad-valorem Cenvat rate till 31.3.2009.

Interest subvention of 2% upto 31.3.2009 subject to a minimum of 7% per annum on pre and
post-shipment export credit (since extended to 30.9.09 in the Union Budget 2009-10).

Provision of additional funds for full refund of Terminal Excise Duty/Central Sales Tax.
Enhanced back-up guarantee to ECGC to cover for exports to difficult markets/products.

Refund of Service Tax on foreign agent commissions of upto 10% of FOB value of exports as
well as refund of service tax on output service while availing benefits under Duty Drawback,
Scheme.

Credit targets of Public Sector Banks revised upward to reflect the needs of the economy.
State Level Bankers Committee would hold meetings for resolution of Credit issues of MSMEs.
Guarantee cover under Credit Guarantee Scheme doubled to Rs.1 crore with cover of 50%.
DEPB rates restored to pre-November, 2008 levels and extended till 31.12.2009.

Duty drawback on knitted fabrics enhanced retrospectively from 1.9.2008.
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Requirement of cotton in textile industry
565. SHRI N.R. GOVINDARAJAR: Will the Minister of TEXTILES be pleased to state:

(a) the estimated requirement of cotton in the textile industry in the country at present and the

quantity available for domestic textile sector;

(b) whether it is a fact that the textile industry has reduced its production by 25 per cent due to
non-availability of cotton;

(c) if so, the details thereof;

(d) whether Government has any proposal to impose restriction on the export of cotton to meet
the demands of the domestic textile sector; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA LAKSHMI):
(a) The Cotton Advisory Board (CAB) has estimated total requirement of cotton in the textile
industry in the country at present is 230 lakh bales and the quantity available for domestic textile
sector is 290 lakh bales.

(b) No.
(c) Does not arise in view of (b) above.
(d) No.
(e) Does not arise in view of (b) above.
Steps to resolve problems of textile industry
566. SHRI RAJINITI PRASAD: Will the Minister of TEXTILES be pleased to state:

(a) whether it is a fact that due to dumping of Chinese garments in India the materials prepared
by small weavers in the country are not being sold in the market;

(b) if so, the steps being taken by Government to save the livelihood of these small weavers;

(c) whether it is also a fact that entrepreneurs engaged in domestic textile industry are facing
the shortage of resources because banks do not provide them loan at concessional rate; and

(d) if so, the steps being taken by Government to provide funds as well as to solve the other
problems of this industry ?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA LAKSHMI):
(a) No, Sir.

(b) Almost all garments items, including garments imported from China, are covered under the
mixed duty structure i.e. ad-valorem or specific duty, on 'whichever is higher' basis. Specific duty
has been imposed to protect the domestic textiles industry from cheaper imports.
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(c) and (d) In order to provide loans at reduced rate, Government launched Technology
Upgradation Fund Scheme (TUFS) for textiles and jute industries w.e.f. 1.4.1999. The Scheme has
been extended upto 31.3.2012. Under the Scheme, 5% of interest reimbursement or 15% Margin
Money Subsidy (MMS) to Small Scale (SSI) Sector or 20% of Margin Money Subsidy to powerloom
sector is being provided and the term loan sanctioned and disbursed. under the Scheme is showing
consistent increase over the years. To strengthen the textiles industry, the important steps taken by
the Government from time-to-time are furnished in the Statement.

Statement
Measures for strengthening of textiles sector

Government of India accords utmost priority to promotion of textiles seclor in view of its potential
for employment generation and foreign exchange earnings. In this context, the following measures
may be enumerated which are applicable for the entire country:

0D To improve productivity and quality of cotton for manufacture and export of competitive
downstream textile products, Government has launched the Technology Mission on Cotton
(TMC).

i) To facilitate the modernisation and upgradation of the textile industry both in the organised and
unorganized sector, the Technology Upgradation Fund Scheme (TUFS) has been launched.
The Scheme has been further fine tuned to increase the rapid investments in the targeted sub-
sectors of the textile industry. The cost of machinery has been further brought down by
reducing the customs duty on imports.

i)  To provide the textile industry with world-class infrastructure facilities for setting up their textile
units meeting international environmental and social standards, a Public-Private Partnership
(PPP) based Scheme known as the "Scheme for Integrated Textile Park (SITP)" has been
introduced in August 2005.

iv)  The fiscal duty structure has been generally rationalized to achieve growth and maximum value
addition within the country in successive Budgets from 2004-05 onwards.

v) In order to cater to the growing skilled manpower requirements as shop floor level.
Government is providing assistance for strengthening existing and opening new Apparel
Training and Design Centres (ATDCs).

vi)  Government has allowed 100% Foreign Direct Investment in the textile sector under automatic
route.

vii) Government has de-reserved the readymade garments, hosiery and knitwear from SSI sector
so that large scale investments may be encouraged in these sectors.

vii)  National Institute of Fashion Technology (NIFT) has been set up to provide the leadership role

in sensitizing the Industry to the concept of value addition by inducting trained professionals to

179



2.

manage the industry. This has resulted in an increased demand for trained professionals in
various sectors servicing the industry.

In the recent past, some of the steps taken by the Government to support the textiles and

garments industry are as under:-

vi)

vii)

viii)

DEPB Scheme extended till May 2009.

Income Tax benefit to 100% EOUs under Section 10B of IT. Act, being extended by
Government for one more year, beyond 31.3.2009.

Customs duty payable under EPCG scheme reduced from 5% to 3%.

Average export obligation under EPCG for Premier Trading Houses shall, as an option, be
calculated; based on the average of last 5 years export, instead of the present 3 years.

Exports made towards fulfilment of export obligation under EPCG Scheme shall be eligible for

incentives/rewards under promotional schemes.

In case of textile and granite sector EOUs, payment of only excise duty on DTA sale. In case
the use of duty paid imported inputs is up to 3% of the FOB value of exports.

Enhanced duty credit scrip of 2.5% (instead of the normal 1.25% under FPS) would be
allowed for export of High value added manufactured products.

Inclusion of 10 more countries within the ambit of Focus Market Scheme.

Measures to reduce transaction cost to the exporters and procedural simplification have also
been incorporated.

In addition to the above, the Government announced on 7th December, 2008 and 2nd January,

2009, packages of measures to stimulate the economy. So far as the textiles sector is concerned,

the measures, inter-alia, provide for the following:

)

vil)

Additional allocation of Rs, 1400 crore to clear the backlog of Technology Upgradation Fund
Scheme (TUFS);

All items of handicrafts included under 'Vishesh Krishi & Gram Udyog Yojana (VK& GUY)';
Across-the-board cut of 4% in the ad-valorem Cenvat rate till 31.3.2009;

Interest subvention of 2% upto 30.9.2009 subject to a minimum of 7% per annum on pre and
post-shipment export credit;

Provision of additional funds for full refund of Terminal Excise Duty/Central Sales Tax.
Enhanced back-up guarantee to ECGC to cover for exports to difficult markets/products;

Refund of Service Tax on foreign agent commissions of upto 10% of FOB value of exports as
well as refund of service tax on output service while availing benefits under Duty Drawback
Scheme;
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vii)  Credit targets of Public Sector Banks revised upward to reflect the needs of the economy;

ix)  State Level Bankers Committee to hold meetings for resolution of Credit issues of MSMEs;
x)  Guarantee cover under Credit Guarantee Scheme doubted to Rs. 1 crore with cover of 50%;
xi) DEPB rates restored to pre November, 2008 levels and extended till 31.12.2009;
xii)  Duty Drawback on knitted fabrics enhanced retrospectively from 1.9.2008.
Plight of handloom weavers due to global meltdown
567. SHRI N. BALAGANGA: Will the Minister of TEXTILES be pleased to state:

(a) whether Government is aware about the plight of the handloom weavers due to the global
meltdown; and

(b) the action contemplated by Government to save the handloom sector from the present
crisis?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA LAKSHMI):
(a) The Government has not received any report from any State Government about the plight of
handloom weavers due to the global meltdown.

(b) Does not arise.
Conventional and Rapier powerlooms
568. SHRI T.K. RANGARAJAN: Will the Minister of TEXTILES be pleased to state:

(a) the number of Conventional power looms and Rapier powerlooms at present working in the
country. State-wise;

(b) the steps taken to make available adequate cotton and power to this sector for unhindered
production; and

(c) the steps taken in view of the global recession to lift this sector from the present slump?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA LAKSHMI):
(a) No. of powerlooms including Rapier looms at present working in country. State/Union Territory-
wise as on 31.12.2008 is enclosed at Statement-I (See below) Data is not separately for Rapier
Looms, However, State-wise number of shuttleless looms - which includes Rapier looms also -
installed since inception of 20% Credit Linked Capital Subsidy (CLCS) scheme in November 2003
as on 30.6.2009 is as under:

Name of the State No. of shuttleless looms
1 2

Andhra Pradesh 163

Gujarat 3807

Haryana 295
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Jharkhand 8
Karnataka 119
Madhya Pradesh 67
Maharashtra 5322
Punjab 346
Rajasthan "
Tamil Nadu 1473
Uttar Pradesh 144
TOTAL ¢ 1775

(b) A Technology Mission on Cotton (TMC) was launched on 19th February, 2000 to make

available adequate cotton, to improve the production, productivity and quality of cotton in the

country by bringing the entire gamut of research and development, marketing and processing of

cotton under one umbrella through a mission approach. Resultantly, adequate cotton is available to

meet domestic demand as assessed by the Cotton Advisory Board (CAB) attached to the Office of

the Textile Commissioner. With regard to Power, it is mentioned that the subject matter comes under

the purview of the concerned State Governments.

(c) To lift the Textile sector from the present slump, Government has announced two stimulus

packages on 7.12.2008 and 2.1.2009. These measures, inter-alia, provide the following:-

Additional allocation of Rs. 1400 crore to clear the entire backlog of Technology Upgradation
Fund Scheme (TUFS).

All items of handicrafts to be included under 'Vishesh Krishi Gram Udyog Yojana'.
Across the board cut of 4% in the ad-valorem Cenvat rate till 31.3.2009.

Interest subvention of 2% upto 31.03.2009 subject to a minimum of 7% per annum on pre and

post shipment of export credit (since extended up to 31.03.2010).
Provision of additional funds for full refund of Terminal Excise Duty / Central Sales Tax.

Enhanced back-up guarantee to Export Credit Guarantee Corporation (ECGC) to cover for

exports to difficult markets / products.

Refund of Service Tax on foreign agent commissions of upto 10% of Free-on-Board (FOB)
value of exports as well as refund of service tax on output service while availing benefits under
Duty Drawback Scheme.

Credit targets of Public Sector Banks revised upward to reflect the needs of the economy.

State Level Bankers Committee would hold meetings for resolution of Credit issues of Small and
Medium Enterprises (MSMEs).
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*  Guarantee cover under Credit Guarantee Scheme doubled to Rs. 1 crore with cover of 50%.

* Duty Entitlement Pass Book (DEPB) rates have been restored to pre-November 2008 levels and
extended till 31.12.2009.

* Duty Drawback on knitted fabrics has been enhanced retrospectively from 01.09.2008.
Statement

State/Union Territory - wise position of Powerlooms
including Rapier Looms as on 31.12.2008

SI. No Name of the State/Union Territory No. of looms
I. States

1. Andhra Pradesh 45076
2. Assam 2726
3. Bihar 2894
4. Goa 122
5. Guijarat 323307
6. Haryana 9933
7. Himachal Pradesh 1461
8. Jammu & Kashmir 65
9. Karnataka 81890
10. Kerala 2792
1. Madhya Pradesh 104823
12. Maharashtra 1062174
13. Orissa 3321
4. Punjab 23620
18. Rajasthan 34159
16. Tamil Nadu 385383
17. Uttar Pradesh 65993
18. West Bengal 5687
19. Delhi 1102
20. Arunachal Pradesh, Manipur, Mizorarn, 0

Meghalaya, Nagaland, Sikkim, Tripura

1. Union Territories

21. Chandigarh 42
22. Dadar & Nagar Haveli 962
23. Pondicherry 830
24. Andaman & Nicobar, Daman & Diu, Lakshadweep 0

TOTAL * 2158362
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Integrated textile parks

569. SHRIT.T.V. DHINAKARAN: Will the Minister of TEXTILES be pleased to state:
(a) whether Government proposes to set up integrated textile parks;

(b) if so, the details thereof; location-wise; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA LAKSHMI):
(a) to (c) Under the Scheme for Integrated Textiles Park (SITP), thirty nine (39) textile park
projects have been approved so far. The location wise details of these projects are furnished in the

Statement.
Statement

Sl.No. Project name State Location
1 2 3 4
1. Hyderabad Hi-tech Weaving Park Andhra Mahboob

Pradesh Nagar
2. Hindupur Vyapar Apparel Park Limited Ananthpur
3. Pochampally Handloom Park Limited Pochampally
4. Brandix India Apparel City Private Limited Vishakhapatam
5. MAS Fari (India ) Park Ltd. Nellore
6. Neogen Properties Ltd. Ananthpur
7. Guijarat Eco Textile Park Limited Guijarat Surat
8. Mundra SEZ Textile & Apparel Park Limited Kutch
9. Fairdeal Textile Park Pvt Ltd. Surat
10.  Vraj Integrated Textile Park Limited Kheda
1.  Sayana Textile Park Ltd. Surat
12.  Surat Super Yarn Limited Surat
13.  RJD Integrated Textile Park Surat
14.  Metro Hi-Tech Cooperative Park Limited Ichalkaraniji
15.  Pride India Cooperative Textile Park Limited Maharashtra Ichalkaranji
16.  Baramati Hi Tech Textile Park Limited Baramati
17.  Shri Dhairyashil Mane Textile Park Co-op Ichalkaranji

Society Limited

18.  Deesan Infrastructure Pvt Ltd. Dhule
19.  Asmeeta Infratech Pvt Ltd. Bhiwandi
20. Islampur Integrated Textile Park Pvt Ltd. Islampur
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2 3 4

21.  Latur Integrated Textile Park. Pvt Ltd. Latur

22. Purna Global Textile Park Ltd. Hingoli

23 The Great Indian Linen & Textile Tamil Nadu Perundurai

Infrastructure Company

24.  SIMA Textile Processing Centre Cuddalore

25. Palladam Hi-Tech Weaving park Palladam

26.  Komarapalayam Hi-Tech Weaving Park Ltd. Komarapalayam

27. Karur Integrated Textile Park Karur

28.  Madurai Integrated Textile Park Ltd. Madura

29.  Jaipur Texweaving Park Limited Rajasthan Kishangarh

30.  Kishangarh Hi-Tech Textile Park Limited Kishangarh

31.  Next Gen Textile Park Pvt Ltd. Pali

32.  Jaipur Integrated Texcraft Park Pvt Ltd. Bagru

33. Bharat Fabtex & Corporate Park Pvt Ltd. Pali

34. Lotus Integrated Tex Park Punjab Barnala

35.  Rhythm Textile & Apparel Park Ltd. Nawanshahr

36.  Ludhiana Integrated Textile Park Ltd. Ludhiana

37. EIGMEF Apparel Park Limited West Bengal Kalkata

38. Doddabalapur Integrated Textile Park Karnataka Doddaballapur

39. CLC Textile Park Pvt Ltd. MP Chhindwara
12.00 Noon

PAPERS LAID ON THE TABLE

Memoranda of Understanding (2009-10) between Government

of India and various companies

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : Sir, | lay on the Table, a copy each (in

English and Hindi) of the following papers:

(i) Memorandum of Understanding between the Government of India (Ministry of Defence,
Department of Defence Production) and the BEML Limited, for the year 2009-2010.
[Placed in Library. See No. L.T. 167/15/09]

(i) Memorandum of Understanding between the Government of India (Ministry of Defence,
Department of Defence Production) and the Mishra Dhatu Nigam Limited (MIDHANI), for
the year 2009-2010.[P|aced in Library. See No. L.T. 170/15/09]
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(i)

)

)

Memorandum of Understanding between the Government of India (Ministry of Defence,
Department of Defence Production) and the Garden Reach and Shipbuilders and
Engineers Limited (GRSE), for the year 2009-2010. [Placed in Library. See No. L.T.
172/15/09]

Memorandum of Understanding between the Government of India (Ministry of Defence,
Department of Defence Production) and the Mazagon Dock Limited (MDL), for the year
2009-10. [Placed in Library. See No. L.T. 171/15/09]

Memorandum of Understanding between the Government of India (Ministry of Defence,
Department of Defence Production) and the Goa Shipyard Limited (GSL), for the year
2009-2010. [Placed in Library. See No. L.T. 168/15/09]

Memorandum of Understanding between the Government of India (Ministry of Defence,
Department of Defence Production) and the Bharat Electronics Limited (BEL), for the
year 2009-2010. [Placed in Library. See No. L.T. 169/15/09]

(MR. DEPUTY CHAIRMAN in the Chair)

Special order of Ministry of Home Affairs relating to the Government
of Karnataka for the financial years (2003-2009)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): Sir, |

lay on the Table, under sub-section (3) of Section 12 of the Governors (Emoluments, Allowances
and Privileges) Act, 1982, a copy (in English and Hindi) of the Ministry of Home Affairs Special Order
dated the 18th June, 2009, increasing ex-post facto the amount under various heads of Schedule-l|
to the Governors (Allowances and Privileges) Rules, 1987, relating to the Governor of Karnataka for
the financial years, 2003-2004, 2004-2005, 2005-2006, 2006-2007, 2007-2008 and 2008-2009.
[Placed in Library. See No. L.T. 43/15/09]

Outcome Budget (2009-10) of the Ministry of Textiles

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA LAKSHMI):

Sir, | lay on the Table a copy (in English and Hindi) of the Outcome Budget for the year 2009-10 of
the Ministry of Textiles. [Placed in Library. See No. L.T. 115/15/09]

MOTION FOR ELECTION TO THE COMMITTEE ON OFFICIAL LANGUAGE

e HATerd 3 X1oa H3At (5t ST /i) < Weled, H TR yRerd R gt

“That in pursuance of sub-section (2) of Section 4 of the Official Languages Act, 1963 (19 of

1963), this House do proceed to elect, in accordance with the system of proportional

representation by means of single transferable vote, one Member from amongst the Members of

the House, to be a member of the Committee on Official Language, in the vacancy caused due
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to the resignation of Shri Digvijay Singh from the membership of Rajya Sabha w.e.f. the 5th April,
2009.”

The motion was adopted.

MOTION FOR ELECTION TO THE COFFEE BOARD

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): Sir, | move the

following Motion:

“That in pursuance of clause (b) of sub-section (2) of Section 4 of the Coffee Act, 1942 (VII of
1942), read with sub rule (1) of Rule 4 of the Coffee Rules, 1955, this House do proceed to elect,
in such manner, as the Chairman may direct, one Member from amongst the Members of the
House, to be a member of the Coffee Board, when it is reconstituted on the expiry of its present
term on the 10th July, 2009.”

The motion was adopted.

MOTION FOR ELECTION TO THE CENTRAL SILK BOARD
THE MINISTER OF TEXTILES (SHRI DAYANIDHI MARAN): Sir, | move the following Motion:

“That in pursuance of clause (c) of sub-section (3) of Section 4 of the Central Silk Board Act,
1948 (LXI of 1948), read with sub-rule (1) of Rule 5 of the Central Silk Board Rules, 1955, this
House do proceed to elect, in such manner as the Chairman may direct, one Member from

amongst the Members of the House to be a member of the Central Silk Board.”

The motion was adopted.

MATTERS RAISED WITH PERMISSION
Damage caused due to release of water from Ranganidi Dam of Bhutan

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, the Brahmaputra is an ancient civilization of
our country which is today under great threat due to the construction to the big river dam in
neighbouring State, and in the Bhutan Kingdom. Sir, the release of excess water from the Kurichhu
river dam of Bhutan is responsible for the floods in Nalbari, Rongia, Baksa and Barpeta districts of
Assam. Sir, the release of excess water from Ranganidi dam is equally responsible for the floods in
Dhemaji, Dhakuana and Lakhimpur districts of Assam. Sir, now, the construction of new big
interstate dam, lower Subansiri hydro-electrical project, creating threat to the State of Assam and
the other States of the North-Eastern Region. Sir, the proposed dam site is 2.3 kilometres upstream

of Gerukamukh village of Dhemaiji district of Assam. Sir, 160-meter high dam will submerge 3436
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hectares of forest land and many important biodiversity pastures. Sir, the area is elephant corridor.
This will make this area inaccessible. Sir, the dam will seriously affect River dolphin population. Sir,
we are not opposed to the construction of dam for the power generation, but we are opposed to the
construction of dam for the destruction of the wealth of Assam and the North-Eastern region. Sir,
due to the effect of the dam, thousands of people will lose their homes, their cultivated land and their
livelihood, and we have a doubt whether the environment assessment report of the big dam project
which was prepared, was prepared according to the provisions of the notification or not. Sir, |
request the Government of India to establish a river dolphin sanctuary in the lower region of Sutsarsiri
river. Please save us, please save the Brahmaputra Valley civilization. We, the people of the North-
Eastern region, we, the people of Assam, will not tolerate the destruction of the wealth of Assam and
the North-Eastern region. We are not against the construction of dam, but we are against the

destruction of the wealth of Assam and the North-Eastern region. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Your time is over.
SHRI BIRENDRA PRASAD BAISHYA: Right, Sir.

SHRI BISWAJIT DAIMARY (Assam): Sir, | associate myself with the Special Mention made by

the hon. Member.
MR. DEPUTY CHAIRMAN: All the Members from Assam associate with it.

SHRI S.S. AHLUWALIA (Jharkhand): Sir, | also associate myself with the Special Mention made
by the hon. Member.

DR. (SHRIMATI) NAUMA A. HEPTULLA (Rajasthan): | also associate myself with the Special

Mention made by the hon. Member.

Availability of the Report of the Ranganath Mishra Commission

it orelt 3MeR I (f8R) : SUwWOfT WEIgd, WRGR - 3a¢aR, 2004 ¥ National
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A 2007 ® S+ RulE § < AEIGY, 99 Tg HIYLT g1 O T ATl T% T8 non-functional IETI
RPN = B! BIs TSN | AT ISP 918 31 ATell & <X 39 B 7 30+ RUE TR
BT NN TR, 3 B8 4 P IR H1 3R GAR B A1 G| 7 41 59 $HRE 3I R PI 8134
H lay HRT AUT S TR G849 BRI BT 71 DY, b 3N ad I8 RUIE 39 8199 H lay T8 Bl T3
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Concern over widespread trafficking of humans in the country,

especially in Chhattisgarh and West Bengal

SHRIMATI MOHSINA KIDWAI (Chhattisgarh): Mr. Deputy Chairman, Sir, | want to draw your

attention and the attention of the House towards human trafficking.

Sir, with your permission, | want to raise an important issue relating to Chhattisgarh. Around
3,000 girls in Chhattisgarh have gone missing due to illegal trafficking. According to police sources,
5,000 persons were registered missing, out of which 3,000 are girls. It has been revealed that
placement agencies are behind this racket as they lure women with good job prospects, but, after
some days, these women go missing. The women work as domestic servants and are, often,

subjected to physical and mental torture.

India has enough laws to check human trafficking but these laws are not being implemented
seriously. Human trafficking has become an organised crime and traffickers are working without fear

of the law. “The 2009 Trafficking in Persons’ report, released by the U.S., — Sir, | quote-said:

“India is a source, destination and transit country for men, women and children trafficked for the

purposes of forced labour and commercial sexual exploitation.”
Human trafficking is the world’s third largest organised crime after narcotics and arms trafficking.

Our main focus should be to prevent child trafficking and to know the root cause of this, and we
should see that development schemes for poor and backward classes are safely implemented. |
solicit support of the House and Government to make all endeavours to prevent this menace by

positive intervention and also to amend laws wherever necessary.
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ERGIE
Demand to amend the Coastal Regulation Zone Notification, 1991 to
save demolition of houses of fishermen

SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, on account of the Coastal Regulation Zone
Notification, 1991, about 8,000 houses on the sea coast of Goa are facing demolition. Sir, the Coastal
Regulation Zone Notification, 1991 came into force with effect from 19th February, 1991. The Panaji
Bench of Bombay High Court has given certain directions to the Revenue authorities for supervising
105 kms. of Goa coastline and has directed them to demolish constructions, built prior to 1991 and in
the post 1991 period, in violation of CRZ regulations and plans.

On 26th September, 2007, the Panaji Bench has issued directions to Panchayats and municipal
bodies in Goa to identify all such structures existing as on 1991 and take action against all other
structurers/extensions carried out without permission in accordance with the law.

There are about 4,553 structures which have come up post 1991 on Goa coast, within 200 to 500
mtrs., and 2,272 structures, within 100 mtrs.

Sir, most of these houses are occupied by fisher folk communities. Members of fisher folk
communities keep their fishing implements, motor and motor equipments, fishing implements, fishing
nets etc., in these houses.

Taking the circumstances into consideration, a way has to be found out to save these structures
which may be considered as violative of CRZ regulations.

The only remedy to do this is to carry a Goa specific amendment to the CRZ ll(i) to protect
constructions as existing up to 1.1.2007 within the ‘No Development Zone', /.e. from o to 200, and,
then, to permit the existing limit of constructions from two times the number to four times the number
of dwelling units under CRZ 11| (iii).

People of Goa are strongly agitated over the issue as the axe is likely to fall on about 8,000
houses on the coastal belt of Goa. Any law which does not recognize human sentiments is no law.

lli-treatment meted out to students from other States during
an examination of Railway Recruitment Board in Mysore
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MR. DEPUTY CHAIRMAN: Shri Rama Jois. ... (Interruptions)....

SHRI SHANTARAM LAXMAN (Goa) ¢ Sir, the Minister is here. Let him respond.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: No. It is not possible. ...(Interruptions)... It is not possible. Shri
Rama Jois. ...(Interruptions)...

SHRI SHANTARAM LAXMAN NAIK: He wants to respond. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: To what? ... (Interruptions)...
SHRI SHANTARAM LAXMAN NAIK: To my submission. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No. | am not allowing him. During Zero Hour no statement is made.
Your Zero Hour mention is over. | have called the next hon. Member. Now | can’t go back.

DR. (SHRIMATI) NAJMA A. HEPTULLA (Rajasthan): If the Minister concerned voluntarily
comes, you can’t stop.

MR. DEPUTY CHAIRMAN: Immediately after the Zero Hour, if the Minister had volunteered, |
would have permitted him. When | have gone to some other subject, it is not correct.
...(Interruptions)... No. Let us not waste time. ...(Interruptions)... It is not advisable for the
Minister also.

Firing of rockets by Pakistan in the villages of Punjab

SHRI M. RAMA JOIS (Karnataka): Mr. Deputy Chairman, Sir, | am inviting the attention of the
House to a matter of serious concern for the security of the nation.
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It is reported in Hindustan Times dated 6th July, 2009 that three rockets fired from the Pakistan
side of the international border exploded in the Indian territory on 5th July and this caused panic in
the border areas of Amritsar in Punjab. One rocket exploded in the paddy fields of Dhana village
situated three kilometres away from the international border, very near to a thickly populated area.
The deafening sound was heard up to three kilometres. The impact of the explosion was, as per
reports, so great that a ten feet deep crater was created in the agricultural fields. The other two

exploded at two nearby villages, one in Pulkanjri and another in Dallikei, near the international border.

Such an incident has created unrest and fear among the residents and agriculturists in the

vicinity.

The matter is of a serious nature and demands immediate suitable steps by the Government of

India to ensure safety of our citizens residing in the border villages. Thank you.

Situation arising due to extra money claimed by Haj Committee from

Pilgrims who completed Haj in 2008

SHRI MOINUL HASSAN (West Bengal): Mr. Deputy Chairman, Sir, | rise to share with the
House a funny, interesting and heart-breaking information. Last year, there were 1,21,787 Indian Haj
pilgrims. Long after the Indian pilgrims have returned from Haj in December, 2008, they are now
being asked to cough up more money. They have already completed their Haj. This Mumbai-based
Haj Committee manage the pilgrimage to Mecca for the Government. Recently, they have sent an
unsigned letter to all pilgrims to pay additional Rs. 5,000/-. So far as my information goes, three
pilgrims have already died. Their justification is like this. The payment was made in September,
October and November, 2008. They have completed their sacred Haj in December, 2008. Their
justification is that ‘rupee to Saudi riyal' exchange rate has changed; has gone up. But if it goes
down, would the Haj Committee appointed by the Government of India pay back the money? Why
have they done this? Several times, | have told the Ministry and the Government that
mismanagement is going on in the Haj Committee. They are managing it unprofessionally. Sir,
perhaps, you are also one of the victims of the mismanagement of the Haj Committee. They have
done nothing. People were suffering in Mecca and Madina. They had to wait for more than 48 hours
at the airport without any food and without any drinking water. There was nobody to look after them.
The Committee is managing the things unprofessionally. Everybody in the House will join me. | would
request the Government to look into the matter and solve the problem immediately. Those people
who have already completed Haj, should not be harassed and immediately scrap the letter, which

has been sent, on behalf of the Haj Committee, to all the Hajis.
Sir, the Minister of Foreign Affairs is here. | request him to...
MR. DEPUTY CHAIRMAN: He has taken note of this.

SHRI A.VIJAYARAGHAVAN (Kerala): Sir, | associate myself with this issue.
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SHRI PENUMALLI MADHU (Andhra Pradesh): Sir, | also associate myself with this issue.
SHRIMATI BRINDA KARAT (West Bengal): Sir, | associate myself with this issue.

Strike by fishermen in Rameshwaram, Tamil Nadu following arrest of

fishermen by Sri Lankan Naval personnal

SHRI D. RAJA (Tamil Nadu): Mr. Deputy Chairman, Sir, | am raising an issue which is very
important, which relates to both India and Sri Lanka. More than 15,000 fishermen are on strike in
Rameshwaram. The temple city Rameshwaram is very tense. The reason for this is, a couple of days
ago, 20 fishermen were arrested by the Sri Lankan Navy. First, they were taken to Talaimannar and
now the reports are that they have been taken to Anuradhapuram Prison in Sri Lanka. The Sri Lankan
Navy confiscated four boats. It is not the first incident. Such incidents are taking place every now and
then. It is reported that more than 100 fishermen have disappeared. Their whereabouts is not known.
It has been declared that they have disappeared. One boat costs Rs. 7 to 10 lakhs. The Sri Lankan
Navy is not only shooting the Indian fishermen indiscriminately, they are also confiscating their boats,
thereby robbing the livelihood of the Indian fishermen. What is the Government of India doing to
protect the Indian fishermen? The Government should take urgent steps to get their release and to
protect the Indian. fishermen. But the Government will have to take certain long-term measures.
Firstly, it is high time that the Government of India demanded re-opening and renegotiations of the
Katchatheevu Island. | have spoken about it in the same august forum earlier. The Sri Lankan
Government is contemplating to build a military base at Katchatheevu. Even though the Sri Lankan
Government has made some denials, things are not as they claim to be, and the Navy is surrounding
the Island. The Indian fishermen cannot venture into the sea around the Katchatheevu Island. It is
highly deplorable, and the Government of India is keeping a studied silence on the issue. The
Government of India is not speaking out openly against the atrocities committed by the Sri Lankan
Navy. Sir, it is not an issue for Rameswaram or Tamil Nadu. It is an issue for the entire country. |

would like to know why the Government of India is keeping silent. ... (Interruptions)...

SHRIMATI JAYANTHI NATARAJAN (Tamil Nadu): What he is saying is totally wrong? The

External Affairs. Minister has spoken to them. ... (Interruptions)...

SHRI D. RAJA: The External Affairs Minister is sitting here. She may be the spokesperson for the
party outside the House, but not for Parliament. ...(Interruptions)... Sir, why are they interrupting ?

Kindly ask them to sit down. ... (Interruptions)...
SHRIMATI JAYANTHI NATARAJAN: How can he mislead the House ?

MR. DEPUTY CHAIRMAN: | cannot tell the Member what he has to speak. It is his prerogative.

...(Interruptions)...
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SHRI D. RAJA: The Minister is sitting here. Let him state the facts. ... (Interruptions)...

SHRIMATI JAYANTHI NATARAJAN: He is misleading the House. ...(Interruptions)... Don’t

mislead the House. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Raja, please complete your speech.
SHRI D. RAJA: Sir, there are interruptions. You should protect my right.

MR. DEPUTY CHAIRMAN: | am asking them to sit down. | am protecting your right.
...(Interruptions) There cannot be interruptions in the Zero Hour mentions. Please sit down.

...(Interruptions)... It is the Member’s prerogative.

SHRI D. RAJA: Sir, the Prime Minister of India has made several assurances. But what action
has been taken so far to guarantee the safety and security of Indian fishermen? And | demand that it
is time for the External Affairs Minister and the Government to take up the Katchatheevu Agreement

with the Sri Lankan Government for its re-opening and renegotiations. Thank you, Sir.
SHRI TIRUCHI SIVA (Tamil Nadu): Sir, we would like to know. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Now, no more interruptions, please. We are not allowing a debate.
DR. K. MALAISAMY (Tamil Nadu) : Sir, the Government. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: If you want, you associate yourselves with it. | cannot allow a

discussion.
SHRI TIRUCHI SIVA: | would very much like to associate myself with it. At the same time,...

MR. DEPUTY CHAIRMAN: That is all. You have associated yourself with it. ...(Interruptions)...
Other than that, nothing else will go on record. Now, Shri M.V. Mysura Reddy.

lllegal construction of Bridge-cum-barrages by Karnataka over river

Krishna and its tributaries

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Sir, | wish to bring to the notice of the
Government of India and the Ministry of Water Resources regarding unauthorised construction of
bridge-cum-barrage by the State of Karnataka. The State of Andhra Pradesh is already suffering
because of the construction of Aimatti Dam. Now, the State of Karnataka is constructing a chain of
bridge-cum-barrages on the Krishna River. Sir, the Karnataka Government is constructing 20
barrages on Ghata Prabha, 18 barrages on Bhima, 10 barrages on Mala Prabha and 7 barrages on

River Krishna. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No interruptions, please. Interruptions will not go on record.
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SHRI M.V. MYSURA REDDY: The mala fide intention of the Government of Karnataka is to store
more than 100 TMC of water in the above barrages and use the same for irrigation. The surprising
thing is that it has commenced construction — some part of the work is already over-without giving
information even to the Tribunal. The illogical argument of Karnataka is that it is constructing road
bridges. But it is not road bridges. Sir, They have fixed gates and want to utilise 100 TMC of water.
This would create problems for Andhra Pradesh. Andhra Pradesh is a lower riparian State and the
State’s interests need to be protected. | would request the Government of India to immediately direct
the Government of Karnataka to desist from such illegal and unauthorised construction and do justice
to the State of Andhra Pradesh.

SHRI PENUMALLI MADHU (Andhra Pradesh): Sir, | associate myself with what the hon.

Member has said.

SHRI SAYED AZEEZ PASHA (Andhra Pradesh): Sir, | also associate myself with what the hon.

Member has mentioned.

MR. DEPUTY CHAIRMAN: Special Mentions will be taken up immediately after
6 o’clock. Now, Shri Tarini Kanta Roy. Your Party is left with only fifteen minutes. Still, two speakers

are there. You may, please, conclude now.

THE BUDGET (RAILWAYS) 2009-10

SHRI TARINI KANTA ROY (West Bengal): Sir, | was speaking yesterday about vacancies in
Railways. The Railways have about 1,50,000 vacancies. At the same time, about 1,20,000 posts have
been abolished by the Railways. | was asking the hon. Minister whether she was ready to fill up the
vacancies immediately and, at the same time, restore the abolished posts. | was asking her about

this when | was speaking here yesterday on the Railway Budget.

Sir, | would like to say that in her Budget Speech there was not a single word about wages and
social security of lakhs of contract workers working in the Railways. | would also say that the Budget
Speech was silent about the condition of millions of hawkers, vendors and commissioned vendors,
who are actually earning their daily bread working with the Railways. Sir, | was very happy because
the Railway Minister expressed her desire to give ‘izzat to the poor people. | welcome it. At the same
time, | would request her to issue licenses to millions of hawkers, vendors and commissioned
vendors at a subsidized rate, say, Rs. 25 per month. This would help them and would also restrict
the entry of unlicensed and unauthorised hawkers and vendors in the Railways. Sir, like in previous
years, this Budget also starts with a declaration about introduction of new trains, non-stop trains,
extension of trains, increase in the frequency of trains, and so on. While | welcome these proposals, |
would like to know whether our railway tracks are adequate to run all these trains and whether the
renovation, restoration and rebuilding that our old bridges require has been done. Sir. this needs lot
of money. | am afraid, that the Railway’s operating ratio has gone up to the dangerous level of 92.5

per cent in the current Budget from 75.9 per cent, in actual, in 2007-08.
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Sir, availability of funds is the main criteria to undertake new projects and new schemes. The
hon. Minister has shown her reliance on PPP for development of 50 world-class stations, new freight
and coach terminals, logistic parks, special purpose rolling stocks, perishable cargo centres and so
on. In the prevailing conditions of economic recession world over, hardly any private investments are
forthcoming. The hon. Minister herself has admitted in her Budget Speech that out of Rs.3,400
crores earmarked in the Annual Plan of 2009-10, for resource mobilisation through PPP, Rs.3,300

crore would just not materialise.

MR. DEPUTY CHAIRMAN: Please conclude; otherwise, your party’s other Member will not get

time.

SHRI TARINI KANTA ROY: Yes, Sir. | am concluding. Now, | am coming to my own area which
comes under the N.F. Railway. ...(/m‘errupt/ons)... Sir, in my area, /.e., in the N.F. Railway, this
year, the hon. Minister has sanctioned Rs.109 crores for a new railway project, namely, Moinaguri-
Jogighopa railway project. Sir, | would like to say here that this project needs Rs. 1,480 crores, but
till date, including this Rs.109 crores, Rs.414 crores have been allocated for this project. This project
is scheduled to be completed by 2012. ...(/nterrupz‘/ons)... Yes, only three years are left. But, my
question is, when only 30 per cent money has been allocated till date, how will this project be
completed in the next three years? At the same time, Sir, | would like to mention here that gauge
conversion work and other works are neglected in this area. The gauge conversion work on
Lamding-Badarpur and Silchar-Tripura lines remains hanging. | request that this should be given
priority. At the same time, | would like to mention here that there is no Budget provision for the new
railway line from Agartala to Sabroom. | want to know from the hon. Minister as to what the Railways
are going to do for this new railway line from Agartala to Sabroom. Sir, for my area, | demanded,
several times, for a daily train from New Coochbehar to Sealdah. The Uttarbanga Express now runs
thrice a week. | request that this should run daily. | have also demanded several times for a double
line from New Jalpaiguri to New Alipurduar, which is the main line. If this is not done early, not only
the people of this area but also the people of the whole North-Eastern region will suffer. Sir, | hope
that the hon. Minister will pay proper attention to all these projects in the North-eastern area which

comes under the N.F, Railway. With these words, Sir, | conclude.

MR. DEPUTY CHAIRMAN: Now, Shri Virendra Bhatia. Your party has 19 minutes, and there are

three speakers from your party.
SHRI VIRENDRA BHATIA (Uttar Pradesh): Sir, there are 20 minutes for my party.
MR. DEPUTY CHAIRMAN: Now, 19 minutes are left.
SHRI VIRENDRA BHATIA: Sir, | would try to give chance to other Members. | will be brief.

MR. DEPUTY CHAIRMAN: | would like to inform the House that the Members should stick to the
timings. We have to conclude the debate tomorrow. Still, there are 40 hon. Members who have to

participate in this debate, and the time is limited. Please adhere to the time allotted to your party.
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MR. DEPUTY CHAIRMAN: Samajwadi Party has left with only 2 minutes. Now, Dr. Malaisamy.
You have got 12 minutes.

DR. V. MAITREYAN (Tamil Nadu): Sir, our party has got 12 minutes. Now, it is nearly 10” clock.
Either you allow Mr. Malaisamy to complete his speech. Or, | request you to adjourn the House for
lunch. He will start his speech after lunch.

MR. DEPUTY CHAIRMAN: Okay.
The House is adjourned for lunch till 2 0’ clock.
The House then adjourned for lunch at fifty-six minutes past twelve of the clock.
The House re-assembled after lunch at two of the clock.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) in the Chair
THE BUDGET (JHARKHAND), 2009-10

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): Sir, |
beg to lay on the Table a statement (in English and Hindi) of the estimated receipts and expenditure
of the State of Jharkhand for the year 2009-10.

THE BUDGET (RAILWAYS) 2009-10 -- Contd.

DR. K. MALAISAMY (Tamil Nadu): Sir, at the outset, | feel at home, as if | have done my job on
seeing the Chair.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN); Okay, then, you give the chance to the next
speaker.

DR. K. MALAISAMY: Sir, let me start with a word of thanks in abundance to the Chair for having
called me as a second speaker on behalf of the AIADMK to speak on the Railway Budget.

Fully conscious of the time given and task ahead of the House, | would try to be as brief as
possible. My task seems to be fairly easy, particularly when many of the points, which | conceive,
have been well-delivered by both the sides. So, my task has become quite easy. | would like to
divulge and dilate on some thrust areas and omitted areas. My total observation will be divided into
four parts, namely, the hits and the highlights on the one side. ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Within the time allotted to your party.

DR. K. MALAISAMY: The pits and depressions on the other side. One has been hailed by the
Treasury Benches and wailed by the other side. | would like to be in between.
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| would like to place some suggestions. Ultimately, | would like to list out some of the important

projects in Tamil Nadu for which Railway Minister’s special attention would be required.

Coming to the point, as far as the pat and praise for the Railway Minister is concerned, | would
like to quote the words of our hon. Madam, Dr. J. Jayalalitha, who has said, "that it is a Budget
which has to be patted and praised for the simple reason that the hon. Railway Minister has not
increased the freights and passenger fare, while there is increase in general amenities, facilities,
catering facilities, health care, etc., etc., which are well Iisted.ﬂ On the whole, it appears to be a
pro-people-budget and aam aadmi’s budget, in conformity of the UPA Government’s policy. In
short, whatever may be the hidden idea or the inner aim of hon. Minister, the fact remains that she
has kept the vote bank in mind. In other words, it has got both, plus and minus. | am reminded of an
old saying, “A statesman will think about the next generation, while a politician will think about the
next elections.” | leave it to the House, and to the Chair to decide whether the Budget has been
decided by a statesman or a politician. Sir, as far as | am concerned, as a student of Economics,
and a student of Management, | was taught that in Economics you have to think out what is going to
be your end and for achieving that end, one should have management in terms of organisation,
manpower, structure and operation etc. In other words, there should be a managerial requirement,
namely, the means to achieve the end. Sir, as far as | could see, the Railway is a massive
organisation. It is a magnificent organisation. It is a physical organisation. It is the world’s third
largest network organisation under one single management. With 63,000-odd kilometre length, with
50 lakh employees and so many other factors, it is a huge organisation and as such, it is the lifeline of
the nation. We are all praise for the Railways. For an organisation of this nature, one must have a
vision to do, one must have a mission to do, one must have a political will and one must have a
political skill to execute. If only all these things are combined together, a massive organisation like
this can do something. Sir, | very much doubt whether the entire exercise has been done in this

particular case.

Coming to the core area, what | have done is, | have divided the financial aspect and other
aspects. As far as the financial aspect is concerned, assumptions and appraisals are very much
needed to prepare a Budget. As far as | could see, whatever assumptions and appraisals were made
in the earlier Budget or in the Interim Budget, and now in this budget there is a wide variation
between this and that. The very same bureaucrats are there; the very same Railway Board is there;
the very same system is there, the very same setup is there; only the Minister is changing; only the
Government is changing. Bureaucracy, by class, is very much consistent in their views. In such a
situation, how can they change from person to person, how can they afford to change from time to
time? As far as cash surplus is concerned, they have arrived at Rs.14,210 crores now, whereas it
was arrived at Rs.25,000-odd crores in the earlier situation. Coming to operating ratio, now, they

have arrived at 92.5 per cent as against 75.9 per cent last year.
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Then, | come to freight loading. In respect of freight loading, they have now arrived at 882 million
tonnes as against 910 million tonnes in the Interim Budget. What | am trying to ask is that within a
period of three months, how you can change all these things. How could you do that? In other
words, if you want to manipulate or manoeuvre or change a figure, you cannot do that. Figures
cannot be changed; situations cannot be changed. If at all it can be marginal. Your assumption

should be realistic. Your intentions should be good.

Coming to internal resources, in the Budget speech, it has been said that 0 depend upon
borrowings and Budgetary supportﬂ As far as Budgetary support is concerned, you could see, Sir,
that for 60 per cent of the Budgetary support they depend on the Railway Budget. How would it
come? In the earlier Budgets, out of the total outlay for the General Budget, the outlay for the
Railways had been very much less. Every year, the outlay given to the Railways from the General
Budget is going down. Starting with 7.9 per cent in the Fifth Plan, it came down to 6 per cent, 7.6
per cent, 5.6 per cent, 5.5 per cent for the Sixth Plan, Seventh Plan, Eighth Plan, Ninth Plan and the
Tenth Plan respectively. What | am trying to say is, it is on the decline. If that be the case, how
Madam Mamataji can expect about 60 per cent of the Budgetary support from the General Budget. It
cannot be possible. What | am trying to say is this. What is on paper and what is going to be the

ground reality, there will be a wide gap. This is what | am trying to say.

Now | come to the bulk revenue expected from freight. Sir, in the light of recession, in the light of
global melt down, whether it is going to have an effect at all. They say, it is going to have an effect. If
that be the case, whatever may be your assumptions on the freight loading, will it happen? It will be

very difficult to happen.

Coming to Tatkal, Sir, everybody is praising that the minimum charges for this purpose have
been reduced from Rs. 150 to Rs. 100, and, again, the period has been reduced from five days to
two days. This is quite welcome. But, Sir, | am told —subject to correction by the Minister — that
even if | have to make a journey to an intermediate point, | have to pay for the whole journey. Why
should | pay for the whole journey ? Suppose the train is going from Chennai to Salem. Now, if | want
to get down at Erode, why should | pay for the journey up to Salem? They are charging from point to
point whereas | want to get down in-between. | want to know whether this thing is there or not. | am
told that even if a passenger wants to get down in-between, he has to pay for the whole journey. If
that be the case, it is not in the interest of the passenger. On the other hand, they are thinking

otherwise. | would like to know whether it is correct or not.

Sir, now | come to some other important areas. | would like the hon. Minister to clarify whether
the Railway organisation is a commercial organisation or it is a regulatory organisation or it is a,
service organisation. | want to get a very clear clarification whether it is a commercial organisation or

a service organisation.
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Sir, as far as the new areas are concerned, they have gone to the extent of power generation;
they have gone to the extent of starting a nursing school and a medical school. Sir, is it the job of the
Railways? | am asking it. Why are they going for such things? On the one hand, they have failed in
such an important area in which they are bound to do well. On the other hand, they want to extend
their net to other areas in which they have nothing to do. There are so many areas. There are so
many people who can take care of these things. Again, it is very clearly said, between economic
viability and social viability, the hon. Minister is willing to prefer social viability, | think, in a commercial
organisation, it will never work. Let them clarify first whether it is a service organisation. If the Railway
is going to be a service organisation, then profit and the money matters are immaterial. Let them say

clearly.

Now, | come to introduction of double-decker and non-stop trains. | think, hon. Vice-Chairman
and everybody else will agree that introducing of double-decker is a welcome idea. But | don’t know
whether it is practically possible, when the over-head lines are there. They have to pass through so
many things. In such a situation, | do not know how it would be done; whether the railway line can be
lowered, whether the height can be reduced. How will it be possible? Sir, | am told that it is
impractical. ldea may be good but action is going to be impractical. Then, again, take non-stop
trains. For covering a destination of 2000-3000 miles, should they not stop somewhere for water
supply, for food, etc.? | want to know whether your conscience will permit -all these things. | think, it

is only an idea on paper; it will never work.

Sir, now | come to the third part. It has been said that there are about 9 lakh reserved seats,
whereas, the demand is for 11 lakh seats. So, there is a shortfall of 2 lakh seats to be met. In such a
situation, should they not think as to what they could do on that front? | mean, they have to find a
way-out; they have to decide how to go about it. This means, every time, two lakh people do not get

a seat.

Then, there is the problem of ticketless travel. Sir, in one year, about 198 lakh people are
travelling without ticket, and, on a sporadic check, the collection was Rs. 290 crores. Sir, Rs. 290
crores were collected from these ticketless travellers. They have to think of some foolproof system to

avoid ticketless travel so that the entire money can be collected.

Then, Sir, | come to accidents. Accidents are taking place at level-crossings, due to
derailments, collision, etc. ...(T/'me-be// r/ngs)... Sir, 85 per cent of the accidents are happening

due to human failure.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | gave you three minutes more.
DR. K. MALAISAMY : Sir, when there is a problem, to find a solution is not very difficult.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | have already given you three minutes more.

DR. K. MALAISAMY : Thank you, Sir.

204



Then, Sir, | come to bullet trains in which the Vice-Chairman and myself are interested. Sir, in the
last Budget, the previous Minister, Laluji, had openly announced that he is going to run this and that.
Sir, they have rightly engaged a consultancy from Tokyo. Experts from Tokyo have come, studied
and cleared projects from Mumbai to Ahmedabad. Even with all that, nothing has been set up as yet.
Now, | shall come to the most important point. | shall take hardly two or three minutes’ more, or

whatever time you permit me.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have already taken four minutes more. You

had eleven minutes and you have already spoken for 15 minutes.
DR. K. MALAISAMY: Sir, | respect the prerogative of the Chairman and spek your indulgence.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay, you may take two more minutes. Please

conclude within two minutes.

DR. K. MALAISAMY: Sir, now | shall come to Tamil Nadu. People would be keeping an eye on
me as to what | would say about Tamil Nadu about which the hon. Minister made a mention.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please mention only the points.

DR. K. MALAISAMY': Sir, you have given me two minutes and there are a number of colleagues
here from Tamil Nadu. | would like to emphasise on new lines, gauge conversion, doubling, MRTS,
over-bridge and under bridge, workshops, staff quarters, amenities, etc. There are about 16 or 17
items in the Railways talking about various projects. As far as Tamil Nadu is concerned, they have
provided about Rs. 555 crores in the interim outlay. | would like to specifically ask: what are the
projects pending in Tamil Nadu? How much work has been completed there? How much money is
proposed to be allocated for them? What is the time frame within which they are going to be
completed? | repeat...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. No repetition, please.

DR. K. MALAISAMY: Sir, Shri Balaganga had spoken the other day and he asked me to mention
something that he had failed to mention. He wanted to know about the linkage between the Chennai
Central and Egmore stations. A gala function was conducted about three years ago with Lalu ji, the
then Chief Minister and others present. It was said that the project was feasible and everything was
okay, but it is yet to see the light of the day. | would like to know when the work would be started.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | would recommend that too.
DR. K. MALAISAMY: Sir, | am taking care of the concerns of three Members.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | have recommended it and that is enough.
Please conclude.

DR. K. MALAISAMY: Mr. Anbalagan asked me to mention about introduction of a Shatabdi
express between Madurai and Bangalore. ...(/m‘errupz‘/ons)... | shall conclude with just one more
point.
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SHRI RAVI SHANKAR PRASAD (Bihar): Sir, we all support him.

DR. K. MALAISAMY: Sir, Tambaram to Chengalpattu. ...(/nterrupz‘/ons).. Yercaud Express. |

shall conclude.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): There are a number of speakers.

DR. K. MALAISAMY: Sir, between Tambaram and Chennai and between Athipetti and
Gummidipoondi, third and fourth lines should come through. A new line from Avadi to Sriperambudur
and Kanchipuram must be introduced and Jolarpet to Hosur, Ariyalur-Dindigul to Kumli, Dindivanam

to Pandi, Chidambaram to Athur, Perambalur to Jayamkondam. | am taking care of all Members.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude. There are others who wish to

speak.

DR. K. MALAISAMY : Sir, there have been nine ministers from Tamil Nadu. Mr. Shiva is here. Let
all of them see whether what is needed for Tamil Nadu is being done. If at all they wield any influence,
let them do it. Then, one last point, Sir. We request introduction of First AC Erode to Madras in the

Yercaud Express. With these words | conclude.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please, take your seat. Shri Syed Azeez Pasha.
Shri Shivanand Tiwari. Not present. Shri Syed Azeez Pasha.

SHRI SYED AZEEZ PASHA (Andhra Pradesh): Mr. Vice-Chairman, Sir, | rise on behalf of the
Communist Party of India to make certain observations and comments on the Railway Budget. If
somebody asks me what is your reaction with regard to Railway Budget, | will say, | am having a
mixed reaction. There are certain positive features which we have to laud in the shape of Tatkal
scheme, Yuva train, model stations, new trains and Duronto train. But, of course, there are several
negative features also which we have to look into. While presenting the Budget, the hon. Finance
Minister has given top-most priority for infrastructure. But when it comes to the question of building
infrastructure in Railways including setting up of new railway lines, gauge conversion and doubling of
track, it has come down to 11.5 per cent which | find is not a healthy sign. Secondly, the operating
ratio which is the criteria to measure the efficiency has shown a sharp decline. In 2007-08, from 75.9
per cent to 88.3 per cent. Now it is 92.5 per cent. In this regard, we have to see how best we can
mobilise internal resources. When roadways have grown by 7 per cent, railway traffic has just gone
up by 2.5 per cent. As my friend, Shri Madhu, suggested, the Government of India should come to
its rescue. There is an increase of Rs.10,000 crore, but it needs minimum Rs.20,000 crore. Some
experts like former Railway Board Chairman suggested that there is a need of enhancing of little bit
freight charges also. For internal resource mobilisation, it is necessary to give consideration to this

aspect. The length of routes in which Railways carry goods and people remain virtually unchanged
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for the past 39 years. Indeed the carrying capacity for railway wagons have come down to 10 per
cent; the number of locomotives have come down to 25 per cent and the number of employment is
dropped to 10 per cent. Fourthly, the average speed of the freight movement is 23 kms per hour only.
If you see the speed of super-fast trains for the past 30 years, now it is going more slowly. |
remember, in the early 70s when the Andhra Pradesh Express was introduced from Delhi to
Hyderabad, an advertisement was published that from Delhi to Hyderabad it takes 23 hours and 50
minutes only. After the lapse of 35 years, less than 24 hours have become 27 hours and 30 minutes.
So, it is high time to think about it. Earlier, China, Taiwan and South Korea were very much lagging
behind Indian Railways. Now, they have introduced trains with the speed of 250 kms per hour and
there is not even a single fatality. Our signalling system has become more computerised. Now, we
are talking about non-stop trains, that is, Duranto, to save time. | frequently travel by trains. But,
unfortunately, whenever | go from Delhi to Hyderabad or from Hyderabad to Delhi, trains are always
late, including prestigious trains. Duranto is all right. The idea is good. But one must also see and

closely monitor why the trains are even today running very late.

Sir, now, | come to outsourcing. Previously, it was the great mantram for NDA Government.
Now the UPA is doing it with much more vigour. | am not a dogmatic man. But you see whether
outsourcing is really helping for the betterment of the Railways. There are several areas. Cleanliness
is really a big casualty. It has gone from bad to worse . You have to monitor the toilet cleaning and
other things. | suggest that senior railway officials should do random check. Only then, they can
understand what is really happening when you are adopting and implementing this policy of
outsourcing. Previously, | had suggested once or twice that the people of Hyderabad want direct
train from Hyderabad to Ajmer. But, till today, that suggestion has not been given due consideration.
Lastly, it is in regard to Andhra Pradesh. | find little in the Budget to get myself convinced. The
biggest contingent of Congress M.P.s, that is, 33 M.P.s, comes from Andhra Pradesh. But, inspite
of all this, our share is very much negligible. The people of Andhra Pradesh have a feeling that gross
injustice has been done to them. Out of 12 Duranto trains, the fifth biggest city of India, Hyderabad,
could not get even single stoppage. | do not know why it was neglected. Then, the Chief Minister of
Andhra Pradesh has written several letters regarding new lines, gauge conversion and doubling. So,
in all this, from 3.3 to 8.5, on an average, we are getting a share of only 5 per cent, even though we
are contributing to the tune of 9.5 to 10 per cent. We do not know why this gross injustice is being
done to Andhra Pradesh. | think, Mamataji will take this matter seriously. | just want to recall one
incident when Shri Ram Vilas Paswanji was the Railway Minister. Mamataji was so furious that the
Budget was Bihar-centric ﬂ?f qig %\', she threw her rumaal also. X TT ¥l ®HT ?, but we are
tolerant people. | want to say that whatever benefit she wants to give to West Bengal, we have no

problem, but please, do justice to other States also. We want our due share, be it with regard to new
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railway lines, railway connectivity, or Duronto. In all these aspects, she has totally neglected Andhra
Pradesh. Every time, all-party delegation from Andhra Pradesh goes to the Railway Minister and hon.
Prime Minister and every time, we are assured that next time, no injustice will be done. But, again,
the same story continues. So, before concluding, | would like to once again request that proper
justice should be done to Andhra Pradesh and Hyderabad because South Central Railway is running

very efficiently.

SHRI MANOHAR JOSHI (Maharashtra): Mr. Vice-Chairman, Sir, | would like to thank you for
giving me this opportunity to speak on the Budget (Railways) 2009-10. While introducing the
Budget, the Railway Minister, Ms. Mamata Banerjee, has raised a very important question before all
of us. She asked whether in such projects, economic viability should be seen or the social viability
should be seen. Of course, she has also said that she is interested in seeing the social viability of the
project. She further said that if only economic viability is to be seen, then the poor people or people,
who stay at long distances, might not be able to get the benefit of democracy and the benefit of the
Budget also. | must say that whatever she has said is absolutely right. The approach of the Minister
should always be to work on the lines of social welfare, and, therefore, | will be very happy if she
announces, once for all, that idea of privatisation of Railways is totally scrapped. This might help
people because there is a doubt in the minds of the people that the Railways are going towards
privatisation. In the first para of her speech, whatever she has said, which | have already accepted, if
you want to do something for the poor, the Railways should not work merely as a commercial body,
but it must have an approach to reach those people who have not yet got the benefit of our
democracy, in her introductory speech, the Railway Minister has also putforth following important
things. She has said that the passenger amenities, cleanliness, quality of railway catering, safety,
security and punctuality are the important matters on which, she would like to concentrate. Sir, | say
that if these matters are resolved, which is very difficult to do looking at the size of the railway
network in our country, if this is done, | am sure that the people will shower their blessings on her. In
this Budget, she has also introduced a number of new things, which | will only enumerate because
my previous speakers have mentioned about those things. One is the ‘world-class stations’, and,
the other is the ‘adarsh stations’. My only very small suggestion is that while mentioning the name of
a railway station, the short form should not be used. For instance, the name of an important station
in Mumbai is Chhatrapati Shivaji Terminus, and, we use, unfortunately, its short form by mentioning it
as CST, because of which people are likely to forget the name of the great King Shivaji. | would
request the Minister to always use the name of Shivaji, wherever necessary. She has mentioned
about the city of Mumbai and she has assured that this city, particularly, the Chhatrapati Shivaji

Terminus is made the ideal station, comparable to any station in the world.
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About other things, she has said that multi-functional complexes are to be made, which will
include shopping complex, food stalls and restaurants. This idea itself is very good. | would

compliment her for doing this, if it can be done in a given time.

Sir, ‘clean stations’ is the priority. | want to thank the Railway Minister especially for looking at the
important aspect of physically challenged people. She has decided to provide for ramps wherever
possible. There is no doubt that making ramps at the railway stations is important but my only
suggestion is to see if some stalls for self-employment can also be given to these physically
handicapped people. | think that this should not only be limited to providing self-employment as
more attention is required to be paid to these people. Moreover, as she has said about the aged

people also, they should be given jobs on priority.

Sir, her idea of train reservation and buying tickets from the post office is also welcome step. As
she has called this scheme as ‘Mushkil-Aasaan', | am sure that the ‘mushkils’ of people will be

removed thereby.

The important point to which | must draw the attention is the security arrangements. We all know
what happened at Chhatrapati Shivaji Terminus on 26/11. Accordingly, the number of commandos,
which she has proposed to increase, which is 140 commandos, is very small, | am sure that this
number has to be increased. To start with, the presence of commandos will definitely help those who

travel by railways.

In her speech, she has also said that a new scheme called ‘training for employment' would be
started by the railways. It is absolutely necessary to start the training for employment so that different
jobs can be created. If the people are properly trained, they would be very useful, and, in this way, |
am sure, we will save the money of railways. My only question is whether this ‘training for
employment’ scheme will be started in all States or in some States. Sir, at the same time, | must say
that in this programme, the local people who are residents of that State must be given priority. When
employment is given, and the training is imparted, that training must be to the benefit of the people

who stay in the State.

Her idea of ‘zzat Travel'is also worth appreciation. | know that this idea is very difficult to
implement, because for Rs.25, you will issue a pass for one month. But this is only for those people
who are very poor; | would say the poorest of the poor. If it is really implemented, and if it works, |

would also be one to appreciate it.

| must also bring it to her notice. As rightly said by Dr. Malaisamy, Budget making is not that

difficult but implementing it in the same words is. If she does it, | am sure everybody will appreciate it.

The Yuva Train Service is also a new thing. It will be at a very low price. People, particularly the

young generation, wilt definitely appreciate it.

Sir, she spoke about international cooperation with Bangladesh. | thought | must bring it to her
notice that a number of people from Bangladesh are coming to India today. Those people who come

from Bangladesh to India are sometimes unauthorised people. They have no visa or passport.
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She will have to be strict in dealing with this issue, because they first come to Bengal and then
they move to other parts of the country. If this is not controlled, one day the activities of Bangladesh

will be like the activities of Pakistan.

Therefore, while welcoming the Maitri Express, which has already been there, and other new
activities in Bangladesh, | would request the hon. Minister that she should take proper care to see

that such unauthorised people do not travel in the Railways and try to settle in our country.

One important point is about Mumbai. As a matter of fact, throughout the Budget, | find that the
budgetary provisions for Mumbai are not sufficient. | would only say that for the Mumbai Urban
Transport Project, Rs. .5,300 crore were allocated last year, 2008-09. Out of that, only Rs. Ten crore

were spent. You can see that in the last Budget nothing was done in respect of the MUTP- Phase II.

My request to the hon. Minister would be that an amount of Rs.1,700 crore should be reflected in
the Budget itself and the Minister must promise us that under no circumstances, the State of

Maharashtra, particularly Mumbai city, will be neglected.

Sir, 65 lakh people in Mumbai travel by trains, whereas throughout the country, the number is
1.20 crore. It means maximum earning to the Railways, by way of fare, comes from Mumbai,
whereas the provisions for the city are very little. It is absolutely necessary that this issue must be

looked into and more provision for the people of Mumbai is made.

For suburban railways in Mumbai, her predecessor assured us that the fare of suburban trains
would be reduced. But this remained only an assurance. Nothing was done by the former Railway
Minister in this regard. Therefore, my request would be that as the fare of the Railways is reduced in
other cases, in case of Mumbai suburban railways also, the fare has to be reduced. | hope that she

would take this issue seriously, and she will do it.

Sir, a request has been made often from the people of Mumbai that widening of Virar-Dahanu
track should be done. But, after making the demand several times, this has yet not been done. |
would request Mamataji to look into it personally and hope that this widening takes place. Sir,
harbour lines on the Central Railways need to be upgraded. The present position of harbour lines is
very bad and unless special attention is given, this will not be done. My one more request is for the
people of Mumbai. In July 2006, there were bomb blasts and you know that 189 people got killed and
more than 400 people got injured. Out of them, many were from Chhatrapati Shivaji Terminus. Even
after more than three years, some people have not got the relief. My request to the hon. Minister is
that whenever she comes to Mumbai, she must meet the people who are related to the victims, and
the relatives of those victims should be given necessary compensation. | am confident that if these
things are done in the case of Mumbai, the people will be happy. At the same time, on behalf of all
the people who travel by Railways, | must thank the hon. Minister for not increasing the fare. If the

fare is not increased, really, the poor people are not affected.
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Sir, with these few words, | once again thank you for having given me this opportunity. |

conclude. Thank you very much, Sir.

3ft T g BT (STRIES) : MERONY SUFHTEHE ST, g=IdTg b MU Gt ¥e7d qoic IR
qIeT T AR [T 81 XeTd g7 bl < b 918 Yl oIl & fob 7T Sff = Rl A1 SR bl Sl
fopa 2, S 421 98 areeT ol § g orer Wi SIS §9R I8 Ue 55 ¥ - "aNafy - avafy”
Il e &, T &, Fokl BT UH §F & - "Bt A Haky Sy gTiR:, Shivew:
T 9afT $el:, FUeR! TRT ANAfT-aNafT” srerfd, afs ma A 2, T e el &, IS 37T AeT-41
S R STSTS ol 8, Tl TR 8, UM AT IS BR T Bl 6, A 21 & AR & 377 el o 8,
PRIGT AT TG 1 ST Tl WIS I§ SN Fold I8 Bl A 3, TH Foid I8 & HH &b SR A
e g o5 g & &9 gfrar wR o feq % &1 i R a8 geid I8 ST s T4 T, 31T
189 9 A IS G ©, gl Tl 9uar Sff TS A1 A1 TS, i I oA g8f kil T8l B,
SHRTETY Sff 32 AT B SH H BIeS!, P H YT BIBR ARI (23, TEI1, ST, gk 3R
IAYERH, T S8 FH Y, 37 A9aaan an & Gt @l -1 39 Ferd 387 F 53 9 8 31 W
BI BRI AT B9 HH ST T2 A, AT IS 7 A TS IR PR g MY 3R 7 e © 6
1853 H S 7 YIS A ATV T Tl Nl IS MR 1947 Tb AT 93 AU H 3 9 H PIS 53,996
iR Y& @S9 &1 & I I8 TR < P, Bl 89N A2 Sfl 39 AT WR 91l 2 A, BT
U &, BT ironical picture & {5 &7 63 AT & 31ER Had 9,263 fHaARIER T Vol oS+ &1 a1 41Y
21 3T ST TS DI BRI, AU ST JrIuT Fe18 BN, <lfh STet T& ¢ Sereh] 3 Srs Bl
JaTd €, 3 Q1 T © {5 S 60-63 a6 § TSR] B €K IU&l BT TS 21 3 38T I, 51d
HHAT ST ¥ 39 WIHOT P YR 3 1 BET [ economic viability F -1 social viability T 1 <=1

aTPE!IfI Id | ST economic viability %, that economic viability is also for social reforms, for social
welfare. 3MRER 519 &W 3NfI® a1t ft FHa &, AT SAT1 Y 31w Fea a1 § f6 1T &7 el &,
ARTRE] &1 Wl 811 379 3FR 89 39 3R I@d 8, 1 G391 oWTell 8 % gic & §9 social viability H7 &9
J HH A €S 3 A1 Pl I el 81 R IoIC ST & d1S, IS & 918, IGH DIs 984 g1 w4 8,
BIS TREM &1, DI 715 1T Bl... TE Al HI 99 AN I b ©, AT 91 AR A1l 91 78 A fF
AT W1, HEHeT Bierol Wl BIg Vol BT e A, Vod AT B Tfee F BIg VA unique
ST 8, 9P R I8 F 6 SR F9a1 St SRA goreid, deariid ofR 3 @ $fa 6t g,
IRgepr ot & - O BIS A S Aot < ) B, Ry 7 o b g oY #wvar off & Aot 81 3% g9 e
AN I G 2| HAAT SfT, 9 BTS4 H Y 3iR WIS AN 818 4 W} AT G gY 81 b I81 Pal
135 HHAT S T A2 3T e goie H Al S=i el o st uia ara & S dRiwam 8, St a1
g a1q € ufg ATell #, I9F HUR 89 T White Paper, TI0-T3 STRI ST 326! 91d 21 319 29d-U5
WWIWWpredecessor %[’ LiC]CIcI”I #aﬁs‘ STST ABH T Eﬁﬁ,ﬁWBlack Paperfﬁ
Tt TRl €, PIE T IS B Thdl 8, FifP TaT T § 6 7871 ST & goic BT IRT Bl
T AT S G 2, SHD HIR IRT IR B
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qEIGd, 3 # UUR H Ug a7 o7 fh fUeer Yo w3 St &1 | qw1 7 98 & fofg 3 arelt die
e e 81 21 377 A1 Y | BT e .91, & AR =, Afd S9! o i die 781
&N 8, N Y U1 I & b 9mE YUY Tae &b Al T Bl S Aa a1 St A1 FHAT S B
4 1 ITATS U1 o © 6 SN frsel ¥ #4301 €, S9! AT A gera), UL 4 90 gdhd faan
Y 3R I HET S & 918 ST8fT, JH 319 370+ TRIF 27 | 56 11| SHH] hacl U & Ahaa
AT 2 5 Sl TRiE k9 H 937 21 37 ©, I91 <, q9I IAT6T N, BIS B el 8, offbd P
TR &I BRI ? 3719 I7eh! TG 327 H JoTd, A 5w 3 - &9 e & |1y o g 1974-
75 9 PR 1977 AP STeT ATe] S AT ST b A1 &1, AR A 2= S &b A1 o, Feile Ae) & |1
9, f5R I fR-8R IR B MG J o 7Y, T IS a1 72, AT 39 ore 7 Pl uv o gt T
A1 T 5 59 BIS 3 ST B o I &1 A 921 AEIedT I81 W g, I [JRas 74”7 e
2, 9 7 fawdi o gdR | A 1ot ared &, § S Rfie 781 o= aned g, offe avie 4
ST ST &, e I G social viability &, Sf social viability % 918 Y 72T T o &1 & o AT
ﬁ%mﬁﬁ%wg%w%ﬁaﬁwmﬁﬁwﬁémere is compassion but
there is not equality.wwwm,@@ﬁéﬁmmmﬁﬁéﬁm, W-Fﬁﬂﬁm
% forg |, 9gd <! I 21 i1 37S] I1 81, ISP 3BT HEAT A, oMb ITH DI THA T4
B A, IS equality TH BT ISt el R Al T1 81 3R SIRT A 4 3 YHR B1 a1 Bl RTfp g
@ e 3R fres A & forg erech 81 €, A 921 X1 e € % ama R 9 I8 qeic a9
BT o, U] I8 & &1 Te AT b AT TG BT a8 T1 |, S8f H Ul IR 41 59 e
H e o1 1 AR SR =red, = BT 3R 4 Igi SHIR) W1 UR 2 31 gl &1 Xl 3T Gab! &1 <l 1S
f &AR Rufar U & o5 89T qR1 UBTS! g, ATe a8 dte &1, 91 98 #ey Ry 8l ar A
SR BHEHIR BT 8 - 31 IRTAT- ST T TR 8 Yol ollg 9 I&T 8, AifeheT 721 Q1 o Tl &
5 SHIST TR STRIES & 3G S8l a6 ¢ UgdT TV &, I U fhalMIes 31 O o e ugal
21 7Efy sred IR gl St @t SReR & Gt TE fos SHRT 71 315 9 1, S R gt oft
fore Tl T S 63 Tl H ¢ Ud frariie” Wt o e 91 SHY 91 g 7 B f R
UETS] H & dTel AR 39 dfd I8 I8 T AHAT Sfl, S1F 3179 IRI91 & fIg Jierh! © < 3 95 o]
TS| g VAT 1 € 18R IR A9 A1 BT 81 B 98 IR Afeh, e uy gfaen 7€ §,
IHH! VAT T © S TR TSTE 3 IS 31T Heal BiRY 6 ot R fawrera # g7 Ry 21
TTHYR W THIRGR XA BT 94 81 gl 2l el d RS d Fper-FoivRmT o1 94 81 @i 8,
TAGR-TAIRAR BT F 81 gHT 8| TATR-ARGSAT & IR H 31T B 741 {211 98 & fan? smos
Hel {6 B SR I BRI IG5 {10 Mo+ fH<) sMrse &1 Mifas 81 f5an, 3l %S 3
I ToTg AR T2 fAT1 <Ifh 1 3ITST I HH A B 10-12 AT U8l 511 94 81 b ©, 1992 § IRITaR-
TIHYR BT | gall 21 31} freret 31 auf # e | FHoisam o1 9 gan 21317 F&d & {6 MR
IR Aigfear & forg <@ 21 oifth 9% forg fordlt e o1 Mifasr =1ei 81 swent <ien oref I8 2 5
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gP)... FeId, W ARl BF I o o1, G G SIfTY| ... (aETH)... 39 QAR &5 ¥ [
e . (maam)...

Soaureas (3. ®.3. $RI) : Hreard h, st 9t & 11 Wed §, 98 o™ © {5 va wer
o1 2 3R 11 Tiepsd §1 3o 10 fie o fore 81 3y ) e & et o <ifval

i WIa i PITAR) : AEISY, AU YAk &3 o [ M aoe a9 1 1 # I8 srien
PR [HA g b o7 &1 1 TR A fedrer &3 Yo fasr Ffd ¢ ? on R ommg G e ar
FHSIT § {6 Q)1 1oy ammue! smefiaie <9 I8t uR IS 8, $IRA 8, W A 81 § He
AR § o aNda § oIS AN TS I UET AT B SMUS YoAd & ATBRT dwEd & B It is
economically not viable. # 3T FHEAT ATEAT § {6 B9 T=AT TR 1 A §, ISP oY WET SIAT
T B D 8, T&T IMSH DI AT BT BIFRTI B Fhd & Afhd SR TBISI H - I8 SIRIES &8I,
e FSIRA B, 978 AP0 I 8l - 3R 89 98f & el ugdl qahd dl ga®1 312 Ig B8R &
FSAT W ST AEH A T3 2, T8 PR 2, I91 3Is oref 781 21 gaferg § arsar § % ey g
Tea! W Sedl 39 9dY H Pls AT 1 7Eled, S &% #9 9a1y €, S e ARTe,
RIARATST, @EHT T TTHTR el 37T STeal § STeal a1 5| S TlTdl aXelt ¥ Teid-cTdyR B
319 TSI X ATST Id1 3| ISHI-BRER H s S [V Bl H Bl A & TG 3IR
IS Bl Tos FolTd I §H & oy ofie B 8RR STRIES # A1 Alsd I W) 718 39
101 T ® o & S o 21 2 § ife g vl €, s gu dl

Yo it (AR W g < WRIG, Jaet SmIT & forg § g @rseh g f undeveloped
area B1 &H ST ST A& E1 You will appreciate T 314 ST Hiotarew U €, 314 2 &g 70 B9IR
W@Wﬂﬁqlgﬁmﬁﬁﬁmﬁi\l|candowithinatime.ﬂﬁﬁ#ﬁmmﬁ%
5 sHPT <A TISS H PR ANl AfhT PR BUAT 81 & a1 HY HRA? AT, if your State is
interested T 3T &3 & oI, ST IS YT fAdHT HRURNIA IR &, YeTd 7 AGS B, 3R MADBT
TCT HRAT AR 1 BH ART 3BT W BRI

sft R wifedn - YT O Y H I BT Bl ..(FIHM)... We have been informed that the

Railways is in profit. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You wil get time. When you get time,

...(Interruptions)...
i TR ot (SSHAT) : AT ST §I1 SUAT BIS Y &, SHBT T FA1?

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no, no. Nothing wilt go on record except Mr.
Koshyari.

SHRI VIRENDRA BHATIA: *

3 FerdR Gt : A1 St ST S9N BI Y ..(TFET). .

*Not recorded.
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SHRI RAVI SHANKAR PRASAD: Lalu Prasadji talked about Rs.90,000 crore profit Budget.
Therefore, you should compare about. Therefore, resources crunch ought not to be pleaded with

respect to ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN)! No. ...(/nterrupt/ons)... Please stop.
...(Interruptions)... You can use your party’s time. ...(Interruptions)... No cross talks.

...(Interruptions)...

FER) FAAT §11 : THP] [SUTCHS TAMT 2, ST T $B @ TS ... (FETH)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : No, Minister. ...(Interruptions).. Please take

your seats. ...(Interruptions)... Nothing is going on record. ...(Interruptions)...
SHRI BALBIR K. PUNJ: *

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : That will not go on record. Only Koshyari’s
words will go on record. (Interruptions)... Please. This is not allowed. ...(Interruptions)... You can

use your time. ...(Interruptions)...
SHRI BIRENDRA PRASAD BAISHYA (Assam) @ *

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Birendraji, you can use your time. Don’t
intervene. Okay please.

it Tt 5 Preardt : # aroe S1-0 A 3R T BT

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) ¢ No. You have taken more time.
...(Interruptions)...

ot wira Rig rear) : 7=aR, TR fa § S1-S9 o7 3R 9t 1Tl

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No. You have only six minutes. You have taken

twelve minutes. No, please. ...(Interruptions)...

#Y e e Sieart : J=yeR, 991 <1 e | ool a1a @ e <IRNTY, RIfe dia d agd anm
aId g 2

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Instead of six minutes you have taken twelve

minutes. ...(Interruptions)...

it et Rie Breary : # =redn § % & Je@arey W & U6 9918 W, 91ffie sl 0 11.emR. .
¥R Bl, TEIGT, BeglMl | Nd IRYAT a1 & 3R TERIGT W S1.3AR.TH. 3ihg &, faeeil-
TERIGA 9 fEcel-HIoTIEM A SiI 3T TRI ¥ Tl &, S0 Fa | fEeet-Hremem & foy amd
TS TR o A el S|

*Not recorded.
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3.00 P.M.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) :Please, Koshyariji.

#Y wira R preart : 97 @1 9gd A1 2, IReg A SUGHTEE Sff B8 I% © b Sedl 4 @
BN 94, H§ $ 51 1 910 BRD T PRAT G b AT XA AT S, BAR 9IRS MHE F bR
T AR e T TG &1 § A= w30 i 4 Fdes SRan g 6 3 d9mer 7 8, 9 AR 4 w8,
ST T AR | AR & M T R I X Tl S Y 3TYHT T1 SIS 3 WY &) avE 4§
BT 9gd-98 gvaTa|

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Mr. Vice-Chairman, Sir, | rise to support the
Railway Budget presented by Didi Mamataji. | must say that she is really remarkable that within one
month, after taking over the charge, she has given a wonderful Budget. She has covered everything.
In fact, she has borne in mind inclusive development and growth and she has also taken pains to
expand the railway sector in every corner of the country. What is also important is that she has given
top priority to aam admi, social viability and social sector. It is a known fact that the UPA Government
committed to the common man’s benefit. Our leader, Madam Sonia Gandhi, as also our Prime
Minister, Dr. Manmohan Singh, and our Government are very particular that every sector and every
Ministry should work for the welfare of the common man, without causing any burden and without
increasing the charges, Mamataji has formulated the Budget in such a way that, firstly, she could
please every section of the society, the students, the youth, the mahilas, the Press people, the poor
people, the labour class. Everybody is given benefit.

Yesterday, the Leader of the Opposition, Shri Arun Jaitley, spoke for one hour. But | was
surprised that he could not compliment any of the good points even for five minutes. He was only
struggling about how best he could attack her. The Railway Minister said that she would give a White
Paper about the financial position of the Railways. What is wrong in that? | can’t understand. She
wants more transparency. Proposing to give a White Paper doesn’t mean that she is against the
former Minister Laluji. It is absolutely wrong. | would like to mention that in both the Houses some
people belonging to the opposition parties are trying to Dspread rumours that Laluji has boosted the
profit, the benefits and the financial position. It can’t be totally correct because no Cabinet Minister
can do and undo things in financial matters. The Railways is a big Government Depatment. There are
Accountant-Generals, financial people, financial advisors, directors, etc,, and there are so many
other things. No Minister can say W?b_{ Eil QﬁE.T, 5 oY dal ﬁ, It is not possible. | cannot imagine
hon. Members of Parliament finding fault ST HHT I® %, IFD! boast fHAT Bl 1t is totally absurd.
Mamataji wants to be transparent. She is a straightforward person. Yes, | would like to have ‘White
Paper’ to see what is the factual information. There is nothing wrong in that. | can assure you that
whatever was done by the UPA Government in the last five years was perfectly all right. Yesterday,
Shri Arun Jaitley was talking about malls, multi-complexes, hotels, etc. in railway stations. He
wanted to know how far it was correct. | would like to clarify it. Mamataji. has said that in a different
spirit. Mamataji wants to lead this country in the 21st Century as one of the great countries in the
world. We must see the international standards. We must see some big cities like Mumbai, Delhi and
other cities. She says, ‘world-class railway stations of international standards’. What does it mean?
International standard means, they will allow the entrepreneurs to come forward and invest money to
have various facilities such as malls, commercial centres, hotels and so many other facilities, which
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was actually started by Laluji. She wants to accelerate that process. It does not mean that she is
proposing to put up malls and hotels, it is not correct. It has been misinterpreted and misunderstood
by the Opposition Party.

Then one more point was raised by Shri Arun Jaitley. Mamtaji has said this rightly that, on the
one side, you are saying that please do not increase freight and, on the other hand, you want me to
give you more trains. She has got no magic wand. If you say ‘Jai Patal Bhairavi’, it would not come.
It means, if you think of one spiritual power to come and give you what you want, it will give you
billions of rupees,’ it is not possible. She has to create resources and spend money for these things.
She has said that the Railways has got valuable land all over India. As Shri Arun Jaitley said, there is
246 acres of land in New Delhi Railway Station. | cannot understand if they say that that land has no
value and you cannot raise money. How is it possible? He also talked about PPP. It does not mean
that the land has no value. She can raise money. Therefore, she has got to do some exercise. She
wants to raise money through the land which belongs to the Railways, she wants to raise money
through bonds for which the Finance Ministry has agreed. Therefore, | would like to say that in a

democratic country the people should feel happy. If any good thing is done, all must appreciate that.

At the same time, we must also bring to her notice, I8 T:ﬁ%\'%ﬁ'\’ WETEHST\W gl d %QI For
name’s sake you should not say, B8] k232 Tl %\'I “RTY ﬁ U, Jg CEASE %I That is totally

wrong.

Now | come to non-stop trains. Starting a non-stop trains is a challenge. It is a new thing.
Firstly, it will start from Delhi to Mumbai. Some people are saying, IHow can a train go non-stop[l? It
does not mean that the train would not stop anywhere. The problem is, if a person goes to a far away
place, there are hundreds of stations in the way and he gets tired. She wants to give a new facility to
the people of India by introducing non-stop trains. It is a wonderful idea. We must experiment this. It
is a challenging thing. She also wants to introduce double-deck trains like olden days double-deck

buses in order to connect small cities with big cities. It is a wonderful thing.

She is very much concerned about good quality of food, 34 G B ﬁ? | RN %ﬁ'ﬁ, IEEIRERI
Eﬁ?ﬁ%\’, ET#J@W qgd ¢ BT 81 We cannot bear it. It is a big punishment to the people. She wants
to concentrate on giving best quality of food and best drinking water. She also wants to introduce the
latest mechanisation and technology. She is very much concerned about cleanliness. Of course,
every Minister wanted it. Laluji also wanted cleanliness. Now she is taking it as a challenge. | would
request her to assure in her reply that she will personally monitor it and take it as a challenge that the
railway system is transformed into the best quality system. Then the people will feel proud of you. It
will be a great contribution if she can really get it implemented and take care of cleanliness, besides
telling this in the budget. How did she get this idea? A coolie gets Rs.1,500 per month. He cannot
afford to travel by train. He struggles to go anywhere. He goes by bicycle, etc. She has given, for the

first time, a concession of Rs.25 per month, which is less than Re.1 per day. We must appreciate it.
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“Yuva’ trains, that she has introduced, is the first of its kind for the youth. She wants to introduce two
trains, and she has also fixed nominal rates, say, Rs.299 up to a distance of 1500 KMs and Rs.399 up
to 2500 KMs. This is also a welcome factor. At the same time, | would request her that she must
monitor things closely, at least, every quarterly, and she must have a committee to oversee all these
things. And, Sir, she is bothered about everybody’s interests. On the one side, she is concerned
about the interest of the people; on the other side, she is concerned about the welfare of her 14-15
lakh employees. She wants to build more houses. This is really a welcome factor. One more thing |
must say is that in India, as of now, there is a demand for 11 lakh reserved seats every day. But, as
per the statistics, we are having only 9 lakh reserved seats. So, there is a gap of 2 lakh seats. The
hon. Minister is planning to introduce at least 100 trains, and also have more extensions of trains in
future. This is also a welcome factor. She wants to see that, in future, there will not be any gaps at
all, and the people will be able to travel comfortably. Introduction of 57 new trains and 27 extensions,
and increasing the frequency of 13 trains are all welcome factors. | first admired Laluji for bringing the
Garib Rath. It was running via Visakhapatnam for four days in a week. Now, the present Minister has
gifted us by increasing it to all the seven days. Apart from increasing the frequency of trains, she is
introducing 7 new lines, gauge conversion on 17 lines and doubling of 13 lines. Therefore, what |
would like to say is that she has taken pains to take care of everything. She is bothered about the
security; she is bothered about medical care. She is bothered about the cleanliness. She is bothered
about everything relating to the common man. She wants to see to it that the common man gets
everything. Of course, some hon. Members have raised the question of punctuality. The hon.
Minister is very much firm on it. She will not spare unpunctuality. She is a person, who is very
emotional, but after becoming a Minister, she is now very cool. | know her from 1996, when she was
my colleague in the Lok Sabha. She used to speak emotionally; she used to enthral the Members
and make them spell-bound by her speech. Now, in the seat of the Minister, she wants to deal with
everybody emotionally, while at the same time, being cool. She wants to make everybody happy.
This is a great transformation of her personality, from an emotional Mamataji to a cool Mamataji. She
is committed to her work. Her job is not to find fault with anybody. She has respect for Laluji. She
welcomes things that were done during his regime. She has not spoken ill will of anybody. It is only
the people who are spreading this propaganda. She only has a one-point formula, that is, Aam
Aadmi, the common man’s happiness. The world should proudly feel that the Indian Railway system
is No.1in the world. That is her goal; that is her dedication. And the entire House appreciates her

efforts. Now, coming to the point...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You were not, so far, to the point, is it?

DR. T. SUBBARAMI REDDY: Now, coming to the point relating to Andhra Pradesh, though it is

not possible for her to please everybody, | want to be rational in my speech. | want to speak
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cautiously, consciously and judiciously. What | would like to say is that in Andhra Pradesh, there is a
big feeling that even though it is one of the biggest States in the country, and we have 47 MPs, the
Lok Sabha and the Rajya Sabha put together, and the State well connects the Northern and
Southern parts of the country, Andhra Pradesh has not been given its due share. People generally
feel that the Railway Ministry, not only of the present Government but also of the previous
Governments, has done a great injustice to the State. Somehow, there is this misunderstanding. We
cannot blame her for this; she has hardly been here for a month and she would not have been able to
look into the demands of the State. But | am hopeful that, in course of time, she will be able to solve

all the problems pertaining to the State.

Sir, Visakhapatnam is the city of steel plant in Andhra Pradesh. The Waltair Division at
Visakhapatnam caters to nearly 100 trains every day. Its income is Rs.2859 crores. The areas
connected by this Division are Visakhapatnam, Viziayanagaram, Srikakulam and the East Godavari
District. It is very important. But today it is with the East-West Railways, that is, Bhubaneswar. The
people have been requesting for years now that either a new zone should be given for
Visakhapatnam and, if that is not possible, it should be merged with the South-Central Railway. This
is also the demand of the employees because 99 per cent of the employees are the local people.

...(Interruptions).... | will finish in another five minutes, or, ten minutes, Sir.
THE VICE-CHAIRMAN (F’ROF. P.J. KURIEN): No, no. Only two minutes.

DR. T. SUBBARAMI REDDY: Okay, Sir, Therefore, my request is, 19 el &1 T3, AAT ST thel
T8 ﬁ’rﬁ ﬂTf%K'I gg DbNAl ?lT%K’, merger of the Waltair Division. The bureaucrats will first say, DNo,
no. Sir, it is not possiblel], or, the Board Members will first say, (it is not possible; we cannot bring
this integrationl]. Well, where there is a will there is a way. Similarly, | am grateful to her that she has
introduced a new train from Vishakhapatnam to Secunderabad-Adilabad. That is welcome. But she
has given it only on two days. | request her to make it a daily train. | am not saying that she should do
it tomorrow, but | would expect that it is done in the course of this year. There is a heavy demand for
this, Madam. Then, there has been a demand for the last five years for an overnight train from
Visakhapatnam to Chennai. Sir, Chennai is a very important city. It is one of the most important cities
in the country. | am sure all our Tamil friends here will agree. Madam, it will give a big boost to the
people of Chennai also. This may please be considered. Then, Sir, eleven projects costing Rs.6,000
crores had been sanctioned; but for the last ten years nothing has happened. Of course, we can’t
expect the entire amount of Rs.6000 crores to be given in one go. But please consider and expedite
it. Then, sanctioning of new lines for Cuddapah-Bangalore-via-Madnapalli is very important. The
Andhra Pradesh Government is prepared to share fifty per cent of the cost, Madam. If that is the

case, the Railway Ministry must come forward to share the burden of the balance amount. Similarly,
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for Nandipuri and Srikalahasti lines also, the State Government has agreed to provide funds, as also
Bhadravati-Kovvuru line. Similarly, there are proposals for eleven other trains, the details of which
have been given to her. These may be considered. Also, the new passenger services that our State
Government has requested should be provided. Similarly, more daily express trains, including
extension of commuter trains, should be considered. Then, the Andhra Pradesh Government, the
hon. Chief Minister, the Members of Parliament from A.P. and various other people have been
requesting for an overnight superfast train between Hyderabad and Bangalore. Madam, you must
seriously consider it. It may please be implemented immediately, not tomorrow, but in course of
time. It is very important. Similarly, from Hyderabad to Adilabad, an overnight express train should be
introduced. Secunderabad-Hyderabad-Ahmedabad via Nizamabad sector is also very important.
Madam, the Tirupati Temple, Lord Balaji, will bless you with full powers, if you introduce an intercity
daily express train between Visakhapatnam and Tirupati. RGE ﬁrﬁ?:;fr TdhaH R 99 \_rlTQ"ﬁ with

the blessings of Lord Balaji. ... (Interruptions)...
FERY FAAT 01 : T TAE?
Tl &, ij?slﬂT'ﬁ Q‘Q ;e A éﬂi‘ 3R 99 Zégl From the Ministry side, whatever is being

expected, including land and other things, everything will be provided. Lastly, Sir, | would like to ask
my friends as to what is wrong in the proposal to have a 1000 MW power projects? She proposed
1000 MW power projects. Mr. Arun Jaitley asked why it was needed. Sir, Railways are a vast

organisation. You must appreciate the fact...

THE VICE-CHAIRMAN  (PROF. P.J. KURIEN): Over. ...(Interruptions)... Over.
...(Interruptions)... It is okay.
DR. T. SUBBARAMI REDDY: Therefore, | support it. In conclusion, | call upon Mamataji to examine
these proposals and to keep in mind the demands of the people of Andhra Pradesh which we, the 33
MPs from Andhra Pradesh, have given unanimously. | know that you cannot do it overnight. But

whatever best you can do immediately, please do that and do the rest in due course of time. Once

again, may Lord Balaji give you a lot of strength Gl IIRTIOT WIS [FSTHTHT TIAGT [Feugar

SHRI P. RAJEEVE (Kerala): Mr. Vice-Chairman, Sir, at the outset, | would like to support some
of the proposals in the Railway Budget of 2009-10. Sir, first among these is the proposal to introduce
Monthly Season Ticket of Rs.25 for unorganised sectors with monthly income not exceeding Rs.
1,500. And also, | support the increase in concessions to the students and introduce new trains for
youth and women. | also support the special recruitment system for minorities and the Scheduled
Caste and Scheduled Tribe communities. It is appreciable that the passenger and freight charges are
not increased. It is a welcome step that the Minister has proposed some changes to the Tatkal
Scheme. Respected Leader of the Opposition, Shri Arun Jaitley has criticised the Tatkal Scheme. |

would like to add one more point. At present, the Tatkal booking is extended up to 30 per cent of the
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regular reservation system. This should be changed at the earliest. | request, through you, Sir, as a
first step, it should, be reduced to 10 per cent. But, Sir, the major thrust of the Budget is
privatisation. The Indian Railway is one of the largest Government-owned railways in the world and it
is the great symbol of unity and integrity of the nation. The importance and impact of the Indian
Railways to the country’s socio-economic development need no reiteration. The public structure of
the Railways is the product of our independence. The Indian Railway which had earlier been
managed by the combination of private and Government-owned companies was reconstituted and
became an exclusive monopoly of the Government of India. This approach was changed from 1991.
Now, this Government is rigorously trying to intensify the privatisation process in all sectors. The

Railway Budget is not an exception and, in fact, it is the clear indication of this.

Sir, according to the Budget Speech of the hon. Railway Minister, all new projects are being
started in the Public-Private Partnership. That is the privatisation through back door. Many of the

hon. Members have already raised this issue. So, | do not like to take more time on this.

Sir, we have no opinion against the utilisation of private capital for development. But, it should
not be in strategic sectors. It should not be wherever it is not necessary. In 2008-09 Budget Speech,
the then Railway Minister had tried to compare the Indian Railway with the Fortune 500 Companies of
the world. And it is an establishment working as the backbone of our country. The hon. Railway
Minister happened to state that ‘I am firmly committed to the visible upliftment of the downtrodden
and under privileged which is imperative for holistic socio-economic development of the country.’
How can the Government justify these words by using privatisation as the major thrust of
development? This is a way of misleading the nation and the common man. | request that, at any

cost, Railway should be continued in the public sector.

Sir, all of us are aware that we are in an era of global economic crisis. Most of the MNICs and
capitalist countries are crying for more public investment and for nationalisation. We know the
General Motors, which was once considered as a model of capitalism in the world, is now in the
process of nationalisation. At this juncture, our hon. Railway Minister is expecting more private
capital and on the basis of that she had announced so many huge projects. Actually, in her Budget
Speech, she has admitted that the mobilisation of private capital is difficult. Out of Rs.3,400 crores,
only Rs.100 crores materialised. Contrary to this reality, this Budget expects more private investment
which would only remain as a dream unfulfilled. Private capital would not be ready to invest in long-

term infrastructure projects in the era of recession.
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Sir, | would like to invite the kind attention of the august House to the present financial position of
the Indian Railways. The decline in cash reserves was mentioned by many Members. | would not like
to elaborate this point. The operating ratio is increasing from 88.3 per cent in 2008-09 to 92.5 per
cent in this Budget. All of us are aware that the increase in operating ratio means that there should be
a decrease in cash reserve; so, the Government should answer to this unprecedented situation. Was
it a play of figures by the then Railway Minister? Irrespective of whether Laluji or Mamataji is the
Railway Minister, it should be the duty of the Government, under the leadership of the same Prime
Minister, under the leadership of the same party, to apologise to the House and the country for
misleading the House by using figures. The evaporation of crores of rupees on dividend to the

exchequer should be answered very seriously.

Hon. Minister has specifically stated that a White Paper would be published regarding the funds
of the railways for the last five years. Then, the hon. Prime Minister should say who is right — the
existing Railway Minister or the former Railway Minister. Sir, | would like to invite the attention of the
House on a serious issue, that is, manpower shortage. The Minister has apprised the role of 14 lakh
employees. Actually, it was 13.94 lakh employees in 2007-08. In 1991, the total number of railway
workers was 16.51 lakhs. That is a sharp decline of 15.5% of employees within 18 years. In these
years, the operation of the railways in all aspects was increasing, in a huge manner. But, contrary to
this, the number of workers was decreasing. The proposal made by the Railway Minister regarding
special recruitment is welcome. But, she has not informed the existing vacancy. That is around 2
lakhs! Nothing is being done. At the same time, there is a tendency towards outsourcing in this
Budget. The actual objective of most of the new schemes is really outsourcing. This is against the
assurance given to the House; it was specifically stated that the interests of the workers would be
protected. How can we ensure safety in the railways when workers are compelled to work for more
than 10 hours or 12 hours? Everywhere, the working hours are reduced to 6 hours. Now, our railway
workers are working for more than 10 hours, actually 12 hours. More than 90 per cent of the workers

are working for 12 hours a day.

Sir, many announcements in the Budget are mere repetition of the previous Budgets.
Development of stations as world-class stations was promised not only by the UPA Government but
also by the NDA Government. Some times it was 26 stations and some times it was 50 stations; that
is the only difference. But all these promises remain on paper only. The same thing has happened in
the case of green toilets, freight corridors, etc. This practice was seriously criticised by the Standing
Committee on Railways in many of its reports. In 2007-08 report, the Committee had criticised the
Ministry for the delay in execution of priority project, the dedicated freight corridor, which was lagging
for more than six years at that time. The same criticism was done for the delay in signalling and
telecommunications work implementation. This delay in implementation of projects was reflected in

the growth of the Indian Railways.
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The comparison between the British period and the Independence period has been done by so
many hon. Members. | would like to add one point. An average of 572 kms. of line per annum was
added in the British period while we could add only 166 kms. per annum since Independence.
Similarly, the average speed of express trains is approximately 26 kms. per hour whereas in other

countries trains are running more than 100, 200, 250 kms.

Sir, | would like to point out some confusion created by this Budget. Regarding the utilisation of
the optic fibre cable network, the hon. Railway Minister has stated in the Budget Speech, ‘| had
announced in 2001-02 Railway Budget laying of optic fibre cable network for commercial utilisation.
After eight years, | find little progress. Hence, Madam, | propose to constitute an expert committee.’
But, contrary to this, in Railway Year Book 2007-08, which was circulated along with the Budget
document, it is stated, ‘Of the 42,000 route kilometres of optical fibre cable (OFC) network
targeted for commissioning by 2008, 28,100 kms. of OFC has been laid already.’

...(Time-bell rings)... Sir. it is my maiden speech.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Is it your maiden speech? Sorry, | did not know

that. ... (Interruptions)... | am sorry. Nobody told me about it. ... (Interruptions)...

SHRI P. RAJEEVE : ‘...RailTel has earned gross revenue of Rs.216 crores and net profit of Rs.57
crores during 2007-08 by commercial use.’” | would like to know from the hon. Minister which
statement is right and which is wrong. If it was actually implemented, then, where is the need for this
Expert Committee? | request, through you, Sir, that the proposal for Expert Committee has to be
withdrawn. There was an announcement in the budget speech that concession of 30 per cent to
Press correspondents would be increased to 50 per cent. Already the Press correspondents are
availing of the 50 per cent concession except in Rajdhani and Shatabdi Express trains. In all trains,
they are availing of 50 per cent concession now. The only change would be the abolishment of
coupon system and annual concession to wife. | request to extend this concession to their minor
children also. While presenting the 2008-09 budget, the then Railway Minister had stated that the
Government would prepare a Railway Vision Plan 2025 document within six months, which would
present new ideas and new initiatives in a novel manner. And also there were proposals for
innovation promotion group, set up a strategic business unit and formulation of information
technology vision 2012. What has happened to all these proposals? Nothing could be found out from
the budget speech. The Government under the leadership of the Same Prime Minister and under the
leadership of the same party should reveal the status of these proposals. Now | am coming to the
comparison with Plan objectives. Now we are in the third year of Eleventh Plan. The thrust areas
identified were capacity accumulation, improvement in operations and productivity augmentation and
increase in market share in both bulk and non-bulk freight traffic. But the allotment for the

development side is very low in this budget. The demand for doubling, three and four lanes remains

222



unheard. In this budget, it is only 3 per cent to the development fund. Sir, there is only a meagre
increase in the Plan outlay from Rs.36336 crores for 2008-09 to Rs.40700 crores for 2009-10 whereas
the world over more thrust is given for railways development as a measure to overcome economic
recession and job loss. This matter should be considered in this budget also. Sir, | would like to bring
to the attention of this House certain things regarding my own State Kerala. The prime demand of the
Kerala State is the formation of a Peninsular Railway Zone with Headquarters in Kerala. It is a well-
established fact that the need and geographical sprawls of Kerala are entirely different from the
neighbouring States. Therefore, the demand for a separate zone is thoroughly Justified. We had
certain expectations in this budget since the Minister of State for Railways is from our State. But we
regret to say that nothing was done in this regard. We were very grateful to the last Government for
announcing a new coach factory at Palakkad but nothing has been mentioned in this budget and we

could not find any allocation for the coach factory in this budget.

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED) : Sir, the
land, which the State Government has offered free of cost, is still not made available to the

Government.

SHRI P. RAJEEVE: Thank you. The State Government is ready to acquire the land after a
consensus among all political parties. We are trying for it. | thank you for informing that the process is
going on. | said it because we had the bitter experience. So | would like to take this opportunity to
mention about this coach factory. In the eighties’ we got an announcement about a coach factory but
later it was shifted to another State. That is why | was compelled to mention this, Sir. Thank you, Sir.
This is the same situation with regard to wagon factory. In the budget of 2007-08, an announcement
was made for setting up a wagon factory in Kerala as a joint venture company with the Steel
Industries Kerala Limited. It is shocking that nothing about it has been mentioned in this Budget. |
have a suspicion that there is a step-motherly approach to Southern Railway. It should be
addressed. The doubling of lines and electrification is the major demand for development of railway in
Kerala. But this issue was not properly addressed in this Budget. | request the hon. Minister, through
you, Sir, to allocate sufficient funds for the electrification and doubling of lines. Actually, the major
section of electrification left out in Kerala is the Shornur-Mangalore section. The State Government of
Kerala has introduced a package to improve the backwardness of this erstwhile Malabar region. |
request you to allot sufficient funds for electrification process. In doubling, only twelve kilometres
were left for completion of this process. Actually the officer in charge of doubling is working in
Chennai and his office is at Calicut. How can we finish the work within the time frame? The hon.
Minister of State should intervene in this. | request him, through you, Sir. There was an

announcement of Adarsh Station in this Budget. This year, 375 stations are being included and 309
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stations were already announced. Unfortunately, not a single station from Kerala was included in this
list. | request the Minister, through you, Sir, to include sufficient stations in Kerala in Adrash Station
system. The Government of Kerala has already presented a proposal in the ROB, /.e. it is ready to
take up the responsibility to build ROB and sufficient funds should be allotted by the Centre as its
share in advance. We demand for Rs. 100 crores as advance payment of the Central share. | request
the hon. Minister to consider this in a positive manner. | am grateful to the hon. Minister for allowing
new trains to Kerala, including Non-Stop trains. But three trains announced in this Budget are the

same as that which was announced in the last Budget.

SHRI E. AHAMMED : Already one non-stop train has been declared for Kerala and there are

seven other trains. So it comes to eight trains for Kerala.

SHRI P. RAJEEVE: Thank you, Sir. | said, new trains to Kerala including non-stop trains, not
excluding, but including. Thank you. But three trains announced in this Budget are the same as that
which was announced in the last Budget. For example, Bilaspur-Tirunelveli via Thiruvananthapuram
Express was the first in the list of new trains which had been announced in the Interim Budget. The
same has been announced in this Budget also. Before this Budget the State Government has
submitted their Memorandum to the Minister to allow Memu for Kerala and to finish the surveys,
including Calicut, Angadipuram and Mysore. So many surveys are pending. We have already
submitted a Memorandum to the Ministry for wage conversion in case of vacancies of several trains,
including Garib Rath. | request the hon. Minister, through you, Sir, kindly consider the genuine

demands of the State of Kerala. With these words, | conclude. Thank you.

THE VICE-CHAIRMAN (PROF P. J. KURIEN): Thank you, Mr. Rajeeve you have made a lot of

good points for Kerala in your maiden speech.
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tomorrow; the reply is tomorrow. | am afraid if the other Members will not adhere to the time-limit,

most of the Members will not get any chance. So, tomorrow one should not say that ‘no; no; we
have not been given the opportunity.” So, you have to speak within the time. If everybody takes a

long time, what can we do? Yes, Mr. Rajeev Chandrasekhar.

SHRI RAJEEV CHANDRASEKHAR (Karnataka): Mr. Deputy Chairman, Sir, | thank you for the
opportunity to speak on this debate on the Railway Budget.

Sir, much has been spoken about the Railway Budget already by many other senior colleagues of
mine in this House. So, | will not repeat those points. But, however, | will add some points and

suggestions from my perspective and my analysis of the Budget.

Sir, firstly, the suggestion that the much-vaunted financial performance of the Railways was less
than authentic comes as a shock. | have been amongst those who have written and spoken and
waxed eloquently about the performance of the Railways over the last five years and spoken about it
on many occasions as a shining example of performance to the high expectations of Government

entities. Just the recent Railway Budget had spoken about a cumulative earnings of 90,000 crores in
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five years. The suggestion that this wasn’t true must be clarified, and coming as it does in the
background of corporate misdemeanours and frauds in the private sector raises serious questions.
The white paper promised by the hon. Minister will go a long way in establishing the correct financial

and operational picture of the Railways. This is vital for the Railways to move forward.

So, Sir, first and foremost, my suggestion to the hon. Minister is that this white paper be
presented in the shortest possible time and be made available in the public domain. | would also
suggest an amendment to the Railway Act that makes the Chairman Railway Board and Member
Finance explicitly and statutorily responsible for the financial position of the Railways as presented to
the Ministry and the Parliament. | would also recommend strongly, Sir, that the CAG conduct regular
and annual audits of the Railways’ accounts and that these CAG audits are presented to the

Parliament along with the Railway papers every year.

Sir, Railways is a proud and very important constituent of our national economy — given its all-
pervasive role in the movement of goods and people all around the country, including the most
remote and strategic locations. Railways and its freight costs have also an impact on our domestic
inflation. It is vital that the Railways be put on a path of sustainable growth and a multi-year plan be
put into motion. The Railways should be used for more than just populism and scoring of political

points, which unfortunately, increasingly, it is beginning to look like it is being used for.

The most important statement in this Budget was the last paragraph of the hon. Minister’s
speech — the promise eventually of a Vision 2020. | would urge the hon. Minister that this document
be developed as a strategic development and growth plan for the Railways at the earliest and | would

suggest the following points to be incorporated into the Vision 2020.

Sir, the first point is, Railway track capacity expansion. The Railways must remember that they
are in the business of hauling freight and passengers and expanding the Railway network must be
their pre-eminent and single-minded focus. The current 60,000 plus kilometres of railway network
must be ambitiously and aggressively expanded by at least 50 per cent in the next 5 to 7 years. This
is a target that the hon. Minister must take on and implement with all the energy at her command.
This can easily be done just by implementing track doubling and by implementing dedicated rail

freight corridors.

Secondly, utilisation and efficiency improvements. Sir, the Railways must embark on
implementing the latest signalling technologies throughout its entire network. There has been much
talk about pilot projects, etc., for the last five years. But a clear plan to upgrade the signalling
technology and hence improving the throughput of trains and utilisation of our network must be
completed and rolled out starting urgently. The current approach of installing various incompatible
technologies at various places in the network in an ad hoc manner is clearly not strategic. | look

forward to hon. Minister’s Vision 2020 in addressing this.
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Sir, the other area of utilisation is to enhance track and axle loading. For this the dedicated high
speed and high load dedicated freight corridor must be put on the fast track and design of this freight
corridor must be done keeping in mind our requirements for the next 50 years. This Dedicated Freight
Corridor will be the single largest rail expansion anywhere in the world except China and definitely the
biggest expansion of the Indian railways since Independence. It is an important project for India’s
aspirations to be an economic superpower and it will transform India’s competitiveness as an

exporting and manufacturing hub.

Sir, the point No.3 for Vision 2020 is project management. My colleagues have just mentioned.
We all know that Railways is littered with incomplete projects. In my city of Bangalore alone, | know
of various railway over-bridges and other projects that are small-sized but have taken decades to
complete, including the famous K.R. Puram stay bridge that took almost 20 years to complete. There
is something very very wrong in how the Railways approves projects, allocates funds and completes
them. | strongly urge the hon. Minister to direct the Department to evolve a modern methodology
where projects once launched are given the highest priority for funding with a focus on completion of
projects instead of current dispensation where funds are diverted from launched projects to new
projects. This is an approach that is costing the people of India and the Railways thousands of crores
in terms of overruns and delays. So, in short, it is not enough to appoint a dedicated officer to
oversee projects. As has been mentioned in the Budget. The Railways must develop a fresh and

modern methodology to conceive projects, to manage them, to finance them and to complete them.

The point No.4 is the customer experience enhancement. Sir, | wont say any more on this. Much
has been already said on this subject in the Budget and by my various colleagues. But | want to
make one point. It is said that Indian Railways serves the poor and needy sections of India. But
nowhere it is to be assumed that the poor and needy sections of India must suffer a poor and unsafe
travel experience. The Railways must not treat its passengers as anything but valued customers and
must step up to the plate and give them a superior customer experience. The Minister has promised
this, but | caution her that these kinds of promises have been made repeatedly in the past as well and

must be translated into real action.

Sir, the point No.5 of Vision 2020 is Freight Tariff Regulator. Sir, we all know that the Railways is
a monopoly. Being a monopoly brings with it many bad habits and some have crept into the Railways
over the past many years and decades. The area of concern today is the setting of freight tariffs and

classification of freight tariffs.
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While Parliament and the general public is often told that freight tariffs remain unchanged, the
same is sometimes effected by changing classifications of items. There is a need to bring in
transparency into this. | strongly recommend that an independent freight tariff regulatory office be
created that will be responsible for transparently and without favour setting tariffs.

Sir, the last point of Vision 2020 is this. The Budget lays considerable stress on PPP. Much has
been discussed about PPP in the House as well. Sir, PPP is a good way for the Railways to augment
its financial capacity. But | would urge extreme caution. The first principle of such PPP is that
Railways must benefit and this must not be another way to cause disproportionate profits to the
private sector. | would urge you to use competent external financial advisors and lawyers from
outside to negotiate and structure these PPPs to make them truly balanced and explore the
possibility of a dedicated regulatory office in the Railways that will be responsible for executing PPPs
to make sure they are in favour of the Railways.

MR. DEPUTY CHAIRMAN: Please, conclude.

SHRI RAJEEV CHANDRASEKHAR?: Sir, let me end by reiterating what all my senior colleagues
from Karnataka have already stated strongly in both the Houses. The investments in my State fall far
below what is being done in other States and can be construed as unfair and discriminatory. We are
all people of one nation and the Railways serve the nation and all its people. There is a strong case
for a re-look at investments and new projects in this Budget and for ensuring that investments in new
projects are done in a more equitable manner so that all people and all States benefit. In the end, |
would reiterate that the Railways is and will remain, for the conceivable future, an important and vital
part of the complex equation of our economic progress. The Railways must structurally be re-
architected to meet the challenges of the coming years and not continue the 60-year old status quo.
1 hope, despite my being a lone voice of an independent MP in this House, the Minister and her
colleagues take note of the points made and incorporate them in their plans for the Railways for this
year and the future.

MR. DEPUTY CHAIRMAN: Hon. Members, 1 would like to make an announcement about the
time left with each of the political parties. The BJP has 33 minutes with nine speakers. | would like the
Party to allocate the time to its Members. The Congress has 2 hours and 31 minutes with nine
speakers. The CPI (M) has no time left and have one speaker. The SP has no time left and there is
one speaker. The JD(U) has 17 minutes. Nominated Members have 29 minutes. Others have two
hours with 19 speakers. | will have to strictly adhere to this because with this time limit we will be able
to complete only by 5 o’clock tomorrow. The Minister has to reply and we have to conclude. | would
humbly request all the hon. speakers to take the minimum possible time. After all, we have been
participating in the discussions on Railway Budget every year and you can be precise in your
submissions. Now, Sardar Tarlochan Singh. Six minutes, please.

wYeR axaraH Rg (gRamm) : gfvar et 9a<is |mEal
it SruTafs - R fere

SARDAR TARLOCHAN SINGH : Sir, | shall conclude in time. %, Tgel AT & H=IAT H#3A1 ST BT
dTe el § o 2 T 95 et and g el ¥ wifes § gRamon 9 ¢ o eRamon o @ 7
s N ) E U1 U A1 ST B F IR | W TS ot 2, R fow 89 S 954 vt
BRI Bl TR, TP TIT TR & Tos TN ST, i IS b g I 1 sy § &1 3 fob aes
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MR. DEPUTY CHAIRMAN : Please, conclude.
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I8! IR IFD! Tg aren H A1 DI 817 TRAN § DI Tt 7 IS T M 8, AT IHDT Targd|
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ot STaUTAfy : 3T T BRI St AR AT ARIB |
WRER dxaras g : STa19 3ren © {6 &4 enft S)+ a1et €1 Thank you, Sir.

SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, | stand here to support the Railway Budget

proposals moved by the Union Railway Minister. | think, she will prove to be a dynamic Railway
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Minister in course of time. | request the officials of the Railway Ministry to guide her properly because
if she is guided properly, she will prove to be a good Minister. In fact, if any misguidance is given, |

think, she would be capable of recognizing such acts very soon, and, therefore, that will not work.

Now, | come to my own State, Goa. Sir, | think, when the officials sit to prepare Budget, they do
not keep the map of India in front of their eyes. If they had kept the map in front of them, how could it
happen that all the States in the South, Gujarat, Maharashtra, Karnataka, or, Tamil Nadu, are
mentioned, but, in this entire stretch, only one State has been avoided, and that is Goa. Others have
got one train, two trains, three trains, seven lines. Each one has got a dispute regarding more trains
but as far as Goa is concerned, — | request the hon. Minister to kindly pay attention to me — not a
single train has been given. Why has this injustice been done to the State of Goa? | would like to

know this from the Railway Minister.

Earlier when the Konkan Railway was established, the criticism was that Goa was going to be
made a corridor for passing trains. This was the criticism. Let this criticism not be sustained. Let the
Railway Ministry consider Goa as a State and give due share in the Railway connectivity. | distinguish

myself with the problem that we have not got any railway line. Others have got a bit or more.

Coming to Konkan Railway, Sir, 1 would remind that late Shri Scindiaji laid the foundation in the
sense that first survey sanction was given during Scindiaji’s time. Now, after all these years, it is high
time that doubling of line is done in the Konkan Railway. | know, doubling of lines cannot be done
overnight. A beginning has to be made. A survey has to be conducted so that, at least, in the next
five years’ time, Konkan Railway is made double-line. Otherwise, it will be totally saturated because
S0 many passing trains through Gujarat, Chennai and other places are there. Therefore, doubling of

lines is a must.

Sir, there was a traditional train during Portuguese time from Vasco da Gama to Bombay. This
train has been cancelled. After Konkan Railway has came into force, this traditional train which was

existing for years together during Portuguese time, has to be commenced.

Sir, most of the towns have got the connectivity to Tirupati. Why is it not there from Goa? Why
not you give a railway line to Velankanni, where, besides the tourists, people of Christian community
would like to go. Tourists come to Goa and Goans would also like to go to Tirupathi and also to

Velankanni. Therefore, rail connectivity to these areas has to be given.

Other important issue is Goa to Delhi. How do we go? There is one daily train, Goa Express,
which takes 48 hours. Other train takes 36 hours. Rajdhani train is there, which runs twice a week,
but it is costly. Everybody cannot afford it. Ultimately, it is a passing train. There would not be any
berths for Goa as such, except a few. Therefore, there should be a direct train from Goa to New

Delhi via Baroda. Goa is a tourist destination. You will have lots of passengers. People in thousands
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come to Goa. But still there is no direct train from Goa to New Delhi which has a short route. One
takes 48 hours. Another takes 36 hours. The exception is the Sampark Kranti which takes two days.

The Rajdhani takes three days. My plea is that we should be given a train with a shorter route.

In every Railway Budget, whenever 1 got an opportunity, | asked for this. Laluji was not kind
enough to grant me one. My list is big. But, last time, when | listed some 8-10 demands, | also
demanded a train from Patna to Goa. | wanted the people of Bihar, who live in Goa, should get
benefit. But | was given only that train, Patna to Goa. No other train. Therefore, people in Goa
started cursing me saying that | was only looking after the interests of Biharis in Goa. No other train

was given. | faced criticism because one train was given to me, that is, Patna to Goa.

In every Budget, | asked for entertainment facility to be given in trains. | am happy that in this

Budget, at least in limited trains, this facility is going to be given.

As far as cleanliness and quality of food is concerned, it is everybody’s complaint. | think that
steps should be taken on a war footing in this regard. One need not go into the details of what kind of
food and what type of cleanliness we want. If we get cleanliness and better food, everybody will

appreciate the efforts of the hon. Railway Minister.

Fax and telephone facilities at stations are not there. In which world are we living? Nobody picks
up the phone at station. Suppose we want to send a fax for emergency quota in any faraway station.
Fax facility is not there. Some stations have got the commercial fax facility. Therefore, fax facility, e-

mail facility, and better telephone facility at each railway station is required.

Coming back to the issue of Konkan Railway Corporation, it has not been taken over by the
Indian Railways. | would also not like to suggest it, because it has done a good job. But those people
whose land was acquired by the Konkan Railway Corporation, some of them were given jobs and

some of them were given small stalls at railway stations.

After 7-8 years, the Konkan Railway Corporation is telling all those people that their job is over
and now they can leave. You took away their land, gave them stalls for 7-8 years, and now they are
being driven out. Those who have got jobs, they are in the jobs. So, this is the betrayal of

commitment by the Konkan Railway Corporation.

The land has been acquired by it. In lieu of that, they have been compensated, besides money,
by giving stalls to them. All of a sudden, the Konkan Railway Corporation cannot terminate the
contract. It is for their life time. Maybe you can increase the rent, but those stalls cannot be re-
tendered. Similarly, those who have been given jobs, they cannot be thrown out of it. If that is done,

nobody will trust the Corporation.

In case, the Konkan Railway Corporation does not consider the humanitarian aspect, then |
would suggest that the Konkan Railway Corporation should be taken over by you. At least, the Indian

Railways will treat them in a better manner.
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Lastly, Sir, about the world-class stations. There is no definition for this. | would suggest that
any good station, maybe from Britain or America or France or Japan, can be taken up as an ideal
world-class station by name. World-class is a broad term. You name any good station from Japan or
America and say that our station will be like that station. Then, we will get a clear idea and we will

know whether our station is according to the criteria or not.

Lastly, Sir, regarding the white paper which had become a controversial thing. We will get a
good idea. Everybody is in doubt as to whether the Railways are in profit or not ever since the issue
has come up. Let the things be clarified as to whether the Railways are in profit or are not. Everybody

should welcome the step of white paper. Thank you very much, Sir.
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MR. DEPUTY CHAIRMAN: Now, Shri T.K. Rangarajan. Five minutes please.

SHRI T.K. RANGARAJAN (Tamil Nadu): Thank you very much Mr. Deputy Chairman, Sir, for
giving me an opportunity to speak. The great Indian people elected their representatives 15 times.
Now, the new Government has taken the charge. For at least 60 years, the working class of our
country wanted their organisation, their leadership to be elected, to represent them with the
respective management. The Government never allows the workers to exercise their wish. Railway
workers fought so many battles. Finally, the Supreme Court of this country, in their historic
judgment, asked the Railways to conduct a secret ballot. Please permit me to thank the Supreme
Court.

In Southern Railway, Dakshin Railway Employees Union, one of the oldest Unions, has been
elected by workers, among other Unions. The elected Zonal Unions are the real voice of the workers
of all categories. | appeal to the Minister to allow the DREU and other Unions, if any, to participate in

JCM National Council and Departmental Council, which will further strengthen the industrial relations.

Regarding Tamil Nadu requirements, 1 agree with my colleague,, representing AIADMK, Shri N.
Balaganga, who spoke yesterday. | thank the Minister for making an announcement for providing
scholarships for higher education of girls for Group D staff. But the number of Group D workers is
shrinking. It was 7,46,100 in 1991, but in 2007-08, it was only 4,70,900 employees. This means,
2,75,200 vacancies are not filled up. Why? The Pay Commission never argues like that. But
everything has been implemented, what Rakesh Mohan has suggested. The Rakesh Mohan
Committee recommendation has been implemented by the successive Railway Ministers and the
present Railway Minister also. Whatever he suggests is only at the guidance of the Rakesh Mohan
Committee. So, we do not agree to that. All these PPPs will not help the Railways to maintain it as a

State sector. That is what the Minister suggests in this Budget, which we strongly oppose.

Sir, the Railway Board has issued various circulars on DRight Seizingu. According to the
circulars, every year, three per cent of employees retire. Out of that, two per cent should be
surrendered and one per cent posts can be filled or kept vacant. A recent circular states that the
surrender can be effected even in the safety categories. Drivers’ category suffers without sufficient

manpower. The Railway Budget, 2007-08 states — Sir, | read — as follows:

DThrough rationalisation of drivers and loco links over the past two vyears, we

have been able to spare more than 250 engines for running the trains.[l

This has been effected by increasing links, reducing trainee reserve posts, leave reserve posts
etc.; loco men, today, are refused to take leave. Moreover, they put more than 12 hours of work.
Guards, Station Masters, Gatemen are also in a similar hardship. Safety of the Railway is affected by
this.

Sir, today, the safety of railways is in danger. They have a special Safety Fund of Rs.17,000

crores to be mobilised partly by the Government and partly through levy of safety surcharge. You
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see, the 2007-08 total investment plus revenue plus Plan allocation expenditure put together, is
worth Rs.5,44,62,170 thousand cores. You have safety measures of only Rs.17,000 crores, which

means approximately .00006742 per cent.
MR. DEPUTY CHAIRMAN: Okay. Please conclude.
SHRI T.K. RANGARAJAN: Sir, | am finishing.
MR. DEPUTY CHAIRMAN: Come to the last point.

SHRI' T.K. RANGARAJAN: Regarding woman employees, today, around 90,000 woman
employees are working in various categories, | have seen them working in Yards
(Thiruvananthapuram, Cochin, Golden Rock, Erode, Arakonam and Chennai). This may be true
throughout India. Woman employees have their own specific grievances, and their problems have to

be looked into.

Sir, the Central Pay Commission has recommended for construction of single woman hostels by
Government to make available the accommodation for women who become single due to various

reasons. The Budget should allocate funds for construction of single woman hostels.

Finally, coming to Janata Khana, Sir, it is not a new thing. Already, late Shri Madhu Dandavate
tried. It went on for four-five months with poorie, potato and pickle. Then, automatically, it finished.

Railway catering lobby is not allowed to continue. | hope this will not happen this time.
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI T.K. RANGARAJAN: Finally, Sir, | would like to add. ...(/nterrupz‘/ons)... Finally, 1 caution
the Government on the financial performance of the Railways as the operating ratio has already gone
up from 88 per cent to 92.5 per cent within three months. So, the Railways’ pitiable techno-

economic situation of 2001 is not repeated. With this warning, | conclude, Sir.
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Bajaj. You have five minutes.

SHRI RAHUL BAJAJ (Maharashtra): Thank you, Mr. Deputy Chairman. | have got twelve

minutes.
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MR. DEPUTY CHAIRMAN: No. You have five minutes.
SHRI RAHUL BAJAJ: The Independents get no chance or at the last. ... (Interruptions)...

off STQUTTfY : 89 R BN 30 Independents 21 For your information, after the Congress Party,

the highest time is given to the Independents, 2 hours and 24 minutes.

SHRI RAHUL BAJAJ: That includes DMK, Sir, who have only four people. Every Party with less

than five Members is treated as ‘Others’. Genuine Independents are only 12 or 14.
MR. DEPUTY CHAIRMAN: That is the system.

SHRI RAHUL BAJAJ: Sir, may | congratulate, through you, the Railway Minister for presenting
the Railway Budget in a very short time? | do not speak against any Minister of Railways, today or in
the past, nor in their favour. As a private sector independent person, Mr. Deputy Chairman, Sir, |
speak for the Railways and in the interest of the Railways and that to me means what we have to
ensure is the interest of the customer. We are supposed to provide facilities and services of the
highest order to passengers and for freight at the lowest possible cost and of the best possible
quality. This is what the Railways is meant to do. You have to expand the network. | heard the
speech of the Leader of the Opposition saying the British did nothing for us. We were a colony left
with 56,000 kilometres of railway tracks and we have, since then, in 60 years, not even added 300 or
400 kilometres. We have doubled the tracks. We have converted meter gauge into broad gauge. |
was shocked to learn that there has been hardly any addition of the length of the tracks in our 60
years rule. In fact, for conversion and doubling, our performance has been 20 per cent last year and
the surprising thing is that the physical target is 20 per cent and 100 per cent of the budget for gauge
conversion has been used and 80 per cent of the budget for doubling has been used. Either our initial
budgets were disastrously low or there was something funny going on in terms of ill efficiency or
corruption. If we have to meet our objective of providing the best service at the lowest cost to our
passengers, and of course also to freight then, first of all, we should reduce our cost because the
organisation also will have to be sustainable and viable. | agree with the Railway Minister about social
viability in addition to economic viability. It is just like growth is not enough for our GDP, for our
nation. We want it to be accompanied by social justice. We want it to be inclusive. Similarly, in the
Railways, we want not only economic viability, but also social viability. But we know without growth
there is neither inclusiveness, nor is it possible to have social justice. Some of my colleagues in the
House have said that. Here also | would request the Minister of State for Railways to tell the Railway
Minister that economic viability is not a negative thing. You have to, in fact, contribute to the general
exchequer. But that apart. You cannot make losses because that will be at the cost of the taxpayers

and the people of the country. So we need social viability, but we need economic viability and
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sustainability also. For example, the Railways are not only our past, they are also our future. They are
the most convenient, economical and environment-friendly transport. So, if they don’t expand their
network, we have to use trucks, which produce pollution, and which are very expensive. But they are
door to door. Container services, etc., the Railways has just not been able to do. We have been in
touch with the Railways for a long a time. Now we need to benchmark our performance against
global standards. | have the World Bank railway database with me. If they want, | can give it to them.
| am sure they have seen it. If we look at the railway database, Sir, of the World Bank, we find that
the Indian Railways is compared favourably on size — naturally we are a big country — on
electrification, on locomotive. It is all favourable. But where we fall short, | am very sorry to say, is
employee productivity and revenue per passenger kilometre. Our fares are half that of China, leave
alone the developed world. | don’t want fares to go up. All the Members of Parliament do not want
the fares to go up. No Railway Minister want the fares to go up. We all understand that. Then for
heaven’s sake, reduce the cost, improve productivity and improve efficiency. If these are bad words,
then God help India, then God help the Railways. We have to do this. It is a public sector property; it
is a national property. It is not a private property. If it makes profit, it is for the people of our country.
But that is a different matter. Then there is a talk of ‘White Paper’ and all. | don’t want to politicise
that. The Railways is very important. So. whether it is this Minister or that Minister, this party or that
party, | would only earnestly, in all humility, say that we do not want to politicise the situation. We
want to improve the Railways for the good of India and for the good of Indian people. Now, the
operating ratio, which has been referred to, has deteriorated very sharply, If earnings go up by only
15 per cent and expenses go up by 34 per cent, what else is bound to happen? | can quote many
other things. But, as | said, even on Purchasing Power Parity basis, our fares are very low. In a way,
the United States is a good example; no President of the United States had the courage or guts to
increase the price of petrol. Everybody knows that that is the way to do it. That is one commodity,
even in India, which is in short supply. If 70 per cent is imported, and you are encouraging people to
consume it, then, it does not make sense. Our External Affairs Minister is there. Our former Finance
Minister is there. They all understand it. But nobody has the guts, as somebody said, I]NO; no,
elections are coming in Maharashtra, and we have to be carefuI.D What | would like to say is that we
have seen the effect of Public Private Partnership in the Telecom and the Airlines. It was done in the
right way. There is a definition of Public Private Partnership. You can define it any way you like. | do
not want to give examples; it may be exploited. Some private sector parties and others have taken
advantage of it. That is not good. But, then, the Government cannot do everything by itself; or, for
that matter, in the matter of Railways, development of platforms and stations, etc., nor can the
private sector do that all by themselves. But, people of the private sector, as | said earlier on the floor
of the House, are as patriotic as people in the public sector. There is no monopoly of any individual or
any sector to be patriotic and nationalistic. So, let them work together. The Telecom and the Airlines
have shown it. It increases demand. It brings in efficiency. Yesterday | had a Special Mention on the
Aviation company, the Air India. It is doing very, very badly. And others are also making losses. The
question is, there are measures by which you can measure efficiency. And, in the case of Air India,

which, of course, cannot be a subject of discussion now, leaves a lot to be desired. The Railways is
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a great national institution but it needs to be improved. Some firmness has to be shown. And, |

would, at this stage, wish all the best to the new Railway Minister. Thank you.

RESIGNATION BY A MEMBER

MR. DEPUTY CHAIRMAN: | have to inform Members that the Chairman, Rajya Sabha, had
received a letter from Dr. K. Kasturirangan, Member, resigning his seat in the Rajya Sabha. The
Chairman has accepted his resignation with effect from the 8th of July, 2009.

THE BUDGET (RAILWAYS) 2009-10 — Contd...
MR. DEPUTY CHAIRMAN : Sardar Varinder Singh Bajwa

tSARDAR VARINDER SINGH BAJWA (Punjab) : Chandigarh is capital of both Punjab and
Haryana and it is not at all connected with Ludhiana a big industrial city of Punjab, 35 years back a
survey was done and Railway line has been partially made but | do not understand why it has not
been completed and linked to Ludhiana.

Secondly from Amritsar to Ferozepur there is a proposal but no railway line has come into
existence. Even after a survey from Una to Hoshairpur but no railway line has come into existence.
Paghwara to Hosharipur and Hosharipur to Dsuha even after doing survey no action has been taken.
From Una to Talwara railway link, the work is been done but at a very slow pace it has to be
expedited. Their is no proposal for double line in Punjab State. On Ferozepur to Delhi route there is
lot of traffic which goes via Bhatinda and Rohtak; this line should be doubled thus would benefit both
Punjab and Haryana.

New trains /.e. two Shatabdis are in Punjab /.e. from Amritsar to Delhi which have so much rush
of people that people do not even get ticket. So a Shatabdi from Jammu to Delhi via Jalandhar be
introduced which would benefit Jammu-Kashmir, Himachal and Punjab. From Hoshiarpur to Delhi
there is no train and | request Hon’ble Minister of Railway that a train be introduced on this route thus
benefiting the people of the said area.

Rail Over bridge in Punjab are incomplete, In Tanda a rail over bridge is being built where the
Punjab Government has fulfilled its share of 50% but on the side of the railways its incomplete since
last 2 years thus causing harassment the people. There are other railway over bridges in Punjab
which are incomplete and these should be completed.

Discussion has taken place about New Delhi Railway Station | also want to say that its surprising
that it takes 1 hr. to reach Delhi station. You have to pick up and take your luggage, there is no
proper parking, their is no system in place.

One thing that is more surprising that their is one VIP gate, | don't understand that whether a
Member of Parliament is a VIP or not. | ask Hon’ble Minister if we come in the list of VIP’s than have
to be allowed in. IZZAT is being talked about, it is very humiliating that we have to cross railway lines
and only railway officers are being allowed in through that gate and than closed afterwards, no MP is
allowed in.

t [English translation of the original speech delivered in Punjabi]
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5.00 P.M.

Secondly much has been spoken about Adarsh stations and World class stations to be built,
modernization has been done but there is so much filth and garbage and no provision for cleanliness,

no Safai karamchari is on duty, its beyond comprehension.

New stations have been built but the construction material is lying scattered all over. One another
thing is surprising that it is not only in case of Delhi but even in Mumbai, Calcutta and other cities
when you enter there is so much garbage everywhere and slum dwellers have encroached up

everywhere. What would the tourists think about it, that this is what India is about.

| am grateful to you for giving me this opportunity and | request the Hon’ble Minister to fulfil the

demands of Punjab.

gft geften il (SS) « Su=pwmafcr Si, & smae! gegare <1 g & S 31 Yerd aore
R e BT AT T 21 H TR Yo HY, G Fa1 S i 3R g Al ®f 9urg <A1 ag b
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ARG B UTA 8, T Yofd R gaRaare o ur 21 79a1 Sff a1 onfl a1ed 9 721 8, offe §
PHE ATE! 6 I8 STD! U BIRM €, TP TN &, HY & A1~ FHAME! B 18 IR Feid-
T S/ T SN Vel goie el faa §, I8 954 WRIEa Bl
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Aol ThST JATAHTY AN B MG 21 A BIST Foell AR TSI AGell SHYT TEH T BT B,
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TEA A XA H3AN VA IO TR PRb Y, <A PO Bl e 51 § I§ He A & no doubt, it is
traditional, no doubt, it is a budget, ?R@f REEEI %ﬁ %, ST goTe U9 PR %\;, Afp=T IFH within
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Wﬂﬁﬁw%\%ﬁ?ﬁﬁtime bound programmemﬂﬁmglﬁwwmaﬁ
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IR Tgd ARI T5-8 trains Tell &, AT H Ig (8T H1 A 6 grae1 § AgRUST-aRvaT St
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ol 599 R H9AT ST & 59 goie 89 e o & 3 [oRE $ SR & < fds g &
HE gedl § 5 g 9 QR we off, a8 3/ @ R 0 g8 81 weley, R 3w H iR
SIATHE ¥ ORI TS G AR ¢ 38T 21 R < # S 97 211 2, IHH 30 TRUAT 3fdhet JorRTd H
BIAT B ST ORI $T SSREAT STATIC 81 I8T 8, AR I81 9l DREA YRAT § HT 9 &1 7, I8
ST 4T &1 %81, SU <Wd gU SIPRGFAR & oY Yo @1 981 ATawIHT 2| Ugel Sl alfei-
ST Kt oY, g8 s W Bl o G G A il AT SMIAT-SI1 7, 98 Usel s § Saval o,
TS BAR =T Kandla 3R Pipavay T2IT 311 ST OIS 8, T8 <IfST 81 X&) ¥1 981 3=9hRedar & forg
A BT TSI ATTTIBAT &1 qR < H &1 A AT TSI I8 81 SAAY T8T IR Sl STAWIT 81 8T
2, 99 TEd §U Vo B 59 AR &I 91 A1y iR ToR 7 Sl §sgdd STawic 8 8 ©,
ISP TW U SHRE TR DI qGA1 S o [T VeTd H &5 aga ffere Ul 21 GaRT, YR dwe Xerd
#, YHOR 3R T4, ST H FI SATET XY [OR < 81 81 §HR) 61 3 fSA7S off &b de efd a1
TSHEIR, Sl I8 & s 7, 98 TS & I W AeHEIG eI Ayl e @) efe 9 ft 7z
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has laid foundation stone on 19th June, 2008 for gauge conversion of Ankleshwar-Rajpeepla line. The
work should be started immediately. Survey work of Mehsana-Taranga-Ambaiji is completed but the
project has not started." I ST 98 I8! § UfST 1 &1 TR TehTel B Y[ BT ST =1feg, Ueft
BN REHTS 81 GRRT, YRA-ESIRT G Xeld clgH, THN Ei d1gsic ORI H Ueb THIIY 3T T, X4
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9 B T A § fP 98 A1sT ol I HSR eI §s © HifP Hazira Port with Delhi-Bombay
railway route, the railway project is of 38 kms. length having project cost of 115 crores of rupees.
TgaTel! Sl faeell- g sPMIMHdbel BIRSK a9 81 8, ST 8oilRT U1 & oy I8 sl € 3iR
T BIFT 12T, VRN BRI AT 21 99 wod-QE Veld a1g dasid & fog Wt e fedis ot B,
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BT & S SATGT 1T ¢ ¥ 918X JEdhx G%R BRd &l 39 IR H Al 9+ ot 9§ At &) & &
RIoThIe - faRTaol-IIoTdhie 29 =, 221 3R 222 qAT 24 . 223 3R 224 BT Sq1eT aFN fert =Ry
fTT 391 2491 H 6 9 12 9t B0 @Ry, e wAw) fewis Bl
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FieT ¥ SR WS W& B1 A ! S 7 wery & forg g fewie & i o0  qga Wy
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3fERY H SITET T 21 11 39 BRI ISR 3 39 ¢ 31 wery firel, Tl 3R feHitS B, Ut SHET o
T T | TG |

SHRI BIRENDRA PRASAD BAISHYA : Mr. Deputy Chairman, Sir, | thank you for giving me this
opportunity to speak on the Railway Budget. Sir, | welcome the decision of the hon. Railway Minister
for upgradation of the Guwahati Railway Station to the mark of international Railway Station. We also
welcome the decision of the Railway Minister to upgrade the Silchar Railway Station as an ideal
Railway Station. We also welcome the upgradation of medical facilities in the Railway sector in the
North-Eastern Region. But | regret to say, Sir, that all the Railway lines belonging to Assam and
North-Eastern Region were constructed in the British Raj. When India was under the British rule, all
the Railway lines were constructed by the Britishers but after independence, Sir, contribution of the
Indian Railways towards North-Eastern Region and Assam is very poor. Not only poor, Sir, but after
independence not a single Railway line was constructed in Assam. Sir, when India was under the
British Raj, British constructed the Railway line and in independent India we are not getting a single
Railway line from the Railway Ministry. Sir, | would like to say that in the last Railway Budget Lalu
Prasad Yadavji announced that he is going to survey the bullet train and listen to the Budget speech
of the hon. Railway Minister. In her speech she said, she has upgraded the Indian Railways to
international standards. But, | am very sorry to say, Sir, that today we enjoy more than 60 years of
India’s independence, but, there is not a single electrical rail line in Assam and North-Eastern
Region. Sir, there is no double rail line. The railway trains are running in a single rail line. There is no
double line railway track in Assam and the North-Eastern region. In her speech, the hon. Minister
announced the introduction of Duronto train. It is a non-stop train, Duronto regret to say that Assam
is totally neglected even in this area. Sir, not a single has been introduced from .Assam. Guwahati
being the hub of the North-Eastern Region and all the 7 Sister States depend on Guwahati, | would
like to request the hon. Minister to introduce Duronto from Guwahati to Vellore and from Guwahati to
Delhi, There is a reason behind this. Why am | asking a Duronto from Guwahati to Vellore? Sir,
according to a report of the WHO, the largest percentage of cancer patients are from Assam and the

North -Eastern Region. Everyday, hundreds of patients travel from Guwahati to Vellore for cancer
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treatment. So, even on humanitarian grounds, it is highly necessary to introduce a non-stop train
between Guwahati and Vellore. Sir, Guwahati is the hub of the North-Eastern Region and Delhi is
more than 2,000 kms. away from it. It is not possible for everyone to come to Delhi either by air or by
Rajdhani as they cannot afford the same. So, all are depending on Railways. ... (Interruptions)... We
are not getting money. At least, allow us to speak. So, to connect the hub of Seven Sister States
with the capital of the country, there is a need to, introduce a non-stop train between Guwahati and
Delhi.

Sir, it is known to everybody that Assam and the North-Eastern Region is an insurgency-hit area.
Unemployment is one of the biggest reasons for insurgency in Assam. People of Assam have been
demanding for so many years for setting up of a coach factory in Assam. The hon. Minister, in her
Budget Speech, announced a coach factory for West Bengal. There is already a rail coach factory in
West Bengal. But, she has announced one more. It is most welcome. | am not opposing it. But, at
the same time, do not neglect Assam, | request the hon. Minister to establish a coach factory in
Assam also. Sir, Assam is a part of India. It is the duty of the Government to solve the insurgency
problem in Assam. Some employment has to be generated to reduce insurgency. By setting up of a
rail coach factory, some employment would be generated. | also request the hon. Minister for

introduction of a superfast train from Assam.

Sir, the hon. Minister has also announced in her Budget Speech that she would revise the
recruitment policy of Railways. It is a very interesting announcement. The Railway Ministry should
reform the recruitment policy. All the incidents that took place in Mumbai between the North Indians
and Maratha people are due to false and wrong policy in the Railway recruitment. Sir, 1 would like to
give one example. In 2008, 60 appointments were done in the NF Railway without any advertisement
and without any interview ! Out of these 60 appointments, not a single one is appointed from the
North-Eastern Region. Out of 60 in the NF Railway Station, not a single is appointed from Assam or
the North-Eastern Region. Out of 60, 59 appointed from Bihar! So, | demand that the recruitment
policy should be reviewed. At least, jobs in Class Ill and Class IV preference have to be given to the
people from the North-East. Otherwise, this problem cannot be solved.

SHRI K.B. SHANAPPA (Karnataka) : Same is the fate of Karnataka also.

MR. DEPUTY CHAIRMAN: Mr. Baishya, please conclude. | have given you the time that you had
asked.

SHRI BIRENDRA PRASAD BAISHYA: | also demand for establishing a separate Railway Zone in
Assam, because without a separate railway zone it is not possible to recruit local people from the
North-Eastern States.

Therefore, | would like to request the Railway Ministry to establish a Railway Zone, with its
headquarters at Guwahati, for the North-Eastern Region.

Then, to encourage tourism, the hon. Minister should introduce a train from Kaziranga to Delhi.
Sir, you know Kaziranga is a famous sanctuary for one horn rhions. Hence, to encourage the
domestic tourism and also the foreign tourism, the Railway Ministry should introduce a train from
Kaziranga to Delhi. Thank you, Sir.
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erd gofe <d@ 8 & e off fedt R €, STa! o<l &1 718 8, a1 A1 -$%¢ @1 984 Avelae
BT TT 1 AT XS A A 23 TARR, 2007 B NfEET F IR H Fel o1 {6 Rafdwd a1 62
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PROF. SAIF-UD-DIN SOZ (Jammu and Kashmir): Mr. Deputy Chairman, Sir, 1 thank you very
much for having given me a couple of minutes. 1 am not a listed speaker but there is a problem in rail
development in Jammu and Kashmir. The hon. Railway Minister, during her speech in Lok Sabha,
while presenting the Budget, just mentioned that the alignment between Katra and Banihal will
change, but that is a very brief statement. It has so much implications for rail development in Jammu
and Kashmir. For instance, the present alignment came up in four years at a cost of approximately
Rs.300 crores. If this alignment is given up, which is what the hon. Railway Minister said, Rs.300
crores will go waste and that track will not be put to any other use. Now the new alignment will come
up with advice from a Swiss expert, and experts already say that the new alignment will take ten
years. | remember how, Shri Nitish Kumar, the then Railway Minister, in this very House, had
assured me that the rail construction between Udhampur and Kazigund will come up by the year
2007. Then, the next time, he corrected himself and said that it would come up in 2009. Now, this rail
alignment between Katra and Banihal and thereafter to Kazigund, as some experts have started
saying — it came in the Press — that it will take ten years. Therefore, through you, Sir, | would urge
the Railway Minister that she must come to this august House and make a comprehensive
statement, stating in what time the new alignment would come up, what its cost would be and by
when the Railways would reach Kazigund. If railways had been constructed in Jammu & Kashmir
that State could have been connected very well with the rest of the country and emotional integration
would have taken place. Already people of Kashmir have celebrated the track between Anantnag and
Baramullah. So far, during this year, not a single person has been caught without ticket. The
celebration is on. Therefore, | would urge the Railway Minister to come here, take this House into
confidence, not to make false promises and tell us when this alignment would be completed and at
what cost and when the railway line would come up. ... (Interruption)... Hon. Railway Minister made
a Budget speech here; | am referring to the Railway Budget. So, Sir, this is one suggestion that the
hon. Railway Minister must take the House into confidence, talk about the alignment, and specifically

tell us the time by which it would be completed.

Secondly, she must order a probe into what went wrong because the present alignment was
done in four years. So it would take a long time. We must know, this House and the other House

must know, what went wrong. How can this money be wasted ? There should be a probe. Along with
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that, | have a suggestion. While it would take a long time to take the Railways to Kazigund, within the
Kashmir valley, railway lines should be constructed from Baramulla to Uri and from Baramullah to

Kupwara. | hope, this House supports me when | make this demand.
MR. DEPUTY CHAIRMAN: Dr. Gyan Prakash Pilania. You have five minutes.

DR. GYAN PRAKASH PILANIA (Rajasthan): Sir, | have no heart to censor the Budget speech of
mamtamayi Mamta didi because she is an icon of transparent integrity and unbending rectitude and
her heart is for the poor and the oppressed. But with your permission, Sir, | would seek indulgence to
point out certain dark areas and grey zones in this budget. She has taken the onus of giving honour
to the poorest of the poor common man by bakshing him izzat. But | would like to point out the
lowest of the lowest Indian is a proud citizen of a sovereign, democratic, secular republic-Bharat
mahan. And honour is inherent in him; he is per se honourable. He is per se izzatdar. He does not
need extra izzat and izzat does not come by reducing or increasing the passenger fare. 1ZZAT'is,
how he is treated by the Railway Administration. Earlier hon. Minister, Laluji, who was a great
magician, called the common passenger a kind of Atithi, and he gave a call ‘Passenger is Masiah® or
"ffr TaT WG When it comes true, then we will consider common man gets 7zzat’. At present, he
finds it very difficult to get a ticket. For long, he has to stand in a queue. With great difficulty he gets
into unreserved compartment where they are huddled together like cattle. At times, he has to travel
on the roof of carriage. He is very lucky if he reaches his destination safely and comfortably. He is
fleeced by everyone — uniformed GRP man, RPF man, ticket checker and so on. He is illiterate and
ignorant. When really he becomes Atithi in the psyche of Railway Administration, then we will be able
to say that common man has got “zzat’ by Railways. With your permission, Sir, | will just take two
areas of working of Railways. Firstly, it has been often said that Railway is a cesspool of corruption. |
don’t know how pleasant it will be to hear it from me. | would like to quote what Acharya J.B. Kriplani
has said. In 1952, a Committee of Parliament was formed under the Chairmanship of Acharya J.B.
Kriplani to look into corruption in the Railways. The Committee said — it will be interesting to note —
that, Oit corruption is eliminated from the Railways, trains would ply on tracks of gold instead of iron.[]
Sir, that is more true today than it was true in 1952. Since then, even Ganges has been polluted and
much water has flown through. This aspect needs care at every point of mass contract areas —
booking and reservation, parcel and goods office, engineering and construction, purchase and sale
of scrap and taking persons without due ticket which is known as murgabazi. | am just spelling out
one, two, three, four dark areas because there is no time to go into details of that. But they are
known areas where corruption breeds and vigilance is only eyewash. | was looking into the figures.
Out of 14 lakh Railway employees of whom we are proud of, only 8,809 were punished by censure or
admonition or some kind of stoppage of increment, etc. There are no figures given about traps, FIRs,
convictions and dismissals. Scandals in conducting Railway Recruitment Board examinations are

well-known. Something should be done to stop this rot. Another area which | would like to point out
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is regarding suraksha or safety. How unsafe a person is who dares to travel in Railways — drug
mafia, jahar khurani, gang of pick-pockets or jeb tarashi, arms running, heroine smuggling. Railway
Protection Force is euphemistically called Railway Pilferage Force. GRP is still ahead ot them. Hardly
you see a poor man is treated with ‘Izzat” and ‘khaki’ is a sort of terror for him. Lastly, | will talk about
Suraksha. Suraksha means safety of rail tracks. Accidents happen - 85.49 per cent due to human
failure, 40 per cent due to failure of railway staff, 40 per cent because of accident at unmanned level
crossings, 51.55 per cent because of derailment. Unmanned railway crossings are virtually death
traps. | will request hon. Railway Minister - Mr. E. Ahammed is here — to take care of them. (Time-
bell rings) | think | will conclude by just quoting, if you permit me, Mahatma Gandhi who had given a
talisman for public services, and | think, the Railways will follow it. With your permission, Sir, | will
quote just five lines. He said, “I will give you a talisman. Whenever you are in doubt, or when the self
becomes too much with you, apply the following test. Recall the face of the poorest and the weakest
man [woman] whom you may have seen, and ask yourself, if the step you contemplate is going to
be of any use to him [her]. Wil he [she] gain anything by it? Will it restore htm [her] to a control
over his [her] own life and destiny? In other words, will it lead to swaraj [freedom] for the hungry

and spiritually starving millions ?” And, that will be the real care for Daridra Narayan.
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SHRI KUMAR DEEPAK DAS (Assam): Sir, the Railway Budget, 2009-10 is a routine one. It is a
populist rhetoric and it also has some promises of upgradation of the railway services. On behalf of
my party, | would like to congratulate the Railway Minister, Kumari Mamata Bannerjee on presenting

her first Budget in the UPA Government, because it has several useful clues and solutions to the

threat posed to the sustainable growth of the railways.

257



Sir, with a heavy heart, | am going to mention here that the history of railway services in Assam
and North-East Region is nothing but deprivation. The entire region is still ill-connected. Some of the
States are yet to be connected by the rail network of India. Now, the present Budget speaks about
the decision of declaring some national projects including Bogibeel Railway Bridge construction and

North-East Region Rail Development Fund where funds for the same are yet to be ensured.

Sir, the Budget has proposed Adarsh stations, multi-functional complexes, but it has named
only one railway station at Silchar in the entire North-East. It has no mention of production unit in the
North-East region. It has a target of doubling 700 kilometres of track in India but it excludes the
North-East. As far as railway electrification is concerned, it will spend Rs. 3,500 crores but it is silent

about the railway electrification in the north east.

Hon. Railway Minister is talking about /zzat scheme in the new Budget. So, | request the hon.
Minister to kindly save our /zzat - the Izzat of the North-Eastern MPs — by promising the double track

line, at least, up to Guwahati by 2009-10, including its electrification.

Sir, it is a welcome step taken by the Railway Minister that it proposes to use the encroachment
land; 1,042 hectares of railway land is under encroachment. In this context, | would like to draw
attention of the Railway Minister to the fact that thousands of acres of railway land in North-Eastern
States is lying idle. For example, 1,700 bighas of land in Sorbhog are lying idle under the railway
authority. | urge upon the hon. Minister of Railways also to take appropriate steps to use such land
and make it a source of income for the railways and a source of livelihood and employment for the

educated youth. Will the Minister take some socially-desired projects using such lands?

Sir, | have mentioned several times on the floor of the House regarding stoppage of the North-
bound and South-bound trains at the sub-divisional headquarter including Bijni and Pathsala in
Assam but it could not happen. |, therefore, again request the hon. Minister of Railways to make an

arrangement for the same.

Mr. Deputy Chairman, Sir, | would like to mention that during the deliberations on the last interim
Budget in the House, the hon. Railway Minister gave an assurance to begin the survey of the new
railway line between Jogighopa and Guwahati via Barpeta, Sarthebari, Hajo, Sualkuchi in the.interest
of tourism development and greater interest of railway passengers, Sir, we are talking about minority
development. In our States, the minorities have no roads, no railways, no communication facilities
etc. Sir, seventy per cent of minorities are residing in these areas. So, this new railway line should be

introduced.

Sir, we have no connectivity of super fast trains between Assam and West Bengal. | request to
introduce an overnight train between Dibrugarh and Kolkata. Again, there is no executive class
arrangement in the Howrah-bound train from North-East. | hope that the hon. Railway Minister will

take proper steps in this direction.
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Finally, | would like to request the hon. Railway Minister to rename the Puri Express as the
Srimanta Shankardev Express, which is an age-old demand of the people of Assam. Thank you, Sir.
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6.00 P.M.
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SPECIAL MENTIONS

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, Special Mentions. Shrimati Brinda Karat,
not here. Shri Rajeev Shukla, not here. Dr. Gyan Prakash Pilania.

Demand to take effective steps to check human trafficking in the country

DR. GYAN PRAKASH PILANIA (Rajasthan): Sir, the Indian laws say that any person who is
transported from one place to another by deceit or force is considered a ltrafficked personﬂ.
Statistics cite that over 1.5 lakh women are traded in India every year and most of them land up in
red-light areas or work as semi-labour in industrial cities.

The United States has put India under tier-2 trafficking watch list for the third consecutive years.
The 2009 trafficking of persons report said that India has failed to furnish evidence of increasing
efforts to address human trafficking.
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In India, human cargo is sourced from the southern States of Tamil Nadu, Andhra Pradesh and
Karnataka, Women from North-East, West Bengal, Orissa and Bihar are sold to brothels in

metropolitan cities like Kolkata and Mumbai.

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): Sir, he is saying that
women are sold to brothels. How can he say Jwomen of those areasll? Please do something about
it.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): One minute. Are you reading from the accepted

one?

DR. GYAN PRAKASH PILANIA: Yes, Sir. | am reading the accepted one. There is no specific
State. Throughout the country, this horrid scenario is there. Trafficking of women is from every State.

It is not one State. It happens in all States. States have been pointed out where it is more prominent.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): It is approved one.
DR. GYAN PRAKASH PILANIA: Sir, with your permission, | will start reading it.

Among SAARC countries, Bangladesh provides a steady flow followed by Nepal and Sri Lanka.
Poverty in India and its neighbouring countries is the major cause of human trafficking. Women are
mostly lured by promises of jobs or marriage in the city. Sometimes, they are bought at a pittance
from their families. After being brought to the metres, they are sold to brothels. Unfortunately, many
rescued women go back to the brothels as they face harassment back home. Hence, | would
strongly urge the Ministry of Women and Child Development to take urgent steps, on war footing, to

check this sordid trade in flesh.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | believe, you have not changed anywhere from
the approved draft.

DR. GYAN PRAKASH PILANIA: Oh, yes. Exactly, | have been reading from the approved draft.

Demand to expedite creation of six AIIMS-like institutions in the country

31 Wbt o1y (RER) : STaWs 7818y, RIS U 99 MaTal aTel <1 31 F8t aifdrady
T TR & 3R I geTToT & IU 31es Suarell & SMaaddr g1 Froft sRudrel ST 9877 © 3R
AT MMEH! BT UFT F TTER T, TP &I H WG T IR 7 BT T B A8 P RIS @ler
1 et o oMl & SITel H Sgred, e senfe it 81 g1 21 v H ¥ v sRudre @ier
1 el g3 o1 3R $HHT SgIe W 8l bl &, oiib 319 Tb IqH $o A JIfer 7e gs 81 §
ARBR A YA PRAT AT 5 GSAT AT 3T STIRI H, ST8T TRT SR IGTe Wierl i a1 off,
e S AT ART TR AT & S 61 Wi § 31fere Ferid 81 ddhdl 81 594G fofw i
o g =1 7, S Afde HRAT1 AT MR d9 d% Uh BT BT W odbx W sqd!
YA Bl Fehell B

st HoRTe 8T (STR U9 : ISUFHTETE i, H 37 JMMIBT 1. SIGR & WeTd HH & A1
g PRATEI
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DR. GYAN PRAKASH PILANIA (Rajasthan) : Sir, would you kindly permit me on one point of
information? More details can be had from the CBI office and from the Home Secretary whose

statements | had read myself.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. It is okay. Now, Mr. Moinul Hassan.

Demand to commemorate the martyrdom centenary in memory of

Madan Lal Dhingra, a great freedom fighter

SHRI MOINUL HASSAN (West Bengal): Sir, | would like to draw the attention of the Government
to the need to commemorate the upcoming martyrdom centenary of the Indian political activist,

Madan Lal Dhingra on August 17, this year.

Madan Lal Dhingra, a brave youngman and freedom fighter, was executed in London on August
17, 1909, after he assassinated a British official, Curzon Wyllie. The incident took place a hundred

years ago, but it is a significant part of the Indian Freedom Struggle.

Madan Lal Dhingra was born in 1883 to a prosperous Hindu family in the province of Punjab.
Later, he went to England for higher studies, took admission in engineering and became involved in

the Indian Freedom Struggle.

He shot Wyllie who was notorious for using the Indians to serve as informers for the British in

England. After one-and-a-half months trial, he was executed on August 17, 1909.

| urge upon the Government to take interest to get this event commemorated at the highest level,
particularly in the educational institutions, to make our students more acquainted with the heroes of

the Freedom Struggle and to arouse patriotic feelings among them. Thank you.

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, | associate myself with the Special Mention

made by the hon. Member.

Demand to take speedy action on the pending matter of families of Kargil martyrs

3t AKh A ART (STE) ¢ SUMHIEIE HEIGd, W ARV Sl RAE g & R &
IRaRT & dfad Amel 1R 2 FRIAE F39 S IR F 81 7RIS, $v5 TR 7 AW 14, 1999
# qIRREI 1 & favg @) T8 SRIaE F SR AgYH @Y e B gY, RS oree wate
gferer & o, 3% TRAR & AR & forg Ygiet du, AR e 4 andes &1 orf 9gd 88 a8
a1 & 3iR HRATA H LIS §Y A &b URARI & ART JATST AU SHIa- - PR 2 8, b AT
ff V9 o8 A 2, RITH Fs ORER TUT 50 TRGR 6T T FHI-FHI TR MM f5ar T 2,
R B8l SR I o 3-4 991 § I IR0 B $IS (B-U 7l 81 UTS &

VT B T HH 119 BaolaR o&d- (N8, thHid 3171385 P &1 el ATETeE, SN d< Afdld =
HROGRIT Id! gl ST AHpaaett <dl Bl 73 fawell § 16 fdwR, 1999 BT ugs fam o it
S S 37T IF A FHR BT T &b T A<t fram & forg vt e 3§ a1 2006 §
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3MaE faa &, St o1t O S 21 39S TRUMMEwY SNl el Sdf BioAsdl & SR 9 ok
B 1 W WHR ¥ 3RY T % 98 39 THR & TSIl @t iR Ry e g, a1fs 3+t <ftw
FeRTHT 81 |

Demands to give priority to the issues pertaining to SCs and STs

SHRI PRAVEEN RASHTRAPAL (Gujarat): Mr. Vice-Chairman, Sir, thank you for giving me an
opportunity to speak. In the recent past, there is no focus or priority for the issues concerning the
Scheduled Castes and the Scheduled Tribes in particular. There are two constitutional Commissions
for the Scheduled Castes and the Scheduled Tribes but their reports are not discussed in the
Parliament. The first UPA Government had assured about affirmative actions, reservations in private
sector and the Reservation Act too. No progress, whatsoever has been made in these matters. The
hon. Prime Minister in his speech to the National Development Council during June 2005, wanted to
remove the gap between the Scheduled Castes and other sections within 10 years. For this, the
Planning Commission has also issued many guidelines for S.C.S.P. and T.S.P. However, there is no

progress, and there are no reports on the matter.

Hon. Minister for Social Justice and Empowerment should enlighten the House on all these

issues. Thank you, Sir.

Demand for solving problems being faced by workers in getting

payment of wages under NREGA

GoN SIRSAT S5 (I8 U<¥) : HeIS Y, H 597 IRy Seoid &b A1EH 9§ 9+ Ud st AR P
&9 39 AR fearer ared g fF IRy Jrfior ISR TRET A1 H AoigRi @l ay 100 fead &1
RISTIR AT BRI T AT fH1 727 & TAT AOIGR BT YT i S99 §o @ & Fefera fafor
TORA gRT ST fhar ST R

AT B T R 376! 8, T SAPT IR U&T U § [ AP bl S gIRT HIGR Bl
QI @i | EielT-gaTell {61 S 81 FTAh BIROT 75TgR1 & 4O 4 B8 AIE J odR U 99 a6
&1 facid 81 J8T 21 HoIgRl & HeT @I A3 I Alad 371 T3 81 T 7R 100 f&ad o1 w1 <1 &, 98
AR 3R 200 9 350 & T Aogel e a1 1 j@1 &, ST U 413 SR bl gRT @il 781
I 8l

9 |99 W 519 Poige] b G fHAT S 8, A1 9 9 IaE BR H e B §, Rl
PIgeR BT 64 IR AT BIs FRIF0 T2 81 AT §d IR FRIF0 & g Feldex o1 IR faan
ST, AT 0 TSI b HOIGRT Bl ASIGYT BT I BRI 3 Jfaem g

3T, H P ARPR W AR HRAT AT § 1 IS T ISHIR TMRET AT B HOIGRI DI
oIy foa™, Y@l A1 | 9T A1 IS & ol Seed BI gof B & [ Holdex Bl 64 TR
[REENEARINERICIERIDIRSINY]

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Miss Uikey. Shri Prabhat Jha. He is

not here. Dr. T. Subbarami Reddy. He is also not here. Miss Mabel Rebello. She is not here. Now,
Shri Krishan Lal Balmiki.
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Demand for simplifying the process of granting scholarships

to children of "Safai Karamcharis"

2 HT AT FTID (ITSRATT) : HEIGY, IATST SAR <27 4 &M b & H ey [qara gam &1
Q- faafeney, a1s.371%. 2., 31S.318.UH. Ud qobi1d] AT Wiol 1Y 8, b 5 He 1 127em
BT A I WE T e G a9 I 8 AHT 21 g ikl F AR Pl ARE §RT
TTRIAT Ud FBRAT A I ATST I8 14 e €, I WY 379 ARBR FeTd] Gd PRIl b A IR B
FAIPR 4 ATH B BT =18 8

T UPR, PR IT8-TTE! g & oY 5% a9 q%rs FHARAT & BTl & oy F3 Jrerrait
P EOY el 81 39 99 oft Hemiew Ireuf Sft & rf¥vmor & 3R1 H. 19 § Soora ® 6 ufaqy af
6.5 g Wi-Afcd BEghmt Sggfad STy & gedi Bl iR RN Awrs HHARAl & geai $I af
ST RT3 Ay H B ¢ 6 U A1 59 ST & gedl § ASHIa b HRYT (17 BT 98 &1 37T B
TR 3R Y ARBRI ERT T B IS 3N AT S PR S5 g2l 59 BIGRI] A A X8 ST 8
S TN Tl Td Brerot T ff §78 BTAgRIA &l Widhd B § 1B ST 3

T TRBR A AT ITRIY § fF ABTE HHanRal & gai oI &1 5 arett Wi-Afews, 9ve #fea,
Wl BIAgT Gd I RIeT &g S ST dTell A8 B AfhaT BI ARl Ud GRS a1 &g T4 157
RBRI BT MATIH 9T <, AT J Yraen= Rt drTeil a & Hifad 29

Need to evolve a legal framework to protect the interests of

internally displaced persons

SHRI B.K. HARIPRASAD (Karnataka): Sir, | feel proud that we are a nation that has, time and
again, welcomed the refugees from across the border and made them feel at home since partition
days. Later came the influx of Tibetan refugees along with. His Holiness Dalai Lama, who have made
India their home at Dharmsala, and Bylakoppa in Karnataka.The influx of refugees from Sri Lanka is

still engaging our efforts.

Sir, despite our commitment to make India a truly secular State, there have been internal
conflicts in pockets of communally sensitive areas. Victims from minority communities have been
uprooted from their homes and managed to survive in camps in inhuman conditions. Communal
carnage in Gujarat had left an indelible scar on our secular fabric as well as the recent attacks at
Kandamahal in Orissa. Still fresh in our memory is the happenings at Lalgarh which rendered many

homeless. They still live in make-shift camps devoid of basic amenities like water and sanitation.

For enabling resettlement, rehabilitation and reconstruction of the lives of these internally
displaced persons, | urge upon the Centre to come up with a legal frame-work on the lines of the
National Policy on Resettlement and Rehabilitation evolved for protection of persons displaced by
developmental projects. Such a step will reaffirm our commitment to the UN Charter of Human Rights

as a truly democratic and secular nation. Thank you.

DR. PRABHA THAKUR (Rajasthan): Sir, | associate myself with the Special Mention made by
Shri B.K. Hariprasad.
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Demand for giving subsidy for installation of windmills in Tamil Nadu

SHRI N. R. GOVINDARAJAR (Tamil Nadu): Sir, | would like to bring before this august House
the continuous power shortage in Tamil Nadu and | request the Government to take necessary action
to boost installation of windmills, with subsidy and bank loan facility, in the State of Tamil Nadu.
Severe power shortage has hit industrial production in this State recently. Many industries have cut
down the production as much as 30 per cent and especially sectors like textile and leather are among
the worst hit, and the loss in production is around Rs.4,000 crores in the last year. The sustained
peak demand, which was increasing 200 to 300 megawatts every year, has phenomenally increased
by 500 to 600 megawatts for the past two years. In addition to these woes, it is estimated that, on an
average, power shortage may vary from 1,500 megawatts to 3,300 megawatts during the current
year. In this State, which is generating only 10,000 megawatts of power through all sources as
against its actual requirement of 12,300 megawatts till today, the shortage is expected to increase in
the current year and next year also. Even though Tamil Nadu has the potential to generate 20,000
megawatts of wind power, the existing wind turbine generators produce only 4,500 megawatts. The
cost of erecting a windmill is Rs. 2 crores. So, | request the Government to take immediate action for
providing subsidy and loan facility for installation of windmills in Tamil Nadu so as to avert the

impending power shortage, at least, in future and to save the industries and textile units. Thank you.
Delay in appointment of judges of Supreme Court due to lack of accommodation

SHRI O. T. LEPCHA (Sikkim): Sir, the Supreme Court (Number of Judges) Bill, 2008 was
introduced in the Rajya Sabha in April, 2008. The Bill was passed by the Houses of Parliament on
22nd December, 2008. The hon. President gave her assent to the Bill on 5th February, 2009. With the
enactment of this Bill, the number of Judges in the Supreme Court has been raised from 25 to 30.
But the Act has not been implemented in view of lack of accommodation for the five Judges who are
yet to be appointed. The arrear of cases in the Supreme Court has already crossed the mark of
50,000. In this situation, delays in the appointment of five more Judges will further increase the
pendency of cases in the Supreme Court. It has been reported that the Supreme Court had written to
the Ministry of Urban Development for providing five Type-VIll bungalows for the Judges to be
appointed in view of the increased strength. However, the Ministry of Urban Development had
expressed its inability to provide the requisite bungalows. Since then nothing has been done to
provide suitable accommodation for the Judges so that their appointment can be materialised. It has
also been reported that the Chief Justice of India is not recommending appointment of Judges in
view of lack of accommodation. The Bill for increasing the strength of the Supreme Court Judges
was introduced in April, 2008. Since then more than one year has elapsed. There was enough time

for the Government to arrange the accommodation.

I, therefore, urge upon the Government to take immediate steps for placing the requisite number
of bungalows at the disposal of the Supreme Court so that the process of appointment of Judges

can be expedited. Thank you.
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Demand to take suitable legislative measures for economic and social

empowerment of women in the country

1. 99T SIGR (ISR : HEIGY, BN Bl a1 © b AT -HRIS] DI G H TART & Mo
Y Trefior vd wres &l # e efee | el TET B9 % BT IS U9 URaR H SMUfEd Ud BHASIR
fRafar # € 9o aRaR # &3 UHR & AFRIG Forer, TNV T IYH BT ArTord TissT U4 arae
Fedi &b 0 & BRI e BT e §1 AT H Gl BIA &b JATd Il B qR BT Il U4 31
FRIRT § ST aRIER B ARiER) 7T §1 599 981 W Afenstt o anfis vd amivie R s
B YT B G A S AT &, ForAd SR M # Afersil w e 2 vd SafieT wdeft
AT BT Ffrerd Ff o yael & gl H B 21 3T AR © fF WaR IS 39 yHR 1 e
TP 9 B! AfTelal & f&d § R 39 H $9 T B AN FR < <t Alerrsii ol uiy o Tt d srad
FHRT H IRIER BT B &P Hel b O ATl Dl AHTioTed GREm R Ge I el qer
IF TBR & TN TNV F I qRh e wedt| wfgensit F e vd wmfore aerftha<or & fog
S I B 3T S IMATIDHT 5 31T : TRBR ¥ Ul 2 % I8 39 fawn 7 wfud w39 Som|

SHRI B.K. HARIPRASAD (Karnataka): Sir, | associate myself with this issue.
Demand for comprehensive change in Air India's management

PROF. SAIF-UD-DIN SOZ (Jammu and Kashmir): Mr. Vice-Chairman, Sir, the concept of the
management of the Air India must undergo a drastic change if the airline has to be put on the path of
progress in future. One important reform would be to institute a highly competent body to determine
a criterion for selection of a person at the helm. The whole exercise has to be based on merit and
suitability. It will no longer hold good to put a civil servant from the Ministry concerned as in charge of
the enterprise on the basis of his/her seniority.

Presently, the Maharaja is being described variously. The most appropriate description is that it is
a cashless Maharaja.

One wonders how the Maharaja came to this pathetic position. While many factors could be
responsible, the chief reason is the mismanagement that was experienced over a long period of time
in the Air India enterprise.

The sordid state of affairs of the Air India which was once a prestigious national asset is no
reflection on the efficiency of the Minister in charge, for he has been seen widely to improve the
things in the system.

While the hon. Prime Minister will do everything possible to rejuvenate the Air India and help it to
regain its position as a national asset, certain crucial measures need to be taken to reform the inner
dynamics of the airline. Thank you.

Concern over plight of Indian fishermen fishing off the coast of
Kachhatheevu in Palk Strait

SHRI S. ANBALAGAN (Tamil Nadu): Sir, | would like to bring to the attention of the Minister of
External Affairs to the plight of Indian fishermen fishing in the Palk Strait between India and Sri Lanka.

This week, twenty Indian fishermen were arrested by Sri Lankan Navy when they were fishing off the
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coast of Island of Kachhatheevu. This matter should immediately be taken up with the Government of
Sri Lanka, and their release should be secured at the earliest. Kachhatheevu was gifted by India to
Sri Lanka. Today, our innocent fishermen are harassed by Sri Lanka for fishing off the coast of
Kachhatheevu. The agreement on Kachhatheevu should be renegotiated and the fishing rights of
Indian fishermen should be restored. Sri Lanka should be strongly told to desist from harassing
Indian fishermen. Presence of Indian Navy and coast guard should be considerably increased in Palk
Strait for the safety and security of Indian fishermen fishing in the territorial waters of our country. As
a permanent solution to this problem, our fishermen may be issued special identity cards, and they
may be simply asked to go back to our territorial waters in case of mistakenly entering the territorial
waters of Sri Lanka. An agreement should be reached with that country in this regard. | hope that the
Minister will take immediate steps in this regard for the safety and security of Indian fishermen. The

only solution to this long-standing problem is to retrieve Kachhatheevu.
SHRIN.R. GOVINDARAJAR (Tamil Nadu): Sir, | associate myself with it.
SHRI A. ELAVARASAN (Tamil Nadu): Sir, | also associate myself with it.
SHRI N. BALAGANGA (Tamil Nadu): Sir, | also associate myself with it.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri Shyamal Chakraborty. Not present. Shri

Kalraj Mishra.

Need to extend date of debt waiver scheme for farmers in the country

N Tt s (SR U9 : wRIey, H Wed &1 &I A1 4 S U Hew@yol Ge &I kb
QT AT8aT §112 7 B ok WA 7 R3S, DI U T [TGHR Bl AT BT Yeb AISTT IR
PRITTE! PR DI BT 5 Bl AIB! AT P T8 A AIATS Bl GPHIPY T AIATS Bl A% [T
ST T, 3FITe] ST fFTT 30 S e ST ot 1 75 TRIeTet fowr <31 <Y S7epT 9T g 25 Hererd
Hol AT fhaT ST I8 A1 99 fhami & forg ¥ =i 31 femR, 2007 9% &t forar o,
QAP ST YA 29 AT, 2009 T T8l BT 211 A1 B 9 A7 H o1 aTet fpam ot v &ot
AIHY B AT § 21 8 T1RT A $eg IR & ey iR R dars. 5 9t dof &1 fds oy
U iR 75 A1 a1 6 g AR R fHAM] A BIs 1ot WY TEl form S| Reg 39 o1 AT
AT BT T AT el IST U1 U8l 1 39 AT § WRBR 1 ol DT PI 9gd 8 HF T
T 3R 519 T fHAm S0 FISTHT BT FHET UTdT, 99 19T & ARG & I 81 718 9907 59 JrorT
BT Well-wifcr e ft 7E e T SEm ¥ I8 oman & 1% {5 &) 39 Ao & aR | o & T8
o7 3R FSTeTep! Tt o &t 9 9

I AT WRPR I e § 5 39 I o1 Y 9e78 910 3R 396! 981 &7 9 TR 81 3iR
WISy § 59 TRE B AISTRIT § S 91d] BT &7 G| gvare |

31 4t bt 31 ([ER) : 78Iy, # g9@ aAis oxar gl
THE VICE-CHAIRMAN (PROF. P J. KURIEN): Shri Amir Alam Khan. Not present.
The House stands adjourned till 11 A.M. tomorrow.

The House then adjourned at twenty-nine minutes past six of the

clock, till eleven of the clock on Thursday, the 9th July, 2009.
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